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LOK SABHA

F'I"idl:],r. February 25, 1066/Phalguna 6,
1887 (Saka)

The Lok Sabha met at Eleven of the
Clock.

|MR. SPEAKER in the Chairl
ORAL ANSWERS TO QUESTIONS

Seisare of Goods during Indo-Pak.
Hontilitles

+

*208. Shri D, C. Sharma:
Shri Shree Narayan Das:
8hri Madhu Limaye:
Shri Maheswar Nalk:
Shri 8. M. Banerjee:
Shri Prakash Vir Bhastri:
Shri Hukam Chand

Kachhavaiya:

Shri Jagdev Singh Siddhantl:
Shri Kishen Paltnayak:
Shri Vishram Prasad:
Shri Sham Lal Saraf:
Shri R. 5. Pandey:
Shri Dharmalingam:
Shri M. R. Krishna:

Will the Minister of Commerce be
pleased Mo state:

(a) whether any sctilement has
been fuund possible of the problem of
enntraband goods scized by Pakistan
and India during and after the recent
Indo-Pakistan conflict;

ih) if s0, the nature of the settle-
ment uygresd w; and

(¢} the tota]l guantity and value of
Indian goods and cargo seized and not
returned by Pakistan?

2132
The Minister of Commerce (Shri
Manubhal Bhah): (a) and (b). The

matter will be taken up in the Minis-
terial Conference to be held in Rawal~
pindi.

(c) The total value of Indian Goods
seized by Pakistan during the recent
conflict from Indian, Pakistani and
Neutral Ships amounts approximate-
ly to Rs 54 crores. The value of
the Indian goods seized by Pakistan
in inland waters in East Pakistan
amounts to approximately Ras 5.14
crores based on claims so far reccived.
These are all tentative flgures and
final figures will be made up after
some time. The quantity of goods off
loaded from Indian, Pakistani and
Neutral Ships at Pakistani Ports is
approximately 32400 tons. Ae re-
gards the gquantity of goods seized
from inland water craft in East Pakis-
tan details are not fully available.

Shri D. C. Sharma: May 1 know
who will be represented at this mini-
sterial conference on behalf of India
and on behalf of Pakistan and when
the meeting is going to be held?

Shri Manobhal SBhah: As far nx we
are concerned, Shri Swaran Singh,
Minister of External Affairs, Shr.
Sanjiva Reddy, Minister of Transport
and myself; and correspondingly we
believe that our counterparts will he
constituting the Pakistani delegation
We are about to leave on the 2814
afternoon

Bhri D, C. Bharma: The figures that
the hon. Minister has given are tenta-
tive. May I know by what time the
Minister will be able to glve the
figures which are exact so far as India
is concerned and also so far asx Pakis-
tan is concerned, so that the whole
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thing can be gone into in a more
strict way?

Shri Manubhal Shah: As far as the
actual figures are concerned, they
are not so important as the items
which we are now fully in the know-
ledge of, because the estimate of the
price can vary. The values are only
approximate. It is our hope that
with the Tashkent Dwclarstion having
heralded a new ers, all these lssues
which are many and ecomplex will be
resolved satisfactorily.

ot gER W wYNT - O
oI WTCY &1 W WIS OFIT AT & 4R
fressFmam g ? s ow & 59
qerd FT ATMA WY & 7 qTOUEE ATt &
9T w1 7 g ¥ ot 6
area gg ot ?

ot agark g foae awrd wr
ot § W vt o O dgfo § aw wit
w1 T & 1 e mfgaw w1 @i fe
wsfmd ey, oz oo
dwira &1 ga oW fre &1 A g,
sy & @1 ¥faw e g, @
w5 § 1 87 & g F amasiw gei o

Wt e : werk wT W ae R,
ATl

atayw agtea : wg W ey
8t gw Afay | 3T gw T @A
Lif

ot xRy Fae fagrdt ;o e ¥
T e dy # e oy
wrr g g § g ofr § Wi
& o ferh T Wik !

ot wyark T A WET weT
Firetv i e i 1 ot oy Fareen
¥ werelt werehrr Rufoer § 1 e w
N wEAR SR W W W
ok Nfer o oRifTe
frdradiz & eeafiarr
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Shri Sham Lal Saraf: What facili-
ties were provided to the exporters
and importers whose goods had been
impounded by Pakistani to get their
name registered and their commodi-
ties released?

Shri Manubhai Shah: It is also one
of the objectives of the conference to
restore and normalise trade relatioma
between the two countries so that as
in the past we can resume normal
trade relations, and we hope that in
future technical. economic and com-
cercial relations will further expand
between the two countries.

Shri Sham Lal Saraf: My question
was: what facilities were provided
to the exporters and importers, whose
goods had beepn impounded by Pak-
istan, to locate their goods?

Shri Manubhal Shah: All the faci-
lities that are required will be dis-
cussed to release the cargoes and
restore them to the original owners.

Shri Shinkre: Because no facilities
were provided, no details about the
facilities are available.

Shrl Hem Barua: May I know if it
is a fact that the Indian Railways
equipment costing about Rs. 2 crores
was loaded in the Palkistani ship,
Garden of Karachi, by our officials in
London and that ship has now been
teleayed by the Suez authorities” In
that context may I know whether this
Indlan riflway equipment has reached
our country by now and whether any
disciplinary attion has been taken
against the officlals in London who
had shown preference to the foreign
ship, particularly Pakistani ship?

Shri Manubhai Shah: This would
not arise out of this question; that is
« question of detail. The hon. Mem-
ber has to address it to the Minister
of Rallways.

Shri Ranga: Has it reached us at
ali?

Shri Manubhai Shah: The point is
that this question relates to what we
shall do at the ministerial conference
in Rawalpindi.
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Nz, Speaker: Has that ship reached
here or not?

Shri Manubhai Shah: The hon.
Railway Minister may be able to say.

At o g o gwTa et
s ¥ oF JEra a1 fag® art f wfe-
w v @ g fe ag vem aifdfms
HACE | aTEt AT w frafer v
Faxt wng W vy for femm o
g fmm e g d ¥
|T T 9 ¥ W 8 R wifome
oty SuEr ¢, T Aff W
AT g AT ET g oW o
IW AG F1 AfAW A w7 v favar
s ?

st wyard g c IWET W Wi
%t FIET

8hri Indrajit Gupta: Although we
have hopes and expect that gll these
confiscated goods will be released
and restored to the originel owner,
may I know what is the position in
law regarding the claims of compen-
sation which may lie against both
countries from the private owners in
view of the fact that there has been
a long delay?

Mr. Speaker: Legal opinion cannot

be asked, only information about
facts.
Shrl Indrajit Gupta; A high

powered delegation is going.
Mr, Speaker: Not law points,

Shri R Ramanathan Chettiar:
Apart from the seizure of goods, what
other subjects does the Commerce
Minister intend to discuss with his
counterpart in Pakistan?

Shei Mamubhal Shah: That is what
I bave said—to restore and normalise
trade relations and to expand them in
future as good npeighbours and mutual
friends in the same away as we are
doing with the other countries, much
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more s0 with Pakistan because it is
20 near to us.

Untouehabilily

+
*209. Shri Yashpal Singh:
Shri Gulsham:
Shri Bota Singh:
Shr| Siddiah:

Will the Minister of Boclal Welfare
be pleased to state:

(a) whether ‘Untouchability’ ks still
in existence in India even after a
number of years since the Parliament
banned it;

(b) If so, in what places “Untouch-
ability’ is prevailing today;

(c) whaf steps Government have
taken to enforce the law banning the
untouchability in those areas and
what were the results of such steps;
and

(d) what steps Government propose
to take ageinst those who still indulge
in ‘Untouchability'?

The Deputy Muister in the Depari-

ment of Social Welfare (Shrimati
Chandrasekhar): (8) and (b). Un-
touchability has been disappearing

noticeably from urban areas, but ins-
tances still occur in the rural areas.

(c) and (d). Government have im-
pressed on the State Governments and
Union  Territories Administrations
that they should tighten up the ad-
ministration of the Untouchability
(Offences) Act, 1855, A Committee
has plso been appointed inter alia to
go into the whole question of un-
touchability and suggest measures to
completely eradicate il. The Report
of the Committee is awalted,

o Wt ;AT sy W R K
e 41 I9ETT 2 & wweTy ) O waTw
qut mar § 99 ¥ wreeny & seiy e
I ¥ greT ot e w6 A
o afe At o wgt oyt | ST ¥ WY
w7 & fad goerT W s ot | i
T8 ¥ A ax fis ot Wi g oy wdd
% famrs g W waw 351 Y
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21 m® ¥t ¥ & o girrdr
qarr & At waer ome et wea
I am A Rm g fF i gy
e w7 waTE AE 9T A | F o A
& W WITH T AT § |
weer 13 T 1 feaaT sam
fovar oY i o ey g
FU A GBI AT TEET T T
B W Rw A ¥ AT IO e
fem smiemT @t AYF W A o A
=3 7

ST WEICT C UF AT A TZH W
wifror waw foq o § W
w1 waw ko g (afew & =
fedt 4 3w @1 § TEET agd s
e fEa a em | g e ar
wim ff feqr &% af oF o Gar
fom mn @ f& W oaEE ww
mmefEfer 41 7 Enive sTEaT
§ A7 cATEE W WET FEr A g

A1 PET T HIAD TR WA
i e 2

wrdy S 35 0 WHARIT 91 8%

it AT qE W T A
T T FOF A

OOTM SEIT C 9Ed AW W A9
il | w19 7 A1 g §64 & fF qEmer
W FEE Af wm afer ow fae w
¥ ATET WTE WIET I § AT Ay A
agt 9% wATE AE FVAT | WA §EE
WG amisi o7 o &, WK
g O T ¥ are E At & fifad
Shri D, C. Sharma: When anybody

raises & point of order like this, it
should not be attended to.

Shri Shinkre: Let the supplemen-
tariss come first.
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st sy v : W s |, ()
W T SrETE WY AwAT )

Shrimati Chandrasekhar: Hon.
Members are aware of the Report of
the Commissioner for Scheduled
Castes and Scheduled Tribes. I can

quote extracts from the annual re-
ports.

Mr. Speaker: That is right.

ot L @9 w fag  w 'R R Y
o arm 9T AW fam  fe s o aifa-
feww, fewme & weafafedt o
i M awENw ¥ yAg AN @
w1 F Frrn =g g fe e
fafrecgfom §, fea wrateegfom
& o o arg g A gfom
g

WEH WEITU  IH 1 dAE g
§ X @7 | WTT WO WAIT KT AT A
Fam ey & ?

ot aqma= Yoz @9 guTa gw &
g9 ¥ 9T @ AT A g
T T F o § ey wm o
Frara & faan oy |

e wEAT ;T WY &1 HiR
AT KT AR E 7

wi~ana feg - ¥ s amE
g fir foras ¥y G § for ¥ wedfafort
% fory afawiie e man 0

aay TEzE 7 AR e -
WX &7 fooie & § 39 ww 3= wrfar

o aTE WA qER § wEE
forr ag wg 2 & s oY oo v
TR IST s wAT !

Mr. Speaker: Are there figures
available with the hon, Minister?

Shrimati Chandrasekhar: Yes, Sir.
Up to 1964, T have got some figures.
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In 1964, the number of cases convict-
ed are 157; in 19863, 77, and so on. If
figures are wanted from 1983, I can
give.

WER AENET WA T WY A
& W ondw ?

ot audt @ wAll WEIRE AT $T
Q@& T gHfEe 72 FT ) T I
W § W A fear s &

wsT qERY ;W W &5 9T
w g wmw ffadr

ot goara fug @ A Ow @A
fear & g & fm
weqw wERT ;99 A AT ST

Shrimati Savitrl Nigam: In view of
the fact that untouchability is still
prevailing in the rural areas, and the
number of convictions is very very
poor comparatively. I would like to
know what arrangement has been
made by the Government to provide
legal help to the people who are real-
ly suffering and who want to get jus-
tice.

Shrimatl Chandrasekhar: We are
wvery much aware of this evil that is
still persisting not only in the rural
areas, but also in the urban areas.
That i why in the backward class
sector, for the scheduled castes the
allotment has been increasing; from
Rs. 8 crores in the first plan, it is ex-
pected to be Rs. 68 crores in the
fourth plan. For legal aid, we have
allotted funds to the State Govern-
ments to give legal aid to the
members of this comunity to fight this
1 too feel very strongly about

evil.
That is why we

this existing evil.
have appointed in 1885 committee,
which I mentioned in the main
answer—the Untouchability Commit-
tee—which will go into details and
submit a report to us, after which we
will take steps to eradicate this evil

PHALGUNA 6, 1887 (5AKA)
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it e wr wee - & @ gfom
% & arx w1 e § fr qoec
A A AATE I & O 9T A
o, Wt AT ¥ A O g 1 g e
i fr wmaw § 1 A W Ao ek
dmfrs g @t o o R Bow A fn
T O HEI g ATd | Wt s
m ¢ s uew e e dur famw
mar § | e g A A g ¥ da
o ) fear & s o A A e
fererm st &7

Shrimati Chandrasekbar: We have
not received any complaint as regards
nonutilisation of the money meant for
this purpose, excepting than we our-
selves are aware of the funds not be-
ing fully utilised im certain cases,
where the matching grant from the
State Governments has to be given.

=} gew W woET | geEW AgT,
w1 dwmfrs afer off aeemn?

weaw wgiET o gEt ol dwifoe
TAET w1 oawar ¥ K wy gy
9T 0 a1 | ' R eI a
foar artr gwd faa?

Shrli Thimmalah: The minister
stated that instances of observance of
untouchabllity occur in rural parts,
This means that the government is
feeling shy of admitting that untouch-
ability exists fully in the rural parts.
May I know whether the government
is prepared to show at least one dozen
villages in any part of the country, in
any district of any State where un-
touchablility has completely vanished,
so that Members of Parliament may
visit those villages?

Mr. Bpeaker: The question should
not be so long. Only the first gues-
tion need be answered whether gov-
ernment can polnt out half a dozen
villages where untouchability does
not exist
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Shrimat] Chandrasekbar: As the
Howse |s gware, the TUntouchability
Offences Act, 1855 is to be implement-
ed by the Btate Governments. From
the information from State Gowvern-
ments, I can say that in Assam Mani-
pur and Tripura it is not a great
problem at all and in West Bengal
too, comparatively less. In Orissa, it
is not so rigid. Ewen granting that
there is not g single State which is
free from this evil, we know of cer-
tain villages which are free from it
and the State Governments are taking
steps to give awards to certain wil-
lages which do not observe untouch-
ability at all.

Shri Shivananjappa: May I know

the number of prosecutions launched
under the Untouchability Act in 19657

Shrimati Chandrasekhar: For 1865
I have not got the figures.

wt aq fom@ @ gt 0% 97 B
1§ §, (e gaw af Fwri o
R fr ol ¥ gfoet & @ ¥ for
" ¥ T WK BT |1 T faea 2,
I F gAN QT W o &, §mg
9 A F et Y 39 aEere & | i
T (g g g , o
ferar & foF gfert agt ¥ qrft W Ty
& o ag we ) o § 1 F Wt e
¥ W A g fE Qe vt
N T & fay wea i st 8
wTE W ATY @19 §9 % 9y A% &
fw&mmﬁﬂfm%fww{m
¥ 9 T A § Ay we g W

Shrimati Chandrasekhar; Sir, the
House is aware that the nature of this
evil which is prevailing is such that
the process of eradication will be a
long d-awn-out one. That is why
from the First Plan onwards up till
today we are having special schemes
with special funds allotted for attend-
ing to this, As regards housing diffi-
oulties we are aware of that and that
is why we have allocated funds for
houses to be built for the Harijans
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in certain areas. The problem is so0
big that it is not pgsy to tackle it
Very soom.

Shri Vasudevan Nalr: In view of
the fact that inter-caste and inter-
communal marriages will help very
much in solving this problem, may 1
know whether there is any scheme
with the Government to help the
couples who have entered into mar-
riages on this basis? At least I know
in my State there are certain mea-
sures taken by the Government. I
want to know whether there is any
scheme with the Government of India
and whether the Governrhent of India
have thought about this matter.

Mr, Speaker: To help the couples?

An hon. Member: We are old.

Mr. Speaker: Not Shri Vasudeven
Nair.

Shrimati Chandrasekhar: There is
rnio ban on such things from the Gov-
ernment side.

Shri Vasudevan Nair: 1 want to
know whether there is any conscien-
tious effort on the part of the Govern-
ment of India.

Mr. Speaker: Not by the Govern-
ment.

st WY ;O TN TET 9T ET gETeT
& g4y ¥ W 39 IO A 6l Agwy
& o =% ag ave wfge grm & fr
2w F W oW gumer A W ¥
faran ot GuTeR F a1 AW & grifE
g wr & R gwre w7 o g
TErdt 1 § Afe Tadk araag oY
gfere = F8 T T W |
T e g & fr ot e § greife
2 F T T H gwren gt § ) A
& @ 8t ¥ F gwmew ¥ W
o @ ama w fomg § ¥ goown
TR & S i forar & fe g R
% @1 gfeoe mgrow wwet § Il
wargfrr qraT f wir o g W
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wTeTe B ¥ wies §t 9w a9 fF agr
qT TF Z oAy & ot g 7

Shrimati Chandrasekhar: Sir, I
again repeat that we have appointed
a Committee comsisting of mostly of
Members of Parliament.

Mr. Bpeaker: He wants to know
whether there is a proposal to invest
those local Harijan officers there with
those powers so that they might
challan such breaches?

Shrimatli Chandrasekhar: These
suggestions, I am sure, will be con-
tained in the report that we will re-
ceive from the Committee. After we
receive their report we will give
thought to that recommendation.

=Y ayre fag @ FCHTC qg aen
¥l § f6 OF @< at AT a8 wadl
t 5 gfom wmemm st fad
andd, e fadr s o qEdl T
W O g am eram, ghom afa,
ghem @fer grem, gfom 3o a1t
el o 1§ §, At 9w 7 v @ Aifa
3@ I I g Od A
gt W oA U, Y fafrex
H1T W ATFC SqETeA & § gfem
eETETEl  FT, T Ag ag ATwETT
¥t fag W ?

Shrimati Chandrasekhar: The hon.
Member is a little outdated, We have
already changed the pattern. We do
not want any separate hostels for the
Harijans. We want general hostels to
accommodate Harijan boys and girls.
Also, other people from the general
public are given scholarships to be
housed in Harijan hostals.

Shrl Bade: 1Is it a fact that the
followers of Dr. Ambedkar are not
considered Harijans and whenever
cases come up in the Board they are
asked whether they are Buddhista or
Hindus and when they say that they
are Jaing or they are Buddhists then
the cases are dismissed and they are
acquitted? Is it a fact that they are
not considered Harijans?

PHALGUNA 6, 1887 (S8AKA)
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Shrimati Chandrasekhar: The hon.
Member, I suppose is not aware that
untouchability is practised only in the
Hindu religion and Sikh religion.
People who belomg to other religlons
do not practise untouchability.

ot arTet - gerw Agag, § WA
wERa & Ig WA g fe wra &
w=T &% T F 5O S gy &
aifers & W17 a gETe & wme o
ot & A & 9w &w oA Fae
el ¥ F39< § W o) A A dw
Ft ATHY ®7 T T, A R AT
T WTET ST qrETR ¥ 9 § oA,
ot fe ST 0 A § o ¥ &
w1 TW ewred & frem & ard fom
gonl #Y famn av ag qumey § A
wieft 7 & o e oz ) o dmr
T ECH AT W AT T gy
gfom anfot & #m foey e 3y &
a1 e gt § fs oY T w5
T g, W dF F o dwifaw g &
w w1 W gEe A mfow o gL

WOW WEIET : GgH 4g AT Ww
Bl g, ... (wwawW). .. w¥ o9
fre wgiT fx a@ Wy oy § ooy &
L, 2 O S

stmadt sr s s g g o

weIW WEIAT WY Sg A 67
W frit v B & g v T g
afer g A T @ @Y

st armdt w1 gATw § fE oW
@& g forad gure anvfre § &
Wit w1 e e 9T W STAr i
i fay gffadfery oy & o
gfaar sowr 2 ot § foredy oy w0
AT A ¥ @i, guren fwd W
wifew wawTn faz omg ?
Shrimat! Chandrasekhar: In addl-

tion to the ceaseless effort on the
part of the Government, we should
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also recelve co-operation from the
public to do away with this evil. Be-
cause, in gpite of the Act, in spite of
the special funds we still find the
condition continucs to be deplorable,
Regarding scavengers and sweepers,
Government are aware of this evil of
carrying nightsoil as headload. The
Malkani Committee report refers to
this. We are providing funds for
having wheel-barrows to carry night-
aoil.

Shrl A. P, Sharma: The hon. Mini-
ster has just now stated that there is
allotment of some funds for legal aid
to these people. Who is in charge at
the distriet and block level for help-
ing Harijans needing legal h=lp?

Shrimati Chandrasekhar: The dis-
trict welfare officers look after this,

) gENAG WS GH QTR
% fzt & fow, ag o mfewr &
ary § ag wfgerdr ¥ ¥ wwE §
wy & o Ay iy ofr g aw ®
ATFT X & I AW WY AEw g
A amagE g I
ar § I Ofr & am fEw ¥
FAC & wigsr<r aw W fafaet aw
I AW H AT FL TG W T & A9
AT 9YAT FT, T AT g SO
ar g ?

Shrimati Chandrasekhar: It is a
suggestion for action.

Release of U.5. Ald Cargo

+

*210. Shri K. N. Tiwary:
Shri P. C. Borooah:
tihri P. R, Chakraverti:
Shri Narayan Reddy:
Shri Lahtan Chaudhry:
Shri Onkar Lal Berwa:
Shri Rameshwar Tantla:
Shri Himatsingka:
Shri Yashpal Singh:
Shri Bagri:
ghri Kishen Patinayak:
Dr. Bam Manohar Lohia;
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Shri Bhagwat Jha Aszad:
Shri M. L. Dwivedi:
Shri Hukam Chand

Eachhavaiya:

Shri Bade;
Shri Vishwa Nath Pandey:
Shri C. K. Bhattacharyya:
Shri Basumatari:

Will the Minister of Commerce be
pleased to state:

(a) whether Government have
agreed to the U.S. request to release
unilaterally the U.S. Aid Cargo which
was destined for Pakistan and detain.
ed by India;

(b) if so, how much of cargo has
been released; and

(c) the reaction of the Government
of Pakistan thereto?

The Minister of Commerce (Shri
Manubhai Shah): (a) We have agreed
to release all such Aid Cargoes. Pakis-
tan has also agreed to release all
Ajd Cargoes irrespective of the coun-
try of origin. All our affected im-
porters and exporters have been
sending us full details about aid car-
goes and other impounded cargoes.

(b) A part of such Aid Cargoes
valued at about Rs. 1 crore has been
relcased by us and Pakistan has also
released a part of such cargo,

(c) Pakistan and India have wel-
comed these steps.

Shri E. N. Tiwary: May 1 know
whether the request for release has
been received only for US Aid f.:arso
or for cargo from other countries as
well and, if so, which are those coun-
tries and what action has been taken
on this?

Shri Manubhal Shah: It eoveulau
countries, irrespective of destination.
Rs. 1 crore worth of such cargoes
have been released.

Shri K. N, Tiwary: What is the
total US Aid Cargo meant for India
detained by Pakistan and the cate-
gories of cargo.

Shri Manubhai Shah: It is general-
ly machine tools and aid for various
charitable and educational institutions_
The value is about Rs. 2} crores ac-
cording to our estimates,
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ot amare fag @ @ wwdE A
og 9rgAT #1 fF o 3w gard
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At srdame § wffe aet s 9
ag fw fag a0 i § 7
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¥ Fry wqTfad F F N9 T R
£

Shri 5. C. Samanta: May I know
whether US informed us unilaterally
and Pakistan was also informed in

the same way and they acceded to
their request?

Shri Manubhal Shah: Yes, Sir; both
the countries were contacted and they
have accepted it.

=Y 3F9 W wFOT : gg A ATA
aFgT Mt o1 AR fers qrw # ar ?

ot g4 mg ;g a1 v woy
w1 I Y TF w0 T w7 A
foie == 3% §

4 AF ;47 A To OHe Mo A
fede &1 41 f& oifee w1 ary
= A STE fawr ag A1 oag A
Az fewriom & a1x gier man § ar
I9 & g #1 o1 frar o oar ?

ot g W ;. AeR fewErce
& ¥ ) o7 AT wwiArgr oF ok &
Do-Scheduling of Scheduled Castes

e

*211. Shri 8. M. Banerjes:
SBhri Buta Singh:
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Shri Gulshan:

Shri Yashpal Bingh:
Shri Hem Raj:

Shri Rameshwar Tantia:
Shri Himatsingka:

Shri Onkar Lal’ Berwa:
Shri Madhu Limaye:
Shri Bagri:

Dr. Ram Manohar Lohis:
Shri Ram Sewak ¥Yadav:
Shri Kishen Pattoayak:
Shri Utlya:

Shrl Vishram Prasad:
Shri Vishwa Nath Pandey:
Shri P. C. Borooah;

Shri M. L. Dwivedl:
Shri Bhagwat Jha Asad:
Shri 5. C. Bamanta:
Shri Subodh Hansda:
Shri P. R. Chakravertl:
Shrl J. B. 5. Bist:

Shri D. 8. Patil:

Shri Tulsidas Jadhav:

Will the Minister of Soclal Welfare
be pleased to refer to the reply given
to Starred Question No. 888 on the
Tth December, 1965 and state:

(a8) whether Government  have
finally considered the recommenda-
tions of the Lokur Committee regard-
ing the de-scheduling of certain sche-
duled castes;

(b) if so, the details thereof;

(c) whether there is a strong feel-
ing among the scheduled castes and
scheduled tribes ngainst the de-sche-
duling of some of their castes; and

(d) if so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Depart-
ment of Boclal Welfare (Bhrimat!
Chandrasekhar): (a) No Sir.

(b) Does not arise,

(e) and (d). Government have re-
ceived some representations expres-
sing strong feeling against de-sche-
duling of communities. The views ex-

therein will be taken (nto
conslderation while taking final deci-
sions.
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Shri 8 M. Baneriee: 1 would like
to know whether the report of the
Lokur Committee has been submitted
and, if so, whether the Committee has
recommended de-scheduling of cer-
taln castes and what are those castes.

Shrimati Chandrasekhar: The
Lokur Committee Report was sub-
mitted Jong time back and there
were certain commumities suggested
to be de-scheduled. This was also
placed before Members of Parliament
end Ministers in charge of Bcheduled
Castes and Boheduled Tribes of the
State QGovernments. Further meet-
Ings are to take place.

Shri 8. M, Banerjes: What are those
castes?

Mr. Speaker: Unless a decision is
taken and unless they are de-schedu-
led......

Shri 8. M, Banerjee: 1 have a sub-
mission.

Mr. Speaker: There is only a re-
commendation and unless. ...

Shri S. M. Banerjee: Sir, last
session you asked me to go out even
on this question. I would only re-
quest you this. What are those
castes?

Shrimati Chandrasekhar: 1 have
not got the list of the various castes
with me.

Shrl Ranga: Will that information
be supplied to the House later on?

Shrimati Chandrasekhar: On the
other hand, I can supply the report
to Members.

Shri 8. M, Banerjee: 1 would like
to know whether it is a fact that al-
most all the castes starting from
dhobis, which are likely to be de-
scheduled, have submitted represen-
tations and there is a strong feeling
in the country that the social status
of the Scheduled Castes has not gone
wp: Az such, there should be no de-
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scheduling and there should be pro-
per protection; if so, I would like to
know the reaction of Government,

Bhrimati Chandrasekhar: 1 said in
the answer to parts (¢) and (d) of
the question that strong feelings were
expressed by the various groups and
communities before us. It will not
be decided until we mest again.

Shri S. M. Banerjee: What is the
feeling of Government about it?

Mr. Speaker: She has said, ‘“We
have not yet taken a decision”. The
Government has not made up its mind
yet. What else should she answer?

Shri 8. M, Banerjoe: That is worse.
Mr. Spoaker: It may be worse, but
the answer has come.

ot T Ty @ wAfE o
10 o & faw o agr fogr mar &
at & gweTt ¥ g W AR g
i wwfire & SoFe w77 T % e
wegfdt & w08l e a% gu ¥ Afer
I (AT Ffad &1 0F i =] A
Mam ey 7 A% 791 F &
W T o odm oA ko fe
s f wErk AT @ § oW
e T egee A A &7 qHTEE 7
W@ E At gg St IA% |9 W= gy ww
¥, Tom A # AT AYF oY #, A o
< femr amem W\ ww o Tew A
¥ arfaeer g9 amy § & o sl
wT Fad HE W@Wo dro fagr smm ?

wEIH WA | WA TN S g
g #Y w7 gt § 5 Tow g ¥
T mfwz w0 & ?

ot wy femll © @ wT ¥ gy
Y oo oo *Y T fs ot g frow
Ay & fe o wpgfeas onfat § ey
¥ HIw W & W § g
Aty ¥ fegear e wfge dfes agly
ot #r Mwfed & ot figer frsent
wifgy 17 sfywr ot ey & &} 5
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shr: o gat &t A Awfar §
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# 39 wfagl #1 gz ® a9 o
2 A W oW T 1 W gTRIT W
=T 4T § 9T I AT H AT T
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Shrimatl Chandrasekhar: It was too
long a question and with too many
implications also. About services, if
he puts a separate question, I will be
able to answer.

Mr. Speaker: The question Is that
the percentage that the scheduled
castes should have been given has not
been given. Whereas they are entitled
to 17 per cent or so, they have got
only 3 or 7 per cent. He wants that
rather more castes should be drawn
in this schedule instead of de-
scheduling any of those.

Shrimati Chandrasekhar: First of
all, scheduling and de-scheduling of
scheduled castes will depend on whe-
ther the communities suffer from un-
touchability or not. As regards sche-
duled tribes, the criterion under which
they become scheduled will be decid-
ing factor. If it stil] exists, it will be
included and if it does not exist, it
will be de-scheduled.

About the question of Services, the
representation in the Services is 12-1)2
per centin the case of scheduled
castes and 5 per cent in the case of
schiduled tribes. 1 have given
answers time and again that they
have not come upto the level except
in IAS, IFS and IPS where we have
reached the target. Also in Clam IV
—this excludes Sweepers—
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oft wy fomlt;  wm A w1 1o

Frfar 2343

Shrimatl Chandrasekhar: In Class
111 and Class IV, there have been
slight increases from year to year,
but we have not ycf reached the tar-
get of 17-1/2 per cent and we know
the reasons for it. One is education.
They should have the basic educa-
tional qualification before they can be
selected. When they come before the
Selection Committee for personality
test and others, they are not upto the
mark and so, they are not selected.
We are taking steps to have centres
where they will get the training and
acquit themselves well to get the full
quota.

oft wy fmra - 777 nw sTreqT ¥

TR

weaw gy A ot #
STrEAT wIAE TR & g !

oft aw fomd TR GO AR AT
A g g A A waT

o W L W ko

oft 7y fornd . 7613 weqra ¥
Frary & w7 weqeeAT s wif e
't & e & aw o i
aer gt d 1 qr @1, Az, wq
a1, firem w1 owd, Awfrg ¥ e,
wifer Y, A1 w19 SR Fi T AEX R
fir egwr werw 6 & wrew wqfer
rfadi €ramw frerar or

. VW R WA a7 SEe agt
) Qe

oft fowm oo : oWy vyt 8
wxi a8 & ow o1 few @ AT AT
& for wga v fors & o i iy mared
¥ orara ¥ rwr qm B gafo
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qor Fa¥e g g " § 1 o7 forenn
# et M gA0 & wrigy feaf ®
ot 1 AT rdr A fand
WA & TEF YT HATH AHIT FIATHA
F1§ et w4 forar ma ar g3 wrfadi
% fore o gaet  forey ® faadt g
gEy M Awfwi ¥ famdt aomy
gE & 7 wrfAduw gwiarar g
goT T sgifT A gwrOv ATag 6=
JmEET B

Shrimatli Chandrasekhar: The Lokur
Committee did not have that much of
time to go into all these details. But
the Annua] Report of the Commis-
sioner for Scheduled Castes and Sche-
duled Tribes, which is discussed in
this august House every year, gives
full details.

ot Aq fomd vzigmid 7 feem
A T At P 0 urE ww ¥
a1z fawrrT gar

Shrimatl Chandrasekhar: We are
sure to have the report for 19683-684
discussed shortly here, when all these
points can be raised and then we
shall give an answer.

Bhri S. C. Samanta: Is it not a fact
that the hon. Minister had called two
mectings of the Scheduled Caste
Members of Parlinment and those
were postponed? Mayv I know whe-
ther it will be more convenient for
the hon. Deputy Minister to call the
Members from the different States
and take their opinion?

Shrimati Chandrasekhar: That is
true; the meetings to take a decision
on the revision of the lists were called
on the §th and 10th December, 1965
and they ended inconclusively, and
further meetings were to be held.
The suggestion made by the hon
Member to have State-wise meetings
is also helpful because the lists are
State-wise and not on an all-India
basis and we are going to hold state-
wise meetings.
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Shrimati Chandrasekhar: We are
also very much concerned over the
fact that this is being postponed. Even
at the inconclusive meetings held on
the 9th and 10th December, a decision
was reached or rather there was
some agreement on this point in re-
gard to the removal of the area res-
triction, both at the meeting of the
Members of Parliament and also at
the meeting of the Ministers of States.

oft td : frgaee Ao AT fime-
gre 7reA Wi famwar & fane
8, gOTdr Al § 3w gt
sttt & fergra & $tv Py o adf
foat a1 g7 A &1 AIAA VAT g0
qATTL 7 7 A A § Afawa ¥
dnraa frar s e ¥ fae oo
afeard a31 &t 7L 1 A IR ATE BT
syxeqT o1 WY F=n fr AQT Agiw A
IATIAFU AT WA W GETGA FA
& o7 O & wAr Am A v ot gAY
fafreft w & frw ¥ forgges wieew
i fregee jree 9 quEea 7o @k
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Mr. Speaker: He wants to know
whether it it a political conspiracy to
deschedule some of the Tribes,

Shrimati Chandrasekhar: If there
had been any such thing the decision
on the Lokur Committee's report
would have been taken at the Cabi-
net level, but the fact that it has
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come before Members of Parliament
belonging to these Castes and Tribes
is clear enough proof to show that
there is no ground for any such fear
which may be entertained by hon.
Members.

Sbri Maurya: Is it not a fact that
the majority communities out of the
Scheduled Castes are being scheduled
by this Report?

Mr, Speaker: It has been answered.

Shrli Maurya: It has not been
answered. My question Is: is it not a
fact that the majorily communities.
out of these Scheduled Castes are
being scheduled by this Report? Yes
or no.

An hon. Member: This should be
thrashed out.

Mr. Speaker; They can ask for @
discussion.

Shrl Maurya: My question has not
been replied to.

Mr. Bpeaker:
ed.

It has been answer-

Shri Maurya: No. My humble
submission is: either you do not allow
a question or when it is put, ask the
Minister to answer 1l

Mr. Speaker; I have taken about
7 minutes. I have heard you com-
pletely.

Shri Maurya: My question is not

b'.!l-ﬂg replied to. When the question
is allowed, it should be replied to

sensibly. The question is not being
disallowed.
Mr. Speaker: Order, order. He

has repeated hix question iwice. I
will ask him to resume his seat. I
have heard him with patience and I
have got the answer. Bul again he
continues to ask the same thing.

Shrl Mamrya:
ANFWer.

1 have not got.the



2257 Oral Answers

Mr. Speaker: It has been answered.
8hri Maurya: What is the answer?

Mr. Speaker: There is no such
political conspiracy.

Shri Maurya: That is not my ques-
tion. My question is: Is it not a fact
that the majority community out of
the Schedultd Castes which are much
more politically powerfull are being
scheduled according Lo this Report?

Shri S. M. Banerjee: Let the castes
be mentioned. 1Is it a fact that the

majority communities are being
scheduled? Let her give the names
of the castes

Mr. Speaker: 1 cannot get all the
niames,

_smmu Chandrasekhar: The crite-
rion for scheduling/de-scheduling is
the practice of untouchability.

ot aq famd  fw 2 Afex g
T &1 wif smmw ¥ 7 erren
ey ?

?hrlmu Chandrasekhar: We are
going to hold a meeting of the MPs

who belong to these Scheduled Castes
tnd Tribes.

We will take into
views in the matter.

Shrl Maurya; If you do not allow
the question to be answered, I will
be compelled to walk out of the
FHouse. I want yes or no to my
question.

Mr. Speaker: Order, order.
staqfaad . g & T w1 0T
Wy’

Conf

account their

h and Industry

+
*als. Shri P. R Chakraverti;
Bhri K. N. Tiwary:
Dr. L. M. Binghvi:
Wil the Minister of Industry b
pleased to state:

{a) whether the Working Groups of
.ihs Conferance on Research and
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Industry have suggested steps to over-
come gaps in regard to the highly
specialised equipments, so as to make
India self-sufficient;

(b) how far greater encouragement
has been given to the manufacturing
groups using indigenous know-how
and elimination of services like pro-
ject engineering, equipment designing
and feasibility studies from foreign
collaboration grrangements; and

(¢) whether the recommendations
of the Working Groups have been
considered and whether a list of the
projects has been prepared to pro-
mote drive for self-reliance?

The Mialster of Industry (Shri D.
Sanjivayya): (a) to (c), A statement
is laid on the Table of the House:

Statemeny

(a) and (c). The Working Groups
have recommended the setting up of
technical committees as part of the
Development Councils set up by these
Ministry of Industry for the different
industrivs. These technical commit-
tees should be set up in consultation
with the Council of Scientific and
Industrial Research and should in-
clude represcntatives of Scientific and
Technological Institutions. The nomi-
nee of the CS.I.R. would be the Con-
vener of each technical committee.
In regard to industties, not covered
by development councils, separate
technical committees should be set up
by the C.S.IR. in consultation with
the Ministry of Industry. The fume-
tions of these techmical committees
will include measures for expeditious
development of Indian kmow-how and
product development.

These recommendations are being
examined by the Director General of
Scientific and Industrial Research
who is taking steps to draw up a
list of projects to be taken up as
national projects for promoting self-
reliance
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(b) In considering applications for
industrial licences, Government al-
ways give preference to those schemes
which do not envisage any foreign
exchange liability for purchase of
know-how or for payment for engi-
neering  services. Proposals for
foreign collaboration are generally
not approved if the fechnology in-
volved is awvailable indigemously.
While approving foreign collabora-
tion in unavoidable cases, care is
taken to see that services like pro-
ject engineering, equipment deaigning
and feasibility studies do not nor-
mally form part of the collaboration
agreement.

Shri K, N, Tiwary: In the state-
ment, we find:

“These technical committees
should be set up in consultation
with the Council of Scientific and
Industrial Research and should
include representatives of Scien-
tifie and Technological Institu-
tions. ..... In regard to industries
not covered by development
councils, separate technical com-
mittees ghould be set up by the
CSIR in consultation with the
Ministry of Industry”.

Have the committees been set up,
and if so, who are the personnel com-
prising them, and by what time are
the reports expected?

Shri D. Samjivayya: In this con-
ference, 15 working groups were set
up and they have made ceftain re-
commendations. These recommenda-
tions were again considered in a meet-
ing of the eonveners and chairmen,
Ultimately, they have decided that
by 8th March they should indicate
the names of industries which
could be given priority, which could
be treated as national projects, That
means, we will execute and imple-
ment them with local know-how and
indigenous raw materials.

Shei K N, Tiwary: Again it is
stated:

“While approving foreign col-
Iboration in unavoidable cases,
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care is taken to see that services
like project engineering, equip-
ment designing and feasibility stu-
dies do not normally form part u?
the collaboration agreement”

What is the quantum of the foreign

exchange assistance required to
achieve  self-sufficiency in highly
specialised equipment during the

coming years?

Sbri D. Saajlvayya: It is very difi-
cult to give any exact figure of the
forelgn exchange that is required.

Dr. L. M Singhvi: May I know
whether the Government would out-
ling before this House the programme
of substituting imports both of hu-
man skills and of raw materials by
indigenous skills and raw materials?
What is the whole programme, what
is the outlay for the programme and
in what period of time is it proposed
to accomplish this programme?

Shri D. Sanjivayya: As I said
earlier, several committees have been
constituted, and it would be too pre-
mature to give or fix any particular
target date before which we will be
able to achieve self-sufficiency or
self-reliance, but after the reports
are received, probably by about the
8th March when these committees
will be able 1o indicate the
position, we will be in a position tn
say.

Shri Shamial Saraf: May I know
whether this conference has taken note
of the gap between research and Its
application in the fields and factories,
and if so what are the recommen-
dations in this behalf?

Shrl D, Bamjlvayya: Yes, Bir. In
fact, as T said, it is with a view to
find out the deficlency that these com.
mittees or groups have been consti-
tuted. Let us wait for the reports
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The Deputy Minister in the Depart-
mpnt of Social Welfare (Shrimati
@handmsekbar): (a) Precise infor-
mation is not avallable as no survey
m the matter has been conducted so
far.

(b) to (d). The subject falls pri-
marily within the sphere of the
Mates. Some Statés have passed anti-
Meggary legislation. Some of these
#tates have what are variously called
Beggar homes, poor houses or work
eentres. ‘The Planning Commission
mat up a group to examine the matter.
As a result, a provisional scheme to
&y out a pilot project in about 40
eentres which have tourist attraction
@ are places of pligrimage has been
drawn up for the 4th Plan. The mat-
far i» being further examined ia
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consultation with the Planning Com-
mission and the State Govirnments

o1 gUE T ET 0 WA
el 7 79A IO § gaend ¢ 6w
ST PREEl g w1 oaf §, wing
a4 o § 1 g9 & 7y v g faq
agdr fear a1, wv Froor @7 f gt
TR AT aw T Frn oy ?

Shrimati Chandrasekhar: A national
survey of beggars  is not an easy
thing . A lut of money will have to
be spept.

Wt XET W ORI ograrel &
e Szt or aga i faardy qx
I AT AR & | HT FTHIT A IAE
faa w1¢ favie a7 wo10 & 5 oet
vz 7 g ¢ faiwt @3 gEr man
F ¥ &1 a7 ¥EA @ A9r Iy aT
w1 BT FY T KT AFY oA £

Shrimati Chand khar: There
are beggar homes in each and cvery
State, and whenever beggars are seen
roaming about they are rounded up
and put into these beggar homes. The
State Governments take both penal
and....

Mr. Speaker: He iz now talking
particularly about railway platforms
and public places ~ where forelgners
also come, and this creates g very bad
impression. Is anything being done
about that?

oy gew w7 T wEr X
Cog gl

Shrimatl Chandrasekhar; As 1 said,
the question of these people being
given work will be taken up in the
Fourth Plan.

Shri Bade: In this socialist pattern
of society about which our Govern-
ment speaks so much, is the Gowvern-
ment aware that they have not made
any definithon of beggar? There are
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two sorts of beggars, political beggars
and street beggars. Even in Delhi
they have not made any survey of
political begpars and strcet beggars.

Mr. Speaker: about
Delhi beggars?

Any  survey

Shrimati Chandrasekhar: There was
a survey made in 1855 of Delhi beg-
gars. Then it was said to be about
3,000 people. Now I tlunk il must
have inereased st least two fold.

Htoad o oqET 9T T o A
f afafers dmd & o qar 2

Mr. Speaker: Wha! answer can 1
get about political beggurs?

8bri Hem Barua; MMay we have a8
defmition [rom you of political beg-
gars?

Mr. Speaker: Ail of us are included
in that list:

Dr. L. M. Singhvi: Ts the govern-
ment aware of Lhe widespread frel=
ing that the present proportions of
the beggary problem in the country
are a consequence of the studied in-
attention and the utter, calculated,
heartless neglect on the part of the
government in solve this problem and
if so why has the government not im-
pleented the recommendations spe-
cifically made by the study group of
the Planning Commission, particular-
ly in respect of occupational train-
ing and a common law for the country
to eradicate beggary?

Shrimati Chandrasekhar: The Plan-
ning commission appoinied a com-
mittee to go Into this question of
beggary and vagrancy and also juve-
nile delinquency and the report was
submitted to the Planning Commis-
sion, The government have formula-
ted certain schemes in consultation
with the planning commission and the
state governments and something will
be done in the Fourth Plan.
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g At gz I9% wrEE-e Wiv
T Tram T 1 R SAY FTA T
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Shrimatl Chandrasekhar:
long question.

It is &

Mr. Speaker: 1 also cannot help
ker in this respect. Ix there any
stheme before the government (o re-
habilitate or to re-empluy those
beggars that are now in the country?

Bbrimatl Chandrasekhar: Thewe
are a number of beggar homes amd
work centreg in almost al] the States.
In the Fourth plan we are going %
have a number of such work cenires.
We spent Rs. 156 lakhs jn the Third
plan; in the Fourth, we are allotiimg
Re. 3 crores.

oft g . ae wgw, ] A6
agrEy X awqry A o o oY o
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Shri Nath Pal: The hon. Minister in
her first reply said that no accurate
statistics and data are available. How
dues one reach the status of beggar?
Has any definition been made? Is it
the quantum of the income or the
factum of begging? As for the
quantum of income, according to the
lztest survey by Dr. Lokanathan, in
the rural areas the daily earnings of
an Indian rural worker is 13.5 naye
paise while some beggars earn more
than this. Will it now, therefore, be
right to say that perhaps g majority
of the countrymen in this country
are beggars?

Mr. Speaker: Mr. Banerjee,

Shri Nath Pal: I want a reply to
my guestion.

Shri Harl Vishan Kamath: What is
the criterion—he has asked?

Mr. Speaker: The
say that.

dictionary can

8hri Nath Pai: You are
Sir....

learned,

Mr. Speaker: Every man has his
own deflciencies.

Bhri Nath Pal: I want a reply.
There must be some criteripn about
who is a beggar. What makes a man
o beggar? Is it the fact that he
begs or is it the quantum of daily
income?

Shrimati Chandrasekhar: We have
two methods of dealing with beggars:
those who are need-based and those
who need correction. 1 think who-
ever begs—(Interruption).

Mr. Speaker: A beggar is one who
goes about and asks for money for
his consumption, or a beggar is one
who has the lowest income and who
cannot sustain himself. What is the
criterion?

Shri Hari Vishng Kamath: Yard-
atick, eriterion, standard?

FEBRUARY 25, 1968
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Shrimati Chandrasekhar: It is the
first one: those who ask for alms.

B 1 hon. Memb rose—

Mr. Speaker: What should I do?
Shri Tyagi:

siarm: & qom g § f
BATX W3 ¥ FATTw 7 fir o drdeam
& wgi & w1 w1 adwo fear
§ otfir oF aoE A AT W AR R
& wher mia w1 sl e ged
ACH I 9TH d57 W1 ;AE ¢
wife & A srz s § 7
Shri Raghunath Singh‘ It is most
highly objectionable.

Shri 8. M. Banerpee: 1 would like
to know whether it is a fact that
beggurs in our country have recently
been encouraged for further begging
because of Shri Subramaniam's ap=

proach to al] countrieg for aid. I
want to know whether they have
given encouragement or not.—It

should be answered, Sir.

Mr. Speaker: How can this be ans-
wered?

Shri §. M. Banerjee: They are no
doubt being encouraged.

Mr. S8peaker: He can argue it and
Eay.

WRITTEN ANSWERS TO
QUESTIONS

Ring Railway for Delhi

*214. Shri Yashpal Singh:
Shri Balmiki:
Shri Bagri:
Dr. Ram Manohar Lohis:
Shri D. D. Puri:

Will the Minister of Raflways be
pleased to state:’

(a) the progress so far made in the
construction of Ring Railway around
Delhi;

(b) whether the work is much be-
hind the schedule; and

(c) the steps taken by Government
to complete the project in time?
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The Deputy Minister in the Ministry
of Rallways (Bbri Sham Nath); (a)
sanctioned project is calleq *“Delhi
Avoiding Lines and Connected Traffic
Facilities". This project is under-
taken mainly to enable goods trains
to bye-pass the congested yards of
Delhi and New Delhi; but when com-
pleted, it will also incidentally help
movement of suburban  passenger
trains over its different links, BEarth-
work and bridge works on the diffe-
rent alignments are in progress. The
overall physical progress is about 46
per cent.

(b) and (c¢), This project has suf-
fered a glight set back owing to lapses
on the part of a contractor whose
contract had to be terminated. How-
ever, the work is expected to be com-

pleted by December, 1067 through
fresh contractors.
Indigenous Production

*215. Shri Bagri:
Dr. Ram Manohar Lohia;
Shri Yashpal Singh:
Shri Balmiki:
Shri M. L. Dwivedi:
Shri Bhagwal Jha Azad:
Shri Subodh Hansda:
Shri 8. C. Samanta:
Bhri P. C. Borooah:
8hri Warlor:
Shri Vasufievan Nafr:
Shri Prabhat Kar.
Shri Indrajit Gupta:
Shri Daji:
Shri Shree Narayan Das:
Bhri Harish Chandra Mathur:
Shri Vishram Prasad:
Shri Linga Reddy:;
Shri Madho Limaye:
Shri Bibhuti Mistira:
Shri K N. Tiwary:
Shri A. N. Vidyalankar:
Dr. Ranen Sen:
Bhri Dinen Bhattacharys:
Shri F. B Chakraverti:
8hri D. D. Pari:
Shri Shiv Charan Gupta:

Will the Minister of Industry be
pleased to state:

(a) whether Government propose to
restriet too much dependence on
foreign technicians and utilize the

talent of Indian engineers and techni-
cians in the industrial development of
the country;

(b) whether Government also pro-
pose to restrict the import of raw
materials and to evolve substitutes for
imported raw materials and indigen-
ous production of machinery compo-
ners 1o save foreign exchange; and

(c) if so, the details of the
posals?

The Minister of Industry (Shri D.
Sanjivayya): (a) to (¢). Government
are anxious to make industrics more
self-reliant and less dependent on
foreign collaboration and on impor-
teq raw materials. Government are
also anxious that the maximum possi=
ble facilities should be provided for
the training and ployment of
Indian technicians in industrial un-
dertakings. The following are among
the main steps  which have been
taken with these ends in view:—

(i) Every effort is made to uti-
lize indigrnous ‘know-how'
and processes to the fullest
extent practicnble, A propo-
sal for foreign technical col-

pro-

laboration  is generally not
approved if the technology
involved is indigenously
available. With this object

in view, a representative of
the Council of Scientific and
Industrial Rescarch is asso-
olated as a member of the
Inter-Ministerial Commitiee
which makes recommenda-
tions regarding the accepta-
bility or otherwise of foreign
collaborations. Arrangements
have also been made for vlosu
and continuous liaison between
the Council of Scientific nnd
Industrial Research and the
Directorate General of Tech-
nical Development. Officers
of the Dirertorste General ot
Technical Development are
thus generally In the know o
the results of any rescarc:
or the working of pilot plan :
that may have been set up L+
the various National Tabora
toriey ete.
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(ii) Extension of the period of the
foreign collaboration agree-
ment is generally discourag-
ed,

(i) While Government permit
the employment of foreign
technicians in India in cases
where this is essential, stress
is always made on the Lrain-
ing of Indian techniciang so
that may toke over from the
foreign technicians ag carly as
possible.

(iv) Encouragement is being given

to the estublishmest of Indian

Consultancy Organisation so

as to minimise the need for

utilising  the  services of
foreign consultants,

Stress is laid on the maximum

utilisation of indigenous raw

materials and components,

(vi) With a view to reducing our
dependence on imported raw
materials, efforts are being
made to find and promote the
use of indigenous substi-
tutes,

Muir Mills, Kanpur

Shri Warlor:

Shrl Indrajit Gupta:

Shrl Vasudevan Nalr:

Shri Prabhat Kar:

Dr. L. M, Singhvi:

Shri Onkir Lal Berwa:

Shrl Hukam Chand
Kachhavaiya:

Shri Bade:

Shri Yashpal Singh:

Shri Bibhuti MisHra:

Shri Basomatari:

iy

*216.

Will the Minister of Commerce be
pleased 1o state:

(@) the steps taken by Governmen.
for the early reooening and running
of Muir Mills, Kanpur; and

(b) when the Mills are likely to
start working?

The Depuly Minister in the Minls-
try of Commerce (Shri Shafl Qureshl):
{a) and (b), An Authorised Controller
has been appointed for Muir Mill, on
22nd December, 1985 1t is  hoped
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that the mill will start working by
the middle of March, 1966.

Manufactare of Smal] Car

*217. Shri Linga Reddy:
Dr. L. M. Singhvi:
Shri Rameshwar ‘Tantis;
Shri Himatsingka:
Shri Narayan Reddy:
Shri Bagri:
Dr. Bam Manohar Lohia;
Shri Kishen Patltnayak:
Shri P. C. Borooah:
Shrimati Savitrl Nigam:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedl:
Shri §. C. Samanta:
Shri Subodh Hansda:
Shri Yashpal Singh:
Shri 5. M. Banerjee:
Shri D. N. Tiwary:
Shri Kajrolkar:
Shri Harl Vishou Kamath:
Shrimati Malmoona Sultan:
Shri A. N. Vidyalankar:
Shri Vishwa Nath Pandey:
Shri Maheswar Naik:
Shri Balakrishoan:
Shri Daljit Singh:
Shri R. 5. Pandey:
Shri BRavindra Varma:
Shrl Rajeshwar Patel:
Shri R. Barua:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shrl Basumatari:
Shrl §. V. Ramaswamy:
Shrl D. C. Sharma:

Will the Minister of Industry be
pleased to state:

(a) the latest stage of the small car
venture in collaboration with (i)
French and (ii) Japanese firms;

(b) whether the Mysore Chief
Minister also had a discussion with
the Central Government in this con-
nection; and

(c) it so, the outcome thereof?

The Minister of Indusiry (Shri D.
Samjivaya): (a) to (r). The.question
of establishment of the Small Car
Proiect is  «till under consideratinn.
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M|s. Renault of France have furnish-
ed a report which is under examina-
tion. The Japanese Company which
had shown interest in the project has
not yet forwarded detailed proposals.
The Mysore Chief Minister has sug-
gested that the prototype of a car de-
veloped by the Hindustan Aeronau-
ti.s Ltd, may be taken up for com-
mercig] manufacture. The Government
of Mysore have been requested to fur-
nish full particulars of the scheme.
These are awaited.

Manning of Railway Level Crossings

*218. Shri Hem Raj:
Shri Daljit Singh;
Shri Bibhuti Mishra;
Shri K. N. Tiwary:
Shri P. C. Borooah:
Shri M. L. Dwivedl:
Shri Bhagwat Jha And

Shri Vishwa Nath Pandey:
Dr. Ranen Sen:

Shri Dinen Bhattacharya:
Shri Ram Sewak Yadav:

Will the Minister of Railways be
pleased to slate:

(a) whether the Central Govern-
ment has taken any decision to man
the 1,200 railway level crossings in
ihe country; and

(b) if so, the number of such cross-
ings to be manned in  the different
Railway Zones, Zone-wise, with the
names of the States in which they are
situated?

The D puty Minister in the Ministry
of Rallways (Shri Sham Nath):
fa) and (b). A statement is laid on the
Table of the House. [Placed in Lib-
rary. See No LT-5594/66].

Collaboration with Csechoslovakis

*219. Shri Bhagwat Jha Aszad:
Shrl M. L. Dwivedi:
Shri §. C. Samania:
Shri Subodh Hansda:
Shrimatl Saviri Nigam:
Shri P. C. Borooah:
Shri Karnl Singhji:
Shri Hokam Chand

Kachhavalya:
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Shri Bade:

ShYi Yashpal Singh:
Shri P. R. Chakraverti:
Shri K. N. Tiwary:
Shri -

Bhrli Rameshwar Tantla:

Will the Minister of Commerce be
pleased to state:

(a) whether Czechoslovakia has
agreed to collaborate with India im
the fleld of engineering and also in
supplying complete plants for different
industries;

(b) whether Mr. E. Misovsky,
Czechoslovak Vice-Minister for forelgn
trade made a statement in Calcuita te
this effect in December last; and

{c) the progress so far achieved Im
this regard? A

The Minister of Comimerce
Manubhal Shah): (a) and (b).
Sir.

{c) Major projects set up in colla-
boration with Czechoslovakia are
mentioned below:

1, Foundry Forge Plant, Ranchi

2. Heavy Machine Tools Project,
Ranchi.

3. High Pressure Boller Project,
Tirchirapalli and Expansion.

4 Heavy Powcer Equipment
Plant, Hyderabad.

5. 6,000 tons pres: and Furnaces
for the Foundry Forge Pro-
ject. Ranchi.

8, Additional equipment for Heavy

(Bhrt
Yes,

Power Egquipment Plant,
Ramachandrapuram and ex-
pansion.

7. Tools, Jigs and Axtures.

B. Heavy Plates and Vessels
works.

8. Two new machine tools Fac-
tories.

10. Foundry Forge, Wardha,

11. 2 X 110 MW. Thermal Power
Statlon.

12. Factory for the manufacture of
tractors.

13. Walchand Nagar Industries
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Wage Board for Rallwaymen
*220. 8hri Rameshwar Tantia:
BShrl Himatsingka:

Shri Onkar Lal Berwa:
Shri Narayan Reddy:
8hrl Yashpal Singh:
Shri Balmiki:

Bhri 5. M. Banerjee:

Dr. Ram Manohar Lohia:
Shri Kishen Pattnayak:
Shri Ram Bewak Yadav:
8hri Bagri:

Will the Minister of Rallways be
pleased to state:

(a) whether railwaymen have re-
quested Government for the setting up
of a wage board for them;

(b) it so, the reaction of Govern-
ment thereto;

(e) when the wage board is likely
to be set up; and

(d) if a wage board is not to be set
up the remsons for the same?

The Minister of Btate in the Minis-
try of Rallways (Dr, Ram Subhag
Singh): (a) Yes, Sir.

(b) to (d). Pay scales of Railway
employees are based on recommen-
dations of successive Pay Commissions
which went into the pay structure
and conditions of service of Central
Government scrvants as a whole, The
Government do not considered it ne-
cessary to set up a separate Wage
Board for Railwaymen,

fed W T
=i} Iro Aro foramét :
of AT W™ &0y
ol R WY e
ot o AT :

w1 wiforea wat OF qW@TA WY FA
w4 fr :
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Use of Soft Coke

*222. Shrl 8. C. Bamanta:
8hri Bubodh Hansda:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
8Bhri P. C. Borooah:
8hri Lahtan Chaodhry:
Shri P, E. Chakraverti:

Will the Minister of Mines and
Metals be pleased to state:

(a) whether the Energy Survey
Committee and the National Council
of Applied Economic Research recom-
mended that soft coke is a cheap com-
mercial substitute and in view of
abundant reserves of these grades of
coal which go in the making of soft
coke, it would prove the major source
for domestic energy;

(b) if so, the steps taken to popu-
larise the use of soft coke; and

{c) whether inexpensive gnd regu-
lar movement from the concentrated
sources of supply to the consuming
centres is contemplated?

The Minister of Mines and Metals
(Shri 8, K. Dey): (a) The Energy
Survey Committee and the National
Council of Applied Economic Research
have not stated in specific terms that
soft coke is a cheap commercial fuel.
It has been recommended that non=
eommercial fue] may be substituted by
soft coke as domestic fuel

(b) Relaxation of control on the
distribution of soft coke, liberalisa-
tion of licencing policy for opening of
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soft coke depots, emphasis on coal bas-
ed industries, advice to State Govern-
ments for uick growing plantations
ang popularisation of cow-dung gas
plants, are some of the measures al-
ready taken by the Government,

(¢) This is being done by moving
all the soft coke required by consu-
mers in block rakes of box wagons
from concentrated sources of supply
to consuming centres.

dad o & o fadi & far gfoemd
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Forelgn Collaboration

224, Shri Dajl:
Shri P. B. Chakravert!:
Sbri K. N. Tiwary:

Will the Minister of Industry he
pleased to state:

(a) whether it is a fact that a semi-
nar on the problems of industries
held recently in New Delhi has ex-
pressed the opinion that industrialists
in India have gone in for foreign col-
laboration and these have been sanc-
tioned by Govermment even in those
flelds where know-how was indige-
nously available; and

(b) if so, whether any analysis of
the industrial licensing has been made
to find out on what lines the foreign
collaboration was needlessly sanction-
ed?

The Minister of Industry (Shri D.
Sanjivayya): (a) The Hon'ble mem-
bers appear to be referring to the
Conference on Research and Industry
recently organised by the Council of
Scientific and Industrial Research,
New Delhi, The Government are
fully cons.ious of the need to utllise
indigenous know-how and proccsscs
to the fullest extent practicable. In
order to promote the utilisation of
indigenous know-how and processess
in the industrial units set up in the
country and In order that foreign
technical collsborations are approved
only where necessary, the Council of
Scientific and Industrial Research is
represented on the Inter-Ministerlal
Committees which consider (1)
applications for the Lmre of indus-
trial licences and (2) applicationg for
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aprovpal of the terms of foreign col-
lakoration.

ib) Dors not arise,

Cement Corporation

*225. Shri Harish Chandra Mathur:
Shri P. C. Borooah:
Shrl M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Shri Subodh Hansda:
Shrl 8. C. Samanta:
Dr. L. M. Singhvi:
Dr. P. N. Ehan:
Bhri Kajrolkar:
Shrl Shiva Dutt Upadhayaya:
Shrimati Renuka Barkataki:
Shri Vishwa Nath Pandey:
Shri R. §. Pandey:
Shri Ulkey:
Shrl A. S. Saigal:
Shri Ravindra Varma:
Shrl R. B. Tiwary:
Shrl Chandak;
Shrl Rameshwar Tantla:
Shri Wimatsingka:
Shri R. Barua:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Harl Vishnu Kamath:
Shri Basappa:
Shri J. P. Jyotishi:
Shri Wadiwa:

Will the Minister of
pleased to state:

Indusiry he

tu) the production programme and
targets fixed for the Cement Corpora-
tion in the public sector and the re-
sources placed or proposed 1o be
plaved at its disposal;

th) what inerease in production s
to be expected from each different
unit in the private sector during 1966
and during the next 4 years; and

(cy the main features of the licences
sanclioned for new units and expan-
sion af the ¢xisling units?

‘The Minister of Industry (Shri D.
£ afivayya): a) to (c). A statement
i« laid on the Table of the Houwe.
[Placed in Library. See No. LT-
55951087,
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Theft of Rallway Goods in the
Passenger Trains

*228. Shri Sobodh Hansda:
Shri 5. C. Samanta:
Shri Bhagwat Jha Asad:
Shri M. L. Dwivedi: .
Shri P. C. Borooah:

Shri Earni Binghji:

Shrl Hokam Chand
Eachhavaiya:

Shri Shinkre:

Shri Yashpal Singh:

Shrl Vishwa Nath Pandey:

Shri Hem Raj:

Will the Minister of Rallways be
pleased to state:

(a) whether Government have
agsessed the loss due {o theft of elec-
tric bulbs and other electrical equip-
ment from the Railway passenger
coaches every year;

(b) if s=o, the amount involved

during 1965,

{c) whether these egquipmenta are
stolen from the vard or from the run-
ning trains; and

(d) the number of persons appre-
hended for such thefts?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag

Singh): (a) Yes, Sir.

(b) The net Jloss works out to
Rs. 11.20 lukhs.

{¢) Both.

(d) 976.

Expansion of Rourkela Steel Plant

*227. Shri Himatsingka:
Shri Narayan Reddy:
Dr. Ram Manchar Lohia;
Shri Kishen Pattoayak:
Shri Ram Sewak Yadav:
Shri Bagri:
Shri Warior:
Shri Vasudevan Nalr:
Shri Indrajit Gupta:
Shri Prabhat Kar:
Shri P. R. Chakraverti:
Shri K. N. Tiwary:
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Shri D, C. Sharma:

Shri Yashpal Singh:

Shrl Vishram Prasad:

Shri Utiya:

Shri Linga Reddy:
Shrimati Malmoona Sultan:
Shri Maheswar Nalk:

Shrl Madhu Limaye:
Shrimati Savitrl Nigam:
Shri C. K. Bhattacharyya:

Will the Minister of Irom and Steel
be pleased to gtate:

(a) whether the report of expansion
of Rourkela Stee] Plant has been pre-
pared by the Indian technicians;

(b) whether the report has been
submitted to Government; if so, the
details thercof;

(c} whether this report has been
shown to the West German parties and
has been approved by them; and

(d) it so, what kind of assistance
they have promised to give for the
vxpansion of this plant?

The Minister of Iron and Steel
(8hri T. N. Singh): (a) to (d). A
feasibility report for the further ex-
pansion of the Rourkela Steel Plant
has been prepared by the Central
Engineering and Design Bureau of
Hindustan Steel Limited and has been
received by Government a few days
agu. The Report is still under exami-
nation and has not yet been shown
to the West German Authorities. It
will be discussed with the West Ger-
man authorities as soon as the Gov-
ernment of India have taken &
decision on thy broad features of the
‘Report,

Salem Steel Plant

*228. Shri Ram Harkh Yadav:
Shri Onkar Lal Berwa:
Shri Hukam Chand

Kachhavaiya:
Shri Vishwa Nath Pandey:
Shri Kajrolkar:
Shrimati Maimoona Sultan:
Shri E. 8. Pandey:
Shri Muthiah:
Shri M. Malalchami:
Shri M. Rampure:

Shri 5. V. Ramaswamy:
Shrl Seshiyan:
Shri Rajaram:

Will the Minister of Iron and Steel
be pleased to state:

{a) the progress made in the imple-
mentation of the Salem Steel Plant
Projeet;

{b) whether the report of the

Japanese Experts on the subject has
been submitted to Government;

(c) if so, the main recommendations
thereof; and

(d) if the report has not been sub-
mitted, when jt 1s likely to be sub-
mitted?

The Minister of Iron and Steel
(Shri T. N. Singh): (a) and (h). Gov-
ernment have mnot vet recrived the
report of the Japanese Team.

({c) Dues not arise.

(d) Within a month or so.
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Water Treatment Plant In UAR.

*230, Shri Bibhuti Mishra: Will the
Minister of Commerce be pleased to
state:

(a) whether it is a fact that nego-
tiations have reached an advanced
stage for the setting up of a Rs. 45
crores Water Treatment Plant in the
U.AR by an Indian firm; and

(b) if so, to what extent the U.AR.
will be benefited by it?

The Minister of Commerce (Shri
Manobhal Shah): (a) and (b). A
group of Indian flrms have quoted
against tenders issued by UAR
authorities for supply of water treat-
ment plants The Indian group is
still nepotiating the deal with the
concerned UAR authorities.
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Deraliment of Barauni-Katihar Parcel

Train

*232. Shri Narayan Reddy:
Shri Himatsingka:
Bhri Rameshwar Tantia:
Shri Vishwa Nath Pandey:
Will the Minigter of Rallways be
pleased to state:
(a) whether it is a fact that the 444
Down  Barauni-Katjhar  passenger
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parce] train was derailed on the 14th
December, 1865 on the Khagarta and
Mansi double line;

(b) if so, how many persons were
injured and killed;

(c) whether any enquiry was con-
ducted; and

(d) if so, the findings thereof?

The Minister of State in the Minis-
try of Rallways (Dr. Ram BSubhag
Singh): (a) Yes, Sir.

(b) As a result of the accident one

person was killed and 10 were
injured.
(c) and (d). The Additional Com-

missioner of Railway Safety, Lucknow
who held a statutory enquiry into
this accident has not finalised his
report as yet.

Manufacture of Bcooters

*233 Shrimati Vimils Devi:
Shrl Vasudevan Nair:
Shri P. R. Chakravertl:
Bhri K. N. Tiwary:
Sbri Subodh Hansda:
Bhri Yashpal Singh:

Will the Minister of Indusiry be
pleased to state:

(a) the number of applications re-
ceived during 1088 for the grant of
licences for manufacturing motor
cycles and scoolers;

(b) whether the applications have
been scrutinised and whether any de-
cision has been taken thereon; and

te) if not, the reasons for the delay?

The Minister of Industry (Bhri D,
Saajivayys): (a) to (c). 180 appli-
cations were received during 1985 for
the grant of licences for the manu-
facture of Motorcycles, Scooters and
Auto cycles. All these applications are
undep detailed scrutiny, which is ex-
pected to be completed shortly. The
consideration of these applications in-
volves considerable time and atten-
tion since a very large number of
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applications are involved; many of the
applications lacked vital information
necessary for their examination and
additional information had to be cal-
led for; and the applications have
to be examined from various techni-
cal, economic and other aspects.

Shortage of Scooter and Cyele Tyres

*234. Shri Vishram Prasad;
Shri Yashpal Singh:
Shri Bagri:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:
Shri Utiya:
Shri Ramachandra Ulaka:
8hri Dhuleshwar Meena:

Will the Minister of Industry be
pleased to state:

(a) whether it is a fact that there
is an acute shortage of scooter and
cycle tyres in Delhi;

(b) if so, the reasons therefor; and
(c) the steps taken by Government
to meet the shortage?

The Minister of Industry (Shri D.
Banjivayya): (a) No, Sir.

(b) and (¢). Do not arise.
Becond Class Sleeper Coaches

*135. Shri D. C. Sharma:
8hri Kishen Pattnayak:
Shri Madhu Limaye:
Dr. Ram Manohar Lohia:
8hri Bagrl:
Bhrl Vishwa Nath Pandey:

Will the Minister of Raflways be
pleased to state: .

(a) whether it has been decided to
introduce second class gleeper coaches
of a new design on the Eastern Rall-
way; and

(b) if so, the broad festures of these
new coaches and when are they likely
to be introduced?

The Minister of State In the Minls-
try of Rallways (Dr. Ram Sabhag
Singh): (a) Yes, Sir. It has been
decided to introduce Broad Gauge I
class seating-cum-sleeper coaches on
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all Railways, including Easstern Rail-
way, only on long distance Mail|
Express trains involving mnight jour-
neys, in lieu of the existing ordinary
full 1I class ecoaches where now
provided.

(b} The broad features of the new
Broad Gauge II class seating-cum-
sleeper coaches wi'l be as follows:—

(1) One half is intended for only
seating accommodation for 32
passonEers.

(ii) The other half will be a sleeper
compartment, with seating
capacity for 30 passengers by
day and sleeping accommaoda-
tion for 22 passenpgers by night
in 11 lower and 11 upper berths,
upholstered with foam rubber
cushions. DBooking of passengers
will be restricted to 22 by night
in this compartment. permitting
8 additional  passengers only
during the day.

(iii) An  inter-communication door
between the sesting and sleeper
compartinents of the coach will
he provided, and there will be
an gttendant in caeh coach to
look after the convenience of
passengers.

(iv) Other amenities, such as lava-
tories, washbasina and mirrors
outside, luggage room, fans etc.,
will be provided to specified
standards.

The new Broad Gauge 11 class seats
ing-cum-sleeper coaches are likely to
be inltroduced progressively in about
two years' time.

Japanese Delegation on Timber
Processing

*236. Shrimatl Renuka Barkatakl:
Shri Ravindra Varma:
8hrli R. S. Pandey:

Shri Rajeshwar Patel:
Shri K. Barna:

Will the Minister of Industry be
pleased to state:

(a) whether it is a Tact that a dele-
gation of Japanese experis on timber
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processing  toured the timber-rich
areas of India recently; and

(b) it so, what are the proposals
that the delegation has made to Gov-
ernment.

The Minister of Industry (Shri D,
Banjivayya): (a) Yes ,Sir. A team
of Japanese cxperts who have specia=
lised in the manufacture of decorative
furniture have recently visited My-
sore and have also seen some of the
forests regurding the availability of
timber.

(b} The team has not ye! made any
specific proposals to the Government.
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Buillding at Gudur Juncliem

R70. Shri A. K. Gopalan: Will the
Minister of Rallways be pleased to
state:

(a) whether it is o fact that the
recond floor construction of o building
collapsed while work was in progress
At Gudur Junction;

(LY it 50, the causes thereof,

() the total lnss as a resull there-
of; and

(d) whether the work was entrust-
od to the contractors or directly done
by the Railways?

The Minister of State in the Minls-
try of Rallways (Dr. Rum Subhag
Singh): (a) Yes

(b) The causes are uader investi-
gation.

(c) Rs. 4,000 approximately.

(d) Work was being executed by
the local Zondl contracior of  the
Railway.

Cumpensation Cases on Railways

871. Shri Hem Raj: Will the Minis-
ter of Rallways be pleased to state:

ta) the number of compensation
cases rogistered during the year 1965-
66 in the differcnt zones for goods
lost by Railways in transit, the num-
ber of rases disposed of and the num-
ber pending during this period;

(b) the amount of compensation
paid during the abu.» period; and

(c) the position of such cases dur-
ing the past threc yecars?

The Deputy Minister in the Minis-
try of Rallways (Bhri Sham Nath):
(a) to (¢). A statement showing the
number of claims recelved, disposed
of and pending and the amounts paid
by way of compensation during the
three years 1962-83, 1963-84 and 1964
65 and the alne months ending De-
cember, 1968, is Jaid on the Table of
the House. ([Placed in Library.
See¢ Mo, LT-5507/66].
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Figures of claims preferred and
claims repudiated are not compiled
cause-wise. The figures in the state-
ment cover both losses, complete and
partial, and damages.

Rallway Godown at Jhajha

872, Shri Madhu Limaye: Will the
Mituster of Rallways be pleased to
state:

(a) whether Government's attention
has been drawn to the inconvenience
caused by the location of Railway
godown at Jhajha (Eastern Railway)
north of the Railway track and not
south;

{b) whether Government are aware
that the underground passage leading
from the godown to the bazaar (to the
south of the track) is flooded during
the monsoons;

(c) if so, whether Government have
taken any decision to shift the godown
from the north to the south for the
convenience of the users; and

(d) when the decision is expected
to come into force?

The Minister of State in the Minis-
try of Raliways (Dr. RBam Subhag
Singh): (a) Yes

(b) The underground passage refer.
red 1o by the hon. Member is in fact
a Railway culvert, which is meant for
drainage. It is also being used as &
sub-way for traffic from the goods
shed on the north side of the rallway
line to the local market on the South.
During the rainy season the culvert
gesta flopded and becomes impassable
for 3 few hours.

(e) A proposal for shifting of the
goods-shed from the North of the
Railway track is under the considers-
tion of the Railway Administration.

(d) As the average traffic on this
station is wvery smal] ie. about 3
wagons inward and one gon out-
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Neyvell Thermal Power Station

873. Bhri EKarnl Singhji: Will the
Minister of Mines and Metals be
pleased to state:

(a) the progress made for the set-
ting up of the Seventh 100 MW.
therma] power unit in Neyveli;

{b) whether the progress of con-

struction is according to the sche-
dule;

(c) whether it will be commissioned
in March, 1966 as decided earlier; and

(d) whether it is being set up with
the Soviet collaboration?

The Minister of Mines and Moetals
(8bri S. K. Dey): (a) to (c). About
83 per coat of the civil works per-
taining to the Seventh 100 M.W. Unit
of the Neyveli therma] power expan-
sion (250-400 M.W.) is over gnd the
erection of different sections of this
Unit is in various stages of progress.
It was originally programmed to
commission the Unit with one boiler
in March, 1966 and with the second
bofler in August, 1986, on the basis
of anticipated delivery of all the
materials by the last quarter of 1968,
It is mow seen that due to late
receipt of some important drawings
and non-receipt of major portion of
the electrical equipment and some
mechanical equipment, the Unit s
expected to be commissioned only by
September, 1966,

(d) Yes, Sir.

Loan from the World Bank for Rall-
way Development Programme

274, Shri Karnl Singhfi: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that Gov-
ernment propose to negotiate a loan
with the World Bank for the Railway

ward per day only, this work is of
low priority and could not be tlaken
up for want of funds snd needs of
other priority works

develop t programme in 1968; and

(b) the details of the development
for which the loan amount would be
utilised?
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The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
{a) Yes.

(b) The loan Is intended to cover
the foreign exchange payments neces-
sary for the Railway programme
shown in the Budget papers, princi-
pally covering component parts of
Rolling stock and electrification,
signalling, workshop machinery, etc,
after taking into account other (bila-
teral) finance available or expected
to be available for meeting the cost
of Railway stores and components.

Govindsagar-Jammu Rall Line

#75. Shri Karni Singhji:
Shri Hem Barua:

Will the Minister of Rallways be
pleased to state:

(a) in view of the strategic impor-
tance of Jammu and Kashmir, what
priority has been fixed to extend the
railway line from Govindsagar to
Jammu during the Fourth Plan; and

(b) the period by which the con-
struction work would be completed?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) and (b). Surveys for further
extension of the rail link beyond
Kathua (Govindsar) to Jammu have
been carrled out and the alternative
alignments surveyed, are under consi=
deration. No final decision has mo
far been tuken on the alignment to
be adopted, nor about inclusion of the
project in the Fourth Plan.

Cochin-Bombay Expres Trala

£76. Shri A. V. Raghavaa;
Shri A. K. Gepalan:
Shri Vasadevan Nalr: -
Shri Warlor:

Will the Minister of Rallways be
be pleased to stale:

(a) whether the Olavakkote Divi-
siona]l Railway Users' Consultative
2530( A1) LS—3.
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Committee (Souihern Railway) has
recommended the introduction of m
daily express train between Cochin
and Bombay; and

(b} it so, the decision taken in "the
matter?

The Minister of State In the Minle-
try of Rallways (Dr. Ram Subhag

Singh): (n) Yes.
(b) The existing through serviee
coaches available between Cochin

Harbour Terminus and Bombay have
been found to cater satisfactorily te
the present leve] of through traffie
offering, except during summer
months when special trains are jun
between Bombay and Cochin Harbour
Terminus (o catar to the holiday rush.
There is pot at present sufficient trafe
justification for running a full traim
daily between Bombay and Cochia
Harbour Terminus.

Rallway repalr Workshops in Kerala

877. Bhri A. V. Raghavan: Will the
Minister of Rallways be pleased to
state:

(a) whether there is any proposal
to establish & major repair shop Ia
Kerala for carriages, wagons and loco-
motives during the Fourth Five Year
Plan;

(b) the number of such workshops
maintained by the Southern Railway
with reference to their location; and

(c) the number of new major repair
shops proposed to be established im
the Southern Railway during the
Fourth Five Year Plan?

The Minister of Siate in the Miske-
try of Raillways (Dr. Ram Bubbaf
Singh:) (a) No, Sir.

(b) There are the following five
workshops on the Southern Rallway
dealing with repairs to locomolives,
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ecoaches and wagons of that Railway:—

Name of the Location

Workshop

(1) Perambur (Loco) Perambur, Madras.
workshop.

(2) Perambur (Cé& Perambur, Madras.
) workshop

(3) Golden Rock Golden Roack, Mad-
workshop. as.

(4) Hubli workshop Hubli, Mysore.
(s) Mysore work -  Mysore,
shop.

(o) NIL.

Repair of Road to Prayag Rallway
Station

878, Bhri Ram Harkh Yadav: Will
the Minister of Ballways be pleased
to state:

(a) whether a small stretch of
Wellington Road from the lcvel cros-
sing to the north Prayag Railway
Station, Allahabad, Northern Railway
at a distance of about 200 yards to the
South, was constructed by the Rail-
way Administration to replace the
pre-existing portion of the road to
provide for an txtra track;

(b) if so, whether it is a fact that
the road has not been repaired since
Its acquisition by Government more
than 12 yeas ago; and

(c if so, the action taken or pro-
posed 1o be taken by the Railway
Administration to put the road in a
satisfactory and workable condition?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) and (b). Presumably, the Hon'ble
Member is referring to Ram Priya
Road near the level crossing at Pra-
yag. Due to expansion of Prayag
Yard, some portion of the road in
question had to be diverted by the
Rallway at their cost. As this Road
is mot a Railway road but a Public
road, the responsibility for its main-
tenance rests with the Road authority

{(c) Does not arise.
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Perallment at Bakhtlyarpur Junction

878. Shri Ram Harkh Yadsav: Will
the Minister of Rallways be pleased
1o state:

(a) whether a bogie of the Up Tata-
Patna Express was derailed at the
Bakhtiyarpur junction on the morning
of 28rd Detember, 1965 on the main
line of the Eastern Railway; and

(b) if so, the causes of the accidemt
and casualty, if any?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):

{a) The rearmost bogie train No. 87
Up South Bihar Express got derailed.
(b) The accident was due to defect
in the track. There was no casualty.

Typewriter Factory in Varanasi

880. Shri Ram Harkh Yadav: Will
the Minister of Industry be pleased
to state:

(a) whether a typewriter factory is
proposed to be opened in Varanasi in
the near futury with the collabora-
tion of West Germany; and

(b) if so, the details of the factory?

The Minisier of Industry (Shri D.
Sanjivayya): (a) and (b). Nao, Sir.
A letter of intent has however, been
issued lo a privale party for setting
up of a factory in Dulhaipur near
Mughalsarai in Varanasi District m
collaboration with East Germany.
The details of the scheme are lwiit_.ed.

Ehad] Commission

881, Shrl Sidheshwar P-asad: Wil
the Minister of Commerce be pleased
to state:

(a) whether it is a fact that no
Utilisation Certificate has been sub-
mitted by the Khadi Commission since
its inception:

(b) I.f' 80, the reasons thereof; and

(c) the steps taken by Government
to keep u watch over the Bnances of
the Commission?
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The Deputy Minisier in the Minis-
try of Commerce (Shri Shafi Quresh)):
(a) No, Sir.

(b) Does not arise.

(¢) The financial requirements of
the Commission are scrutinised when
the Budget Estimates and Revised
Estimustes are examined and also
when Government sanctions every
quarter release of funds to the Coam-
mission. The progress in expenditure,
in disbursements to State Boards and
institutions and in the submission of
utilisation certificates by the State
Boards; and institutions arc cxamined
at the monthly meetings of the Com-
mission which are attended by re-
presentatives of Government. When
the Audited Annual Accounts of the
Commission are received and examin-
ed and when replies are drafted for
the Public Accountg Committee, the
finances of the Commission are again
carefully scrutinised.

Loan to Khadi Commission

882. Shri Sidheshwar Prasad: Will
the Minister of Commerce be pleased
to state:

(a) what is the total amount of loan
advanced by Government to the Khadl
Commission - till the 31st December,

1985,

(b) how much loan and interest
thereon has bean paid by the Commis-
sion in time; and

(c) what steps have been taken by
Government to recover the dues?

The Deputy Minisier in the Minis-
try of Commerce (Shri Shall Qureshl):
(a) Rs. 6510 crores.

(b) and (c). Repayment of loans
by the Commission to Government will
require withdrawal of the loang given
by the Commission to the institutions.
This will affect the production pro-
gramme of the Commission ag the in-
stitutions do not have any working
eapital. Pending an assessment by

2196

the Commission and Government of
the quantum of working fund requir-
ed by the Commission, the loans fal-
ling due for repayment are being re-
newed to serve as the working fund

Interest amounting to Rs. 50,08,152
recovered by the Commissign from
the State Boards and institutions has
been credited by the Commission to
Government.

According lo the terms and condi-
tions for the grant of loans, Govera-
ment pays gubsidy in lieu of conces-
siop in interest and credits the amount
‘to make good any short-fall in inter-
est payable by Commission 10 Gov-
ernment.

Loan to State Khadi and Vilage
Industries Boards

883. Shri Sidheshwar Prasad: Will
the Minister of Commerce be pleased
{o state:

(a) what amount has been advanced
as loans to the Khadi and Village
Industries Boards in the various
States by the Khudi Commission till
the 31st December, 1965;

(b) what amount bus been paid
bagk by ecach Board to the Commis-
sion till the 31st December, 1965; and

(¢) what steps are being taken te
recover the dues?

The Deputy Minister in the Minis-
try ol Commerce (Shri Skall Qureshl):
ia) w i) Information is being
collected. and will be laid on the
Table of the House in due course,

sive Area

884. Shri Sidbeshwar Pramad: Will
the Minister of Commerce be pleased
to state:

(a) whether it is a faclt that an
Evaluation Committes was appointed
under the chairmanship of Prof, Rao
to study the working of the ‘Intensive
Area Scheme’ of the Khadi Commis-
siom;



3297  Written Answer;y

(b) if so, what are the findings and
recommendations of the Committee;
and

(e) how far these recommendations

have been implemented by the Khadi
Commission?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi);
(a) At the instance of the Khadi
and Village Industrieg Commissjon,
the Institute of Economic Growth
agreed to study the working of the
Intensive Areg Scheme, Dr. V. K. R.
V. Rao, Director of the Institute in
collaboration with Dr, Khugrp and
Dr. Lakshminarayan ¢ this
study and submitted an Evaluation
Report.

(b) A statement is laid on the Table
of the House. [Placed in Library. See
No. LT-5598/661.

At and

(¢) The recommendations are kept
in view by the Commission while im-
plementing the Integrated Develop-
ment Programme,
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Price of By-product of Hard Coke

886. Bhri Ram Harkh Yadav: Will

the Minister of Mines and Metals be
Pleased to state:

(a) whether Government have de-
controlled the price and distribution
of by-product hard coke with
effect from the 15th January, 1966;

(b) if so, whether Government
have constituted a Committee in this
connection; and

(c) the constitution and functions
of the Committee?

The Minister of Mines and Metals
(8hri 8, K. Dey): (a) Yes, Sir,

(b) Yes, Sir.

{c) The Committee consists of the
following:—

(1) Coal Controller—Chairman.

(2) One representative each of
the following:—

(i) Hindustan Steel Ltd.

(ii) Tata Iron and Steel Co.
Ltd.

(iii) Indian Iron and Steel Co.
Litd.

(iv) Durgapur Projects Ltd. (of
West Benga] Government),

(v) The Railways.

(3) Two representatives of Hard

Coke By-product Producers’
Asggociation,
The main functions of the Com-
mittee are:—

(1) to review the prices at which
By-product hard coke is sold
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by the different coke plants
from time to time;

(ii) to suggest fair and reasonable
prices which the producers

may charge;
(iil) to ensure that priority con-
sumers get adequate supply

of By-product Hard Coke; and

(iv) to consider any problems of
distributlon arising as a con-
sequence of decontrol and
reach satlsfactory arrange-
ments in regard to them,

Price of Surgical Catguts

887. Shri Murli Manohar: Will the
Minister of Commerce be pleased to
state:

(a) whether the Tariff Commission
held an enquiry into the price struc-
ture of the surgical catguts;

(b) if so, the result of the enquiry;
and

(c) the total production of the
catguts during the year 19657
The Minister of Commerce (5hri

Manubhai Shah): (a) Yes, Sir.

(b) Tariff Commission's Report is
still awaited.

(c) Total production of catguts dur-
ing 1965 was 215,119 dozen tubes.
This figure includes catguts-Plain,
chromic and needled Sutures of vari-
ous sizeg and specifications,
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Groundnut Crop

Shri Lahtan Chaudhry:
Shri Rameshwar Tantia:
8hrl Himatsingka:

Will the Minister of Industry be
pleased to state:

(a) whether it is a fact that the
production of groundnyt has declin-
ed considerubly this year; and

(b) if so, the effect it will have on
the oil Industry?

The Minister of Indusiry (Shry D,
Sanjivayya): (a) Yes, Sir. The pro-
duction of groundnut during 1865-68
lg expected to be lower by 20-25 per
cent than that in 1964-85.

(b) It will reduce proportionately
the availability of the Groundnut oil

Banjary Communily of
Rajasthan

891, Shri Shiv Charan Mathur: Will
the Minister of Bocial Welfare be
pleased to stale:

(a) whether it is a fact that “Ban-
Jara” community of Rajasthan Is pro-
posed to be included in the category
of scheduled tribes;

(b) whether Government propose
to bring a bill before Parliament to
this effect; and

(c) if so, when and what interim
asdministrative relief is proposed ta
be given for the uplift of this com-
munity?

The Deputy Mialster in the Departi-
ment of Soclal Welfare (Bhrimati
Chandrastkbar : (a) to (e¢). The
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whole question of revision of lists of
Scheduled Castes and Scheduled Tribes
is under consideration and a consolidat-
ed Bill will be introduced in Parlia-
ment after decisions are taken in all
cases. No interim administrative re-
lief tp any community Is contemplat-
ed at this stage.

Tahimannar-Dhanushkodi Ferry
Service
$92. Dr. P. Srinivasan:
Shri Paramasivan:
Will the Minister of Rallways be
pleased to state:

(a) whether there is any proposal
to start Talaimanar-Dhanuskodi
Ferry scrvice for passengers; and

(b) if so, the date on which it is
going to be started and the detalls
thereof?

The Minister of State ip the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b), There is no pro-
posal to resume the ferry service bet-
ween Dhanushkodi end  Talaimannar
by the Railways. The Union Ministry
of Trunsport, which contemplates &
ferry service in the area shortly, have
not fixed any date for commencement
of the proposed service.
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Tickétless Travel

834. Shri Yashpal Singh:
Dr. Bam Mawehar Lohin:
8hri Balmiki:
Shri Bagri:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that the
ticketless travel is on the increase
especially among students on the
trains touching Delhi Junction;

(b) the number of persons held
travelling without tickets during the
last one year;

(c) the fines recovered from them;
and

(d) the special steps taken by Gov-
ermment to eradicate completely the
evil of ticketless travel?

The Minister of State jp the Minis-
try of Rajlways (Dr. Ram Subhag
Singh): (a) Figures relating to Ticket-
less travel among students are not
maintained separately., Taking Delhi
Division as a whole, there has been
no increase in ticketless travel.

(b) and (c). In Delhi Division 238804
passengers were delected travelling
without tickets during 1985 and a sum
of Rs. 11,302 was recovered as fine.

(d) Apart from normal ticket check-
ing arrangements, special steps taken
to eradicate ticketles trave] include
intensive surprise and cross-country
checks with the assistance of Flying
Squads: posting of Travelling Ticket
Examiners in plain clothes; checks
with the help of Cpecial Railway
Magistrates and wvolunteers of Social
Service organisations; incognito checks
by officers etc.

Sale of Obscene Literature at Rall-
way Stations

855. Shri Himatsingka:

Shri Rameshwar Tantia:

Will the Minister of Rallways be
pleased to state:

() whether it is a fact that ob-

scene literature and magazines are
sold at Railway Stations; and
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(b) if so, the steps taken by Gov-
ernment to stop the sale of such liter-
ature?

The Deputy Minister in the Minks-
try of Railways (Shri Sham Nath):
fa) and (b). The agreemeni entered
into by Railways with the Bookstall
Contractors provides the following
clause:

“The Licensor shall have the
‘right of prohibiting the sale or
exhibition of any publication of
an obscene or scurrilous nature
and of any publication to which
goods, sufficient and nemsonable
objection can be shown; and the
decision of the Licensor in this
behalt shall be final and binding
on the Licencees'

Inspections are carried out by depart-
mental officials and members of non-
official Bookstal] Advigory Commit-
tees to check and prevent sale of
obscene literature by the Bookstall
Contractors. In cases where Con-
tractors are found sellling such lite-
rature deterrent action is  taken
against them in terms of the agree-
ment

In 4 recent case, however. where
the sale of a paper which was consi-
dered as being obscene wag prohi-
bited, the Punjab High Court has
held, on the petition filed by the
owner of the paper concerned, that
law does not authorise the Rallway
Board to exclude any publication
from sale on it= own determination
that it is abscene, unless it has been
previously proscribed by the Govern-
ment. In view of this judgment, the
ban imposed waz withdrawn. The
position arising out of this judgment
is under consideration.

0)d Zari (Gold Thread) Embroidery

298, Shri Vishram Prasad.
Shri Yashpal Singh:
Shri Bagri:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohis:
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Shri Utiya:
Shri Ram Sewak Yadav:

Will the Minister of Commeroe
be pleased to refer to the reply given
10 Unstarred Question No. 730 on the
16th November, 1988 and state:

(a) whether Government have
completed investigation regarding the
unemployment of workmen engaged
in Zari Industry; and

(b)Y if so, whether
hav formulated any scheme lo
habilitate them?

Government
re-

The Minister of Commerce (Shrl
Mmnobhaj Shah): (a) The investiga-
tion regarding unemployment in the
Zari Industry of Surat has not yet
been completed.

(h) This will be considered afler
the investigation report is received.

T.A. and D.A. to Members of Lokur
Committee

897. Shri Guishan:
Shri Buta Singh:
Shri Yashpal Singh:

Will thy Minister of Soclal Welfare
by pleased o state:

(a) the total umount of T.A. and
D.A. paid to the three Members of
the Lokur Committee on the revision
of the list of Scheduled Castes and
Scheduled Tribes during 1965;

(b) the total amount spent by the
Committee asx a whole including the
salaries and allowsnces of all the
staff engaged by the Committec; and

(¢) whether the Committee was
authorised by Government to four
all over India and incur expenditure?

ty Ministey in the Depart-
o LI
Chandrashekbar): (a) and  (b).
The three Members of the Committee
and the staff who were all Govern-
ment Officers were performing the
duties {n addition to their own duties
in their respective Departments and
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Ministrise. The details about amount
spent by the Committee are being
collected and will be placed on the
Table of the House,

(c) Yes.

Harijan Agricultural Labourers

888. Shri Buta Singh:
Shri Gulshan;
Shri Yashpal Singh:

Will the Minister of Soclal Welfare
be pleased to state:

(a) whether Government are aware
that a large number of Harijan agri-
cultural labourers are either un-
omployed or under-employed in  the
various states in the country; and

(by whether Government propose
to take some steps to provide these
workers with agricultural land on
long-term lease with a view to in-
ereasing food production?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) Yes, Sir.

(b) The Government of India have
a scheme of giving financial assist-
ance to States under the Centrally
Sponsored Programme for resettle-
ment of landless agricultural labou-
rers on land. The Harijan agricul-
tural labourers are also getting the
benefit of this scheme.

Harljans

889. Shri Buta Singh:
Shri Gulshan:
Shri Yashpal Singh:

Will the Minister of Soclal Welfare
be plensed to state:

(a) whether any survey has been
conducted in regard to the grievances
of the Harijans in the various States;

(b) if so, the findings thereof; and

(e¢) the proposals of Government to
redress such grievances?

FEBRUARY 25, 1966
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The Deputy Minister in the Depart-
ment of Social Wellare (Shrimati
Chandrasokhar): (a) to (c). No
such survey has been conducted.
However, a Committee has been
appointed {0 go into the question of
untouchability as also the problems
relating to economic uplift and edu-
cational development of Scheduled
Castes, Their report will contaln an
assessment of the needs of the Sche-
duled Castes. The Committee has not
yet completed its labours. Neces-
sary action will be taken when the
report is received.

Hollday Camps for Children
900. Shrimail Renuka Barkataki:
Shri R. S. Pandey:

Shri Rajeshwar Patel.
Shri Ravindra Varma:
Shri R. Barua:

Will the Minister of Social Welfare
be pleased to state:

(a) whether Government have any
scheme under consideration to set up
holiday camps for children; and

(b) it so, the main features thereof?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) and (b). The
Central Social Welffare Board, New
Delhi, has been implementing a
scheme of Holiday Homes for Child-
ren since 1958. Under this scheme,
the Board sanctions grants-in-aid to
voluntary welfare organisations for
organising holiday camps for child-
ren in the age-group 10-18 and
belonging to families with an annual
income of Rs. 3,000 or less. The
maximum amount of grant, which
may be sanctioned for a camp of 15
days for 50 children is Rs. 3,000, The
o™ectives of the scheme are as fol-
lows:—

(a) To stimulate real enjoyment

and appreciation of out-
door life:

(b) To provide training in citi-
zenship through give and
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take of community living in
which each camper has a
part in planning and carrying
out the same Pprogramme;
and

(¢) To contribute to the physi-
cal and social well-being of
every participant and to help
in the development of qauli-
ties as leadership, training,
resourcefulness, iniiative and
self-rellance,

Import of Books
901. Shri Shree Narayan Das:
Shri Karnl Singhji;
Shri Hem Barua:
Shri Kishen Pattnayak:
Shri Madhu Limaye:
8hri Bagrl:
Shri Yashpal Singh:
Shri Heda:
Dr. L. M. Singhvi:

Will the Minister of Commerce be
pleased 1o state:

(a) whether it has been found pos-
sible to increase the allotment of
foreign exchange for the import of
books and magazines during the cur-
rent financial year: and

(b) if so, the extent of such an
increase?

The Minister of Commerce
‘Manabhai Shah): (s) Yes, Sir.

(b) Rs. 50 lakhs

(Shri

U.K. Loan for Industries

902. Shri Shree Narayan Das:
Shri Yashpal Singh:
Shri Balmiki:
Shrl Bagrl:
Dr. Ram Manohar Lohila:

Will the Minister
pleased to state:

(a) which industries in the publie
and private sectors have been allow-
ed to make use of the loan of Ra. 5.33
crores extended by the British Gov-
ernment, the agreement for which

of Indusiry be

1887 (SAKA) Written Anewers 2308

was signed in the month of December
last; and

(b, 1he extent to which mainten-
ance imports of industries which
mainly depend on British imports
will be met by this loan?

The Minister of Indusiry (Shri D.
Sanjivayya): (a) The following
industries have been allowed to make
use of the loan of Hs. 533 crorcs
signed in the month of December:—

(1) Automobile,

(2) Electrical,

{3) Heavy Mechanical.

(4) Industrial Machinery,

(5) Light Mechanical Industries.

(8) Metals.

(7) Tools.

(8) Instruments and

() Textile machinery.

(b) Only s small percentage of the

total maintenance requirement of the

industries which depend on British
imports will be met by this Loan.

Shortage of Baby Milk Food

903. Shri Yashpal Singh:
Shri Balmlki;
Bhri Bagri:
Dr. Ram Manohar Lohia;:
Dr. P. Brinivasan:
8hri Paramasivan:
Will the Minister of Indusiry be
pleased to state:
(a) whether there is an acute
shortage of Baby Milk Food In the
Capital and Madras City;

(b) whether a popular brand of
milk food Is being sold In the black
markel;

(¢) whether Government propose to
exercise any check on the distribution
of milk food; and

(d) if so, the nature fhereof?

The Mivister of Industry (Shri D,
Samfivayya): (a) Bhortage of Baby
Milk Food in Delhl and Madras has
been reported In the press.
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(b) No complaint of sale of any
popular brand of milk food in the
black market has ben received.

(c) and (d)., Some of the State
Governments have already declared
Baby Food as rationed article or
have imposed price control.

Expansion of Bhilal Steel Plant

984, Shri Warior:
8hri Vasudevan Nair:
Shri Prabhat Kar:
Shri Indrajit Gupta:
Shrl Vishwa Nath Pandey:
Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:
Shri Linga Reddy:
Shri C. K. Bhattacharyya:
Will the Minister of Iron and Steel
be pleased to state;

(a) whether the detailed project
report for the expansion of the
Bhilai Stee] Plant during the Fourth
Plan has since been received from
the Soviet Union; )

(b) if so, the main features there-
of; and

(¢) the estimated cost of The ex-
pansion Scheme?

The Minister of Iron and Steel
{Shri T. N. Singh): (a) The expan-
sion of the Bhilaj $teel Project dur-
ing the Fourth Plan is envisaged in
two phases. The first  phase com-
prises the coke and iron  making
facilities and the second phase that
of steel making and rolling facilities.
The detailed Project Report for the
first phase was prepared by the De-
sign & Planning Department of the
Bhilai Steel Plant and scrutinized by
the Soviet design organisation Gip-
romez and certuin modifications sug-
gested.

Two preliminarv reports, prepared
by the Design and Planning Depart-
ment of the Bhilai Steel Plant for the
expansion of steel making and rolling
facilities 1o 3' 5-4 million tonnaye, were
studied by the Soviet side and were
discussed with the Soviet team cur-
rently in India. As a Tesult of these
discussions a Techno-Economic Report
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to define the pattern of expansion
under second phase is being prepar-
ed at Bhilai and after the report is
serutinized and decision taken on the
pattern of expansion, a detailed pro-
Ject report will be prepared by the
Bhilal Design Organisation,

(b) Under the first phase pro-
gramme it is proposed to Instel one
coke oven battery of 65 ovens, one
Blast Furnace of 1719 M? one Sinter-
ing Belt of 50 M: Sintering area and
a new Sintering Plant with two belts
of 75 M area with associated ancil-
lary facilities.

{c) The estimated cost of phase one
expansion (coke and iron making
facilities) is expected to be of the
order of Rs. 368 million, with a
foreign exchange component of T8
million,

Fifth Steel Plant

905. Shri Linga Beddy:
Shri Prakash Vir Shastri;
Shri Jagdev Singh Siddhantl:
Shri P. R. Chakravertl:
8hri K. N. Tiwary:
Shri Bagri:
Dr. Ram Manohar Lohia:
Shri Yashpal Singh:
Shri Balmilki;
Shrl Ram Sewak Yadav:
Shri Kishen Pattnayak:
Shri Narayan Reddy:
Shri Himatsingka:
Shri Rameshwar Tantla:
Shri Madha Limaye:
Shri D. N, Tiwary
Shrl Vishram Prasad:
Shri Subodh Hansda:
Shri §. C. Samanta:
Shri Bhagwat Jha Asad:
Shri M. L. Dwivedi:
Shri P. C. Barooah:
Shri Shiva Duit Upadhayaya:
Shri Kolla Venkalah:
Shri M. N. Swamy:
Shri Hukam Chand

Hachhavalya:
Shrl Vishkwa Nath Pandey:
Shri Imdrajit Gupla:
Shrl Prabhat Kar:
Shri Warber:
Shri Vasadevan Nair;



Shri R. 8. Pandey:
Shri Ravindra Varma:
Shri Rajeshwar Patel:
Shri Ulkey:

Shri A. S. Saigal:

Shri R, S. Tiwary:

Shri Chandak:

Shri Dhuoleshwar Meena:
Shri Ramachandra Ulaka:
Shri Wadiwa;

Shri A. K. Gopalan:

Shri Hari Vishnu Kamath:
Shri J. B. 5. Bist:

Shri J. P. Jyotishi:

Shri Matcharaja:

Shri Lakhma Bhawani:

Will the Minister of Iron and Steel
be pleased to state:

(a) whether it is a fact that Gov-
ernment have finally decided to locate
the fifth steel plant at Vishakhapat-
nam, the sixth steel plamt at Hospet
in Mysore State and the Alloy Steel
Plant at Salem in Madras State;

(h)y if so, when the work is likely
to start on these projects: and

(c) the detnils of the expenditure
estimated along with the forcign ex-
change involved n each case?

The Minister of Iron and Steel (Shri
T. N. Singh}: (a) No. Sir. The matier
is still under consideration,

(b) and (c). Do nol arise.

Expansion of Durgapur Alloy Steel
Plant

Shri Hem Raj:
Shri Daljit Singh:
Shri P. C. Boreoah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Asad:
8Shri 8. C. Samanta:
Shri Subodh Hansda:
Shrimati Savitrli Nigam:
Shri Hukam Chand
Kachhavaiya:
Shri Bibhuti Mishra:
Shri C. K. Bhatiacharyya:
Shri Linga Reddy:
kar:
. K. Dee:
. Bheel:
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Shri Narastmha Réddy:
Shrt M, Rampne:

Will the Minister of Tron and Stsel
be pleased to state:

(a) whether it is proposed to ox-
pend the Durgapur Alloy Steel Plant
with the Japanese collaboration during
the Fourth Five Year Plan;

(b) if so, the cstimated cost there-
of; and

(c) the terms and conditions of the
collaboration?

The Mnister of Iron and Hteel (Bl
T. N. Singh): (a) to (¢). The capa-
city for expansion is still to be fnally
settled.

The costs, etc. and the nature of
collaboration, if any, will be settled
only when the decision on the capa-
city has been tokon.

Price of Coal

7. Shri Bagrl:
Dr. Ram Manohar Lohia:
Shri Yashpal Singh:
Shri Ralmikl:
Shri Kishen Patinayak;
Shrl Ram Sewak Yadav:
Shri Onkar Lal Berwa:
Shri Himatsingka:
Shri RBameshwar Tantla:
Shrl P. B. Chakravertil:
Shri K. N. Tiwary:
Shri Narayan Reddy:
Dr. P. N. Khan;
Shri Subodh Hansda:
Shrl P. C. Boroosh:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Asad:
Shri S. C. Samanta:
Shri Madhu Limaye:
Shri Hukam Chang

Kachhavalya:

Shrl C. K. Bhattacharyya:
Shri Daji:
Bhri R. 8. Pandey:
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Shri Basumatari:
Shri Indrajli Gupta;
. Will the Minister of Mines and

Metals be pleased to state:

(a whether Government have
received a representation from the
Coal Industry to increase the prices
of coal;

(b) the reasons for asking the In-
crease in coal prices; and

(c) the reaction of Government
thercta?

The Minister of Mines and Metals
(Shri 8. K. Dey): (a) and (b). Price
increases were requested by the in-
dustry to enable to it pay bonus under
the Payment of Bonus Act, 1865 and
to compensate the industry for the
revision of royalty rate in the case of
pre-184% mining leases.

{¢) Government have granted a
suitable price increase for the indus-
try from 24-12-1865 to enable it to
pay bonus pending a cost examimation
of representative collieries which s
under way. In the context of revision
of royalty rate, a price incrcase has
been given from 3rd February, 1966.

Rallway Line In Desert Area of
Jaisalmer

908. Shri Onkar Lal Berwa:

Shri Madhu Limaye:

Shrl Kishen Pattnayak:

8hri Bagri:

Dr. Ram Manohar Lohla:

Shri M. 1. Dwivedi:

Shri P. C. Borooah:

Shrl Bhagwat Jha Amzad:

Shri Subodh Hansda:

Shri 8. C. Samanta:

Shri Hukam Chand
Kachhavalya:

Shri Shinkre:

Shri Yashpal Singh:

Shri Vishwa Nath Pandey:

Bhri Ram Harkh Yadav:

Wil] the Minister of Rallways be
pleased to state:

(a) whether it is a fact that a
scheme for a Railway line in the
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desert area of Jaisalmer in Rajasthan
has been finalised;

(b) if so, the mileage of the rail
track; and )

(c) when the work on the project
is likely to be taken in hand and the
total expenditure to be incurred
thereon?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) to (c). It has been decided to
undertake the comstruction of a 105
KMs Jong Metre Gauge line from
Pokaran to Jaisalmer in the 1966-67
Works Programme. The line is esti-
mated to cost Rs. 3 crores and is
expected to be completed in 15 months
from the commencement of construc-
tion.

Export of Pepper

Shri Bagrl:

Dr. Ram Manochar Lohia:
Shri Yashpal Singh:

Shri Vishwa Nath Pandey:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

909,

Will the Minister of Commerce be
pleased lo state:

(a) whether  Government have
reccived wvarious suggestions for
increasing the export of pepper; and

(b) if so, Government's reaction
to these sugpgestions and the annual
estimate of the export of pepper?

The Minister of Commerce
Manubhai Bhah): (a) Yes, Sir.

(Shri

{b) The main recommendations and
the action taken on them by Gov-
ernment have been set out in the
Government Resolution No. 3|12/65-EP
{Agri) on Black Pepper published in
the Gazette of India Extraordinary
of 1st January, 1966. Coples of the
Resolution have been placed on the
Table of the House on 24-2-1086. The
export in 1965-88 is estimated at
about 23,500 tonnes valued at Rs 10
crores approximately.
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Use of Grade I Coal for Brick-
manufacturing

912, Shri 8. C. Samanta:
Shri Subodh Hansda:
Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:

Will the Minister of Mines and
Metals be pleased to state:

ta) whether thery has been any
restricfion in the use of grade 1 coal
for brick-making purposes;

(b) if so, since when; and

{c) whal quantity of high grade
coal has already been so exbausted
on account of use in brick-making?

The Minister of Mines and Metals
(Shri B. K. Dey): (a) and (b). No,
Sir. The brick-burning industry has
been allowed to use limited guantities
of Grade I slack coal, as a temporary
expedient, upto 31st December, 1966.

(c) There has been an increase in
the production of Grade I coal. While
steam coal of this grade is being taken
by important consumers like the
Railways, an outlet has to be found
for the use of slack coal of this grade
also otherwise the production of steam
coal will be affected.

Scooter Sale and Distribution
Coatrol Order

$13. Shri Shree Narayan Das: Will
the Minister of Industry be pleased
to state:

(a) whether the attention of Gov-
ernment has been drawn from time
to time tYowards the several loop-
holes in the Scooter Sale and Distri-
bution Control Order leading to
black-marketing; and

(b) if so, the steps taken in this re-
gard?
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The Minister of Industry (Shri D,
SBanjivarya): (a) and (b). Sugges-
tions are received from lume to time
for making the Scooters (Distribution
and Sale) Control Order, 1960 more
effective. These are examined care-
fully and adopted wherever practi-
cable. Arising out of some of these
suggestions, the Control Order was
amended with effect from 28 May,
1965 to provide that intending pur-
chasers c¢an book their orders only
with the dealer of the area in which
they reside. It was further umended
un 28 June, 1965 replacing the Bank
Guarantee systemn by ua system which
requires every intending purchaser to
open s Post Office Savings Bank
Security Deposit Account for Rs. 250
and pledge it to the dealer with whom
the order is booked.

Defence Needs of Rallway Transport

?14. Shri Shree Narayan Das:
Shri Rameshwar Tantla:
Shri Himatsingka.
Shri Narayan Reddy:
Shri Bhagwat Jha Asad:
Shri M. L. Dwivedi:
Shri S. C. Samania:
Shri Subodh Hansda:
Shri P. C. Borooah:
Shrimati Savitrl Nigam:

Will the Minister of Rajlways be
pleased 1o state:

tu) whether any assessment us to
the defence needs of Railway Trans-
part, both immediate and long term,
has been made;

(b) if so, the precise nature of work
to be taken up during the first year
of the Fourth Five Year Plan and
subsequent years; and

{c) the estimaled expenditure

inwnlved?

The Minlstar of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh); (&) to (c¢). The assessment,
planping and programming of defence
needs for rail transport, both in
regard to Rollimg Stock and Fixed
ingtallations, 15 dong on a continuous
basis and not necessarily confined to
five year plisn  intervals. This s
because defence capability and econo-
mic polential gre closely nterlinked
and allovation of limited resources to
strategic transport facilitics 1 ditfer-
ent forms have 1o be decided ond
phased suitably to vuweld the maximum
operational flexibility  and effective-
ness to mect changes i the defence
situalion as evaluated from time 1o
time. The Railways have by actual
performance twice demonstrated  the
soundsress of this flexible approach 1o
planming  of faciliues - first  in the
Eastern region in 1962 and ngxt along
the Westenn Frontiers o 1985, On
both the occasions the Railways effec-
tively fulfilled the rail transport needs
of the Defence forces without disturb-
ing seriously the flow of civilian
goods and services.

In planning and programming of
railway development schemes for the
Fourth Plan due consideration js
being given  to the Defence seeds
also.  As the eronomic und defence
potentials of the country are inter-
linked practically over the entire
transport system il 15 not possible to
isolat major defence schemcs except
in the case of new lines of special
sirategic significance. Such lines are
identified in the Reilway Budgets
from Ume to Lime as and when the
final decimions are sctually taken to
build them. In regard to smaller
schemes specificallv required for
military purposes il would not be in
the public interest to cither identify
or highlight them as they form part
of the defence plan and strategy.

Re-rolling Mille

8hri D. N. Thwary:
Shri Bhree Narayam Das:

s,
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Shrl 8. C. Samanta:
8hri Subodh Hansa:
Shrl M, L. Dwivedi:
8Shrl Bhagwat Jha Azad.
Shri P. C. Borooah:

Will the Minister of Iron and Steel
be pleased to state:

(a) whether the Report of the
Technical Committee to make a ra-
tional assessment of the capacity
of re-rolling mills has been received
and considered;

(b) the extent to which and the
nature of the recommendations
nccepted by Government; and

(c) the present position with
regard to the sonctioned and utilised
capacity of these mills?

The Minister of Iron and Steel (Shri
T. N. Singh): (a) An interim Report
was submitted by the Technical Com-
mittee towards the beginnirig of this
month.

(b) and (c). Recommendations of
the Team are under consideration. It
may have to be considered further by
Govennment after the Final Report is
available,
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Delhl-Cochin through Coach

#17. Shri Vasudevan Nalr;
Shrl Warior:

Will the Minister of Rallways be
pleased to state:.

(a) whether there is only sitting
accommodation in the Delhi-Cochin
coach for third class passengers; and

(b) if so, the steps being taken to
arrange  sleeper berths in this
through coach?

The Minister of State in the Minils-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). At present,
one bi-composite First and Third
Class coach is running five days in &
week between New Delhi and Cochia
Harbour Terminus by Nes. 21[2%
Southern Express and connected
trains. Such bi-composite coaches do
not have sleeping mccommodation in
third class.

Sleeping accommodation In IIIrd
cass can be provided only by replac-
ing the composite coach by a third
class partial sleeper coach. But as the
Firts Class accommodation ir the bi-
composite coach is well utilized, such
replacemant will cause inconvenience

to through First Class passengers.
The  matter is under further
" examindtion.

Production Centres in Kerala

918. Shri Vasudevan Nair:
Shri Warior:

Will the Minister of Industry be
pleased to state;

(a) whether there is a proposal to
hand over the production centres and
Extension Centres in Kerala State to
the State Government and private
parties; and
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(b if so, the reasons for the same?

The Minister of Industry (Shri D.
Banjivayya): (a) and (b). There Is
no proposal to transfer the Production
Centres to private management, The
possibility of reorganising these
Centres with a view to making them
economically viable had, however,
been under consideration of the Gov-
ernment of India for some time. The
possibility ol setting up 2 public
sector unit to run these Centres was
also examined but at the moment
there is no proposal to alter the exist-
ing set-up under which the Production
Centres are part of the Organisation
of the Development Commissioner,
#mall Scale Industries, in the Gov-
arnment of India, Ministry of Indus-
wy.

The Government of Indla took a
decision some time ago to transfer
the Extension Centres in various
States to the respective States Gov-
emments. This decision will be
given effect 1o in the beginning of
the 4th Plan. The Production Cen-
wres and the Extension Centres in
Kerala will not, however, be handed
ever to private parties.

Rallway Quarters in Olavakiet
Division

919. Shri Daji: Will the Minister of
Rallways be pleased to state:

(a) whether all the permanent em-
ployees of the Railways in the
Olavakkot Division, Southern Rail-
way, have been provided with quar-
tors;

(b) if not, the percentage of em-
ployees not provided with quarters;
and

{c) when the Administration would
be able to provide quarters for all the
permanent employees?

The Minister of State In the Minis-
try of Rallways (Dr. Ram Subbag
Singh): (a) No.

(b) About 55 per cent.
25300 Al)LS—4.
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(¢) Provision of residential quar-
ters is being done on a programmed
basis, subject to availabllity of funda
Preference has to be obviously given
to the housing of essential Railway
staff.

Metrs Gauge Yone

920. Dr. L. M. Binghvi:
Bhrli Ram Harkh Yadav:

Will the Minister of Railways be
pleased lo state:

(a) whether Government are conasi-
dering a proposal to establish a metre
gauge zone in Rajasthan;

(b) if so, the details thereof; and

(e) if the reply to part (a) above
be in the negative, the reasons there-
for?

The Minister of State in the Minls-
try of Rallways (Dr. Ram Subhag
Singh): (a) There is no proposal for
creation of a separate Metre Gauge
Zone under consideration at present.

(b) Does nol arise.

(¢) There is no pressing adminle-
trative or operational need to carve
out a separate Metre Gauge Zone.
Koyna and Korba Aluminlum Project

#21. Shri Subodh Hansda:

Shri §. C. Samanta:

Shri Bhagwat Jha Asad:
Shri M. L. Dwivedi:

Shri P. C. Borooah:

Shri Rameshwar Tantia:
8hri Himatsingka:

Shri Narayan Reddy:

Shri D. C. Bharma:

Shri Vishwa Nath Pandey:

Will the Minister of Mines and
Metals be pleased to state:

(a) whether negotiations have star-
ted for Hungarian and Russian ald for
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setting up the Koyna and Korba alu-
minimum projects by the Bharat Al-
uminium Company Ltd.;

(b) whether any consultancy agree-
ment hag been signed with the West
German firm for the Koyna Project;
and

(c) if so, when this was done and
whether the detailed project report
was obigined within three months of
the Agreement?

The Mindster of Mimen snd Melaly
(Shri 8. K. Dey): (a) For the pre-
sent, the Koyna Aluminium Project
only has been assigned to Bharat
Aluminium Company (Private) Limit.
ed for implemantation. Technical
and financial assistance for this Preo-
ject will be available from West Ger-
man and other European countries.

The Korba Aluminium Project,
which will also be assigned to Bharat
Aluminjium Company (Private) Limit-
ed in dve course, will be implemented
with the Hungarian and TU.S.SR.
technical and financial assistance; an
agreement has been concluded with
the concerncd Hungarian Organisation
for preparation of a detailed project
report for the alumina plant, Cer-
tain parts of this project will how-
ever be prepared by the WNational

Industrial Development Corporation
Limited, g Central Government
Undertaking. Hungarian financial

assistance will be available for
part of the project.

this

The project repert for the smelter
and fabrication units of the project
iz propored to be prepared by the
concerned U.8S.R. Organisation;
negotiations in this respect as well as
n respeet of financial assistance are
under way.

(b) and (¢). An agreement was
signed on 6-1-1966 between Bharat
Aulminium Company (Private) Limf-
ed and  Messrs. VEREINIGTE
ALUMINIUM-WERKE ARTIENGE-
SELLSCHAFT of West Bermany. The

‘try of Rallways
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project Teport will be submitted by
Messrs. VEREINIGTE ALMINIUM-
WERKE AKTIENGESELLSCHAFT to
Bhart Aluminium Company (Private)
Limited three months after the return
of West German experts who came
to India following the signing of the
agreement for collection of necessary
dats. The projeet report iz due to be
received by the middle of 19686.

Introduction of Express and Mail
Trains

M1 Miri Sobodh Maneda:
Shri 8. €. Sxewia:
Shri Bhagwat Jha Amd:
Shri M. L. Dwivedi
&hri P, C. Borooah

Will the Minister of Rallways be
pleased tp state:

(a) whether there is a proposal to
introduce new Express and Mail
trains in different zomes from the next
Time Table;

(b) if so, 'in which sections
tralns will be introduced; and

(c) whether the speed of the new
as wel] as existing trains will also be
accelerated from the next Time
Table?

such

‘The Minister of State in the Minis-
(Dr. Ram Subbag
Simgh): (a) and (b). Yes, it is pro-
posed to introduce new Express trains
in the time table to come into force
from 1-4-86 as under:

Broad Gauge

(i) An Expresa train betwemn
Madras and Hyderabad.

(ii)y An Express train between
Madras and Cochin Harbour
Terminus.

(iif) An Express train betweem

Madras and Howrah—this will
run in lieu of an existing pas-
senger train befween Khurda
Road and Howrah and from the
same date existing Madras-
Howrah Expresses will be con-
verted into Janata Expresses.
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(iv) A bi-weekly Expresy train
between Tatanagar and Waltair
via Sambalpur and Titilagarh.

(v) Janta Express train between

Central and Viram-
gam—this  will replace an
existing train on  Baroda-

Ahmedabad and Ahmedabad-
Viramgam sections.

(vi) An Express train betwean
Bangalore and Poona—this
will replace a passenger train
between Miraj and Poona.

(vii) An  Express tran between
Madras and Tiruchirapalli
via main line,

(viii) A triweekly Express train
between Lucknow and Kathgo-
dam from 15-4-66 for ihe sum-

mer season only.

{c) Yes, it is proposed to accelerate
some of the existing trains and the
journey time of the new trains will
also be kept to the bare minimum as
necesasry for traiffic and operatiomal
requirements.

Bikaner-Delhi Mail Accident

923. Shri Subodh Hansda:
Shri M. L. Dwivedi:
Shri 8. C. Samantia:

Shri Bhagwat Jha Axad:

Shri P. C. Borooah:

Shri Yashpal Singh:

Shri Hukam Chand
Kachhavaiya:

Shri Bade:

Shri Kindar Lal:

Shri Vishwa Nath Pander:

Shri Ram Harkh Yadav:

Will the Minister of RaHways be
pleased to state:

fa) whether it 18 a fact that the
Bikaner-Delhi Mail was derailed
between Benisar and Sri Dungargarh
stations near Bikaner on the 26th
December, 1905;

(b) if 30, the causes of the accident;
and

(c) the losa of life and property in-
volved as a result thereof?

The Deputy Minister In the Minls-
try of Rallways (Shri S8kam Nath):
{(a) The accident oocurred between
Benisar and Sudsar stations.

(b) The cause of the accident is
under investigation.

(¢) There was no loss of life.

The cost of damage to railway pro-
perty was estimated at approximate-
ly Rs. 8,580.

Plate and Vessely Project

224. Shri Rameshwar Tantla:
Shkri Nimaisingka:
Bhri Marmyan Reddy:
Shri Yashpal SBingh:
Shri Balmiki:
Shri Bagri:
Dr. Ram Manohar Lohia:
Shwi Vishwa Nath Pandey:
Shri M. Rampure:
Shri Karni Singhji:

Will the Minister of Indastry be
pleased to state:

(a) whether it is a fact that India
and Czechoslovakia have signed an
agreement for setting up a plate and
vessels project in the country; and

(b) if 8o, the main features thereof?

The Minister of Industry (Shri D.
Sanjlvayya): (a) and (b). An Agree-
ment has recently been enfered into
with M/s. Technoexport of Czecho-
slovakia for the preparation wund
supply of design documentation for
a Heavy Plate and Vessels Projecl.
The plant is envisaged to fabricate
23,000 tonnes per annum of heavy
plate work and associated structurals.
The project is estimated to cost about
Rs. 13:5 crores md the value of out-
put at full production would  he
about Rs. 10 crores.

Pig Iron Plant at Katni, M.P.

925 St Ramseshwar Tantia:
Shri Bimststngha:
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Shri Narayan Reddy:

Shrimati Maimooma Sultam:

Bhri Shiva Duit Upadbayaya:

8hri Hukam Chand
Eachhavaiya:

Shri Bade:

Shri E. 8. Pandey:

Shrl Rajeshwar Patel:

Shrl Ravindra Varma:

8hri Ulkey:

Shri A. 8. Salgal:

8hri R. S. Tiwary:

8hri Chandak:

Shri J. P. Jyotishi:

Will the Minister of Iren and Steel
be pleased to state:

(a) whether it jg a fact that a pig
iron plant is likely to be set up at
Katni in Madhya Pradesh;

(b) if so, whether this plant will
be set up at the cost of the Centre or
the State;

(c) what kind of assistance the
centre is likely to give; and

(d) what will be the total output of
the plant?

The Minister of Iron and Steel (Shri
T. N. Siagh): (a) to (d). An appli-
cation has been received from Direc-
tor of Industries, Madhya Pradesh for
the grant of an Industrial Licence
for the manufacture of 300,000 tonnes
pig iron per annum. This is under
the consideration of the Government.
The State Government is yet to sub-
mit the detailed project report on
the scheme giving infer alia the pro=
posed location of the plant, the pro-
ceis  of manufacture, the details
regarding financial and technical
eollaboration etc.

Trade Pact with USSR

928. Shril Rameshwar Tantia:
Shri Himatsingha:
Shri Narayan Reddy:
Shrimati Renuka Barkataki:
Shri Yashpal Singh:
Shri Balmiki:
Shri P. R. Chakraverti:
Shri K. N. Tiwary:
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Shri S8hree Narayan Das:
Dr. P. N. Khan:

Bhri Subodh Hansda:
Shri P. C. Borooah:

Shri M. L. Dwivedi:

Shri Bhagwat Jha Azad:
Shri 8. C. Samanta:

Shri Ravindra Varma:
Shri R. 8. Pandey:

Shri Rajeshwar Patel:
Shri Onkar Lal Berwa:
Shri Kolla Venkaiah:
Shri Laxmi Duass:

8hri Linga Reddy:

Shri Bagri:

Shri Kindar Lal:

Shri Vishwa Nath Pandey:
Shri Tula Ram:

Shri R, Barua:

Shri Basumatari:

Shri Lahtan Chaudhry:

‘Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that a trade
agreement between India and US.S.R.
was signed in January, 1986; and

(b) if so, the main features of this
agreement?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). Yes,
Sir.

A New Five Year Trade Agreement
between India and U.S.SR. which
aims at doubling the existing trade
volume between the two countrieg by
1970 was signed at New Delhi, on
January 7, 1966 by Mr. N. 5. Pato-
lichev, Soviet Minister of Foreign
Trade on behalf of his country and
Shri Manubhai Shah, Union Minister
of Commerce on behaM of India.
Simultaneously, letters were ex-
changed on the same day extending
the wvalidity of the Trade Agreement
of 1963 upto the end of 1970 and
detailed lists of goods for exports to
USSR. during years 1886-Tg and
lists of imports therefrom during the
same years were finalised and agreed
upon. A Protocol on the Soviet dell-
very of machinery & cquipments dur-
ing this period on long-term credit
basis was also signed by the two Mi-
nisters.
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The following are the main fea- Agreement, spares & componenis
tures of the documents signed: needed for matintaining the produe-
(i) the total volume of trade O, Programme of various projects set

between the two countries
which stood at Rs. 500 crores
during the 1961-65 (Rs. 250
crores worth of exports to
USSR and Ra 250 crores
worth of imports therefrom)
is expected to reach the figure
of Rs. 1300 crores during five
years 10668-T0 (Rs. 630 crores
each way).

(ii) the volume of trade between
the two countries which stood
at Rs. 75 crores each way in
1964 will reach the level of
Res. 150 crores each way by
1970. During the intervening
period the wolume of trade
each way is expectied to rise
steadily to  approximately
Rs, 110 crores in 1966, Ra. 120
crores in 1967, Rs. 130 crores
in 1868 and Rs. 140 crores in
1969.

In keeping with the principles
accepted by the U.S.SR. at the UN
conference on Trade and Develop-
ment, the recent Agreement also pro-
vides for a progressive increase in
share of purchase of manufactured
goods in our exports to that country.
By 1970, it is estimated that such
share will account for 40 per cent of
our total exports to USSR. Among
the products in which the Soviet side
has shown interest are: electric lamps,
refrigerators, electric fans, machine
tools, automobile batteries, room air
conditioners, vacuum flasks, linoleum
and PVC cloth, pigments, paints
and varnishes, steel and wooden fur-
niture, palstic products, woollen, cotton
and silk fabrics, garments, woollen and
cotton knitwear, ehoes, finished lea-
ther, machinemade woollen earpets,
besides traditional items such as, tea,
coffee, spices, de-oiled cakes, Taw
wool, jute manufactures etc.

On the other hand, the Soviet side
has agreed to supply machinery &
equipments on long-term eredits.
USSR will alao supply under this

up in India with the Soviet assistance.
In addition supplies of essential raw
materialy needed by Indian industries
will be stepped up. These are: ferro-
alloys, special steel, tin plates, nom-
ferrous metals, sulphur, wood pulp,
asbestog fibre, besides oil-produce,
fertilizers like ammonium sulphate,
muriste of potash, newsprini elc,

Surplus Coal ln Asmm

917. Shri Rameshwar Tantla:
Shri Himatsingka:
Shri Onkar Lal Berwa:

Will the Minister of Mines and
Metaly be pleased to state:

(a) whether It ias a fact that there
is surplus coal in Assam;

(b) whether 73 per cent of the
quota of coal for sale has been given
%o one Company;

(¢c) if so, whether Government rea-
lise its baneful effect an al] other ecal
mines; and

(d) whether the other coa] mine
owners have represented to Govera-
ment for increase of their quotay and
it #o, whether Government have con-
sidered their representations?

The Minister of Mines and Metals
(Shrl 8, K. Dey): Yes, S8ir,

(b) and (e¢). The allocations o
various collieries in Assam are filna-
lised only atier full consultations with
al] the interests affected. One com-
pany was given 72 per cent of the quota
of coal for sale, even though Ks pro-
duction constituted 80 per cent of the
tota] production,

(d) Yes, Sir. The matter ls under
consideration Ip consultation with the
coal producers in Assam and the State
Government.
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Jute Crep

928, Shri Himatsingka:
Shri Rameshwar Taatia:
Shri Onkar Lal Berwa:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that the
Jute crop has been wery poor this
year; and

(b) if so, what has been its effect
on the jute industry?

The Deputy Minisier in the Minis-
try of Commerce (Shri Bhafl
Qureshi): (a) Yes, Sir.

(b) While the apprehensions of short
crop resulted in some rise in prices
of raw jute and jute goods the pro-
duction and exports of jute goods in
the country has increased.

Deaths on Rallway Track

929. Shri Himatsingka:
Shri Rameshwar Tantia:
Shri Onkar Lal Berwa:
Shri Narayan Reddy:

Wil the Minister of Rallways be
pleased to state:

(a) whether iy is a fact that a re-
cent survey has shown that one death
occurs op rail track every third dey
in the Capital;

(b} if so, what steps the Railway
authorities are taking to check this;
and

(¢) whether any enquiry has been
conducted intg the main cause of the
accidents on the Railway tracks?

The Minister of State for Railways
{(Dr. Ram Sabhag Singh): (a) Yes.
The following stepa are being taken
by the Railway Admimistration:—
(i) at various spots caution boards
have been provided;

(ii) at places, frequented hy_thc
trespassers, tie-bar fencings
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4
and foot-over bridges have
been provided; and

(iii) frequent announcements over
microphoneg requesting public
to use foot-over bridges for
crossing from one plantform
to another are made at Delhi
and New Delhi Stations.

(e) Yes, detailed enquirieg are made
by the police with a view to finding
out its actua] cause.
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Handloom Export Prometien Council

940. Shri Kolla Vemkalsh:
Shri M. N. Swamy:
Shri Laxmi Dass:
8hr{ ¥ashpal Singh:
Shri Balmiki:
Shri Vishwa Nath Pandey:
Shri Bagrl:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:
Shri Vishram Prasad:
Shri Utiya:
Shri Ram Sewak Yadav:

Will the Minister of Commerce be
pleased to refer to the reply given
to Unstarred Question No. 510 on the
12th November, 1965 and state:

(a) whether any decision regarding
the representation of the Andhra
Handloom Weavers' Co-operative
Society Ltd, Vijayawada on the
Handloom Export Promotion Council
has been taken;

(b) if so, the nature of the deel-
sion; and
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(c) if the reply to part (a) above
be in the negative, the reasong for
the delay?

The Mimister in the Minds-
try of Commeree (Shri Shafi Qureshi):
(a) Yes, Sir,

(b) As there iIs no vacancy at pre-
sent on the Committee of Administra-
tion of the Handloom Export Promo-
tion Couneil, it has not been poosaible
to nominate the representative of the
Andhra Handloom Weavers' Coopera-
tive Socjety Ltd., Vijayawada on this
Committee. A representative of the
Society is however, being invited to
be present at all meetings of the above
Committee,

(c) Does not arise.

Accumulation of Handloom Cloth in
Andhra FPradesh

941, Shri Kolla Venkaiah:
Shri M. N. Swamy:
Shri Laxmi Dass:

‘Will the Minister of Commerce be
pleased to state:

(a) whether Government are aware
that accumulation of huge stocks of
handloom cloth, especially of ‘Bleed-
ing Madras' type of cloth, has led to
unemployment among the weavers in
Andhra Pradesh;

(b) whether any representations
have been received by Government
either for the grant of loans, free of
interest, to the weavers' societies for
stocking and marketing or for out-

right purchase by Government
through the State Trading Corpora-
tion; and

(c) ¥ so, the action taken thereon?

The Deputy Minister in the Minks-
try of Commerce (Shri Shafi Qureshi):
{(a) Yes, Sir.

(b) Yes, Sir.
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(c) The suggestion for the grant of
loang to the weavers societies for
stocking and marketing of cloth was
received from the Andhra Pradesh
Handloom  Weavers Cooperative
Society, and they were advised to
approach the State Government in this
connection,

The suggestion of outright purchase
by Government through the State
Trading Corporation wag alsg made by
the above Society and was considered
by the Government of India, The
Handicrafts and Handloom Corparation
of India were asked to purchase gub-
stantia] quality of this type of cloth
They have already purchased 4.8 lakh
wards of this cloth. Besides, the Cor-
poration has also announced a “Bpe-
cial Marketing Scheme™ by which the
Corporation would purchage standard
varieties of Bleeding Madras cloth
from Weavers Organisations including
Cooperatives and Master-Weavers.

Dantewari-Bhadrachellam Raflway
Line

942, Shri Kolla Venkalah:
Shri M. N, Swamy:
Shri Laxmi Dass:

Will the Minister of Rallwayy be
pleased to refer to the reply given
to Unstarred Question No. 149
on the 5th November, 1985 and state:

(a) whether the Engineering Re-
port and construction estimates re-
garding the Dantewara-Bhadrachel-
lam line have been prepared;

(b) whether the Survey reports on
this line have been examined by the
Railway Board;

(e) if so, what are the points
which emerged in the examination
and

(d) whether any decision hag been
taken regarding the comstruction of
the line and the details thereof?

The Deputy Ministor In the Minls-
try of Ralilways (Shrl SBham Nath):
(a) to (d). The engineering and traffic
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survey reporis for this line are under
the scruting of the Railway Board
and a decision regarding its construe-
tion is yet to be taken.

Hariana Express

843, Shri Vishram Prasad:
Shri Yashpal Singh:
Shri Bagri:
Shri Kishen Pattnayak:
Dr. Ram Manchar Lohia:
Shrl Utiya:
Shri Ram Sewak Yadav:

Will the Minister of Rallways be
pleased to state:

(a) whether it i3 a fact that the
Harianag Express, which starta from
Delhi and terminates at Sirsa, is pro-
posed to be extended to Bhatinda;

(b) i not, the reasons therefor?

The Minister of State in the Minls-
try of Railways (Dr. Eam Subhag
Bingh): (a) No.

(b) There is no traffic justification
for the extension of Delhi—Sirsa

Hariana Expresses to and from
Bhatinda,
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Industrial Development in Bihar

947. Shri P. R. Chakmavertl:
Shri K, N. Tiwary:

Will the Minister of Indusiry be
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the
statement made by the Chiet Minis-
ter of Bihar op December 21, 1965
while inaugurating the annual gene-
ra] meeting of the Bihar Industries
Association at Patna; and

(by how far it is true that the
lack of adequate appraisal of the
State's needs and requirements by
the Centre is responsible for the un-
satisfactory situation in the industrisl
progress in Bihar?

The Minister of Industry (Shri D.
Sanjivayya): (a) and (b). Ministry
is not aware of the statment referred
to. The Association has, however,
torwarded to this Ministry a copy of
the Resolution passed at the annusl
general meeting of the Bihar Indus-
tries Association, urging the State
Goverment to take up Bhiar's case for
industrial development more strongly
with the Centre. No communication
on the subject has been received from
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the State Government. An appraisal
of the State's needs is always under-
taken by the Centre during the dlis-
cussions about their annual Plans and
Five Year Plans with the Planning
Commisgion, in which the representa-
tives of the State Government and
various concerned Ministries are
associated.

Psychological Test on Railway

948. Shri P. B. Chakraverti:
Shri K. N. Tiwary
Shri D. N. Ttwary
Shri Bibhati Mishre:

Will the Minister of Rallways be
pleased to state:

(a) whether Pointsmen and Cabin-
men of the South Eastern Railway
have been subjected to psychological
tests to find out common failings re-
sulting in accidents;

(b) whether such testy are being
organised as a part of the Railway
intensive drive to ensure safety In
operation;

(c) whether the psycho-technical
cell of the Railway Board has deve-
loped apparatus to test certain
psycho-physical ubilities required in
safe performance of duties; and

(d) whether the
been standardised?

apparatus has

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) Not yet, although this is
proposed to be done shortly,

(b) Yes. To start with psychologi-
cal tosts are being administered to
the staff of a few railways only.

(c) Yes.
(d) It is being standardised.

Arrears of Electricity Due from
Hindastan Steel Ltd.

#49. Shri P. R. Chakraverti:
Shri K. N, Tiwary:
Shri D. N. Tiwary:
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Shri P, H. Bheel:
Shri Narasimha Reddy:
Shri Bhagwat Jha Asxad:
Skrg 8. C. Sammanta:
Shri Subedh Hansds:
Shxi Desasaths Debec

Will the Minister of Iron and Steel
be pleased to state:

(a) whether the Orissa Govern-
ment have moved the Union Govern-
ment for the realisation of the ar-
rears of electricity duty of Rs. 160
crores due from the Hindustan Steel
Limited, Rourkela;

(b) whether the State Government
had at one stage, threatened to cut
off the power supply from Hira-
kud;

(¢) whether the State Government
desisted from taking this step on the
intervention of the Centre, which pro-
posed tp settle the dispute by nego-
tiations; and

(d) it so, the result of the nego-
tiations?

‘The Minister of Iron and Steel (Shri
T. N, Singh): (a) to (c). Yes, Sir. A
sum of Rs. 98:5 lakhs was claimed
by the State Government as duty
payable by the Rourkela Steel Plant
on electricity generated by the Steel
Plant but the latter, after obtaining
legal advice, contended that this
amount was not due. The matter has
been referred to the Chief Minister
of Orissa by the then Minister for
Steel and Mines and is under State
Government's consideration. How-
ever following a threat by the State
authority to discontinue electricity
supply to the stecl plant, the Rour-
kela Steel Plant had to make a pay-
ment of Rs. 65 lakhs in all,

(d) The State Government were
apprised of the legal position by the
Chairman, Hindustan Stee] Limited
and also by the Government of India.
No reply has yet been received from
them.
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Will the Minister of Commerce be
pleased to state:

(a) whether the British Government
has agreed to allow India to export
cotton textiles and yarn to the United
Kingdom;

(b) if so, how far the terms of
agreement have been modified to aug-
ment the annual quota of eXxports,
taking into account the growth in the
domestic consumption in UK.; and

(c) whether the British Govern-
ment has agreed to regulate imports
of textiles from the developed coun-
tries on the lines suggested by India?

The Deputy Minister in the Ministry
of Commerce (Shri Shafi Qureshi):
(a) to (c). Discussions have been tak-
ing place with the British Govern=
ment with a view to concluding an
agreement regarding the export of
cotton textiles and yarn to the United
Kingdom during the period 1866 to
1970. Pending the conelusion of the
agreemeni, the British Governmént
have allowed an interim quota, equal
to half the 1965 quota for cotton tex-
tiles and yarn, to be exported during
the first half of the quota year 1966
The discussions cover all relevant
aspects of the import of textiles into
the UK. including import from de-
veloped couniries.
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Self-mufficiency on Rallways

851. Shri D. C. Sharma: Will the
Minister of Railways be pleased to
state:

(a) whether a special unit has been
set up to keep a watch on the main-
teance Ilmports and for advising and
assisting the Railways in their efforts
to achieve self-sufficiency; and

(b) if so, the details thereof?

The Minister of State in the Minls-
#ry of Rallways (Dr. Ram Subhag
Slogh): (a) and (b). A Development
Coordination Cell has been function-
ing in the Railway Board for some
time, for promoting the indigenous
development of Railway equipment,
and affording help and advice to
industries, as necessary, especially for
items being manufactured for the first
time. In order to accelerate the drive
for self-sufficiency, Special Cells have
been set up in the Zonal Railways and
Production Units for speeding up the
development of indigenous substitutes
for imported items and for keeping
a carefu]l check on imports. A sec-
tion has also been set up in the De-
welopment Cell in the Railway
Board, for keeping a check on main-
tenance imports, and for assisting
and advising the Zonal Railways and
Production Units, in their efforts to
achieve gelf-sufficiency.

Pulp Unit in UP.
58, Shri Bagri:

Dr. Ram Manohar Lohia:
Shri Yashpal Singh:

Will the Minister of Industry be
pleased to state:

(a) the stage at which the proposal
to set up a bagasse based plup unit
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in Uttar Pradesh and Bihar region
stands at present;

(b) whether any other schemes to
set up Agro-Industries in Uttar Pra-
desh have also been finalised; and

(c) if so, the details thereof?

The Minister of Industry (Shri D.
Sanjlvayya): (a) to (¢). A team of
experts from M/s. Simon Engineer-
ing of UK. and the Cia Industrial de
Sap Cristobal, Mexico, has been en-
trusted with the work of preparation
of a detailed project report, in the
U.P.fBihnr areas based on bagasse in
association with this Ministry, the
National Industrial Development Cor-
poration and the Directorate General
of Technical Development. The pre-
liminary study made by the N.LD.C.
is being used by this team as basic
data. This tecam is now in India and
is visiting prospective sites.  Their
report is likely to be received by
April—May 1966. At present this is
the only scheme under consideration.

Silk known as ‘Mysore Princess’

953. Shrl Bagrl:
Dr. Bam Manohar Lohia:
.. Bhrl Yashpal Singh:
Shri Balmiki:

Will the Minister of Cemmerce be
pleased to refer lo the reply givea
to Unstarred Question No. 2238 on the

10th December, 1965 and astate the
results of experiments made in the
Central Sericultural Research and

Training Institute, Mysore to explore
commercial potentialities of the new
variety of silk known as ‘Myeore

Princess'?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafl Qureshi):
The ficld trials of the new race known
as ‘Mysore Princess’ are still in pro-
gress. The results will be examined
by the Expert Committee of the Cen-
tral Silk Board after the fleld trials
are completed.
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Nepa paper Mills

954, Dr. Ram Manochar Lohla:
Shri Bagrl:
Shri Kishen Pattnayak:
Shri Ram Sewak Yadav:
Shri Yashpal Singh:

Will the Minister of Industry be
pleased to state:

(a) whether Government have
placed an order with a Finnish firm
for paper weighing machinery and
other plant equipment for NEPA
Paper Mills;

(b) whether it will increase the
production of newsprint and, if so, by
how much; and

(c) when India will become self-
sufficient in newsprint?

The Minister of Industry
Banjivayya): (a) Nepa mills have
placed orders with  Wartsila, Hel-
sinki, Finland for Stock Preparation,
Paper Machine and Finishing House
Machinery only. No order for Weigh-
ing machinery has been placed.

(b) Yes, Sir. It is expected that
with the installation, commissioning
anul further alterations to the existing
machinery, the production of news-
print will increase from 30,000 tonnes
to the planned target of 75,000 tonnes
per annum.

(Shri D,

{¢) No definite date can be given
at present, but every cffort is being
made to achieve self-sufii-iency as
soon as poasible,

Sale of Cement

855. Shri Kishen Pattnayak:
Shri Bagri:
Dr. Ram Manohar Lohia:
Shri Ram Sewak Yadav:
Shri 5. M. Banerjee:
Shri Linga Reddy:
Shri Yashpal Siagh:
Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Aszad:
Shri Subodh Hansda:
8hri 8. C. Samanta:

2530(Ai)LS—5.

Shri Madhu Limaye:
Shri Prakash Vir Shastri:
Shri Hukam Chand
Kachhavaiya:

Shri Jagdev Singh Siddhanti:
Shri Bhree Narayap Das:
Shri Bibhuti Mishra;
Shri K. N. Tiwary:
Shri P, R. Chakraverti:
Shri Kappen:
Shrimati Akkamma Devi:
Shri D. D. Pari:

 Shri Man Singh P. Patel:
Shri M. L. Jadhav:
Shri Kajrolkar:
Shri R, Ramanathan Chettiar:

Will the Minister of Indusiry be
pleased to state:

(a) whether the control on the sale
of Cement has been removed in the
country;

(b) the steps taken by Government
to ensure its proper and fair distri-
bution to the consumers;

(c) whether those persons will be
given preference to purchase cement
who had registered their names for
the supply of cemon' with the Civil
Supplies Department in Delhi; and

(d) if not, the reasons therefor?

‘The Minister of Industry (Shri D.

Sanjivayya): (a) Yes, Sir,

(b) In pursuance of a sugpgestion
given to them by Government the
vement manufacturers have formed
the Cement Allocation and Co-ordi-

nuting Organisation which iz now
arranging cement distribution
throughout the country. The Orga-

nisation has assured Government to
maintain broadly the past pattern of
supplies to all Stales and different
categories of consumers and improve
upon it, additional production permit-
ting.

fe) Yes, Sir. It will, h-wever, be
necessary for such persons to regis-
ter their demands with the selling
agents of the producers.

{d) Does not arise.
N
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Cement Factories

956, Dr, Bam Manohar Lohia:
Bhri Bagri:
8hri Kishen Pattmayak:
8hri Ram Sewak Yadav:
Bhri Yashpal Singh:
Bhri Balmiki:
Shri Vishwa Nath Pandey:
8hri P. C. Boroocah:
8Bhri D. C. Bharma:

Will the Minister of Industry be
pleased to state:

(a) the number of cement factories
proposed to be set up in the country
during the Fourth Five Year Plan;

(b) the States in which these will
be set up;

(¢) whether Punjab will also be
considered for setting up of a cement
factory; and

(d) the total increare in the pro-
duction pf cement likely to be achlev-
ed by these factories?

The Minister of Industry (Shri D.
Sanjivayya): (&) to (d). The target
for cement capacity for the Fourth
Five Year Plan has not yet been finajly
fixed. Normally a standard ¢ t
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Shri Ramchandra Ulaka:
Shri Dhuleshwar Moeaa:

Will the Minister of Industry be
pleased to refer to the reply given
to Starred Question No. 191 on the
12th November, 1865 and state:

(a) whether the proposals regard-
ing the Swiss and Soviet collaboration
in the manufacture of watches In
India have since been finalised;

(b) it so, the prugress made so far
in setting up a factory; and

(c) the time by which it is likely
to go into production?

The Minister of Indusiry (Shri D.
Sanjivayya): (a) Not yet, Sir.

(b) and (c¢). Do not arise,

Directorate General of Technical
Development

958. Shri Balmiki:
Shri Bagri:
Dr. Ram Munohar Lohla:
Shrl Yashpal Singh:
Shri Karni Singhji:
Shrl Vishwa Nath Pandey:

Will the Minister of Supply and |

factory is for a capacity of 200,000
tonnes per annum and the number of
factorics on this basis to be set up
during the Fourth Five Year Plan will

depend on the target for the Plan
period. Applications for grant of
industrinl iirences for setting up

cement factorivs in any part of the
country, including Punjab, are consi-
dered subject to the adequate avall-
ability of raw malerials of suitable
quality, transport facilities, power
etc.

Manufacture of Watlches

Shri Kishen Paitnayak:
Shri Bagri:

Dr, Ram Manohar Lohla:
Shri Ram Sewak Yadav:
Bhri Yashpal Simgh:

Shry Vishwa Nath Pandey:

857,

Technical Development be pleased to
refer to the reply given to Unstarred
Question No. 458 on the 12th Novem-
ber, 1965 and state:

(a) whether the remaining 30 re-
comendations of the study team
appointed in respect of the Directo-
rate-General of Technical Develop-
ment have since been considered by
Government;

(b) if not, the reasons for the delay;
and

(c) the time by which these will be
finalised?

The Minister of Sapply, Technical
Development and Social Weifare (Shri
Raghuramaish): {(a) to (c). The
remaining recommendations are still
under consideration.  Some of the
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recommendations have raised ques-
tions of policy affecting a number of
Ministries and are being considered
in consultation with those Ministries.

Export of Marine Products

959. Shrimat| Renuks Barkataki:
Shri Ravindra Varma:
Shri R. 5. Pandey:
Shri Rajeshwar Patel:
8hri B. Barua:

Will the Minister v Commerce be
pleased to state:

(a) whether it is a fact that the
Indian exports of marine products
have fallen during 1965, and

(b) it so, the reasons for the {fall

in exports?

The Minister of Commerce (Shri
Manobhal Shah): (a) and (b). No
Sir; on the contrary there has been
& slight increase. Exports during
1965 were Rs. 6.92 crores as against
Rs. 6.85 crores in 1964

Japanese Paper and Pulp Indusiry
Mission

960. Sh:imatl Renuka Barkataki;
Shri P, R. Chakraverti:
Bhri K. N. Tiwary:

Shri ¥Yashpal Singh:
Bhri Bagri:

Bhri Vishram Prasad:
Dr. Ram Mamnohar Lohla:
Shri Kishen Patinayak:
Dr. P, N, Khan:

Bhri Subodh Hansda:
Shri Ravindra Varma:
Shri Rajeshwar Patel:
Bhri E. 8. Pandey:
Shri R. Barua:

Will the Minister of Indusiry be
pleased to state:

{(a) whether a Japanese Paper and
Pulp Industry Mission recently visited
India on the invitation of the Union
Government; and

(b) if so, the main recommenda-
tions made by that Mission to Gov-
ernment?
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The Minister of Industry (Shri D.
Sanjlvayya): (a) No such team has
been invited by the Union Govern-
ment.

(b) Does not arise.

T Ry § e Wiy ww
vft Toweet wt frmin

961. st Wo wyo fidt :
off Ho wWo wwwn
ot WTTYW WY WTeTY ¢
&t guw gwqr
off He wWo wwmyY

wT ye gt oy amry o v
w1 fs

(%) war werT gRw aver< & wfq
FEqTEA AAT4 & FEVE § oTAV TAW
A W e wf zowi & faio
¥ fatr e oo w0 & foi
o ey Boandar Y & oY

(ar) afe af, Ao wrose & qawTe
¥ wn fata fear 2 7

M st (st Te wofrmr)
(%) ®ir (w). so7 MW gt A
wGia fean & fs mlir gfa dwev aamy
¥ ity sewerfy o i o o) sqery
IUT ARV H €Y I | Al AT e e
ok gr it ax g frarrndia @ fe
W T A et fem oo v
o amy

o % fag oot & w3 o w
AT ¥ o 0w wrraTn Aqifer wed
¥ AR W AT ATETT A 360 Wem
& 7am faes & g fagr v &
wETT w7 § | TR qTEIT /AT
&t off7 sgre qrer Brr o s o

ik



2361

ol et qv SR

962. st Ho ®o fyad)
5 He We ¥TWT
o WTTeA B WA
ot §o Wo W

T ¥wd AAT a7 qATA WD FAT
wi fw

(%) e faform 2wt & et
q7 faoft S%<r<i a1 $6 Al g7 AW
Ny = I W wmw amat FY oAt
afe fieewr % o firamae a9 #F &
9T qWT 9T AW ) A

(@) war goere Wt qrqs &
FaCrm 33T mEm W sEEfa)
w1 qq 497 W T [T AT FA T
IT AT IAFT GHAT A AT HY F
s mfadr &1 wfza arw d= ¥
L 10

(1) ¥oa eZoet 77 Mg w7 afqa
Gy waar | aEe 34 7, g8
gfaferr £o4 % fo dery swormg 2T
I W A ITMT A FIT AT E ¢

e Wwem ¥ wam-AW (w0
m g fay) ¢ (%) o, 71 @A
wiEwi F W{ET SAa/ame §
T G o &t 9 fad § fae
=5 feey ¥ ard-fa 5 3oy
&G gl ¥ 1 g wvaew W oarioreg
oI wrea fawmr & wfewfal |
frfranet aro s AT *1 A §

() ™ a= % fedt wrmax
foirt a@t faeit & 1 3% & 79w v
foargft x 7T AT ¥ AT W
¥g jand ST wE A wH=iwl &
fom war &

(7) 39T wg (%) 7 If=fay
Arw & FA-aEy A Fhwr el

Written Answers FEBRUARY 25, 1088 Written Answers

2362

FFCY T G 37 a1 A1 S &y o
a1 37 9% gRiA fear man | gw wwEi
% 3% awng w7 fry 0d oY go @
wTeAl § 37 97 g gt frEre
wfafagn & wer awn S9™ 97 )

Black-listing of Firms

963. Shri Umanath:
Shri Eajrelkar:

Will the Minister of Commerce be
pleasad to state:

(a) whether it is a fact that the
Arsb League has black-listed 13
Indian firms;

(b) if so, the reasons therefor and
how many of the firms are in the
private sector and how many in the
public sector;

(c) the impact of this ban on the
working of these firms; and

(d) the steps taken or proposed to
be taken in this regard?

The Minister of Commerce (Shri
Manubhal Shah): (a) Yes, Sir, 13
Indiun firms arc reported to have

been black-listed by the Arab League.

(b) In accordance with the Arab
Leapue Mandate, any firm anywhere
in the world having trading connec-
tions with Israel or association with
any other firm having trading con-
nections with Israel will be subject
to boycoit by all Arab countries.

Only one concern viz., Praga Tools
Corporation Limited, Seccundarabad
is in the Public Sector and the rest
are in the Private Sector.

(c) The black-listed firms will not
be able to trade with any Arab coun-
try till their names are removed from
the black list.

(d) The concerned firms have been
advised to file affidavits clarifying
their position so that further steps
may be taken to get their names re-
moved from the blacklist.
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Trade in Cotton Textiles

964, Shri Umanath:
Bhri Kajrolkar:
Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that India
criticised the present five-year agree-
ment on international trade in Cot-
ton textiles at the December meeting
of the Cotton Textile Committee of
the GATT held in Geneva and sought
revision of the samz;

(b) if so, the reasens therefor and
the terms of revision, proposed by
IndM: end

(c) whether some countries oppos-
ed the revision and if so, the names
of such countries?

The Minister of Comsmerce (Shri
Manubhal Shil): (a) and (b). Yes,
Sir. In the meetlng of the Cotton
Textile Committee of the GATT held
in December, 198§, the Indian Dele-
gation pointed out that the basic
Objective of the Long Term Arrange-
ment regarding international trade
in Cotton Textiles (LTA) had not
been fulfilled. The Indian Delega-
tion also suggested convening of the
meeting of the Cotton Textile Com-
mittee in the early part of 1866 in
order to consider whether the ar-
rangement should be extended, modi-
fled or discontinued. It also convey-
ed our readiness to propose modifica-
tions that we would wish to be made
in the LTA to make it more effective
in achieving its Objectives for the
consideration of the Committee,

(¢) Some developed countries such
as USA. and EEC urged continua-
tion of the existing Arrangement for
a further period of five years with-
out any modifications,

Iron Ore in Mysore

965, Shri Untanath: Wil the Minis.
ter of Mines and Melals be pleased
to state:

(a) whether it is a fact that a
large quantity of ricn ‘Magnetised

iron ore' is available in millions of
tons in the Kudermukh-Gungamoola
region of Chickamagalur disirict in
Mysore State;

(b) whether it is a fact that the
National Mineral Development Cor-
poration of the Government of Indis
has under contemplation a Rs. 40-
crore programme for the exploitation
of the Iron Ore there;

(c) if so, the detsils thereof; and

(d) whethar amy foreign collabora-
tion is likely to be proposed at any
stage?

The Minister of Miney and” Metals
(Shri 8. K. Dey): (a) Yes, Sir.

(b) and (e). The Nutional Mineral
Development . Carporaiion Limited is
carrying out the detailed prospecting
and exploration of the deposits at
Aroli range on the north of Kuder-
mukh which is expected to be com-
pleted by the middle of 1966, On the
basis of the results of the detailed
exploration, a feasibility report for
the exploitation of these deposits will
be prepared by the Corporation.

(d) A proposal has been received
from a foreign parfy for collabora-
tion in the development of mining and
transportation faci'ities. This is under
examination,

Rallway Lands

986. Shrl Umanath: Will the Minis-
ter of Rallways be pleased to state:

(a) the extent of rallway lands
leased to the four Southern State
Governments for cultivation so far,
State-wise;

(b) how much of the lands has been
cultivated so far, State-wise;

(c) the ressons for leaving the rest
fallow land by the respective State
Governments; and -
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(d) prospects of using the unused
lands slready leased to these State
Governmenta?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Bingh): (a) and (b). The required
information is given below:

The cx-.
tent of tent of
Railway  land

land brought
lcased to under

the four cultiva-
Southern tion  so
State far (State-
Govern-  wise)
ments for

cultivation

(Stare-

winse)

The ex-

Acres Acres
1. Manors
8. Madra
3. Andhra .

4 Kemla

529746
1298200
1928-070

248 500

93+ 126
889- 770
1042 090
80970

ToTAL . 4014 516 '::oygss

(c) and (d). Since the beginning
of the scheme in 1842 and upto the
end of 1985, plots of land were hand-
ed over from time to time by the
Railways to the concerned State Gov-
ernments for purposes of cultivation.
As the State Gov®rnrients allot the
lands to Individual cultivators, rea-
sons for mot bringing the remalning
land under cultivation are not obvious
to the Railways. Presumably there
is no water available for cultivation
locally and villagers are not inter-
ested in tokiry over such land.

Textile Study Team

967, Sbri Umanath: Will the Minis-
ter of Commerce be pleased to state:

(a) whether the Textile Study
Team has submitted its report to
Government;
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(b) it so, what are its recommen-
dations;

{c) whether Government have ac-
cepted the recommendations of the
Committee; and

(d) if not, the reasons therefor?

The Deputy Minister In {he Minis-
try of Commerce (Shri Shafl
Qureshi): (a) to (d). Tt is presum-
ed that the Textile Study Tcam men-
tioned in para (a) of the question
refers to the Study Team set up on
27-5-1065 under the Chairmanship of
Shri K. K. Shah, M.P. to go into the
working of the Textile Commis-
sioner's Organisation. The team has
not yet submitted its report

Tea Finance and Guarantee
Corporation

968, Dr. P, N. Ehan:
Shri Umanath:
Shri Subodh Hansda:
Shrimatl Renuka Barkatakl:
Shri P. R, Chakraverti:
Shri R. 8. Pandey:
Shrl Rajeshwar Patel:
Shri Ravindra Varma:
Shri R. Barua:

Will the Minister of Commerce be
pleased to state:

(a) whether the proposal to set up
a Tea Finance and Guarantee Cor-
poration is pending before Govern-
ment;

(b) if so, the scope and purpose of
such a Corporation; and

(c) the stage at which the matter
stands at present?

The Deputy Minister in the Minls-
try of Commerce (Shri Shafl
Qureshl): (a) to (c). The matter is
under consideration.

Tea Plantations
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Shrl Rajeshwar Patel:
Shri Ravindra Varma:
Shri A, K. Gopalan:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that Gov-
ernment are considering a proposal
to take over uneconomic and mis-
managed tea plantations;

(b) il so, the reasons therefor; and
(¢) the estimated acreage of such

plantations?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi
Qureshl): (a) to (c). The matter is
under consideration. .

Trade with UK.

Shri P. C. Borooah:
8hri D. D. Puri:

.

Will the Minister of Commerce be
pleased to state:

(a) whether the British Govern-
ment has recently revised or renew-
ed the import-export arrangements
with India;

(b) if so, what are the details of
the new arrangements; and

(c) how far the imports of various
traditional items are to be liberalised
thereunder?

The Minister of Commerce (Bhri
Manubbal Shah): (a) No, Sir. How-
ever, in the case of imports of cotton
textiles into the United Kingdom, the
British Government have with effect
from 1st January, 1866, brought into
effect an interim arrangement pend-
ing finalisation of their scheme which

is under discussion in the GATT
forum at Geneva,
(b) and (c¢) Under the interim

arrangement, the British Government
bave provided Tor—
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(i) the Governmont of India cont-
nuing from 1st December, 1963
onwards to restrict by export
licensing exports of cotlon tex-
tiles from India to UK,

(ii) establishing interim quota equal
in amoeuni{ to  once-half of the
basic annual quota for 1885 mz.,
11.5 million pounds for yarn and
195 million square yards for
piece goods and made-up goods,
of which finished cloth and
made-up goods will not exceed
32-5 million square yards;

{iil) introducing import licensing in
U.K. in addition to the exist-
ing export licensing arrange-
ments in India,

The final arrangement proposed for
the period 1st January, 1968 to Slst
December, 1070, based on lines aimi-
lar to the interim arrangement is
under  discussion with the British
Government,

Camera Plant

#71. Shri P. C. Borooah:
Shri Maheswar Nalk:
Shri P. R. Chakraverti:
Shri K, N. Tiwary:
Shrimatl Renuka Barkataki:
Shri Rameshwar Tantla:
Shri Himatsingka:
Bhri B. Barua:
Shri B. 8. Pandey:
Shri Ravindra Varma:

Will the Minister of Indastry be
pleased to state:

(a) whether it is a fact that the
plan for setting up a camera plant in
the public sector is likely to fall
through; and

(b) if so, the reasons therefor?
The Minister of Industry (Shri D.

Sanjivayya): (a) and (b). Negotia-
tions are still in progress.
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World Fair at Madras

973. Dr. P. N. Ehan:

Shrl Subedh Hansda:
Shri M. L. Dwivedi:
Shrl Bhagwat Jha Asad:
Shri 8. . Samanta:
Bari P. C, Berooah:
Shri Kefla Venkalah:
Shri M. N. Swamy:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that the
All-India Munufacture s Organisation
are plaaning to hold a world falr at
Madras in January-February, 1967;
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(b) whether Government of India
are going to contribute anything to
meet the financial outlay involved;
and

(e) if so, to what extent?

The Minister of Commerce (Shri
Manubhai Shah): (a) Yes, Sir. The
All India Manufacturers' Organisation
is organising the Indian International
Trade and Industries Fair at Madras
from 22nd January to 28th February,
1867.

(b) and (c). The organisers of the
Fair have approached the Govern-
ment for financial assistance for
organising the Fair. As the quantum
of the financial assistance required
ond the detailed reasons therefor
were not indicated, the necessary in-
formation has been called for from
themn. On receipt of their reply, the
matter will be examined,

Rallway-Wagon Assembling Plant

974. Dr. P, N. Khan:
Shri Subodh Hansda:
Shri Yashpal Singh:
Shri Balmiki:
Shri Bagri:
Shri Kishen Pattnayak:
Shrl Ram Sewak Yadav:
Dr. Ram Manohar Lohla:
Shri Vishram Prasad:
Shri Utiya:
Shri Vishwa Nath Pandey:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Commerce be
pleased to refer to the reply given io
Unstarred Question No. 465 on the 12th
November, 1965 and state:

(a) whether any decision has since
been taken to set up a railway wagon
assembling plant at some European
port; and

(b) if so, when the plant will be
set up?

The Ministey of Commeree (Shri
Manubhal Shahd:; (a) and (b). For
the present, the existing facilities in
Yugoslavian Yactorles to reassemble
our wagons will be utllised.
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Imports from U.K.

975, Shri Indrajit Gupta:
Shri R, G. Dubey:
Shri Shree Narayan Das:
Shri D. C. Sharma:
Shri Hem Raj:
Shri D. N. Tiwary:
Shrimati Maimoona Sultan:
Shri Hem Barua:
Shri Maheswar Nalk:
Shri Bagri:
Shri Yashpal Singh:
Shri Bliagwat Jha Asad:
Shri M. L. Dwivedi:
Shri 5. C. Samanta:
Shri- Subedh' Hansda:
Shei- P. C. Borosah:

Wil the Minister of Supply and
“Tethnilcal Development be pleased to
Tefer to the reply given to Starred
Quéstion No. 484 on the 28th Novem-
ber, 1965 and state:

(a) the progress since made in
securing delivery from the UK, sup-
pliers of goods ordered from them on
‘Government account; and

(b) whether the UK. Government
has clarifled its attitude towards ful-
filment of India’s pending orders for
(i) tank spares and other military
equipment, and (ii) towards the other
commercial and non-military transac-
tions which were also blocked?

The Minisier of Supply, Technl-
cal Developmrent and Boclal Wellare
(Shri Raghursmaiah): (a) The latest
position is that applications for bulk
licences of the value of £5 million
and applications for individual
licences of the value of £1-73 lakhs
are still pending.

(by On the 30th November, 1865,
U.K. Government informed us that
pending implementation of para 1 of
Serurity Council's Resolution, licences
would not be issued for export of
military stores, such as weapons,
ammunitions. bombs, combatant mili-
tary aircraft and ils components,
army fighting vehicles and their spares
etc. W¢ are not yware of sny change
in this respect.
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Pablic Sector Steel Industry

Organisation
976, Shri Indrajit Gupta: Will the
Minister of Lron and Ste¢] be pleased
to state;

(a) whether his attention has been
drawn to a recent publication entitled
“Public Sector Steel Tndustry—a study
of Organisation” by Dr. Prasad, Eco-
nomic Adviser to the Hindustan Steel
Ltd.; and

(b) if so, his reaction to the Aindings
of the said study regarding the defec-
tive working of the system of decen-
tralisation and co-ordination between
the Chaltyman of Hindustan Steel Litd
and the General Mamagers?

The Minister of Iron and Bieel
(SHH T. 'N. Simgh): (a) Yes, Sir.

{b) The findings of the Study will
be considered -t the appropriate time.

Manufacture of Tractors

#77. Shri Indrajit’ Gupta:
Shri Bubodh Hansds:
Shri 8. C. Samanta:
Shri Bhagwat Jha Asad:
Shri P. C. Borooah:
Shri D, N. Tiwuxry:
Shri Karnl Singhfi:
Shri Vishwa Nath Pandey:

Will the Minister of Industry be
pleased to state:

(a) whether it is a fact that Russian
DT-14B tractors of 14/20 H.P. have
been found economical and best suited
to Indian conditions;

fb) it so, whether there is any
scheme pending, either in the public
or in the private sector, for the manu-
facture of such tractors in India with
Soviet collaboration;

(¢) whether such a collaboration
offer has actually been made by the
USSR on deferred rupee payment
basis and without royalty; and

(d} if so, Government's reaction in
the matter?
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The Minister of Indusiry (Bhri D,
Sanjivayya); (a) DT-14B Russian
Tractor has been tested at the Tractor
Training and Tesling Station, Budni
and found  suitable wunder Indian
conditions,

(b) to (d). No scheme for the
manufacture of DT-14B Russian Trac-
tors-in the public seclor is under
consideration by  Government. Gov-
ernment have already decided 1o
establish a project in the public sector
for the manufacture of a Czecho-
slovakian tractor falling in the same
range for which the Czech authorities
had offered assistance and which is
one of the projects included in the
Second Agreement on Economic Co=
operation concluded between the two
Governments,

Certain proposals received from
private parties for the manufacture of

the Russian DT-14B were not ap-
proved by Government for the above
among other reasons.

Scarce Raw Materials for Small
Scale Industries

918. Shri Yashpal Singh:
Shri Shree Narayan Das:

Shri Bagri:
Dr. Ram Manohar Lohia:

Will the Minister of Industry be
pleased to state:

(a) whether Government have im-
pused a tolal ban on the import of
scarce raw materials for the small-
scale industries;

(b) whether big industries have
been allotted foreign exchange for the
import of such materials at the cost
of smali-scale industries; and

(e) it so, the reasons for the same?

The Minister of Industry (Shrl D.
Sanfivayya): (a) No, Sir.

(b) No, Sir.
(¢) Does not arise.
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Doubling of Delhi-Ambala Rallway
Line

9719. Shri Yashpal Singh:
Shri Daljit Singh:
Will the Minister of Rallways be
pleased to state:

(a) whether there is any proposal
under consideration of Government
for doubling the railway line from
Delhi to Ambala ria Panipat;

(b} if so, the time by which this
project will be completed; and

(c) the funds allotted for the same?

The Deputy Minisier in the Minis-
try of Rallways (Shri Sham Nath):
(a) Of the 197 KMs. long section
between Delhi and Ambala, the small
portion of 3 K.Ms. between Delhi and
Subzi Mandi is already doubled. There
Is no proposal at present for doubling
the remaining single line section.

(b) and (c). Do not arise,

Extension of Rallway Line upto

Jammu

980. Shrimati Savitri Nigam:
Shri Yashpal Singh:
Shri Balmiki:
Shri Bagri:
Dr. Ram Manohar Lohla:
Shri Hukam Chand

Eachhavalya:

Shri Bhagwat Jha Asad:
Shri M. L. Dwivedl:
Shri S, C. Samanta:

Shri Bibhuti Mishra:

Will the Minister of Ballways be
pleased to state:

(2) the further progress made to
extend the railway line upto Jammu
and other parts of the Kashmir State;

(b} whether the work is likely to
be completed during the Fourth Five
Year Plan; and

(c) the total allocation for the pro-
Ject?
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The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) to (c). Surveys for further ex-
tension of the rail link beyond Kathua
to Jammu have been ecarried out and
the alternutive aligmments surveyed
are under consideration, No final
decision has so far been taken on the
alignment to be adopted, not about
inclusion of the project in the Fourth
Plun.

Chief Controlier of Imports and
Exports Organization

981. Shrimatl Vimla Devi:
Bhri Yashpal Singh:
Shri Balmiki:
Shri P. R. Chakraverti:
Shri K. N. Tiwary:
Shri P. C. Boroodh:
Bhri Warlor: i
Shrl Vasudevan Nalr:
Shri Indrajit Gupta:
Shri Prabhat Kar:
Shri Bhagwat Jha Aszad;
Shri Sobodh Hansda:
Shri S. C. Samanta:
Shrl M. L, Dwivedi:
Shri Bagri:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohla:
Shri Utiya:
Shri Vishram Prasad:
Shri Ram Sewak Yadav:
Shri Madha Limaye:
Shri Prakash Vir Shastri:
Shri Jagdev Singh Siddbantl:
Shri Hukam Chand

Kachhavaiya:

Shri R. 5. Pandey:
Shri M. Rampure:
Shri Onkar Lal Berwa:
Bhrj Kolla Venkalah:
Shri M. N. Swamy:
Shri Laxi Dass:

Will the Minister of Commerce be
pleased to refer to the reply given
to Unstarred Question No. 457 on the
12th November, 1985 and state:

(a) whether pari-II Report of the
study team appointed in respect of
the Chief Controller of Imports and
Exports Organization has been sub-
mitted to Government;

(b) if so, the maln recommenda-
tions of the Report; and
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(e) whether a copy of the report
together with the action taken there-
on by Government will be laid on
the Table of the House?

The Minister of Commerce
Manubhal Shab): (a) Yes, Sir.

(Shri

(b) and (c). The recommendations
of the Study Team made in part-II
of their report gre being considered
by a Committee of officers appointed
for this purpose. The committee will
be able to finish its work shortly.
Thereafter a copy of the report
together with a copy of the resolution
containing Government's decisions on
the recommendations will be laid on
the Table of the House.

Fiying Mail Accident

982. Bhri Vishram Prasad:
Shri Yashpal Singh:
Shri Balmiki:

Shri Bagri:

8hri Kishen Pattnayak:
Dr. Ram Manobar Lohia:
Shri Ram Sewak Yadav:
Shri Utlya:

Will the Minister of Rallways be
pleased to refer to the reply given to
Unstarred Question No. 471 on the
12th November, 1865 regarding the
Flying Mail accident at Sandal Kalan
Station on the 12th May, 1965, and
state:

(a) whether a final Report on
enquiry has since been submitted to
Government;

(b) if so, the details thereof;
(c) the reasons for delay; and

(d) the time by which the report
is lika'y to be submitted to Govern-
ment?®

The Minister of Stale in the Minis-
try of Eallways (Dr. Ram Subbag
Bingh): (a) and (b). The Addi-
tional Commissioner of Rallway
Bafety, Lucknow has not finalised his
enquiry report as yet.
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1c) and (d). Since certain technical
-aspects of the ¢ase needed a detailed
examination which has not been com-
pleted so far, it has not been possi-
ble to finalise the report thus far.
‘The organisation of the Commissioner
of Raiwlay Safety has been requested
to finalise the report as early as possi-
ble., It is not possible to indicate a
firm date by which the final report
would be available.

Attempt to Deral] Assam Maill

983, Shrl Ram Sewsk Ymdav:
Shrt Yashpal Singh:
Shri Bagri:
Dr. Ram Manthar Lohta:
Shri Kéittedt Puttnxyak:
Shrl Vishram Prasad:
Shri Uthyar ;
Shri Vishwa Nath Pandey:
Bhrl Bmsumstari;

Will the Minister of Rallways be
pleased to refer 1o the reply given to
Unstarred Question No. 488 on the
12th November, 1885 regarding the
attempt to derail Assam Mail near
Duliajan Station of the North-East
Frontier Railway on the 16th Sep-
tember, 1965 and state:

(a) whether the  investigation
Report has since been received by
Government;

(b) if so, the main findings of the
investigation; and

{¢) whether a copy of the report
wil] be laid on the Table?

The Minister of State In the Minls-
try of Rallways (Dr. Ram Sabhag
Singhi: (a) Not yet. |

(b} and (c). Do not arise,

Code of Trading Practices

984. Shri Ram Sewak Yadav:
Shri Yashpal Singh:
Shri Balmiki;
Shri Bagri:
Shri Kiwhen Pattmmyaky
Dr. RBam Manmchar Lahld:
Shrl Vishram Prasad:
Shri Utiya:

Will the Minister of Commerce be
pleased to refer to the reply given
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to Unstarred Question 514 on the
12th November, 1965 and state;

(a) whether Government Thave
taken any decision on the recommen-
dations of the Committee on Code of
Trading Praclices between Manufac-
turers and Exporters;

() it not,
delay; and

(e) the time by which a decision is
likely to be taken?

The Minister of Commerce (Shri
Manubhai Shah); (a) to (¢). The
report of the Committee on Code of
Trading Practices between Manufac-
turers and Exporters was considered
at the 22nd Meeting of the Board of
Trade held in Bumbay on the 28th
December, 1985,

The Board laid stress on the estab-
lishment pf a sound tradition of busi-
ness relations between manufacturers
and exporters which would ensure
that supplles of commodities for ex-
ports wer: expanded and that orders
received [from abroad were fulfilled
satisfactorily and in time, and sug-
gested that the Committee might be
asked to give thought tgp these addi-
tional aspects of the problems
between manufacturers/suppliers of
raw material and manufacturers of
finished products for export and
between manufacturers of export pro-
due.s and merchant-exporters. The
Government have accepted this sug-
gestion and are considering wolarge-
ment of the terms of reference of the
committee and its composition,

the reasons for the

1t is expected that the Commitlee
will be able to submit its revised re-
port in about six months.

Accident at Thana on Bombay-Kalyan
B.G. Line
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Shri Ram Sewak Yadav:
Shri Vishwa Nath Pandey:

Will the Minister of Railways be
pleased to refer to the reply givert to
Unstarred Question No. 519 on the
12th November, 1965 regarding colli-
sion at Thana on Bombay-Kalyan
BG .Line and state:

(a) whether the Report of Inquiry
into the accident has since been
received by Govérnment;

(b) if so, the causes of the acei-
dent; and

(e) the action taken to fix responsi-
bility on the persons concerned?

The Minister of State in th: Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) to (). The Additional
Commissioner of Rallway Safety,
Bombay who held a statutory enquiry
into the accident, has not finalised
his report as yet.

Mechanisation of Coa] Mines

%86. Shri Utiya:
Shri Yashpal Singh:
Shri Balmiki:;
Shri Bagrl:
Dr. Ram Manohar Lohla:
Shrl Ram Sewak Yadav:
Shri Kishen Patlnayak:
Shrl Vishram Prasad:

Will the Minister of Mines and
Metals be pleased ‘o refer to the reply
given to Starred Question No. 777 on
the 10th December, 1065 regarding the
mochanisation of coal mines and stlate:

(a) when th:, remalning 743 coal
mines will be mechanised; and

(b) the funds allotted for the same?

The Minister of Mines and Metals
(Shri 8 K. Dey): (a) Of 743 coal
mines, 31 are partially mechanised.
There is no scheme, at present, Yor
mechanising the remaining 692 mines,
most of which are small units,

(b) Nil.
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Denaliment near Katpadl Station

987. Shri Bhagwat Jha Asad:
Shri Yashpal Singh:
Shri Balmikl.
Shri Bagri:
Dr. Ram Manohar Lohia;:-
Shrimati Savitrl Nigam:
Shri M. L. Dwived!:
Shri 5. C. Samania:
Shrt Subodh Hansa:
Shri P. C. Borooah:
Shrl Vishwa Nath Pamdey:
Shri Kajrolkar:
Shri On¥iF Lal Berwa:
Shri Hukam Chand

Kachhavaiya:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that the
engine und seven bogies of m train
were derailed near Katpadi Station on
the Southern Railway in the month
of Decamber, 1965;

(b) if so, whether any passcngers
were injured or killed in the sccident;

(¢) whether any sabotage is sus-
pected; and

(d) the particulars thereof?

The Deputy Minister in the Minls-
try of Rallways (SBhri Sham Nath):
(a) Presumably the question relates
to the accident to train No. 122 Down
Tiruchchirappalli-Renigunta Fast Pas-
senger. The engine and seven bogles
of this traln deruiled between Putala-
pattu  and Pekala ststions on
10-12-83.

{b) There was no casualty in this
accident.

(e) and (d). According to the find-
ing of the enquiry committee, the
accident way due to tampering with
track by removal of fish plates and
steel keys. The Police are still
making investigations to trace the
culprits.
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Rallways Wagon Factory at Raipur

988, Shrl Yashpal Singh:
Shri Balmiki:
Shri Bagri:
Dr. Ram Manchar Lohla:

Will the Minister of Rallways be
pleased to state:

(a) whether the work on the Rail-
wiay Wagon Factory at Raipur is going
on according to the schedule;

(b) when production will start in
this factory; and

(c) when the full-rated production
will be achieved there?

The Depuiy Minister in the Minls-
try of Rallways (Shri Sham Nath):
(a) Yes.

(b) December, 1967,
(c) December, 1869,

Foundry Forge Project at Hardwar

989. Shri Balmiki:

Shri Subodh Hansda:

Shri §. C. Samanta;

Shri Bhagwat Jha Aszad:

Shri M. L. Dwivedi:

Shri P. C. Borooah:

Shrl Bagri:

Dr. Ram Manohar Lohia:

Shri Hokam Chand
Kachhavaiya:

Shri Bade:

Shri R. 8. Pandey:

Shri Ravindra Varma:

Shri Rajeshwar Patel:

Will the Minister of Industry be
pleased to state:

(a) whether Government have
decided to set up a Foundry Forge
Project at Hardwar;

(b) the country with which the
collaboration has been accepted by
Government; and

(e) the details of the project and
the funds allotted for the same?

The Minister of Industry (Shri D.
Sanjlvayya): (a) to (¢). A Foundry
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Forge Project with an annual capacity
of 15000 tonnes each of specialised
steel castings and steel forgings main-
ly required for heavy electrical
equipment is proposed to be set up
at Hardwar. The estimated oapital
cost of the project is about Rs 21
crores with a foreign exchange com-
ponent of Rs. 6.3 crores. The value
of the estimated output at full pro-
duction would be about Rs. 13'5 crores.
Proposals regarding collsboration
arrangement are under the considera-
tion of the Government of India.

Closure of Woollen Mills in Amritsar

990. Shri Bade;
Shrt Yashpal Singh:
Shri Balmiki;
Shri Onkar Lal Berwa:
Shri Hokam Chang °

Kachhavalya:

Shri P. C. Borooah:
Shri M. L. Dwivedl:
Shri Bhagwat Jha Azad:
Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Bagri:
Dr. Ram Manohar Lohia:
Shri Ram Sewak Yadav:
Shri Maheswar Nalk:
Shri Mohammaid Ellas:
Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka;

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that several
woollen mills have been closed due
to the shortage of imported raw
material;

(b) If so, the number of workers
rendered unemployed due to such
closure; and

(c) the steps taken by Government
in this direction?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) to (c). As a result of the short-
age of imported wool and consequent
reduction of foreign exchange alloca-
tion, a number of composite Woollen
Mills are reported to have cut down
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their production and some employees
are reported to have been retrenched.
In order to give relief to Woollen
Mills, Government have permitted
them to utilise 50 per cent of their
installed capacity for production
of fabrics made out of man-made
filbre/yarn. ‘The mills are also trying
to utilise indigenous wool to a larger
extent to improve the raw material
supply.

HEL., Bhopal

#81. Bhri 8. M. Banerjee: Will the
Minister of Industry be pleased to
state:

(a) whether the production in
Heavy Electricals Ltd, Bhopal has
gone up and if so, to what extent; and

(b) how does the production figures
of 1985 compare with those of 19647

The Minister of Industry (Shri D,
Banjivayya): (a) and (b). The
actual production of Heavy Electricals
(India) Ltd., Bhopal, during 1865 was
Rs. T72003% lakhs worth as against
Rs. 434'58 lakhs worth during 1964,

Textile Mills in Maharashtra

982. Shrl B. G. Dabey: Wil the
Minister of Commerce be pleased to
1o state:

{a) whether it is a fact that the
Government of Maharashira is con-
templating to set up 3 textile mills
in the public sector to avoid the crisis
in the textile industry; and

(b} if so, whether Government have
approved this scheme?

‘The Depuly Minister in the Ministry
of Commerce (Shri Shafl Qureshi):
(a) and (b). The Maharashtra Gov-
-r have applied for industrial
licences for setting up three cotton
spinning mills in the public sector.
The applications are under considera-
tion.
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Export of Woollen Hosiery Goods to

US58R,
993. Shri R. G. Dubey: Will the
Minister of C te be pl d to
state:

() whether it is a fact that the
Soviet Union hag placed orders for
bulk purchase of woollen hosiery
goods in 1666; and

(b) if so, the detalls thereof?

The Minister of Commerce (Bhri
Manabhal Shah): (a) and (b). Yes,
Sir. The Soviet Union, under the
Trade Agreement concluded recently,
is to purchase from India woollen
hosiery goods of about Rs. 2.5 millien,
and according to information received
orders for the above value have
already been placed with the manu-
facturers of woollen hosiery goods.

Doubling of Rail Line from Kharagpur
towards South

994. Shri Maheswar Nalk: Will the
Minister of Rallways be pleased to
state how far the railway line from
Kharagpur towards the south in the
South Eastern Zone has been taken up
for doubling and the target date by
which the work is expected Lo be
completed?

The Deputy Minister iIn the Minis-
try of Rallways (Shri Sham Nath):
Of the 765 K.Ms. long section belween
Khargpur and Waltair, double line
already exists between Waltair and
Viziansgaram (60 XMs) and the
work on the doubling of the remain-
ing 705 K.Ms. between Vizianagaram
and Khargpur has been taken up In
phases during the period 1961-62 to
1983-84. Of this, 42 KMs from
Khurda Road to Barang (35 K.Msx)
and Ranilal tp Bhadrak (7 K.Ms)
have so far been completéd and
opened to traffic. The balance is pro-
grammed for completion, in stages, by
1969.
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Drinking Water at Delhi Rallway
Station

995. Shri Gulshan: Wil] the Minister
of Rallways be pleased o state.

(a) whether it is a fact that drink-
ing water being supplied to fhe
‘Railway colony and Railway station
of Delhi Cantt hag been declared unfit
twice for drinking purposes; and

(b) if so, the action taken, by Gov-
ernment in this regard?

The Minister of State In the Minis-
try of Rallways (Dr. RBam Subhag
Singh): (a) No. .

(b) Two water samples were sent
for test. The first sample was found
unsatisfactory, probably due to some
impurity having crept in at the time
of sampling. The second sample taken
correctly in sterilised bottles was
found satisfactory. The source of
water supply at Delhi Cantt is the
decp tube well owned by the Rail-
way and thery is oo chance of con=-
tamination of water from this source.

Controlling of Running Tralns

996. Shrl Gulshan: Wil] the Minis-
ter of Rallways be pleased {o state:

{a) whether the Railway Board has
mude some experiment for controlling
the running traing from the Centra-
lised Traffic Control office on the
various Railways; and

(b) if so, the result of much an ex-
periment?

The Deputy Minister in the Minis-
try of Eallways (Shri Sham Nath):
(a) Yes; two pilot projects for con-
trolling running trains from Centra-

lised Traffic Contro] offices on the
NE. Railway (Gorakhpur-Chupra
section) and the N.JF. Railway

(Bongaigaon-Changsari ssction) have
been approved and the work is in
hand.

(b) Part of the Gorakhpur-Chupra
section of the N.E. Railway has been
brought into commission and the same
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is working satistactorily. Full bene-
fits will be realised after the intro-

duction of this system on the entire
section.

Export of Shoes to U.S.S.R.

987. Shri Kajrolkar:
8bri Ram Harkh Yadav:

Will the Minister of Commerce be
pleased to state:

fa) whether it is a fact that the
State Trading Corporation has agreed
to export chappals and shoes to the
value of several crores to Russia;

{b) if so, whether any delegation
has gone to Russia to finalise the
deal;

(e) whether it is a fact that on pre-
vious occasions Russia rejected the
goods and it resulted into heavy loss
1o the exporters; and

(d) if so, the action taken to avoid
such loss in the future?

The Minlster of Commerce (Shri
Manubhai Shah): (a) and (b). A
delegation comprising of two officers
of the State Trading Corporation and
three representatives of the Corpora-
tion's associate suppliers went to
Moscow in December, 1965 to nego-
tinte and Aalise the 1866 foot-wear
order with the Russian import Or-
ganisation in US.SR.  As a result of
this negotiation & contract for the
supply of 8.80 lakhs pair of shoes
valued at Rs. 2.34 crores was signed
in Moscow on the 14th January, 1986,
by the Corporation.

(c) No.
(d) Does not arise,

Export of Bhoes

#98. Shrl Eajrolkar; Will the Minis-
ter of Commerce be pleased to state:

(a) whether the State Trading Cor-
poration is going to open new units
in the Southern States to give Incen-
tive to the exporters of shoes and
chappals; and
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(b) whether Bangalore has been
thought of as a centre to induce new
comera to enter the fleld of exports?

The Minister of Commerce
Manubhal Shah) : (a) and (b).
State Trading Corporation of India
have conducted a survey of the
potentia] existing in the Southern
States for the manufacture of export
quality foot-wear. The findings of
the survey in respect of measures
like opening of procurement centres
etc,, are under the examination of
the Corporation. Bangalore's claims

(Shri
The

will also be considered alongwith
other centres.
Export of Bangles

999. Shri Kajrolkar: Will the Minis-
ter of Commerce be pleased to state:

(a) whether it iz a fact that bangles
of Indian design were exported to the
tune of Rs. 5 crores to Western coun-
tries;

i{b) it so, which part of India has
exported such bangles; and

ic) whether such export potential
is possible in the plastic type of ban-
gles or only in glass type of banglea?

The Minister of Commerce (8hrl
Manubhai Shah): (a) to (c). The ex-
ports to the Western Countries in-
culding U.S. during 1964-65 were to
the tune of Rs. 4.19 lacs out of total
export of about Rs. 30 lacs worth of
bangles to &ll destinations, There are
brighter prospects for export of
plastic bangles.

Manufactiure of Scooters

1000. Shri A. N. Vidyalankar:
Shrl Kajrolkar.
Shri Onkar Lal Berwa:
Shri Rameshwar Tantia:
Shri Himatsingha:
Shri Basumatari:

Will the Minister of
pleased to state:

{a) whether it is a fact that a pro-
posal to manufacture a completely
Indigenoug scooter for Rs. 1,850 has

2530( Ai)L5—86,
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been forwarded to the Union Gov-
ernment by a Jaipur firm;

(b) it so, the main features of
the proposal; and

(¢) Government's reaclion thereto?

The Minister of Industry (8hri D,
Banjivayya): (a) to (c). A scheme
for the establishment of &n under-
taking for the manufacture of auto-
cycles with a capacity of 7,500 Nos.
per annum has been received. It does
nol envisage foreign colleboration or
import of capital goods raw materials.
The proposed selling price has been
given as Rs. 1848. The scheme f»
under  examination. along with
schemes received from other entre-
prenaurs.

Assam-bound Goods secized by
Pakistasi

1001. Shri R. G. Dubey; Will the
Minister of Rallways be pleased to
state:

(a) the amount of Assam-bound
goods booked from the S.E. Railway
which were scized by Pakistan in

transit during the recent Indo-Pak.
conflict;

(b) the +steps tsken 1o secure
release of these goods and their

onward despatch to
detsinations in Assam;

() whether it is a fact that com-
pensation claims have been Jodged by
the eonsignors and consignees in these
cases; and

(d) il so, the stepg which are under
congideration to settle these claims
and the period likely to be taken te
give this relief to the affected parties?

the respective

The Deputy Minister In the Minls-
try of Rallways (Shri Bham Nath):
(a), (c) and (d), The precise infor-
mation in this regard is not avallable.
The same is being collected and
would be placed at the Table of the
Lok Sabha shortily.

(b) The matter is likely to be dis-
cussed between the Governments of
Indis and Pakistan in pursuance of
Tashkent declaration
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Newsprint Plant at Nangal

1002. Shrl Daljit Singh:
Shri Kajrolkar:
Shri Subodh Hansda:
Shri Maheswar Naik:
Shri Hukam Chand

Kachhavalya;

Shri Bade:
Shri Ramachandra Ulaka:
Shri Dhuleshway Meena:
Shri Kindar Lal:
Shrl Vishwa Nath Pandey:
Shrl Sham Lal Saraf:

Will the Minister of Industry be
pleased to refer to the reply given to
Unstarred Question No. 202 on the
5th November, 1965 and state:

(a) whether any decision has gince
been taken regarding the setting up
of the newsprint plant at Nangal in
Punjab; and

(b) if so, the details thereof?

The Minister of Industry (Shri D.
Banjlvayya): (a) Not yet, Sir.

(b) Does not arise.

Manufacture of Heavy Elecirical
Equipment in Panjab

1003, Shri Daljit Singh:
Shri Hem Raj:

Will the Minister of Indusiry be
pleased to refer to the reply given to
Unstarred Question No. 2280 on the
10th December, 1965 and state:

(a) whether the report of the Com-
mittee appointed to assess the exist-
ing capacity required in relation to
the prospective demand of the Punjab
Government for heavy electrical
equipment has since been examined
by Government; and

(b) if so,
thereon?

The Minister of Indusiry (Shri D.
Banjivayya): (a) and (b). The
recommendations of the Committee
set up to assess the existing capaelty
and further capacity required in rela-
tion to the prospective demand during

the declsions taken
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the Fourth and Fifth Five Year Plans
for Heavy Electrical Equipment have
been received and are under consi-
deration. The scheme of the Govern-
ment of Punjab to establish a new
unit for the manufacture of electrical
equipment will be considered further
in the light of the decision taken tn
these recommendations.

Tralns passing through Manmad
Junction

1004. Shri Daljit Singh: Will the
Minister of Rallwaya be pleased to
state:

(a) whether fast and Mail
press trains are generally late and
cannot connect the branch trains
at various junctions which start at
the punctual time and the delayed
train passengers have to wait for 12
hours ;

or Ex-

(b) whether any complaints have
been lodged at Manmad Junction in
this regard; and

(c) if so, the action taken thereon?

The Minister of Btate in the Minls-
try of Railways (Dr. Ram Subbag
Singh): (a) The malntenance of con-
nections at warious junction stations
on the Indian Railways has been
generally satisfactory from August,
1865 to January, 1966, except during
September, 65 on Western Railway
when there was a set back due o
breaches and emergency moves.

(b) and (c). Two complaints about
missing of connections were lodged
on 26-11-65 and 15-12-85. The clir-
cumstances leading to the missing of
connections were explained to the
complainants and action has been
taken to increage the authorised de-
tention from 20 to 30 minutes in the
case of No. 564 Mln.mad K,lcheimdn

11y for maintai tion

with 8 Up Punjab Mail.

A close watch is also being kept by
the Railways about maintenance of
connections at various junctions in-
cluding Manmad.
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1005. Shri Daljit Singh: Will the
Minister of Commerce be pleased 1o
refer to the reply given to Unstarred
Question No. 487 on the 12th Novem-
ber, 1965 and state:

(a) whether the list of propertie:
still owned by Pakistani nationals
specinlly in Meerut district has been
finalired with the help of Uttar Pra-
desh Government; and

(b if so, the decision taken by
Government in thig regard?

The Minisier of Commerce (Shri
Manubhal Shah): (a) The details of
properties owned by Pakistan
nationals in UP. are being collected
by the District authorities.

(b) A decision about the reciprocal
return of properties and assessts seized
by either country will be taken up at
the forthcoming Ministerial meeting
beiween the two Governments in
terms of Article VIII of the Tashkent
Declaration.

H.E.L., Bhopal
1006. Shri Karni Singhji: Will the
Minist of Industry be pl d to

state;

(a) the considerations which weigh
with Government to continue to have
a large number of forcign technicians
in the Heavy Electricals Ltd,

Bhopal;

(b) the expenditure incurred to-
wards the salary and maintenance of
such personnel during the last two
years, i.e, 1964-85 and 1965-86 wupto-
date;

{¢y whether there is any phased
programme for replacing them by the
Indian technicians; and

(d) il so, the details thereof?

The Minister of Industry (8hri D.
Sanfivayya): (a) Under the provi-
sions of the Technical Consultants
Agreement with M/s. Associated Elec-
trical Industries Ltd., of the UK, the
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forcign Company have to provide and
maintain in India technical specialists
in such numbers and on such termsa
its are mutually agreed upon for work
counected with the construction wsnd
operation of the factory and for the
training cenfre. The number of
technical specialists lo be deputed for
rendering  technical assistance s
periodically determined by mutual
agreement. The number so determin-
ed from time to time is based on the
production programme ol the factory
and the technical processes relating to
ecach epecific item of equipment. As
new items are being taken up for
manufacture every year, continued
employment of foreign technicians is
necesgary till production of such arti-
cles is established on a satisfactory
hasis.

{b) The expenditure incurred to-
wards the salary and maintenance of
such personnel during 1964.65 and
1965-66 is as follows:

TIB64-65 7 Ra. 4191 lakhs
1965-86 Rs. 28.50 lakhs
(up to 3lst January, 1966)

(¢) od (d). Yes, 8ir. Each
foreign technician is engaged for 8
specific term and competent Indian
engineers and technicians are attached
as under-studies to each expert and
are actually engaged in production
design activity. It is expected that
when the term of the foreign experts
comes to an cnd, the Indian staff
would be in a position to carry out
the functions without any assistance,
In the switchgear, controlgear and
transformer depariments, the foreign
experts have already heen replaced
by Indian staff.

Rourkela Fertilizer Plant

1007. Shri Karnl Singhfi:

Shri Ramachandra Ulaka:
Shri Dhuleshwar Merna:
S8hr M. Rampure:

Will the Minister of Iron and
Steel be pleased to state:

(a) whether the modifications which
were to be made in Rourkela Fertili-
zer Plant 8o as to increase production
have now been completed;
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(b) it not, the reasons for delay;
and

() the steps taken to accord high
priority to the increase of production
of fertilizers so acutely needed in the
country?

The Minister of Iron and Steel (Shri
T, N. Singh): (a) No, Sir.

(b} A number of alternative pro-
posal were under consideration and
varioug authorities concerned had to
be consulted. However, a decision was
tuken in December, 1965 that quota-
tions for two alternative schemes
should be inuvited and tenders have
asccordingly been called for. These are
expected to be received on 21st March
1966 whereafter an early declsion will
be taken to order the necessary equip-
ment.

(c) Steps have been taken to
incresse  production of fertilisers
during the IV Plan by way of estab-
lishing additional fertilizer factories
and increasing the production facili-
ties available in the exisling factories.

Trade with German Democratic
Republic

1008, Shri Indrajit Gupta:
Shri Earnl Singhji:
8hri P. R Chakravertl:
Shri Hem Barua:

‘Will the Minister of Commerce be
pleased to state:

(a) whether it is proposed to open
trade representation with the German
Democratic Republic; and

(b) if not, the reasons therefor?

The Minister of Commerce (Shri
Manubhal Shah): (a) and (b). No,
Sir. As we have po diplomatic mis-
sion in that country, we do not have
a Commercial Counsellor there. How-
ever, In order to assist our wmutual
trade, the State Trading Corporation
is considering opening an office there
and posting a senior executive of
the Corporation with adequate stafl.
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Trade with Latin American Countries

1009. Shri Hem Barna:
Shrl Earni Singhji:

Will the Minister of Commerce be
pleased to state:

(a) whether in view of the good-
will for India exlsting in the Latin
American Countries, as found by the
Railway Minister during his recent
visit, those countries propose to
establish trade and diplomatic rela-
tions with India; and

(b) it so, when their proposals are
likely to be given effect to?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). Dip-
lomatic and trade relations between
Latin American countries and India
are already in existence. The Rail-
way Minister had pointed out that
these relations should be strengthen-
ed further. The question of expand-
ing our trade and diplomatic relations
with the countries in this region is
constantly under review.

Chinese Competition in South-East
Asia

1010. Shri Hari Vishnn Kamath:
Will the Minister of <Commerce be
pleased to state:

(a) whether it is a fact that India
is being priced out of the markets of
South-East Asta by Chinese cut-
throat competition; and

(b) if =0 the measureg taken, or
being taken, to meet the situation?

The Minister of
Manubhai Shah):

Commerce (Shri
(a) No, Sir.

(b) Does not arise.

High Pressare Boiler Plant near

Tiruverambur
1011. Shrimatl Maimoona Saltam:
Will the Minister of Industry be

pleased to state:

(a) whether Government have ap-
proved a scheme for the expansion of
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the high pressure boiler plant
Tiruverambur recently; and

near

(b) if so, the cost of such an ex-
pansion #nd other details thereof?

The Miuister of Industry (Shri D.
Sanjivayya): (a) Not yet, Sir; the
scheme is under preparation,

{b) Dous not arise.

Re-organisation of Railway
Divisions

1012. Shri A. V. Raghavan: Will the
Minister of Rallways be pleased to
state:

(a) whether there is any proposal
to reorganise the various Railway
Divisions in the Southern Railway on
the formation of the ninth zone;

{b) it so, whether there is any pro-
posal to bring the entire railway lines
in Kerala under onc division; and

(e} it w0, where the headguarters
of the new division will be located?

The Minister of State jp the Minis-
#ry of Railways (Dr. Ram Suobhag
Simgh): (a) Mo.

(b) and (c). Do not arise.

Expori of Coking Coal

1013. Dr. Ranen Sen:
Shri Dinen Bhattacharya:

Will the Minister of Commerce be
pleased to state:

(a) whether Government are con-
templating to increase the export of
Coking Coal from India to other
countries: and

(b) if so, its likely effect in the
country?

The Minister of Commerce (Shri
Manubhal Shah): (a) There ig no such
proposal at present.

(b) The question does not arise.
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Import Licensing Pollcy

1014, Dr. Ranen Sen:
Shri Dinen Bhattacharya:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that the
recent conference in Delhi of State
Directors of Industries failed to chalk
out an import licensing policy for the
States; and

(b) if so, the reasons for the same?

The Minister of Commerce (Bhri
Manubhai Shab): (a) and (b). No,
Sir, This point wag not considered
by the Conference and therefore the
question does not arise.

Circular Rallway for Calcutta

1015. Dr. Ranen Sen:
Shri Dinen Bhattacharya:
Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:
Shrimati Renuka Ray:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
West Bengal Government have set up
o team recently in consultation with
the Central Government to make
recommendation on  the proposed
Circular Railway for Calcutta Metro-
politan area; and

(b) if so, the specific directions to
it from the Centre?

The Depuly Minister in the Ministry
of Rallways (Shri Sham Nath): (a)
and (b). The West Bengal Govern-
ment have not set up in consultation
with the Centra] Government any
Study Team to make recommendations
on the proposed Circular Railway for
Calcutta Metrupolitan Area. How-
ever, at the instance of the Metropo-
litan Transport Team appointed by
the Planning Commission, & Study
Group congisting of high level experts
to be associated with the Team has
heen set up by the West Bengal Gov-
ernment in order to facilitate the task
entrusted to the Team by providing
them with all the basic dsta, such a8
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present traffic needs, land usage and
the changes likely to take place in the
pattern and composition of needs and
developments over the next 20—285
years. At the discussions held in
December 1965, amongst other matters
the Chairman of the State Study
Group drew the attention of the
Metropolitan Transport Team to the
scheme for a Circular Rallway, and
suggested that it may be possible to
work out & project which can be im-
plemented without delay to meet the
difficult transport situation in the city.
This proposal is being carefully
examined by the Metropolitan Trans-
port Team along with other possibili-
ties for better mass transport facllities
for the Calcutta Metropolitan Area,

Engineering and Hoslery Industries

1016. Dr. Ranen Sen:
Shri Dinen Bhattacharya:

Will the Minister of Industry be

pleased to state:

(a) whether it is a fact that the
cngineering and hoslery  industry,
particularly in the small scale sector,
is suffering due to shortage of raw
materials; and

(b} it so, the nature of the short-
age and the steps taken to mitigate
the difficulties?

The Minister of Indusiry (Shri D.
Sanjlvayya): (a) In common with
units jn the large and medium scale
sectors, engineering and hosier, units
in the small scale sector are also ex-

periencing shortage of some raw
materials,
(b) Imported iron and steel and

non-ferrous metals are the raw mate-
rlals ipn respect of which small scale
engineering units are experiencing
shortage. Worsted hosiery yarn and
nylon synthetic yarn are the raw
materials in respect of which the
small scale Woollen and Art Silk Hoasi-
ery Industries are experiencing
shortage,

The distribution and consumption of
copper, lead, zinc and tin are now re-
gulated under the Scarce Industrial
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Materials (Control) Order, 1985 in
order to ensure that the avajlable
nuppl_lea are put to the best possible
use in the nationa] interest, having
regard to Defence and other priority
requirements. As a measure of
interim relief 50 per cent of the quan-
tities of these metals allocated to the
States during October 1984—March 65
period have been allocated to the
States for November 65—April 68. A
foreign exchange allocation of Rs. 176
lakhs for import of iron and steel for
the smal] scale sector for 1965-66 has
also been allocated Statewise for issue
of import licences to individual units
in their respective jurisdiction. With
a view to reducing dependence on
imports of these scarce raw materials
Government are vigorourly pursuing
the question of import substitution.

The only uniy in the country which
manufactures nylon synthetic yarn had
to reduce its production, due to cut
in the electric power supplied by the
Rajasthan Electricity Board to the ex-
tent of 75 per cent of its requirements.
Efforts are being made by the unit to
generate its own power to meect hall
of its requircments and normal pro-
duction is expeeted 1o be resumed by
the end of March, 1966. As regards
worsted hosiery yarn, the availability
of which is limited due to the shortage
of foreign exchange for impaort of wool,
Government have under consideration
a scheme for production of worsted
hosicry yarn mixed with man-made
fibres which is likely to increase the
availability of the worsted hosiery
varn by about 100 per cent. Import
of raw materials for the woollen and
art silk hosiery industry is also per-
missible under the relevant Export
Promotion Schemes.

Machine Tool Requirement

1017. Shri Subodh Hansda:
Shrl Yashpal Singh:
Will the Minister of Industry be
pleased to state:

(a) whether Government propose to
set up a Commission to examine the
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requirements of the Machine Tools
Industry in the county; and

(b) it so, when this Commission is
likely to be set up?

The Minister of Industry (Shri D,
Sanjivayya): (a) and (b). The
machine tool requirements for the
Fourth Plan perlod have been estl-
mated by a Working Group, in broad
calegories, For purposes of plan-
ning, a more detailed estimate of re-
quirements according to types and
sizes of machine tools has been consi-
dered necessary. The question how
to prepare such an estimate and what
agency should be employed for this
purpose is under comsideration,

Collision at Rudaull Station

1018, Shri Shiv Charan Mathur:
Shri Kajrolkar:
Shri P. R, Chakraverti:
Shri Hukam Chand

Eachhavalya:

Shri Bade:
Shri Krishnapal Singh:
Shri Kapur Singh:
Shri Narasimha Reddy:
Shri Vishwa Nath Pandey:
Shri Onkar Lal Berwa:
Shrl Basumatarl:
Shri Ram Harkh Yadav:

Will the Minister of Rallways be
pleased o state:

(a) whether it is a fact that 40 per-
sons were injured, 3 seriously, when a
passenger train collided with a goods
train at Rudouli Statllon on the Faiza-
bad-Lucknow section on the 2Tth
December, 1965;

(b) the estimated loss of life and
Railway property involved; and

(c) the cause of this accident
according to the enquiry held so far?

The Deputy Minister in the Minls-
try of Rallways (Shri Sham Nath):
fa) No. Only 7 persons sustained
minor injuries.

(b) There was no loss of life,

The cost of damage to rallway pro-
perty was estimated at approximately
Rs. 5,375/-.

24c0

(¢) The report of the enquiry com-
mittee is under scrutiny.

Dalli-Rajhara-Dantewada Rallway
Line

1019. Shri Shiva Dutt Upadhyaya:
Bhri R. S. Pandey:
Shri Ulkey: ;
Bhri A. S. Saigal:
Bhri R. 8. Tiwary:
Shri Chandak:
Shri Wadiwa:
Shri J. P. Jyotishi:

Will the Minister of Rallways be
pleased to state:

(a) whether Government have
under consideration laying of a Rail-
way line from Dhalli-Rajhara to
Dentewada or Jagdalpur to open
avenues for the exploitation of the
vast resources of the district, espe-
cially the iron ore and lime stone; and

(b) if so, the dctails thereof?

The Deputy Minister in the Minls-
try of Rallways (Shri Sham Nath):
(a) and (b) Feasibility-cum-cost stu-
dies of the Dhalli Rajhara to Dante-
wara railway project have been under-
taken alongwith other railway con-
nections in this region, These studies
are in the nature of advance action
for considerir2 the worious alterna-
tives in transport syslem that would
be required for ap integrated devel-
opment of the industrial mining and
agricultural potenticl of the Danda-
karanya region.

Supply of Coal to M.P. Electricity
Board

1020, Shri Shiva Dutt Upadhyays:
Shri R. 5. Pandey:
8brl Ulkey:
Shri A. S. Salgal:
Shri R. B, Tiwary:
Shri Chandak:
Shri J. P. Jyotishi:

Will the Minister of Mines and
Mietals be pleased to state:

(a) whether it is the policy of Gov-
ernment of India that State Govern-
ments should tap their own resgurces;
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(b) whether it is also a fact that the
M.P. Eleciricity Board wanted to
mine coal, through the State Mining
Corporation by which the mining pro-
fits would have gone to the Corpora-
tion but the mining lease application
of the Corporation was rejected for
village Bakohi, district Shahdol while
Government of India is considering
grant of a mining lease to the State

Corporation of Assam Government;
and

(¢} if so, the reasons for this dis-
parity?

The Minister of Mines and Metals
(5hri §. K. De¥): (a) Exploitation of
coal resources by the States is allow-
ed if it is consistent with the all
India policy and the development
scheme forms an intergal part of the
planned programme.

(b} and (c). In view of adequate
production of non-coking coal in the
country and its easy availability, it
was considered that it would not be
advisable grant fresh mining leases
in this area. However, the matter is
now being re-examined in consulta-
tion with the State Government.
Proposal of the Government of Assam
was approved mainly because of the
local demand in the area and the
trangport difficulties,

Allocation of Tin for Small-Scale
Industries

1021. Shri Shiva Dutt Upadhyaya:
Shri R. 8. Pandey:
Shri Ulkey:
Shri A, S. Baigal:
Shrli R. 8. Tiwary:
Shri Chandak:
Shri J. P. Jyotishi:
Shrl Wadiwa:

Will the Minister of Industry be
pleaged to state:

(a) whether a decrease of 22 per
cent in the allocation of tin for the
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small-scale industries sector was made
during the period April, 1963—Sep-
tember, 1963 as compared to October,
1962—March, 1083;

(b) whether this decrease was ap-
plied uniformly to all the States; and

(e} if not, what has been the basls?

The Minister of Industry (Shri D.
Sanjivayya): (a) There was a dec-
rease of about 14 percent in the allo-
cation of tin for the small scale in-
dustries sector (including textile ac-
cessories units and the cashew nut
industry) for the period April-
September, 1963 as compared to the
period October, 1982-March, 1963,

(b) Uniform reductions during
April-September, 1963 were made in
the allotment to the States as well as
the Textile Accessories and Cashew
nut industries after taking into ac-
count the requirements from Jammu
& Kashmir which were received for
the first time during April-September,
1963.

(c¢) Does not arise,
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Coal Washery in Private Sector

1024. Shri Vishwa Nath Pandey:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Mines and
Metals be pleased to state:

(a) whether it is a fact that
Government have considered the
scheme finally to set up a washery
unit in the Private Sector; and
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(b) it so when it is proposed to
be set up?

The Minister of Mines and Metals
(Shri 8. K, Dey): (a) and (b). Some
proposals to set up washery units in
the private gsector have been received
recently and are under considera-
tion of Government.

Powerloom Enquiry Committee

1025. Shri Vishwa Nath Pandey:
Shri Kishen Pattnayak:
Shri Madhu Limaye:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Man Sinh P. Patel:
Shri 8. V. Ramaswamy:

Will the Minister of Commerce be
pleased to refer to the reply given to
Starred Question No. 185 on the 12th
November, 1965 and state:

(a) whether Government have ac-
cepted the recommendations made by
the Powerloom Enquiry Committee
headed by Shri Ashok Mehta; and

(b) if sn, the action taken by Gov-
ernment thereon?

The Deputy Minister in the Minis-
iry of Commerce (Shri Shafi
Qureshi): (a) and (b). Government's
decisions on this are expected to be
announced at an carly date

Steel Produciion Target for Fourth
Plan

1026. Shri Vishwa Nath Pandey:
Shri Linga Reddy:
Shrl Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Sidbeshwar Prasad:
Shri D. C. Sharma:

Will the Minister of Iron and Steel
be pleased to refer to the reply given
to Starregq Question No, 61 dated
the 5th November, 1865 and state:

(a) whether the target for asteel
production for the Fourth Five Year
Plan has been finally decided;

(b) it wo, the pature thereof; snd
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le) how it is proposed to be
achieved?

The Minister of Iron and Steel

(Shri T. N. Singh): (a) Not yet, Sir.
‘The target for steel production for the
Fourth Five Year Plan is still under
discussion with the Planning Com-
mission.

(b) Does not arise.

(c¢) This could be decided only after
the target for steel production for the
Fourth Five Year Plan has been
finalised.

'Pulp, Paper and Newsprint Plants In
India

1027. Shri D. €. Bhatma:
re Shri Vishwa Nath Pandey:
. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Industry be
* pleased to refer to the reply given to
Starred Question No, 77 on the S5th
November, 1965 and state:

(0} whether Government have com-
pleted the scrutiny of the reports re-
lating to the setting up of pulp, paper
and newsprint plants in India; and

(b} if so, the decision taken thereon®

The Minister of Industry (Shri D.
Sanjivayya): (a) and (b). A team of
experts from M/, Simos Enginecring
of UK. and the Cia Industrial de San
Cristobal, Mexico, has been entrusted
with the wuork of preparation of a
detailed project report, in the UP.
Bihar areas based un bagasse in as-
sociation with this Ministry, the
National Industrial Development Cor-
poralion and the Directorate General
of Technical Development. The pre-
limimary study made by the N.LD.C.
is being used by this team as basic
data. Their report is likely to be re-
ceived by April-May, 1966.

Third Class Sleeper Coaches

1028. Shrimatl Ramdulari Sinha:
Shri Vishwa Nath Pandey:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact shat Gov-
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ernment propose to attech more third
class sleeper coaches to the important
trains on the North Eastern Rallway
from 1st April, 1966; and

(b) if so, the names and numbers
of those trains?

The Minister of State in the Minis-
try of Railways (Dr. Bam Subhag
Singh): (a) and (b). It is proposed
to introduce three-tier sleeper coaches
on Nos. 15 UP|18 Dn Expresses bet-
ween Siliguri Jn. and Lucknow and
two tier sleeper coaches on  Nos,
3TIP[38 Dn Jogbani-Allahabad Fast
Passenger trains with effect from 1st
March, 1966. There are no other
proposals 1o introduce third c¢lass
sleeper coaches on tne North E”"
tern Railway from 1st April, 1860.

Railway Adeldents

1029. Bhri Linga Reddy:
Shrl Vishwa Nath Pandey:
Bhrimati Savitri Nigam:
Bhri Daljit Singh:
Shrimati Jyotsna Chanda:
Shri Krishnapal Singh:

Will the Minister of Rallways be
pleased to state:

(a) the number of railway accidents
which occurred since 30th September,
1965 (Zone-wise);

(b) the causes thereof;

and property
(Zome-

(c) the loss of life
sustained by the Railways
wise); and

(d) the compensation paid by the
Hailways (Zone-wise)?

The Deputy Minister in the Minis-
try of Rallways (Shri Bham Nath):
(a) to (¢). The number of accidents
in the categories of collislons, derail-
ments, trains running into road traffic
at level crossings and fires in trahns
which occurred on the Indian Gov-
ernment Rallways during the period
1-10-83 to 31-12-65 are given in the
statement enclose. The causes of the
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accidents, loss of life and approxi-
mate cost of damage to Rai]way pro-
perty sustained therein are also given
in the statement laid on the Table
of the House. [Placed in Library. See
No. LT-5509/66].

(d) Payment of compensation to
the victims involved in the accidents
is being progressed. An amount of
Rs. 1,900/~ has been paid as ex-gratia.

Blind Children
103A. Shri Liladbar Kotoki:

the Minister of Soclal
pleased to state:

will
Welfare be

() the number of biind children
of School going age in the country;
and

(b) the percentage of such children
whn have baen provided education?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) No dependable
data is available. According to rough
estimates, however, the number of
blind children of school-going age
may be between 4 and 5§ lakhs;

(b) About one per cent of such
children are estimated to be in
schools,

Singarenl Collieries

1031. Shrimatl Lakshmikanthamma:
Will the Minister of Mines and
Metals be pleased to state:

(a) whether the Government of
India have given all assislance pro-
mised to the Singareni Collieries by
the end of the Third Five Year Plan;
and

(b) if not, the reasons therefor?

The Minister of Mines and Metals
(Shri 8. K. Dey): (a) and (b), No
promise as such was given about the
quuntum of assistance to the Singar-
eni Collicries by the end of the Third
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Five-Year Plan. A sum of Rs. 17.73
crores is expected to be provided to
the Company by the end of the Third
Plan, including a sum of Rs. 1368
crores in the Third Plan, based on
the actual requirements of the Com-
pany.

N.C.D.C. and Neyveli Lignite Project

1032, Shrimati Lakshmikanthamma:
Will the Minister of Mines and
Metals be pleased to state the assist-
ance given to the National Coal Deve-
lopment Corporation and Neywveli Lig-
nite Project by the end of Third Plan?

The Minister of Mines and Metals
(Shri S. K. Dey): Funds provided to
the National Coal Development Cor-
poration and the Neyveli Lignite
Corporation by the end of the Third
Plan are expected to be as under:—

(1) National Coa] Development
Corporation.—Rs. 127.83 crores.

(2) Neyveli Lignite Corporation,—
Rs. 143.73 crores.

Mineral Deposits in North Arcot
District

1033. Shri Balakrishnan: Will the
Minister of Mines and Metals be
pleased to state:

(a) whether further investigation is
being made to assess the available
deposits of zinc and other mineral
ores in Mamandur area North Arcot
District; and

(b) if so, the estimate of mineral
deposits available in the area?

The Minister of Mines and Metals
iShri §, K. Dey): (a) No, Sir.

(b) Does not arise.
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Indian Council for Child Welfare

1034. Shri Daljit Singh: Will the
Minister of Soclal Welfare be pleased
to refer to the reply given to Starred
Question No. 552 on the 30th Novem-
ber, 1965 and state:

(a) whether the Indian Council for
Child Welfare have by now rendered
the accounts in respect of all grants;
and

(b) if not, the reasons therefor?

The Deputy Minister in the Depart-
ment of Soclal Welfare (Shrimati
Chandrasekhar): (a) Accounts for
further amounts of Rs. 9,663.50 in
respect of 1963-64, and for
Rs. 8187400 in respect of 1984-65
have since been received. Accounts
for Rs.B,431.60 in respect of 1983-64,
and Rs. 1,92,779.00 in respect of 1964-
€5 are still awaited.

(b) Accounts have not been ren-
dered for full amounts as in  some
cases expenditure against the sane-
tions has been incurred during 1965-
66 and in some cases accounts are
still awaited from the State Boards.

HRTHAT AAT & AW w7 wwam

1035, =it faqfa fast :
=t Fo ofto Avaw :
ot T zifear
QW H

T grrdwe wearey AT 72 TAH
-‘lﬁWﬁﬁﬁ»‘:

(F) ¥1 7z a9 ¢ 5 ¥
aTx g A% A 7 e, 1965
7 3§ HTAT §5F § At A §
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(@) afzzi, A 3wersmremy?
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Social Welfare Boards

1037. Shri Harl Vishnu Kamath:
Shrl Ram Sewak Yadav:
Shrl Bagri:

Will the Minister of Soclal Welfare
be pleased to state:

(a) whether it is a fact that the
Social Welfare Boards at the State as
well as Central levels, are *“Chair-
manned” by women;

(b) who appoints the State Chair-
men;

(¢} whether the
State Boards
and

working of the
has been satisfactory;

(d) it not. whether any change is
proposed in the set-up al State levels?

The Deputy Minister in the Depart-
ment of Soclal Welfare (Shrimati
Chandrasekhar): (a) Yes, Sir,

(b) Chairmenh of the State Boards
are appointed by the respective State
Governments in consultation with the
Chairman, Centra] Social Welfare
Board.

{¢) The working of the State Boards
has been generally satisfactory.

(d) Does not arlse.
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Zinc Smelter Plant at Visakhapatnam

1039. Shrl M. 8. Murti: Will the
Minister of Mines and Metals be
pleased to refer to the reply given to
Unstarred Question No. 1898 on the
10th September, 1965 and state:

() whether the detailed project re-
port of the Zinc Smelter Plant to be
set up at Visakhapatnam in Andhra
Pradesh has since been received; and

{b) if so, the main features there-
of?

The Minister of Mines and Metals
(Shri 8. K. Dey): (a) No, Sir.

(b) Does not arise.
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Retired Railway Employees

1040. Shri Jashvant Mehta: Will
the Minister of Railways be pleased
io state:

(a) whether it is a fact that the
Western Railway Pensioners Associa-
tion of Bhavnagar Division has re-
presented for the increase in the
dearness allowance and pension for
retired railway employees;

(b) whether it is a fact that pension
rules have not been revised after the
introduction of the liberalised pension
scheme; and

() whether Government have con-
sidered the problem of medical relief
for the retired railway employees?

The Minister of State in the Minis-
try of Rallways (Dr, Ram Subhag
Singh): (a) Yes. No dearness allow-
ance is payable to retired emp-
loyees. Ad-hoc increased in pension
was, however, allowed effective from
the pension for October, 1963 to per-
sons who are in receipt of small pen-
sions. It has not been possible to
aliow any further ad-hoc increase
due to the difficult financial position.

(b) The rules have been liberalised
on a ber of ions since
their introduction in 1850,

(c) Yes, The matter is under consl-

deration.

Bus-Goods Trala Collislon on the
Central Railway

1041. Shri M. L. Dwivedl:
Shri P. C. Borooah:
Shri Bhagwat Jha Azad:
Shri §. C. Samanta:
Shri Subodh Hansda:
Shri Bagri:
Shri Ram Sewak Yadav:
Shri Kindar Lal:
Shri Vishwa Nath Pandey:
Shri Ram Harkh Yadav:

Will the Mmister of Rallways be
pleased to state:

(a) whether it is a fact that a bus
collided with a goods train at 8 man-
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ned level crossing between Allumpur
Road and Monopad Stations of Dro-
nachelam-flecunderabad Metre Gauge
section of the Central Railway on
January 1, 1966;

(b) if so, the number of casualties
involved;

(c) the cause of the accident; and

(d) the number of level crossing
accidents curing 1965 as compared to
1984 and the steps taken to minimise
them?

The Deputy Minister in the Minls-
try of Rallways (Bhrl Sham Nath):
(a) Yes.

(b) As a result of this accident four
persons were killed and twenty two
sustained injuries.

(¢) The report of the cnquiry com-
mittee is under scrutiny.

(d) During 1965 there were 123
level crossing accidents op the Indian
Government Railways as against 146
during 1964,

Various measures which inter-alia
include training and educating the
galemen, insistence on whistling by
engine drivers while approaching level
crossings, progressive manning of
level crossings, provision of lifting
barriers and interlocking of pates
with signals wherever warranted, and
educating the road users through va-
rious media about the hazards involv-
ed in negotiating the level crossings
carelessly etc. have been adopted by
the railways to minimise the inci-
dence of level crossing accidents.

Loading of Fish in Wagons at Kalupara
Ghat

1042. Sbri Gokulananda Mohanty:
Will the Minister of Rallways "be
pleased fo state:

fa) whether the South Eastern Rail-
way authorities have received several
complaints about the shortage of
space in ‘wagons and short time given
for loading! fish m 326 Down train at
Kalupara Ghat Station; and
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(b) if so, the action taken by Gov-
ernment in the matter?

The Deputy Minister in the Minis-
try of Raflways (Shrl Sham Nath):
(a) A few representations have been
received by Divisional Superintendent,
Khurda Road, for increasing the quota
for fish baskets allotted to Kalupara
Ghat station. A complaint alleging
delay in clearance and other irregu-
larities was also made in a  local
newspaper. There has been no com-
plaint regarding inadequancy of the
stoppage of the train at the station
for loading.

(b) A quota of 100 baskets has becn
allotted to Walupara Ghat Station for
loading fish by 326 Down in the ref-
rigerated fish van for Howrah only.
This guota is the highest allotled on
the section for any fish loading sta-
tion. Subject to availability of room
in the van, hased on booking at pre-
vious stations, on a number of days,
more thap 100 baskets were booked
and loaded in consullation with the
trade. There is mo restriction in re-
gard to loading to other stations nor
in leading by other trains, The posi-
tion has been reviewed and the pre-
sent arrangements are considered
adequate,

Kalmassery Machine Tool Factory in
Kerala

1043. Shri Vasudevan Nair:
Shri Warior:
Shri Daji:

Will the Minister of Indusiry be
pleased to refer to the reply given
to Unstarred Question No. 2778 on the
24th September, 1965 and state:

(a) whether the examination of cost
estimates with particular reference to
the foreign exchange required for the
expansion of HKalmassery Machine
‘Tool Factory in Kerala State has been
finalised; uand

(b) it so, the details thereof?

The Minister of Industry (Shri D.
Sanjlvayya): (a) No, Sir.

(b) Poes Dot arise.
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House Rent Allowance to Railway
Employees

1044. Shri Warlor:
Shri Vasudevan Nair:
Shri Dajl:

Will the Minister of Rallways be
pleased to refer to the reply given to
Unstarred Question No, 2779 on the
24th September, 1965 and state:

(a) whether any decision has been
taken on the representation of the
Railway employees working outside
the municipal limits of Palghat town
for house rent allowance; and

(b) if so, from which date they are
to receive the same?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) No.

(b) Does not arise.

Demand for Non-Coking Coal

1046. Shei R. 8. Pandey:
Shil Ravindra Varma:
Shri Rajeshwar Patel:

Will the Minister of Mines and
Metals be pleased to siate:

(a) the estimated total demand for
non-coking coal in the country by the
end of Lhe Fourth Plun; and

(b) the total estimated production
by that period?

The Minister of Mines and Metals
(Shri S. K. Dey): (a) and (b). The
demanid for non-coking coal at the
end of the Fourth Plan, as estimated
in July, 1965 on the basis of the pro-
duction programmes then envisaged
for the various consuming industries
is of the order of 77 million tonnes.
The estimate is, however, being pe-
riodically reviewed in the light of
developments in the consuming indus-
tries’ programmes, and the productiom
of eoal will be adjusted mccording to
the actual demand.
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Low Temperature Carbonisation
Plants

1047. Shri R. §. Pandey;
Shri Ravindra Varma:
Shri Rajeshwar Patel:

Will the Minister of Mines and
Metals be pleased to state:

(a) the number of low temperature
carbonisation plants established in the
country; and

(b) the places where these plants
have been located?

The Minister of Mines and Metals
(8hri 8. K, Dey): (a) and (b). So
far, only one low temperature carbo-
nisation plant based on lignite has
been established at Neyveli,

Co-operative Spinning Mills in Madhya

1048, Shri R. S. Pandey:
Shri Ravindra Varma:
Shri Rajeshwar Putel:

Will the Minister of Commerce be
pleased to state:

(a) whether any applications were
received from the Government of
Madhya Pradesh for the grant of
licences for establishment of spinning
mills in the co-operative sector,;

(b) if so, when the
were received;

applications

(c) whether the same have been
considered @md a decision conveyed
to the State Government; and

(d) if not, the reasons for delay?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafl
Qureshl): (a) to (d), Applications
were received for the grant of indus-
trial licences under the Industries
(Development and Regulation) Act,
1851 for the establishment of 4 new
cotton cooperative spinnig mills at
(1) Jabalpur; (2) Ujjain; (3) Chhimd-
wara; and (4) Ratlam. As the coop-
erative spinning mills require a large
amount of financial assistance from
the State Government, the Govern-
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ment of Madhya Pradesh were advis-
ed that they should first get the
clearance of the Planning Commission
in respect of the necessary financial
provisions in the State Plan-outlay.
The State Government's proposal for
the inclusion of the new projects of
cooperative spinming mills in the pro=
gramme for the 3rd Plan was not
agreed to by the Planning Commission
and the Commission have informed
the Stute Government accordinsly.
In the circumstances it has not been
possible to issue industrial licences
for the establishment of these mills.
As soon as the approval of Planning
Commission is received for the num-
ber of cooperative mills to be includ-
ed in the State Plan, the industrial
licences for the same will be issued.

Alloy Steel for Defence Needs

1049. Shri P. C. Borooah:
Shri M. L. Dwivedl:
Shri Bhagwat Jha Azad:
Shri 8. C. Bamanta:
Shri Subodh Hansda:
Shri Maheswar Nalk:
Shri P. R. Chakravertl:
Shrl K. N. Tiwa-y:
Shri . C. Sharma:
Shri Linga Reddy:
Shri D, N. Tiwary:
shri Madhu Limaye:
Shri Yashpal Singh:
Shri Hem Barua:

Shri R. S. Pandey:

Will the Minister of Iron and Steel
be pleased to state:

(a) whether Government have inl-
tiated a priority programme for the
production of alloy steel and other
stee] to meet the defence meeds of
the country;

(b} if so, the broad outlines of the
final programme; and

(c) how much of steel production
has been allocated to the Private Sec-
tor?

The Minister of Iron ang Steel (Shri
T. N. Singh): (a) Yes, Sir,

(b) Special efforts have been made
to press the major steel plants in the
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country as well as other steel pro-
ducers to manufacture the require-
+nents of the Defence Ministry for
special steel as well as the more im-
portant requirements of the engineer-
ing industry in the country. Full co-
operation has been promised. Action
has also been taken to speed up th2
completion of the alloy steel plant at
Durgapur. In addition, a technical
study group hus been sct up to assess

defence requirements in the forth-
coming years more accurately.
(e) A capacity of about 570,000

tonnes of alloy and special steel has
been licensed, out of which about
433,000 tonnes is in the private sector.

Co-operative Jute Mill In Assam

1050. Shrl Liladhar Kotoki: Will the
Minister of Commerce be pleased to
state:

(a) the reasons for the inordinate
delay in granting industrial loans and
making available necessary foreign
exchange to the Co-operative Jute
Mill licensed to be set up in Assam;
and

(b) the steps taken to expedite the
matter?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) and (b). While the application of
the Assam Cooperative Jute Mill for
a loon fren the Industrial Finance
Corporation is being favourably con-
sidered by the Corporation, the delay
in making necessary foreign exchange
available to the mill has been due

mainly to the present foreign ex-
change difficulties. Efforts are be-
ing made to cover the foreign ex-

change requirements and it is expect-
ed that this will be finalised shortly.

Cement Machinery Parts

1851, Shri Mohammad Elias: Will
the Minister of Industry be pleased to
state:

(a) whether it is a fact that Gov-
ernment have decided to make cement
manufacturing machinery parts at the
Ranchi Heavy Engineering Plant; and
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(b) if so, the details thereof?

The Minister of Indusiry (Shri D.
Sanjivayya): (a) and (b), The Plants
of Heavy Engineering Corporation
Limited, Ranchi have {facilities for
the manufacture of various items
of equipment required for cement
making machinery. The items of
cquipment which are proposed to be
manufactured for the present are
Tyres (about 15 tonnes each), Girth
Gear Wheel and Pinion (about 20
tonnes each), Mill Heads (about 10
tonnes each) and Gear Boxes.

Design Work of Durgapur Plant

1052. Shri Mohammad Ellas:
8hri Madhu Limaye:
Shri Yashpal Singh:

Will the Minister of Iron and Steel
be pleased to state:

(a) whether the Government of
India have taken any decision on the
suggestion of Durgapur Steel Plant
authorities that all the design work
of the expansion programme of alloy
steel plant should be done by the
Central Engineering Design Bureau;
and

(b) if so, the details thereof?

The Minister of Iron ang Steel (Shri
‘T. N. Singh): (a) and (b). No recom-
mendation or suggestion of the kind
mentioned by the Hon'ble Member
has been made by the Durgapur Steel
Plant authorities, hut certain propo-
sals have been 'made by Hindustan
Steel on which Government expect
to take a decision shortly,

Ten-Year Plan for Steel Industry

1053. Shri D. J. Nalk:
Shri Onkar Lal Berwa:
Shri Linga Reddy:
Shri R. Barua:
Shri BR. 5. Pandey:
Shri M. Rampare:

Will the Minister of Iron and Steel
be pleased to refer to the reply given
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to Starred Question No. 632 dated 3rd
December, 1885 and state:

(a) whether it is a fact that Gov-
ernment has proposed that its pro-
gramme during the next two Plan
periods should include three new steel
plants, besides the Bokaro Plant; and

(b) the target of production pro-
posed?

The Minlster of Iron ang Steel (Bhrl
T. N. Singh): (a) and (b). A perspec-
tive plan for the development of the
iron and steel industry over 10—15
years is still under preparation.
Details of this programme have not
yet been finalised.

Filature Silk

1054, Shri Linga Reddy: Will the
Minister of Commerce be pleased to
refer to the reply given to Unstarred
Question No. 1334 on the 26th Novem-
ber, 19685 and state:

{a) the action taken by Gowvern-
ment on the representation of the
State Government of Mysore regard-
ing the losses incurred in filature silk
in the State;

(b) whether the State Government
have stated that they would close
down the Filature of Silk if the In-
dustry iz not subsidised;

(¢) whether the Central Silk Board
have advised the Government of
India to purchase the silk produced
in the Mysore fllatures and sell the
same through the State Trading Cor-
poration; and

(d) if so, the action taken thereon?

The Deputy Minister in the Minis-
try of Commerce (Bhri Shafl Qureshli):
(a) to (d). The Special Committee
constituted by the Central Silk Board
for examining thé representution of
the Government of Mysore, in its
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Interim Report had. inter-alia recom-
mended that the State Trading Cor-
poration or the Handicrafts and
Handlooms Exports Corporation should
purchase the accumulated stocks of
filature raw silk with the Govern-
ment of Mysore. Since these stocks
had practically been liquidated by
the middle of December, 1885, no
action was necessary on the part of
Government.

Import of Carbon Black Rubber

1055. Shri Kapur Singh:
Shri P. K. Deo:

Will the Minister of Industry be
pleased to state:

(a) whether the attention of Gov-
ernment has been invited to a news-
item in the 'Economic Times' (27-12-
1065, page 1) to the effect that owing
to the non-availability of foreign ex-
change for the import of carbon black
rubber, manufacturing undertakings
are forced to cut down their produc-
tion;

(b) it so, the details of the total
requirement of foreign exchange on
normal basls and what has been allott-
ed now by the Government of India
and

(¢) whether any relief
are being contemplated?

measures

The Minister of Industry (Shri D,
Sanjlvayya): (a) Yes Sir. Although
there has been delay in the allocation
of foreign exchange for import of
carbon black and other materials re-
quired by the tyre and other rubber
goods mmanufacturing industries, there
has been no serious fal] in thelr pro-

- duction,

(b) The normal estimated require-
ment of foreign exchange for the
import of earbon black, rubber and
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other materials for the year 1965-68
is about Rs. 8 crores, An ad hoc
allocation of Rs. 1.25 crores (AID
and free resources) was made at the
beginning of the current licensing
period which hus since been  fully
utilised. A further allocation of
Rs, 92 lakhs from free resources has
been made recently and the same is
being wtilised.

(¢) With the additional allocation of
Rs. 82 lakhs now made, it would be
possible to permit mmport of carbon
black and other malerials to provide
some relief to the industry.
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Export of Iron Ore from Paradip Port

1058, Shri Gokulananda Mohanty:
Will the Minister of Mines and Metals
be pleased to state:

(a) the total quantity of iron ore
which the Paradip Port is estimated
to export anmually scon after its
operation in October next;

(b) the quantity of iron ore, the
Duaitari Mines are producing now and
will be producimg by October next;
and

(e) the agencies arranged to carry
the quantity of iron ore necessary to
meet the export demand?

The Minister of Mines and Metals
(Shri S. K. Dey): (a) The Paradip
Port is being developed to handle
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two million tonnes of iron ore annual-
ly from 1967, It is expected to
handle 1.5 million tonnes of iron ore
per annwrm for export from Daitarl
Iron Ore Mines from May, 1867 on-
wards.

(b) At present there is no regular
production of iron ore from Daltan
mines. Large scale production will
start only in March, 1967 after the
Ore Handling Plant is commissionea.
The mines are being planned to pro-
duce on an average two million tonnes
per annum.

(c¢) The Orissa State Commercial
Transport Corporation, a Public Sec-
tor Undertaking under the State Gov-
ernment will be responsible for trans-
porting the iron ore from Daitari
ines to the Paradip Port for export.

Railway Hospital Nurses and Staff

1059, Shri Gokulananda Mohanty:
Will the Minister of Rallways be
pleased to state:

(a) the reasons for mass transfer
of Hospital nurses and staff in general
including trade union officials who are
Railway Employees serving on the
Eastern and South Eastern Railways;
and

(b) how many of these belong to
class I and class IT Railway Services?

The Minister of State in the Minis-
try of Rallways (Dr., Ram Subhag
Singh): (a) No mass transfers of staft
have taken place either on the Eastern
or South BEastern Railways. Staft
have been transferred including some
trade union officials under the extent
orders of periodical transfers. T-ada:
Union officials are not exempted from
the operation of these orders.

Some Nurses unlso have been trans-
ferred from Calcutta area to other
Divisions for administrative reasons
in the interest of service,

(b) None.
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Malegaon Powerloom Co-operative
Assoclations

1060. Shri Kishen Pattnayak:
Shri Madhu Limaye:

Will the Minister of Commerce be
pleased to state:

(a) whether Government have
received any representation from the
Malegaon Powerloom Co-operative
Association recently; and

(b) if so, the action taken thereon?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafl Qureshl):
(a) Several representations huve been
received from Powerloom Associations
in Malegaon regarding issue of licen-
ces under the Central Excise Rules
and about closure o! umeuthorised
powcrlooms.

(b) These are under consideration.

Welfare Schemes for Denotified Tribes

1081. Shri Eipdar Lal:
Shri Vishwa Nath Pandey:
Shri Kolla Venkalsh:
Shri M. N. Swamy:
Shri Laxmi Dass:

Will the Minister of Social Welfare
be pleased to state:

(a) whether it is a fact that the
Central Government has asked the
State Governments to draw up com-
prehensive schemes for the welfare of
the denotified tribes; and

(b) if so, the reaction of the State
Governments thereto?

The Deputy Minister in the Depart-
ment of Social Wellare (Shrimati
Chandrasekhar): {(a) Yes, Sir.

(by The State Governments have
formulated various schemeg for rais-
ing the educational and cconomic level
of these tribes, An illustrative list of
the schemes is given below. The
schemes are further reviewed annual-
ly in the Working Groups Meetings
consisting of the representatives of the
concernad State Governments/Union
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Territory Administrations, Planning
Commission and the concerned Cen-
tral Ministries and such modifications
as are found necessary in the light of
experience gained are made in the
programme,

Centrally sponsored Schemes relating
to the welfare of Denotified Tribes
L. Education.

(1) Scholarships, Stipends and
grant of {ution and examina-
tion fee.

(2) Supply of Mid-day meals.

(8) Ashram  schools/Residential
Schools/Special Schools.

(4) Hostels (including buildings) /
boarding grants. '

(5) Aid to Voluntary agencies
(for promotion of education).

I1. Other Schemes.

(a) Agriculture

. Supply of bullocks,
carts and bulls,

Minoy irrigation (including ir-
rigation wells),

Reclamation of waste land,

Contour bunding.

Cooperative farming Societles.

Subsidy for the purchase of
agricultural land.

(b) Animal husbandry /Poultry
Farm:

-

ploughs,

L

LR

(c) Cottage Industry

1. Production-cum-Training Cen-
ters/Industrial Training.

2 Industrial Co-operative Socle-
ties,

1. Stipends, Subsidies and
io trainees.

4. Craft Cenires,

loans

(d) Co-operatives.

(e) Rel:abilitation {Colomisation /
Housing.

(f) Community Welfare
Balwadis/Sanskar Kendras.

(g) Medical & Public Health.

Centres/
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1, Drinking water wells.
2. Mid-wifery Training.
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Export of Raw Filature Slik

1063. Shri Linga Reddy: Will the
Minister of Commerce be pleased to
state:

(a) whether the export of the raw
Alature silk is allowed from Mysore
State;

(b) 1f so, the quantity allowed;
(¢) the quantity that still remains

to be exported out of the accumulated
stocks in the State: and

(d) its effect on the losses so far
incurred?

The Deputy Minister in the Minls-
try of Commerce (Shri Shafl Qareshi):
(a) Yes, Sir.

(b) 5,000 kgs.

(¢) and (d), Qut of the quantity
permitteg for export, only 40 kgs. of
filature raw silk have been exported
so far. There ares however, practical-
ly no accumulated stocsms of fllature
silk in the Stats at present.
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Import of Foreign Films

1066. Shri Dinen Bhattacharya:
Dr. Ranen Sen:

Will the Minister of Commerce be
pleased to state:

(a) whether any new schemes have
been formulated in regard to the im-
port of foreign films; and

(b) it so, details thereof?

The Minister of Commerce (Shri

‘Manubhal Shah): (a) No, Sir.
(b) Does not arise.
Srinagar Express

1067. Shri Hem Raj: Will the Minis-
ter of Rallways be pleased to state:

(a) whether it is a fact that the
MNorthern Railway authorities made
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reservations for a two tier sleeper
coach in Srinagar Express which left
New Delhi on the mnight of 1st
January, 1866 at 8.10 p.m.;

(b) whether it is a fact that no
two-tier sleeper coach was attached
to it and the passengers were incon-
venienced when they could mot find
asccommodation therein;

(c) whether it is also a fact that
the reservation fee was not refunded
to the passengers; and

(d) if so, the number of reserva-
tions made for such a coach, the
amount refunded and the amount that
was not refunded?

The Minister of State in the Minls-
try of Railways (Dr. Ram Subhag
Bingh): (a) Yes.

(b) and (c). The two tier sleeper
coach scheduled to run on 58 Up
Srinagar Express was damaged and
was replaced by an ordinary third
class coach. All the passengers who
had oblained advance reservations
both for sleeper berths and seats were
provided with reserved seats. As such,
the question of refund of reservation
fee did not arise,

(d) The number of reservations
made for sieeping and sitting accom-
modation was 18 and 45 respectively.
Of the former, four passengers claim-
ed refund of the sleeping surcharge
tickets at the booking counter itself
and the total amount refunded was
Rsi, 14°00 PP, The remaining slecping
accommodation surcharge amounting
to Rs. 40°00 P is due to be refunded.

Economy in use of Iron and Steel

1068. Shrl Sham Lal Saraf:
Shri Bade:
Shri Bibhatl Mishra:

Will the Minister of Iron and Steel
be pleased to state:

{a) whether a Committee has heen
set up and attached to the Iron and
Steel Controller at Calcutta to recom=
mend economy in the use of iron and
steel;

(b) whether this Committee has set
itsel? to the task entrusted to it; and
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(¢) the personnel and terms of
reference of the Committee?

The Minister of Iron and Steel
(Shri T. N. Singh): (a) and (b). Yes,
S8ir.

(¢) The Sub-Committee consists of
the following members:

‘(i) Shri Nagendra Bahadur—Iron
& Steel Controller, Chairman.

(ii) Dr. B. D. Kalelkar, Senior
Industrial Adviser, D.G.T.D.

One representative from each
of the main producers.

(i)

{iv) Four representatives of Indian
Engineering Association to
represent fabrication Indus-
try.

One representative each of
Railways, Central Design
Bureau/HS—/C.W.P.C. and
M/S. Dasture & Co, to repre-
sent the Designers,

A{v)

(vi)
vii)

One represeniative of 18I

Executive Secretary, Joint
Plant Committee,

Shri M. M. Suri, Director,
Central Mechanical and Engi-
nerring Research Institute.

Shri A. C, Chatterjce, Joint
Director, Ex-office Deputy
Iron & Steel Controller—Sec-
retary.

L viii)

(ix)

There are no formal terms of re-
ference of the Committee, The Com-
mittee has been asked to examine in
detail the recommendation contained
in the report issued by the National
Counci] of Applied Economic Re-
search, for effecting economy in the
consumption of Structural Steel.

Exploltation of Ligoite near Bikaner

1069, Shri Heda: Will the Minister
of Mines and Metlals be pleased to
state:

(a) the progress made regarding
the negotiations with the Govern-
ment of German Democratic Republic
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obout the exploitation of lignite near
Bikaner in Rajasthan; and

(b) whether any plan has been
made for the entire project?

The Minister of Mines and Metals
(Shri 5. K. Dey): (a) No firm nego-
tiations were made for exploitation
of legnite with the Government of
German Democratic Republic.

(b) Yes, Sir. A Russian team of ex-
perts have submitted the report on
open cast mining of lignite which is
under consideration.

Import of Cotton

1070. Shri R. Barna:
Shri R. 8. Pandey:

Will the Minister of Commerce be
pleased to state;

(a) the criteria adopted by Govern-
ment regarding the issue of licences
for the import of cotton to different
mills in the country; and

(b) the names of the textile mills
which hove been granted import
quotas against users' licences in the
year 19857

‘The Deputy Minister in the Minis-
try of Commerce (S8hrl Shafi
Qureshl): (a) and (b). Import licences
for foreign cotton are issued by the
Joint Chief Controller of Imports &
Exports, Bombay, to the cotton tex-
tile mills against the quotas allocated
to them by the Textile Commissioner.

Quotas to Actual User Mills are
given on the basis of past consumption.
For this purpose the consumption of
foreign cotton by ecach mill during
the calendar year 1980 is taken as the
basis. Mills which have started later
have been allocated Import quotss on
the basis of consumption of forelgn
colton in cubsequent years.

Foreign cotton quotas are allocated
also 1o the mills exporting cotton tex-
tiles and yarn on the basis of their
exports, Mills retain and consume
such cotton to the extent they cam
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consume it. The balance is sold or
transferred by them to other mills.
More or less every mill which is tech-
nically capable of consuming import-
ed cotton gets some quantiiies of im-
ported cotton, The Textile Commis-
sioner broadly discusses this with
Indian Cotton Mills Federation to
evolve basis of distribution of import-
ed colton from time to lime to the
Mills.

No separate statistics or details are
maintained regarding the import
quotas against users' licences. How-
ever, the names of all the mills which
have received import licences for
foreign cottun are given in the week-
ly bulletin of import licences which
the C.C.I & E's orfanisation issues
every week,
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Land along Railway Tracks

1072. Dr, P. Brinivasan:
Shri Bibhuti Mishra:
Shri Onkar Lal Berwa:
Shri Hukam Chand Kachha-
vaiya:
Shri Subodh Hansda:
Bhri 8. C. Samanta;
Shri Bhagwat Jha Azad:
Bhri P. C. Borooah:
Shri M. L. Dwivedi:

Will the Minister of Railways be
pleased to state:

(a) the acreage of land along the
Railway tracks allotted during the
last three months for growing food-
grains under “Grow More Food”
scheme; and

(b) the prospects of crops therein
and the terms on which the land has
been given?

The Ministey of State in the Min-
istry of Railways (Dr. Ram Subhag
Singh): (a) and (b). For the present
rabi season wupto 30th June, 1988,
about 4902 acres of railway land along
Railway tracks have been made avail-
able by the Railways freg of charge
direct to the cultivators in furtherance
of “Grow More Food" scheme. It
is too early to assess the prospects of
crops thereon,

Production of Salt In Orissa
1073. Shri Ramachandra Ulaka:
Shri ‘Dhuleshwar Meena:

Will the Minister of Industry be
pleasad to state:
(a) the quantity of production of
salt in Orlssa during 1965-66;
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(b) whether any financial assistance
was given by the Central Government
to the common salt industries in
Orissa during 1965-66; and

(c) if so, the delails thereof?

The Minister of Industry (Shri D.
Sanjlvayya): (a) 49.7 thousand M.
Tonnes for the calender year 1965,

(b) No, Sir.
(c) The question does not arise,

Handloom Products manufactured in
O

1074. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Commerce be
pleased: to state:

(a) the total output of handloom
products manufactured in Orissa
during 1065-66;

(b) the total consumption of yarn
during the same period; and

(c) the total amount granted to
Orissa for the development of hand-
loom industries in the State during
the same period?

The Deputy Minister in the Min-
istry of Commerce (Shri Shafll
Qureshi): (a) The total output of
Handloom products manufactured in
Orissa during April to October 1065
was 64.38 million metres.

(b) 4.09 Million kilograms.

assistance to  State
Governments will be sanctioned
sometime in March 1866. However
an allocation of Rs. 28.87 lakhs Yor
Orissa has been made for 1985-88,

(e) Central

Indusirial Estates in Orissa

1075. Shri Ramachandra Ulaka:
8hri Dhuleshwar Méena:

Will the Minister of Industry be
pleased to state:

{a) the number of industrial estates
opened in Orissa during 1985-88 and
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the names of districts where they
were opened; and

(b) the amount allotted by the
Centre to Orissa for the purpose
during the same period?

The Minister of Industry (Shri D.
Sanjivayya): (a) No. mdustrial estate
has been opened so far during the
current  year. @6 rural industrial
work sheds are under construction,

(b) The provisional payment sanc-
tions are issued &t the cnd of every
financial year ie, in the month of
March. These sanctions are based on
the nine months actual cxpenditure
incurred by the State Governments
plus three months anticipated expen-
diture, The Planning Commission
have made an allocation of Rs. 30.00
lakhs for the establishment of Indus-
trial Estates in  Orissa during the
year 1965-86. This alloeation will
cover the rural industrial work sheds
also.

Ambar Charkhas in Orissa

1076. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Commerce be
pleased to state:

(a) the number of Ambar Charkhas
actually supplied to Orissa during
1985-68 =0 far;

(b) the number out of them actually
in operation during the same period;
and

(c) the total quantity of yarn pro-
duced during the same period?

The Depuly Minister in the Minis-
try of Commerce (Shri Shafl
Qureshl): (a) 178 (upto 31-12-1965).

(b) 148

kgs.
(¢) (i) From charkhes dis-
ributed utpo 1964-65 »  [49,863
(ii) From 143 charkhas refe-
rred to in (b) above .
ToraL W
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Post-Matric Scholarships to S.C, and
S.T. in Orissa

1077, Shri Ramachandra Ulaka:
Shrl Dhuleshwar Meena:

Will the Minister of Soclal Welfare
-be pleased to state:

(a) the total numher of scholarships
awarded to the students belonging to
the Scheduled Tribes and Scheduled
Castes and other backward classes for
post-Matric studiegs in Orissa during
1985-88 so far;

(b) the total number of students
-who applied for these scholarships
from Orissa during she same period;
and

(c) the dates when these scholar-
ships were paid to the students?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati M.
Chandrasckhar): (a) to (e¢). The
information has been called for from
the State Government and will be
laid on the table of the House, as soon
as it is received.

Ambar Charkhas In Rajasthan
1078. Shrl Dhuleshwar Mrena:
Shri Ramachandra Ulaka:

Will the Minister of Commerce be
pleased to state:

(a) the number of Ambar Charkhas
actually supplied to Rajasthan during
1905-66; and

(b) the number out of them which
are actually in operation during the
same period in that State?

The Deputy Minister in the Ministry
of Commerce (Shri Shafi Qureshi):
fay 137 (upto 30th September, 1965).

(b) 137 (as on 30th September,
1965).
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Post Matric Scholarships to S.C. and
S.T. in Rajasthan

1079. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Social Welfare
be pleased to state:

(a) the total number of scholar-
ships awarded to the students belong-
ing to the Scheduled Castes and
Scheduled Tribes and other backward
classes for Post-Matric studies in
Rajasthan during 1965-66; and

(b) the dates when these scholar-
ships were paid to the students?

The Depuiy Minister in the Depart-
ment of Socia] Welfare (Shrimati M.
Chandrasekhar): (a) and (b). The re-
quisite informatiop has been called
for from the Government of Rajas-
than and will be laid on the Table of
the House as soon as received.

Posts for S.C. & ST. on SE.
Railway

1080. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the M'nister of Rallways be
pleased to state:

(a) the number of posts filled up
in the lower Gazetted Service during
1965-68 sn far on the South Eastern
Railway;

(b) the number of posts out of
them reserved for Scheduled Tribes
and Scheduled Castes; and

(¢) the number of reserved posts

filled up so far during the above
period?

The Minister of State in the Minis-
try of Rallways (Dr, Ram Subhag
Singh): (a) 18.

(b) Nil,

(c) Does not arise.
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Minerals and Metals Trading
Corporation

1081. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Commerce be
pleased to state:

(a) the details of losses of the
Minerals and Metals Trading Corpo-
ration during 1965-66;

(b) the reasons therefor; and
() how Government propose to
make up these losses?

The Minister of Commerce (Shri
Manubhai Shah): (a) The uccounting
year of the Minerals and Metals Trad-
ing Corporation relating to the period
1965-66 ends only on 31st March, 1966,
‘The full financial details of the work-
ing of the Corporation for this period
are, therefore, not finallsed yet.

(b) and (c). Do not arise.

Small-Scale Industries in West Bengal

1082, Shri Tridib Kumar Chaudhuri:
Will the Minister of Industry be
pleased to state:

(a) whether it is a fact that import
ceilings for non-ferrous metals for
small-scale industries in West Bengal
have been slashed donwn to Rs. 23
lakhs in 1965-66 from Rs. 1 crore 30
lakhs in 1964-85; and

(b) if s0, what are the considera-
tions and principles on which this
has been done?

The Minister of Industry (Shri D.
Sanjivayya): (a) No foreign ex-
change ceiling as such is allotted to
the States for import of non-ferrous
metals for the small scale industries.
Statewise allocation of the total
quantity of non-ferrous metals avall-
able for distribution to the small
scale sector ls made in tonnage. The
following allocations wers made to
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West Bengal for 1064-85 and 1905-68:

1964-65 1965-66
(in tonnes)
Copper 11680 ato-ote
Zinc g01°0 22a-9"*
Lead 2923 102:0**
Tin 1840 45 0"
Nickel 170-0 Kgs@ Nil
Imported E.C.
grade Alumini-
110°0 70-0*

um wire rods

**Allocation made for Nov. 85-Apr.
66 which represents 50 per cent of
the allocations made for the period
Qctober 64, March 65.

*For 1965-66 period.
@For Octaber, 64—March 685 period,

The cuts in the allocation of copper,
lead zinc and lin to West Bengal for
1965-66 were in proportion to the
reduction in the over-al] availability
as in the case of other States. In
the case of aluminium wire rods
aliocations 1o the States for 1965-66
were made prorata to the revised
demands received from them.

(b) Does not arise.
Cashew Board
1083, Shri Vasudevan Nalr:
Shri Warlor:
Will the Minister of Commerce be
pleased to state:

(a) whether there was a proposal
to form a Cashew Board; and

(b) if so, the decision taken in the
matter?

The Minister of Commerce
Manubhai Bhah): (a) Yes, Sir.

(b) It has been decided to consti-
tute a Cashewnut Development Coun~
eil.

(8hri
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Indian Woollen Mills and International
Standards

1084. Shri D. D. Puri: Will the
Minister of Commerce be pleased to
state:

(a) whether Government are asso-
ciated with the work of the two spe-
cialists deputed by the International
Wool Secretariat to help the Indian
Woollen mills to reach international
standards both in quality and price;

(b) whether it is considered feasible
to achieve these objects with the cut
imposed on the import of raw wool;
and i

(c) it not, what steps are proposed
to be taken in this direction?

The Deputy Minister in the Ministry
of Commerce (Shri Shafl Qureshl):
(a) to (c). The International Wool
Seccretariat is reported to have deput-
ed two specialistgy at the request of
one of the Woollen Mills in Bombay
to go into its problems of production
and costing in the manufacture of
woollen textiles for exports, Govern-
ment were not associated with the
work of the two specialists as it was
mainly in regard to the problems of
one particular Mill. Government have
not also received any report in this
regard.
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Import Entltlement

1089. Shri M, Malaichami: Wil
the Minister of Commerce be pleased
to state:

(a) whether the import entitlement
offered during 1962-63 and 1063-64
did not result in proportionate in-
crease in the export trade; and

(b) if so, what further steps Gov-
ernment have taken or propose 1o
take to see that the export promotion
is effected in proportion to the import
licences lasued?

The Minister of Commerce (Shri
Manubhal Shah): (a) This has result-
ed in substantial increase in expords
of our manufactured goods which are
given such assistance, The value of
irnport licences issued under Export
Promotion Schemes was Rs. 3889
crores in 1862-63 and Rs. 63' 3@ crores
in 1963-64 while the total value of ex-
ports during these years was Rs.
713-81 ang T793'25 crores respéctively.

This upward trend of total exports
has continued during the next year
(1964-85) with total exports at
Rs. 81458 crores and wvalue of
lincences issued under the Export
Promotion Schemes being Rs. 56-12
crores.

(b) The question does not arise.
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Accumulation of Handloom Stocks

1090. Shri M. Malaichami: Will
the Minister of Commerce be pleased
to state:

(a) whether the attention of Gov-
ernment has been drawn to a press
report in the “Hindu" dated the 31st
December, 1965 that the Madras State
Government has to retain the sales-
tax at more than one point as the
Union Government has not agreed to
reimburse their loss at a point beyond
the first sale;

(b) if so, whether the levying of
the sales-tax at more than one point
has resulted in the glut of handloom
goods in the forgign markets; and

(¢) what steps have been taken to
dispose of the accumulated handloom
stock in order to avail the industry
from stagnation and the workers get-
ting unemployed?

The Deputy Minister in the Ministry
of Commerce (Shri Shafi Qureshi):
(a) and (b). No, Sir,

(e) The Reserve Bank of India have
given wadditional credit facilities to
the Madras State Apex Society for
marketing of handloom cloth to the
exient of Rs. 100 lakhs against the
earlicr limit of Rs. 70 lakhs. The
Madras Government gave an advance
of Rs. 50 lakhs to the Apex Society
for increased procurement from the
Primary Societies. The State Gov-
ernment also allowed additional re-
bate on wholesale sales of handloom
cloth by the Cooperative societies for
a period of 4 months from the lst
June, 1965,

Madras-Tuticorin B.G. Rail Link

1091. Shri M. Malaichami:
Shri §. V. Ramaswamy:

Will the Minister of Rallways be
pleased to state:

(a) whether the attention of the
Union Government has been drawn to
a press report in the ‘Hindu' dated
31-12-1865 that the cargo traffic at
Tuticorin would go upto 2.7 million
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tons by 1975-76 and that the traffic
generated would justify the preposal
for a broad gauge railway link from
Madras to Tuticorin wvie Tiruchira-
palli and Madurai; and

(b) if so, whether the construction
of the broad gauge railway link would
be taken up during the Fourth Five
Year Plan so that the estimated flow
of goods to the Tuticorin port is en-
sured?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) Yes.

(b) Adegquate spare capacity is at
present available on the metre gauge
lines serving Tuticorin Port which
could further be augmented by diesel
traction and improved  signalling.
However, the long term rail traffic
requirements of the Tuticorin Port as
well as of other developments in the
region are being evaluated in regard
to the commodities, the volume and
pace of growth and the characteris-
tics of lead (whether long, medium
or short), Depending on the results
of these studies the decisions on the
best means of providing the requisite
additional capacity for the Port as
and when required will be taken in
time to allow for the physical cons-
tructian period of new facilities,

Engineering Industries in Bombay

1092, Shrimati Renu Chakravartiy:
Will the Minister of Supply and
Technical Development be pleased to
state:

(a) the steps taken by Govern-
ment to supply zinc and other scarce
raw materials for Kamanis' Group of
Engineering Industries in Bombay to
prevent lay-off of thousands of work-
men; and

(b) why this highly advanced
machinery and know-how and skilled
personnel is not taken over by Gov-
ernment for production in the Ordi-
nance Factories, especially the Metal
and Alloys Section?
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The Minister of Supply, Technical
Development and Social Welfare

(Shri K. Raghu Ramaiah): (a) The
supply of zinc and other scarce raw
malteria's to Kamani Group of Engi-
neering Industries as also to other
similar units is being regulated under
the Scarce Industrial Materials
(Control) Order 1965. In view of
the current shortage of these mate-
their release and utilisation is

rials,
being permitted to the consuming
units on a uniform basis. So long

as the shortages last, all units includ-
ing the Kamani Group of Industries
have 1o share in pro-rata.

(b) In view of the position ex-
plained in reply to part (a), the
question of Gowernment taking over
machinery, know-how or skilled per-
sonnel from any unit, does not arise.

Paper Plant in Nepal

1093. Shrd D, D. Purl: Will the
Minister of Commerce be pleased to
state:

(a) whether Government's atten-
tion has been drawn to the reported
dropping of the proposal by China to
set up a paper plant in Nepal;

(b) if so whether Government have
offered or propose to offer assistance
to Nepal for this project; and

(¢) if not, the reasons therefor?

The Minister of Commerce (Shri
‘Mansbhai 8Bhah): (a) Yes, Sir.

(b) and (¢) Government have not
so far offcred any assistance to Nepal
in setting up a paper plant. If and
when any proposal for such assist-
ance js received from HMG Nepal,
it will be given due consideration.
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Heavy Electrical Factory Bhopal

1095, B8hri Basumatari: Wil] the
Minister of Indastry be pleased 1o
state:

(a) whether it is a fact that the
Heavy Electricals, Bhopal, which has
now completed five years of service
is manufacturing Rs. 50 crores worth
of hydro and thermal generating
equipment; and

{b) the other articles which the
factory is now manufacturmg?

The Minister of Industry (Shri D.
Sanjivayya): (a) Heavy Electrical,
Bhopal have in hand a manufactur-
ing programme for Hydro and Ther-
mal generating setx of a total value
of approximately Rs. 50 crores to be
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delivered during IV flve year plan
period.

{b) The Plant at
present equipped for the manufac-
ture of various items of electrical
equipment like Switchgear, Control-
gear, Transformers, Capacitors, Trac-
tion Motors, Generators and Auxi-
liary Machines, Industrial Motors,
Motors for Steel Plants and rectifiers.

Bhopal is at

Export of Cattle to Ceylon

1096. Shri Basumatari: Will the
Minister of Commerce be pleased to
state:

(a) whether it is a fact that the
Ceylon Governmént is to import cat-
tle from India; and

(b) how many applications have
been made to the Ministry of Com-
merce for the import of cattle for
slaughter?

The Minister of Commerce (Shri
Manubhal Shah): (a) No request has
been received from Government of
Ceylon for import of cattle from
India during the current year.

(b) No application has been re-
ceived for the export of cattle for
slaughter during the current year.

Shoe Factory in the Public Sector

1087, Bhri Basumatarl: Will the
Minister of Commerce be pleased to
state:

(a) whether it is a fact that the
proposal of the Government of India
to set up a shoe factory in the Public
Sector is not favoured by the indus-
trial circle; and

(b) if so, what are their arguments
to support their stand?

The Minister of Commerce (Shri
Manubhai Shah): (a) No serious ad-
verse criticism on the proposal to
set up a leather shoe factory in pub-
lic sector has come to the notice of
the Government.

(b) Question does not arise.

Written Answery FEBRUARY 25, 1866 Written Answers

2454

Retirement of Officers im Rallway
Boards Office

1098. Shri A, P. Sharma: Will the
Minister of Rallways be pleased to
state:

(a) the names and designations of
Officers of the rank of Section Officers,
Assistant Directors, Deputy Directors,
Joint Directors, Directors and above
in the Railway Board's Office who
were or are due to retire during the
current year and had been refused
leave preparatory to retirement; and

(b) the period of leave refused in
each case and the reasons therefor?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Suobhag
Singh): (a) Leave preparatory to
retirement has been refused in the
case of the following officers:

(1) Shri M. M. Khan—Member,
Mechanical Engineering.

(2) Shri  Shanti Nath—Deputy
Director, Railway  Stores
(Development).

(3) Shri M. R. Wadhwan—Depu-~
ty Director, Mechanical En-
gineering (Production).

(4) Shri Amarnath Kapur—De-

puty Director, Traffic (Spe-
cial Duty).

(5) Shri Gopal Das—Section
Officer.

(8) Shri L. C. Dhingra—Section
Officer.

(b} Shri M. M., Khan—8 months.
Shri Shanti Nath—6 months,

Shri M. R. Wadhawan—&
months.

Shri Amarnath Kapur—€
months.

Shri Gopal Das—8 months,
Shri L. C. Dhingra—2 months.

The leave preparatory to retire-
ment was refused in the public in-
terest.
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Boller qualiy Plates

1099. S8hri D, D. Purl: Will the
Minister of Iron and Steel be pleased
to state:

(a) whether it 1s a fact that there
has been an excessive rejection in
the boiler quality plates rolled at the
Rourkela Steel Plant;

(b) if so, the reasons therefor; and

(c) the steps being taken to improve
the rolling of such plates?

The Minister of Iron and Steel
(Shri T. N, Singh): (a) No, Sir.

(b) and (c). Do not arise.
Himmatnagar-Udalpur Rall Link

1100. 5bri Man Sinh P. Patel: Will
the Minister of Rallways be pleased
to state:

(a) when will the Himmatnagar-
Udaipur rail link be opened for
passenger traffic; and

(b) whether Government have
examined the proposal to extend this
rail link upto Vijapur from Himmat-
nagar?

The Deputy Minister In the Minis-
try of Rallways (Shri Sham Nath):
(a) The Udalpur-Himmatnagar rail-
way line is expected to be opened
to passenger traffic some time to-
wardg the end of March, 1886.

(b) Ne.

Swimming Pool near New Delhl
Station

1101, Shri Rajdeo Singh: Will the
Minister of Railways be pleased to
state:

(a) how much money was earmark-
ed for constructing the Swimming
pool near New Delhi Railway Station
and how much money was spent;

(b) what are the charges for bath.
Ing in this swimming pool for the
Officers, Class III and Class IV em-
ployeeg separately; and

(¢) whether Government propose
to consider the revision of the charges
on the basis of their salary so as to
bring it within the reach of all classes
of employees?

The Minister of State in the Minks-
try of Rallways (Dr, Raw Subhag
Bingh): (a) The original estimated
cost of providing swimming pool was
Ra. 4,22300/ approximately. The re-
vised estimated cost of swimming
pool and its allied works is approxi-
mately Rs. 675 lakhs.

(b) Re. 15|]- and Rs. 10[- for the
whole seeson from the employees
and dependents of the employees
respectively in case they wish to
become ‘Members’, No different rates
have been prescribed for officers,
clasg III and IV employees.

(e) No.

Quarters for Rallway Employees im
Delhl Area

1102. Shrl Rajdeo Singh: Will the
Minister of Rallwayg be pleased to
state:

{a) the number of Railway staff on
the waiting list for the allotment of
quarters in Delhi area separately im ~
essential and non-essential categories
end since when they have been
awaiting; and

(b) what is the future programme
of construction of quarters for Delhi
area and whether Government have
fixed any target for housing the un-
housed workers in view of the acute
position in Delhi area?

The Minister of State In the Minis-
try of Rallways (Dr. Ram Subbagp
Singh): (a)

Waiting list from

Essential
" Qam 111 Clas III Class IV Class 1T Class I Class IV
Artisans " Artisns

496 332 137

Io-6-58  as-11-99

19-2-63
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Non-essential

Class III

Class IV

8308

(b) 113 Units Type I quarters for
Class IV staff, 121 Units Type II
quarters for Class IIT staff are under
construction in Delhi Area.

126 Units Type I quarters for Class
1V staff have been proposed to be
constructed during 1886-687. No tar-
get for housing the un-housed staff
has been fixed due to the uncertainty
of availability of funds for this area
in future years.

Medical Facilities to Rallway Board's
Staff and Officers

1103. Shri Rajdee Simgh: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that the
staff and officers of the Railway
Board are entitled to the medical
facilities offered by the C.G.H.S. as
also at the Central Hospital of the
Northern Railway;

(b) if so, the reasons therefor; and

(c) whether Government propose
to extend this option to other Rail-
way employees of the Northern Raii-
way working in Delhi?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) Staff and officers of the Railway
Board are entitled to the Medical
facilities offered by C.GHS. Class
I & 11 Railway officers an their tem-
porary transfer to the Railway Board
office are, however, given option to
Tetain either the Railway Medical
Attendance Rules or the C.G.H.
Scheme for the period of their stay
in the Board's office.

(b) Does not arise.

(c) The staff employed on the
Railways are governed by Railway
Medical Attendance Rules and
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Class 1II

28-12-53
C. G. H. Scheme has not been appli-
cable on the Railways.

Requirement of Zinc, Copper and Tin
Plates

1104. Shri Shiv Charan Gupta: Will
the Minister of Mines and Metals be
pleased to state:

(a) the present annual require-

ment of zinc, copper and tin plates
in the country;

(b} the stock of each of these metals
in the country as on the 3lst Jan-
uary, 1966; and

(c) how Government propose to
meet the requirement of Industries
which meed these metals for their
finished products?

The Minister of Mines and Metals
(Shrl S. K, Dey): (a) The present
annual requirements, according to the
Committee on maintenance imports
set up in connection with the 4¢th

Five Year Plan, are estimated as
under:—

i. Copper . 1,20,000 lONDEs

ii. Zinc 1,00,000 =

iii. Tin Plates 2,400,000 "

Actual imports during 1064-85 were
as follows:—

i. Copper 52,635 tonnes
ii. Zinc 69,952 »
iii. Tin Plates 42,416 "

(b) The stock of these metals as
on 31-1-1068 in accordance with the
returns received in this Ministry is
as under:—

i. Copper 4,750 tonnes

i, Zing 13,826 "

ii. Tin Plates—[nformation is not  readily
available as this item
is not covered by the
Scarce Industrrial
Material  {Co trol)

Order.
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{¢) The indigenous production of
Copper is  about 10,000 tonnes per
annum. The balance of requirements
of copper, zinc and tin have to be
met through imports depending  on
the availability of foreign exchange.

Air Conditioned De-Luxe Trains on
the Metre Gauge Lines

1105, Shri Man Sinh P. Patel: Will
the Minister of Railways be pleased
to state:

(a) whether Government have de-
cided to introduce air-conditioned De-
Luxe trains on the metre gauge rail
lines; and

(b) it not, the reasons therefor?

The Minister of State in the Minis-
try of Rallways (Dr. Bam Subhag
Singh): (a) Subject to the availability
of requisite foreign exchange for air-
conditioning equipment, it is propos-
ed to acquire coaching stock for
introduction of bi-weekly Air-condi-
tioned Expresses on one or two im-
portant metre gauge irunk routes.

{b) Dwoes not arise.
Indusiries in the Rural Areas

1106. Shri Man Sinh P, Patel:
Will the Minister of Industry be pleas-
ed to state;

(a) the steps taken by Government

to establish industries in the rural
areas; and
tb) the progress made so far in

establishing Rural Industrial Estates?

The Minister of Industry (Shri D.

Sanjivayya): (a) Several small in-
dustries, such as, village industries,
Khadi, sericulture and coir and, to

an appreciable extent, handloom, are
already located in the rural areas.
As regards “small scale industries”
their development has 3o far been,
by and large, in or near the cities
and larger fowns, but some steps
have been taken for the promotion
of these industries in rural areas
also.
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The Centra! Government made
special allocation of Rs. 50 lakhs of
free foreign exchange fer import of

raw materials and components li-
censed by the Chief Controller of
Imports and Exports to assist jHE
dustries in rural areas in the vear
April, 1864—March, 1865. In addition,
foreign  exchange  allocativn  of

Rs. 1,79,00,000 was made for import
of steel for rural industries.

Most of the State Governments
have earmarked over 5097 of the
allotment under State Aid to In-
dustries Act for the grani of loans
for industries in rural and semi-
urban aress. Some State Govein-
ments have also undertaken special
schemes for rural industrialization.
In this connection, mention may be
made of the Panchayat Samiti In-
dustries Scheme in Orissa, the Pun-
jab Governmenl Scheme 1o subsidize
small scale Industria]l units in rural
areas, and the Maharashtra Stlate
Government Schemes to constitute
Rural Industrial Boards.

In addition, a reference may also
be made to the conslitution of a
high-level Rural Industries Planning
Commiitee by the Planning Com-
mission in April, 1862, to review the
progress of industries in rural areas,
advise on problems of policy and
planning relating to them and recom-
mend programmes for their intensive
development in rural aress including
coordinated area and regional plans
of development and pilot projects. In
pursuance of the Commiltec's re-
commendations, 49 Rura! Industrics
Projects have been taken up in se-
lected rural areas in different Staten
s0 that cffeclive techniques, method:
and programmes could be evolved
and extended progressively to other
areas which have a large jncidence
of unemployment and under-em-
ployment. Each proje:t area gene-
rally covers a population of 3-5 Jakhs
and consists of three to five complete
development blocks. Rapid surveys
of 45 of the project areas have =«l-
ready been completed and develop-
ment programmes are now belng
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implementéd. The object of these
programmes is to promote industries
based largely on agriculture and
other local resources with a view to
broadening and diversifying the base
of the rural economy.

A number of major industries like
steel, aluminium, caustic soda ete.
have been established in non-urban
areas, thus bringing into existence
small industrial townships in the
midst of essentially rural surround-
ings. A number of sugar factories are
also located in essentially non-urban
areas. Recently some fiscal incentives
have also been given to encourage the
shifting out of industries from over-
crowded areas like Bombay,

(b) Progress made in establishment
of Rural Industrial Estates as on 30th
September, 1965, is as under:—

Int_lustriul Estates function-
ing . ; . . : 35

Industrial Estates completed
and likely to start func-

tioning in near future ) 22

Industrial Estates under cons-
truction . . . . 30
ToTaL ) 87

Import of Tractors from U.S.S.R.

1107. Shri Dharmalingam: -
Shrl ¥. V. Thevar:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that USS.R.
has agreed to supply 2,000 tractors to
India; =

(b) if so0, what kind of tractors are
to be supplied;

(c) how these are to be used; and

(d) on what conditions these are to
be supplied?

The Minister of Commerce (Shri
Manubhai Shah): (a) Under the recent

Trade Agreement concluded with
the US.SR., the Soviet side bas
agreed to supply Crawler tractors,

wheel tractors and other agricultural
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machinery, components and spares
upte a value of Rs, 1.5—2.9 creres
during 1966. The Government of
India, keeping in view the needs of
the Country’s agricultural require-
ments for different types of tractors,
will determine the exact Nos. of each
type that will have to be imported.

(b) We have agreed to import only
such types of tractors which are not
indigenously manufactured and/or
fabricated and so far as wheeled
tractors are concerned the main
supply will be in the 14 HP range.

(¢} These tractors will on imports,
be used for agricultural purposes
only.

(d) The Soviet Union have agreed
to supply tractors and agricultural
machinery on deferred payment
terms exiending to 8 years.

Fire Cases in H.E.C,, Ranchl

1108. Shri Dasaratha Deb: Will the
Minister of Industry be pleased to
state:

(a) the number of persons arrested
so far in connection with the fires
that broke out in the Heavy Engi-
neering Corporation, Ranchi in 1964;

(b) whether any specific charge-
sheets have been prepared against
those who have now been kept in
custody in connection with the said
Arson cases;

tc) if not, how long the accused
persons are going to be kept in  the
custody in this way; and

(d) what steps are being taken to
vxpedite such cases?

The Minister of Indusiry (Shri D.
Samjivayya): (a) Nineteen.

(b) to (d). The case is being in-
vestigated by Bihar CLD. in colla=
boration with the Central Bureau of
Investigation. Every effort is being
made to complete the investigation
and prefer charge sheets as carly as
possible.
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Dharmanagar-Agartala Rall Line

1109. Shri Dasaratha Deb: Will the
Minister of Rallways be pleased to
state:

(a) whether it is proposed to extend
the railway line from Dharmanagar
to Agartala town in Tripura; and

(b) when the work is expected to
be taken up?

The Deputy Minister in the Minis-
iry of Rallways (Shri Sham Nath):
(a) and (b). The Chief Minister,
Tripura has been pressing for exten-
sion of the Railway line beyond
Dharmanagar. In view of this and
other demands, the Planning Com-
mission has organised g Transport
survey of Tripura, Manipur and
North Assam. Based on the results
of this survey, appropriate consi-
deration will be given to the propo-
sal for further extension of the Rail-
way line inside Tripura, in conjunc-
tion with the Planning Commuission
while finalising the Fourth Plan pro-
posals,

"

Manufaciure of Inst

1111, Shri M. Rampure: Will the
Minister of Industry be pleased to
state:

(a) whether the attention of Gov-
ernment has been drawn to the gtate-
ment made by the Director of the
Central Scientific Instruments Or-
ganisation that permission has been
accorded to firms manufacturing
scientific instruments to seek collabo-
ration with foreign firms which are
themselves importing the items from
India;

(b) whether permission has also
been given to import items of sclenti-
fic instruments which are not only
being produced in India but are also
being exported; and
the

(c) the reasons for issulng

licences?
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The Minister of Indastry (Shri D.
Sanjivayya): (a) to (c). The informa-
tion is being collected and will be
placed on the Table of the House.

Indusirial Development of Hill Areas

1112, Shrl M, Rampure: Will the
Minister of Indusiry be pleased to
state:

(a) whether it is a fact that the
Hill District Commission haf suggested
that a separate body consisting of
representatives of (i) the Central Gov.
ernment (ii) Assam Government and
(lif) Hill Districts, should be consti-
tuted to undertake the Industrial
development of hill areas;

(b) whether Government have
considered the sugestion; and

(c) if so, the decision taken in the
matter?

The Minister of Indastry (Shri D.
Sanjivayya): (a) to (¢). The informa-
tion is being collected from the De-
partments concerned and will be laid
on the Table of the House.

Goods Trains Collisien near Bombay

1113. Bhri Kajrolkar:
Shri P. C. Borooah:
Shri Ram Harkh Yadav:

Will the Minister of Rallways be
pleased to state:

(a) the number of casualties in-
volved in the Railway accident near
Bombay  between the two  goods
trains og the 24th January, 1968;

(b) whether Government have en-
quired into the reasons leading to
this accident;

(c) if so, whether any responsibi-
lity has been fixed In the matter; and

(d) whether Government propose
to give compensation to the familles
of the persons who were killed In
the accident?
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The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) As a result of this accident two
persons died on the spot and another
two sustained injuries of whom one
succumbed to his injuries subse-
quently.

(b) and (c). The cause of the acci-
dent is under investigation.

(d) Ex-gratia payment of Rs, 500
was made immediately to the family
of each of the deceased. Payment of
full compensation is under examina-
tion.

Salem-Bangalore Rail Line

1114, Shri 8. V. Ramaswamy: Will
the Minister of Rallways be pleased
to refer tp the reply given to Unstar-
red question No. 935 on the 18th
November, 1885 and state the pro-
gress since made in the construction
of the Salem-Bangalore railway line?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
Earthwork in formation and bridge
works are progressing well, Linking
of track has also commenced. An
overall progress of 60% has been
achieved upto end of January, 1966
on this project.

Tiranelvell - Eanyakumari
Trivandrum Railway Lime

1115. Shri S, V. Ramaswamy:
Shri Muthiah:

Will the Minister of Railways be
pleased to refer 1o the reply given to
Unsturred Question No. 523 on the
12th November, 1965 and slate:

(a) whether the Railway Board has
since examined the report of engi-
neering and traffic surveys in respect
ol the railway line from Tirunelvelk
t0 Kanyakumarj and then te Trivan-
drum;

(b) if so, the decision taken in the
matter; and

(e} whether it is proposed to in-
chude this line in the Fourth Plan?

The Deputy Minisier in the Minis-
of Railways (Shri Sham Nath):
(a) to (c). The survey reports for
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this line are expected to be aub-
mitted very shortly to the Railway
Board. A decigion regarding its
construction will be taken afler
scrutiny of the Survey Reports.
Construction of this line in the
Fourth Plan is dependent on the
funds to be made available for new
lines. Construdtion and the priority of
this line will merit among various
proposals for new lines.

Shortage of Cotton

1116. Shri 8. V. Ramaswamy: Will
the Minister of Commerce be plea-
sed to state:

(a) whether there is a serious fall
in the production of raw cotton in
India du¢ to the failure of monscons
this year;

(b) whether there will be less im-
port of cotton from abroad as a
result of the foreign exchange diffi-
culty;

raw cotton is
this

(c) whether any
coming to India under P.L, 480
year;

(d) how Government propose to
meet the shortage of cotton, if any;
and

(e) whether the production of yarn
and cloth is likely to suffer as a result
of such shortage?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) According to the latest trade
estimates the production of raw
colton in the current year (1965-66)
is likely to be slightly less as com-
pared 1o the production in the pre-
vious year. The likely production
in 1965-66 is estimated by the trade
at 56 lakh bales as compared to
57-50 lakh bales in 1964-65.

(b) Yes.

(c) No agreement for the impo:rt
of cotton under P.L. 480 hag been
concluded so far.
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(d) and (e). The slight shortfall
in the availability of cotton will, if
necessary, have to be made good by
drawing upon the carry-over stocks.

Retired Pensioners of Railways

1117. Shri Dasaratha Deb: Wil] the
Minister of Rallways be pleased to
state:

(a) whether it js a fact that the
Railway pensioners have been experi-
encing great hardships in drawing
their pension as they are to draw the
same through Accountant-General's
office and Treasury through Banks;

{b) # so, whether Government pro-
pose to allow the Railway pension
optees to draw pensions through their
nearest Railway station or Post Office;
and

(c) when this facility is likely to
be given to the pensioners?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) No.

{b) and (¢). Do not arise.

Export of Fool-wear

1118. Shry M: R. Krishan: Will the
Minister of Commerce be pleased 1o
state:

(a) the broad featureg of the fresh
trade agreement entered with foreign
countries for the export of Indian-
made fool-wear during the  year
1985;

fb) the countries with which the

deal was affected for the first time;
and
(e) the major concerns in India

which have secured the orders for
the supply of foot-wear?

The Minister of Commerce (Bhri
Manubhai Shah): (a) and (b). Gov-
ernment have included leather foot-
wear as an item in the commodity
lists entered into with most of the
East European countries. There has
been significant increase in the ex-
port of footwear to U.S.SR.
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(¢) State Trading Corporation farm
out the orders to various producers
and also six other firms,

Seclion Officers’ Examination in
Rallway Board's Office

1119. Shri Narasimha Reddy: Will
the Minister of Railways be pleaged
to state:

(a) whether it is fact that a
number of Railway Board employees
who appeared in the competitive
examination for Section Officers in
May, 19685 and secured ag high as 66
per cent marks and had 10 years ser-
vice at their credit, have not been
selecte] or kept on the panel;

(b) if so, the reasons therefor;

(e) whether it is also a fact thet
the vacancies caused consequent on
the selected candidates sent for train-
ing are not being filled up by the
candidates who have qualified in the
examination; and

(d) if so, whether Government pro-
pose to fill up such wvacancies and
give chance to those who qualified in
the examination to officiate by en-
larging the selected list?

The Minister of State In the Minis-
try of Raillways (Dr. Ram Subhag
Singh): (a) and (b). 30 vacancies in
the Section Officer's grade were to
be filled on the basis of the limited
competitive examipation held by the
Union Public Service Commissinn
in May "85 for promotion to the Sec-

tion Officer's grade in Railwav
Board's Office. As the selection
was on competitive  basis, some

staff who secured an aggregale of
66 percent of the marks could not
find a place in the selected list. Rep-
resentations have been received from
them that they should be considered
for being placed in a panel to be
used for future vacanhcies. There are
also representations against the for-
mation of such a panel. These repre-
sentations are under examination,
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(c) Only Stenographers, who have
qualified for promotion as Section
Officers, are being deputed for train-
ing against trainee posts. As a re-
sult of this, no vacancies of Section
Officers have arisen.

(d) In view of ‘¢’ above, the gques-
tion does not arise,

Accident nmear Borgachia Statiom

1120, Shri Dharmalingam: Will the
Minister of Rallways be pleased to
state:

(a) whether it is fact that a train
of the Martin-Burn Light Railway
Systemn dashed against another up-
train near Borgachia Station near
Calcutta on the 28th January, 1966;

(b) if so, the details of the colli-
sion;

(e) the number of persons injured
and killed; and

(d) whether any court of enqguiry
has been orderer?

The Deputy Minister in the Minis-
try of Rallways (Shrl Sham Nath):
(a) and (b). On 29-1-66 while pas-
senger train No, 8 Up was held up
at the Outer signal of Bargachia
station, another passenger train, No.
11 Up which was following collided
with it,

(c) No one was killed. However,
18 persons sustained minor injuries.

(d) The accident was enquired in-
to by a Committee of the Heads of
the Departments of the Railway.

Projects in Callcut and Palghat

1121. Shrl P. Euonbhan: Will the
Minister of Industry be pleased to
state:

(a) whether there is any proposal
before the Central Government to
start any new project in Calicut and
Palghat districts in the light of the
survey made by the Geological
Department in Kerala during 1065-66;
and
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(b) if so, the names of such pro-
pecta?

The Minister of Industry (Shri D.
Sanjivayya): (a) Ne, Sir.

(b) Does not arise.

Export of Handloom Cloth

1122. Shrli P. EKunhan: Will the
Minister of Commerce be pleased to
state:

(a) whether the Indo-Pakistani
Conflict resulted in the reduction of
export of handloom ecloth; and

(b) ! so, to what extent?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafl
Qureshl): (a) No, Sir.

{b) Does not arise.

Industria] Estates

1123. Shri Sivamurthi Swamy: Will
the Minister of Indusiry be pleased
to state:

(a) the number of Industrial Estates
working in each State in the country;

(b) how many out of them are self-
supporting;

{c) how many of them are regis-
tered in the public sector and private
secter separately; and

(d) the total expenditure incurred
for building such Estates in the coun-
try (State-wise)?

The Ministéer of Industry (Shri D.
Sanjivayya): (a)

State As on
30-9-1065

Fstates

working

Andhra Pradesh 16
Assam 2
Bihar 4
Delhi 2
Gujarat . . . . . 8

—
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State As on

2 aes
Wworking
Himachal Pradesh |, 1
Jammu & Kashmir . 15
Kerala " L]
Maharashtra 22
Medhya Pradesh . i
Madras . 1
Mysore . 9
Orissa 6
Pondicherry . I
Punjab 8
Rajasthan . 13
Tripura ' 2
Uttar Pradesh 10
West Bergal 3
ToTaL . : 182

(b) All the estates mentioned in
part (a) above are assisted by Gov-
ernment.

(c) The number of
Estates under each category is
follows:

Industrial
as

Govt, Estates Ancillary  Estares
owned serupby esisles +  setup by
esiates Coop. setup by joint
Societies  Govt. stock
and under- companies
assisted  rakings.
private
estares.,
151 2% 2 4

(d) The information is being col-
lected from the State Governments
and will be placed on the Table of
the House.
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Bouth Central Zone

1124. Shri Sivamurthi Swamy:
Will the Minister of Rallways be
pleased to state:

(a) how many railway lines have
been included in the South Central
Zone which has been newly formed;

(b) whether it is a fact that Hubli
Division and Secunderabad Division
are not connected at all; aid

(c) if so, what action js being taken
to connect the two island zones?

The Minister of State In the Minis-
try of Rallways (Dr. Ram Subhag
Singh): fa) Part of Sholapur (Broad
Gauge and Narrow Gauge) Division,
enlire Secunderabad Division (Broad
Gauge and Metre Gauge) of Central

Railway, major portions of Hubli
(Metre Gauge) and Vijayawada
(Board Gauge and Metre Gauge)

Divisions of Southern Railway and
a portion of Guntakal (Metre Gauge)
Division of Southern Railway are
proposed to be included in the South
Central Zone newly being formed.

(b} No.
(c) Does not arise.

Sixth Steel Plant

1125. Shri Sivamurthi Swamy.
Will the Minister of Iron and Steel
be pleased to state:

(a) the recommendations made by

the Anglo-American experts for set-
ting up of the Sixth Steel Plant and

accepted by Government;

(b) whether the location for
sixth plant has been finalised;

the

(c) if not, when it will be finalised
and

(d) the number of planis necessary
to meet the interna] need of steel in
the country?

The Minlster of Iron and Steel
(S8hri T. N, Singh): (a) Presumably
the Hon'ble Member is referring to
the Fifth Steel Plant. The
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Anglo-American experts have prefer-

red the Visakhapatnam sile. The
Government  is considering  their
report.

(b} No, Sir.

(e} The matter is still under consl-
deration.

(d) The Fourth Five Year Plan tar-
get is stil] being worked out and the
number of plants required would de-
pend on the final target.

Imports and Exports
1126, Shri Shiv Charan Gupta:
Will the Minister of Commerce be
pleased to state:

(a) the total imporis and exports

in 1950-51, 1960-61, 1961-62, 1962-83,
1083-84, 1964-65 and 1965-66 (up to
January, 1866); and

(b) the percentage of consumer
pgoods and capital goods  éxported|
imported during each of the above
vears?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). Two

statements showing total imports and
exports during 1950-51 and from
1960-61 to 1965-G66 (upto October
1965) and their percentage distribu-
tion into broad categories are Laid on
the Table of the House. |Placed in
Library  See  No, LT-5601/66]
Figures bevond October 1965 are not
vet available. The details of imports
are available according to the speci-
fied categories namely  Consumer
Goods, Capital Goods etc. The details
of expurts on this basis are not avail-
ahle and have been given in the state-
ment according to economic catego-
rie; namely ‘Foud drinks and tobaceo',
Raw maicrials and products and arti-
cles  mainly unmanufactured and
*Articles wholly or mainly manufac-
tured’ etc. which are on the pattern
of U.N.C. publications.
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Cottage Match Industry in Madras

1127. Shri Sezhiyan:
Shri A. K. Gopalan:

Will the Minister of Industry be
pleased to state:

(a) whether Government are aware
of the plight of the Cottage Match
Industry in Satur and Kovilpatti in
Madras State on account of shortage

of chlorate of potash and phos-
phorous.
(b) the relief, if any, given by

Government; and

(c) the steps taken to restore nor-
mal supply of the materials to the
cottage match industry?

The Minister of Indastry (Shri D.
Sanjivayya): (a) Yes, Sir.

(b) and (c). The following steps
have been taken to help the indus-
try:—

(i) Arrangements to distribute
130 metric tons of Chlorate of
Potash per month during three
months viz. February, March and

April, 1966 have been finalised.
(ii) Arrangements to import
300 tons of Chlorate of Potash

from Rupee Area Countries by
the State Trading Corporation
have been made.

(1i1) Import licences for the im-
port of Red Phosphorous for a
total value of Rs. 167,612/- have
been issucd to the match units
in South India.

Derailment on the North-East
Frontier Rallway

1128. Shri Hem Barua:
Shri P. C. Borooah:
Shrimati Jyotsaa Chanda:
Shri Ram Harkh Yadav:
Shri Murll Manohar:
Will the Minister of Rallways bLe
pleased to state:

(a) whether it is a fact that the
Lumding-Silchar passenger train got
derailed between Maibang and Daotu-
haja stations on the North-East Fron-
tier Railway on the 5th February,
1966,



2475 Written Answers PHALGUNA 6, 1887 (SAKA) Written Answers

(b) if so, the details of loss of life
and property due to this incident as
also the possible reasons leading
thereto; and

(c) whether any investigation has
8o fur been held into the matter?

The Minister of Btate in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) The accident took place
between Wadrengdisa and Daotuhaja
stations on 4-2-66,

(b) and (c). There was no loss of
life. The cost of demage to railway
property was estimated at approxi-
mately Rs. 58,000/-

The Additional Commissioner of
Railway Safety, Calcutta, has held an
enquiry into the accident. Accord-
ing to his provisional finding the
derailment was due to a bridge hav-
ing been blown up by some unknown
person or persons and was a delibar-
ate act of sabotage.

Fuel Deposits

1129. Shri 8. C. Samania:
Shri Subodh Hamsda:

Will the Minister of Mines and
Metals be pleased to refer to the
reply given to Unstarred Question
No 503 on the 12th November, 19865
about fuel deposit reserves and state:

(a) the facts about the deposits of
0il and coal in the world and in India;
and

(b) whether the picture ebout the
deposits, quantitatively and qualita-
tively, calls for any action and it not,
the reasons therefor?

‘The Minister of Mines and Metals
(Shri S. E. Dey): (a) According to
the information available with the
Geological Survey of India, the re-
serves of coal in the world are esti-
mated at about 5 million million tons
and the reserves of oil at about
97,000 million toms. In India, the
coal reserves are estimated at about
120,000 million toms and the proved
©1] reserves at about 110 milllon tons.
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(b) The reserves of non-metal-
lurgical coal in India are quite abun-
dant and mo specific action is called
for in this regard. The reserves of
metallurgical coal are, however, limi-
ted and hence these are conserved as
much as possible by resorting to
various meusures such as washing and
blending. Exploration work to prove
new reserves of metallurgical coal
have also been taken in hand.

Export of Coal

1170, Shri 8. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Commerce be
pleased to state:

(a) whether Dr. Lokanathan's Study
Group on export of coal has submit-
ted i final report;

(b) # so, the salient features of
the recommendations made by the
Group: and

(e) if the answer to part (a) above
be in the negative, when the Group
is likely to submit its report?

The Minister of Commerce (Shri
Manubhal Shah): (a) to (c). The
Study Group submitted its interim
recommendations on 18-5-65; its final
report is now under prepartion and
is expected by April, 1888 Action
taken on the interim recommenda-
tions has already resulted in our re-
gaining the Ceylon market, apart
from the Burma market which was
regained earlier.

Sampling and Rall Tariff's of Coal

1131. Shri Himatsingha:
Shri Rameshwar Tantia:

Will the Minister of Mines and
Mietals be pleasad 1o refer to the reply
given to Unstarred Question No. 150
on the 5th November, 1965 and state
the sction taken on the suggestions
made by the Wrquld Bank for lower-
ing of rall traiffs for coal carried in
Block Rakeg and for more detailed
sampling of coal?
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The Minister of Mines and Metals
(Shri 8. K. Dey): The matter is still
under consideration.

Badli Industrial Estate

1132, Shri Rameshekhar Pramad
Singh: Will the Minister of Indastry
be pleased to state:

(a) whether It is fact that Gov-
errment are charging ‘“economuc
rent" from the industria] units loca-
ted in the Badli Industrial Estate
(Delhi) for the past two years;

(b) if so, whether Government pro-
puse to allot sheds on hire-purchase
basis to these units;

(¢) if not, the reasons therefor;

(d) whether Government have re-
ceived any representation from these
urils to decrease the rent they have
hitherto been paying; and

(¢y # so, the reaction of Govern-
ment thereto?

The Minister of Industry (Shri D.
Sanjivayya): (a) Yes, Sir.

(b) The matter is under considera-
tion.

(c) Does not arise.
(d) Yes, Sir.

(e) The matter is under considera-
tion.

Badll Industrial Estate, Delhl

11338. Shri Rameshekhar Prasad
Singh: Will the Minister of Industry
be pleased to state:

(2) whether Government have re-
ceived any applications from the units
working in Badli Industrial Estate
Delhi for making provision for extra
land jn order to expand their indus-
try; and

(k) it so, the reaction of Govern-
ment thereto?

The Minister of Industry (Shri D.
Banjivayya): (a) Yes, Sir.
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(b) The land mear about has not
been developed so far. Steps are
being taken to develop 38 acres of
additional land adjacent to the pre-
sent Badli Industrial Estate, Appli-
cations of these units will be given
due consideration at the time of al-
lotment of land after it has been
developed.
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¥edical Facllities to Servants of
Rallway Employees

1135, Shri Rajdeo Simgh: Will the
Minister of Rallways be pleased to
state:

(a) whether it is fact that under
the present rules, servants of Railway
employees are allowed to get free
medical treatment in Railway Hos-
pitals but this facility is not-allowed
to their old parents ag in C.G.H.S.
except the widowed mother; and

(b) if so, whether Government are
consldering to extend this benefit to
them?

The Minister of State In the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes. Private servants of
railway employees, who are covered
by the relevant pass rules, are eligi-
ble for medical facilities limited only
to outdoor treatment in railway hos-

pitals.
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Import of Cottom and Silk

1137. Shrimati Renuka Ray: Will
the Minister of Commerce be pleased
to state:

(&) whether it is a fact that the-
restrictions imposed on the import of
certain types of cotton and Silk have-
affected the textile industry; and

(b) if so, to what extent?

The Deputy Minister in the Minis-
try of Commerce (Shri Bhafi
Qureshl): (a) The restrictions on the:
types of cotton and silk to be impor-
ted have not affected the textile in-
dustry.

(b) Does not arise.

Indian Engineering Consultants
for Bokaro Steel Project

1138. Shri M. Rampure:
Shri P. C. Borooah:

Will the Minister of Iron and Steel
be pleased to refer to the reply given:
to Short Notice Question No. 7 on the
Bth December, 1965 and state:

(a) whether Government have since:
arrived at a decision to associate more
steel and engineering consultants from
within the country with the Bokaro
Steel Plant Project; and

(b) if so, Government's decision in
the matter and the Soviet collabora-
tor's view in this regard?

The Mimister of Iron and Steel
(Shri T. N, Siagh): (a) and (b). As
has already been stated im reply to
Short Notice Question No. 7 in  the
Lok Sabha on the 8th December, 1965,
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the intention of the Government is to
associate. Messrs. Dastur & Co. with
that portion of the design work at
Bokaro which will be handled by the
Indian organizations, This is subject
to a satisfactory agreement regarding
fees. The precise scope of work is in
process of being settled now in dis-
cussion with the Soviet organisation
concerned, who have no objection
whatever to Dastureo being given the
Indian portion of the work.

Over-Production in three Punblic
Sector Steel Plants

1139. Shri P. C. Borooah:
Shri Maheswar Nalk:
Shri M, Malaichami:

Will the Minister of Irom and Steel
be pleased to state:

(a) whether it is a fact that the
3 stee] plants in the public sector are
faced with the problem of over-pro-
duction, under-utilisation of capacity
.and the accumulation of products; and

(b) if so, the circumstances respon-
sible for it and Government's reaction
thereto?

The Minister of Iron and Steel
(Shri T. N. Singh): (a) Of late there
has been a certain downward trend
in the demand for some items of iron
and steel. As the three steel plants
under Hindustan Steel Ltd. are work-
ing almost to the rated capacity and
sume of the expansion umits have also
been commissioned, this has led t
wome amount of accumulation of
stocks of certain items. There are
also certain items like pipes in res-
pect of which the internal demand is
less than the installed production
capacity.

{b) The shortfall in demand seems
to be due to & number of factors like
restricted availability of foreign ex-
change for import of essential raw
materials, spares, etc., restrictions on
import of zinc, current financial
stringency and credit squeese in the
market, reduction in expension prog-
ramme of railways, etc, ete.
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It is expected that this will prove
only a temporary phase. The posi-
tion is under constant watch and pos-
sibilities of export are also being
considered in cases where production
may exceed domestic demand.

Pokaran-Jaisalmer Railway Line

1140. Dr. Ranen Sen: Will the
Minister of Railways be pleased to
state:

(a) whether there is any plan to
exiend the railway line from Pokaran
to the city of Jaisalmer (Northern
Railway); and

(b) if so, whep it is likely to be
completed?

The Deputy Minister in the Minis-
try of Rallways (Bhri Sham Nath):
(a) and (b), It has been decided to
take up the construction of a 105
KMs. long M.G. line from Pokaran to
Jaisalmer during 66-67 Works Prog-
ramme. The line is expected to be
completed in about 15 months' time
from the date of commencement of
construction.

Import of Drugs

1141, Shri Mohammad Elias:

Dr. Ranen Sem:
Shrl Indrajit Gupta:
Shri Kolla Venkaiah:
Shri M. N. Swamy:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that
recently restrictions have imposed
posed on the import of drugs;

(b} if so, the nature thereof; and

(¢) the reasons for imposing these

restrictions?

The Minister of Commerce
Manubhai Shah): (a) Yes, Sir.

{b) The list 1 (Essential list of
Druge and Medicines) of Appendix
19 to the Import Policy Book (Red
Book) for the current period has been
revised vide Public Notice No. 101-
1TCIPN)|85, dated 24-11-63. copy of
which is luid on the Table of the
House [Placed in Library. See No. LT.
—5602/66.] :

(Shri
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{e) This has been done with a view
to ensuring that the available foreign
exchange for import of drugs emd
medicines could be put to optimum
use in importing essential basic raw
materialg and intermediates for manu-
facture of drugs indigenously.

Paper-pulp Industries in S.E. Asia

1142. Bhri Mohammad Elias:
Dr. Rapen Sen:

Will the Minister of Commeres be
pleased to state:

(a) whether it is a fact that re-
quests have been reccived from some
countries in South East Asia seeking
technical know-how and other mate-
rials to set up paper-pulp industries
in those countries; and

(b) it so, the details thersof?
The Minister of Commetrce (Shril
Manubhal Shah): (a) No, Sir.

(b) Does not arise.

Stainless Steel Factory in Blhar

1143. Bhri Mohammad Elims:
Shri 8. M. Banerjee:
Shri M. Malalchami;

Will the Minister of Iron and Bteel
be pleased {o state:

(a) whether it is fact that Gov-
ernment have given necessary per-
mission to Mls. Birla Brothers to set
up a stainless steel factory at Patratw
in Hazaribagh, Biher at a cost of
Rs. 60 crores; and

(b) if so, the details thereof?

The Minister of Iron and Steel
(Shri T. N. Singh): (a) and (b). M/s
Birla Gwalior Ltd. have been issued
a letter of intent for the production
of 36,000 tonnes of alloy construction
steel and 4,000 tonnes of alloy tool
steels and high speed tool steels. The
plant location will be Patratu in
Bihar. The total cost of the project
is estimated at sbout Rs 6} crores

2530(AiY LSD—0.
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Technical Collaboration will be with
M/s. Societe Des Forges Et Atellers
Du Creusot (Usines Bchnelder).
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Paper Mill in U.P.

1145, Shri Ram Sewak Yadav: Will
the Minister of Industry be pleased
to state:

(a) whether it i3 a fact that a
paper 'mill is proposed to be set up in
Barabanki District of Uttar Pradesh;

(b) if so, the details of the scheme;
and

(c) the progress made so far in the
setting up of the proposed mill?

The Minister of Industry (Shri D.
Sanjivayya): (a) No such proposal is
under consideration.

(b) and (c). Do not arise.
Sectlon Officers in the Rallway
Board's Office

1148, Shri Seshiyan:
Shri Rajaram:

Will the Minister of Rallways be
pleased to state:

(a) whether it is g fact that the
Union Public Service Commission,
after a competitive  examination,
declared in December, 1885, 30 candi-
dates as successtu] for the posts of
Section Officers in the office of the
Railway Board against the vacancies
notified to them;

(b) whether the recommendations
of the Union Public Service Commis-
sion have not yet been implemented
by the Railway Board;

() it so, the reasons therefor; and

(d) whether it is a fact that the
Reilway Board have made ad hoe
appointments to these vacancies?

The Minister of State In the Minls-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes.

(b) to (d). Pending holding of the
limited competitive examination and
declaration of the results, ad hoe
promotions had been made to the
grade of Section Officers. On receiph
of the results of the examination the
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question of consequent adjustments
in the cadre of Section Officers s
under examination. In fact a number
of the successful candidates have
since been promoted as Section
Officers.

12 hrs,
PAPERS LAID ON THE TABLE

AnNUAL REPORTS OF PALLATHRA BRIcRSs
anp  Ties, Lo, SHERTALLAY
(KeERaLA), KERALA STATE INDUSTRIAL
DeverormEeNT CoRrPoRATION LmmMrTen
AND THE NATIONAL PRODUCTIVITY
CounciL

The Minister of Industry (Shri D.
Sanjivayya): I beg to lay on the Table
a copy each of the following papers:—

(1) Annual Report of the Palla-
thra Bricks and Tiles Limited,
Shertallay (Kerala) for the
year ended 31st March, 1865,
along with the Audited Ac-
counts and the comments of
the Comptroller and Auditor
General thereon, under sub-
section (3) of section 619A
of the Companies Act, 1956
read with clause (c)(iv) of
the Proclamation dated the
24th March, 1965, issued by
Vice President, discharging
the functions of the Presi-
dent, in relation to the State
of Kerala.

(2) Review by the Government
on the working of the above
Company, [Placedq in Lib-
rary. See No. LT-5576/661.

(3) Annual Report of the Kerala
State Industrial Development
Corporation  Limited for
the year 1964-85, along with
the Audited Accounts and
the comments of the

Comptroller and  Auditor
General thereon, under
sub-section (3) of section

B19A of the Companies Act,
1088 read with clause (c)
(iv) of the Proclamation
dated the 24th  March,
1985, issued by the Vice-
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President, discharging the
functions of the President, in
relation to the State of Kerala.

(4) Review by the Government
on the working of the above
Company,

[Placed in Library. See

B577/66].

(5) Annual Reports of the Na-
tional Productivity Council
for the years 1863-64 and
1864-65. [Placed in Library.
See No. LT-5577/661.

ResoLutioNs RE Forwarp MARKETS
Commuassion, Exportr PromMmoTION
Councris anp TamiFr CoMMISSION

The Minister of Commerce (Shri
Manubhai Shah): I beg o lay on the
Table:—

(1) A copy of Government Re-
solution No, 35(2)-Com
(Genl) (FMC)/63, dated the
16th February, 1966 setting
up a Committee to review the
working of the Forward
Markets Commission, Bombay.
[Placed in Library. See No.
LT-5579/66].

(2) A copy of Government Re-
solution No. 11 (33) 65-EAC
dated the 21st December,
1965 on the recommendations
of the Committee to review
the working of Export Pro-
motion Councils. [Pleced
Library. Sce No. LT-5558/
68].

(3) A copy of Government Re-
solution No, 26(1)-Tar/63
dated the 19th February, 1966
setting up a Committee to
review the working of the
Tariff Commission, Bombay.
[Placed in Library. See No.
LT-5581/86].

NorTrrications UNDER MiNes AnD Mrwz-
maLs (RecuLaTION anND Drveror-
MENT) Act, ANNUAL Rerorr oOF
Narronar Coar Deveiormmwr Com-
PORATION, Lap., RANCHI AND AwwUaL
Rrrorr or Coar Boamp

The Minister of Mines and Metals

No. LT-
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(Shri S. K. Dey): I beg to lay on the
Table:

(1) A copy each of he following
Notifications under sub-sec-
tion (1) section 28 of the
Mines and Minerals (Regula-
tion and Development) Act,
1957:—

(i) S. O. 8] published in
Gazettee of India Aated the
1st January, 1968

(ii) 5. O, 341 published in
Gazette of Indin dated the
20th January, 1968. [Placed

in Library, See No. LT-
5582/66).

(2) A copy each of the following
papersi—

(i) Annual Report of the Na-

tional Coal Development
Corporation Limited, Ran-
chi, for the year 1964-65
along with the Audited

Accounts and the comments
of the Comptroller and
Auditor General thereon,
under sub-gection (1) of
Sectivn 819A of the Com-
panies Act, 18586,

(il) Review by the Govern-

ment on the working of
the  above Carporation.
[Placed in Library. Sece
LT-5583/66].

(3) A copy of the Annual Re-
port of the Coal Roard for
the year 1883-64. [Placed in
Library, See No, LT 5584/

66].

Fmar Report or Stuny Team oM
DIRECTORATE GENERAL OF SUPPLIES
AND DrsrosaLs

The Minisier of State in the Minis-
try eof Industry (Shri Bibudhendra
Misra): On behalf of Shri Raghura-
malah, I beg to lay on the Tahle a
copy of Final Report of the Study
team on the Directorate General of
Supplies and Disposals. [Placed in
Library. See No. LT-5585/66).
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AxnuaL Rerorr or HiNpUSTAN StEEL
Lrp, Rancar anp ReviEw py Gov-
ERNMENT THEREON

The Deputy Minister in the Minls-
try of Iron ang Steel (Shri P. C.
Sethi): I beg to lay on the Table a
copy each of the following papérs:—

(1) Annual Report of the Hindus-
tan Steel Limited, Ranchi, for
the year 1964-85, along with
the Audited Accounts and the
comments of the Comptroller
and Auditor General thereon,
under sub-section (1) of sec-

Papers Laid

tion 619A of the Companies
Act, 1956,
(2) Review by the Government

on the working of the above
Company,
[Placed in Library. See No. LT-
5580/68].

Mr. Speaker: Shri Igbal Singh.—
No one? There ought to be someone
to act on his behalf. No one i; ris-
ing.

ANNuUAL ReporT oF HINDUSTAN IMSEC-
Ticioes, Lo, New Devmr, Review
By GOVERNMENT THEREON, AND AN-
NUAL Rerorr of Hmvpusraw Asmi-
B10TICS, LD, PovrPr1 AND REVITW 7Y
GOVERNMENT THEREON

Bhri Manubhal Shah: On behalf of
Shri Igbal Singh, I beg to lay on the

Table a copy each of the following
papers:i—
(1) Annual Report of the Hin-

dustan Insecticides Limited,
New Delhi for the year
1964-65 along with the
Audited Accounts and the
comments of the Comptroller
and Auditor General thereon
under sub-section (1) of sec-
tion 618A of the Companies
Act, 1956,

(2) Review by the Government
on the working of the above
Company.

[Placed in Library. See No.
LT-5587/66],

(3) Annual Report of

dustan  Antiblotics

the Hin-
Limited,
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Pimpri (Poona), for the year
1964-65 along with the Audit-
ed Accounts and the com-
ments of the Comptroller and
Auditor General thereon,
under sub-section (1) of sec-
tion 619A of the Companies
Act, 1956.

(4) Review by the Government
on the working of the above
Company,

[Placed in Library. See No. LT-
B588/66].

ADMINISTRATION REPORT oF TEA BoArp,
Corree (THiRD AMENDMENT) RuLEs,
1065, anp Auprt Reerorr oN Acco-
UNTS OF Corree Boarp, 1061-82

The Deputy Minister in the Minis-
try of Commerce (Shri Shufi Qureshi):
I beg to lay on the Table:

(1) A copy of the Administration
Report of the Tea Board for
the period lst April, 1964 to
31st March, 1965. [Placed in
Library. See No. LT-5589/
66].

(2) A copy of the Coffee (Third
Amendment) Rules, 1865 pub-
lished in Notification No.
G.S.R. 1835 in Gazette of
India dated the 1Bth Decem-
ber, 1865 under sub-section
(3) of section 48 of the Coffee
Act, 1042, [Placed in Library.
See No, LT-5590/66].

(3) A copy of the Audit Report
on the Accounts nf the Coffee
Board ‘for the yeur 1961-62
[Placeqd in Library. Sce No.
LT 5501|68).

Arwnuar Rerorr oF Omssa Roap
TransrorT Co., LTD, BERHAMPUR,
DinecTors' REPORT ON IT AvD Hx-
VIEW BY GOVERNMENT THEREON
‘The Deputy Miaister in the Minis-

try of Rallways (Shri Sham Nath): I

beg to lay on the Table a copy each

of the following papers:

(1) Annual Report of the Orissa
Road Transport Company
Limited, Berhampur, for the
year 1083-64, under wub-ses-
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tion (1) of section 619A of the
Companieg Act, 1956. [Placed
in Library. See No. LT-5582/
66).

Directors' Report of the Orissa
Road Transport Company
Limited, Berhampur, for the
year 1803-64, along with the
Audited Accounts and the
comments of the Comptroller
and Auditor General thereon.

(3) Review by the Government on
the working of the above
Company. [Pluced in Library.
See No. LT-5503/06],

@

—

12.03 hre.
RE: ABSENCE OF MINISTERS

Mr. Speaker: Shri Guha—Shri J. R.
Mehta—No one there to present the
report of the Estimates Committee?
(Interruption),

8hri S, M. Banerjee (Kanpur): What
will happen to the report?

Shri Daji (Indore): Sir, may I
point out that this is happening again
and again? The Prime Minister is
also here now. May 1 point out that
this is happening agaln and again—
that the Ministers are not ready with
reply to questions, they are not ready
with their papers to be laid on the
Table, etc. May I point out that in
the interest of a better order of busl-
ness of the House, the dignity and
decorum of the House should be main.
tained? (Interruption).

Shri Hem Barua (Gauhati): The
Government are yet to find their feet,

Mr, Bpeaker: Order, order. I would
certainly make a request to the Prime
Minister that this should be looked
Into, and also to the Leader of the
House that he should Jook into it:
that the Ministers ought to be ready
with their briefs here, or at least they
must instruct or direct some of their
colleagues that they should act on
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their behalf and answer the points
in time, Then, I did not find Shri
Guha to present the report of the
Estimates Committee. Also, no other
Member was there to lay it.

Shri Hem Barua: Whal a shame?

Shri Harl Vishnu Kamath Hosban-
gabad): What ls Parllament coming
to?

! gwR W wgAT (T09): a0
frferm )

The Deputy Minister in the Minls-
try of Petroleum and Chemicals (SBhri
kqbal Bingh): I am very sorry that
I came late, but there were questions
in the Rajya Sabha,

Mr. Bpeaker: That contingency can
arise. But in case he arrives late,
he should have asked some one else,
some one of his colleagues, to do it

Bhri 8. M. Banerjee: What will
happen to the Report of the Estimates
Committee?

Shri Ranga (Chittour): Sir, this is
not the frst thing of this sort. The
other duy we took very strong ob-
jection to the absence of any Cabinet
Minister, when the Deputy Speaker
was presiding. There are so many of
them 15 of them—and even if the
worst possible sbsenteeism iz to be
condoned, surely their complete ab-
sence cannot be condoned. When we
raised the objection, the poor Deputy-
Speaker was reduced to requesting
the Deputy Chief Whip. He went
round. The Chief Whip—I do mnot
know what title they have given him
—was also here and he was helpless
We came to know that some of them
were asleep, from the gestures they
were making to each other. We took
objection and when we wantad to
leave the House in protest, some of
my friends were able to do that, but
I was not able to do that because the
Deputy-Speaker was not kind anough
to extend the ocowtesy of allowipc
us to go out without our losing th=
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|Shri Ranga)

right of Mr. Narasimha Reddy conti-
nuing his speech. He was in the midst
of his speech and so 1 was not able
to go out. Otherwise, 1 should have
been treated as having gone out, The
whole of the opposition went out of
the House in protest against this mis-
behaviour of an the part of the Cabi~
net,

Earliar also, 1 drew your attention,
Sir, to the fact that we have been
feeling that the Cabinet has beon
maknig an effort, calculated or in an
unconscious manner, to denigrate
this Parhament in order to show to
the people that they do not care any-
thing at all for this Parliament and
Opposition in this House. In the other
House also the sume thing happened.
There the Deputy Chairman was
little more liberal 1o the opposition
then the Deputy-Speaker here and
there the opposition was able to go
out in protest. Therefore, my hon.
friend, who has been brought into
this House by the Prime Minster as
the Leader of the House—M:, Satya
Narayan Sinha—had to apolugise to
that House and giv® a promise, But
he has not hud the goodness lo come
here of his own aceord and offer his
apologies o you wnd tn the House
and pive :n assurance here that when
the President's Address is being dis-
cussed or when any such important
question is being discussed, the Cabinet
would be kept in evidence here. The
House would not be satisfled merely
with Ministers of State or Deputy
Minlsters being present.

;ﬁmwm:mm
W ®YT I AT §T AT AT |

st ot (fgam) @ wme
fartrardy %1 o gt ¥ fr fem o &,
wae % Far A § @ qu el A g
& wifaat F it g A 0
The Leader of the House (Shri Satya

Narayan Sinha): Sir, I am quite aware
of the fact that Prof, Ranga wrote *
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letter to you and you were good
cnough to send it on to me. I wenl

Lo you and expressed my avolcgies. 1
was going to refer to that matter, but
I was told that Mr. Ranga wou'd raise
it in the House, OJtherwise, ~ would
have expressed my unqualified apolo-
gles,

=} gV WX wowT | WA AT
wir Ay )

Shri Satya Narayan Sinha: In the
other House, the question was ralsed.
We are very sorry. I really plead
guilty. What else can 1 do? All I
can say is, in future this thing will
not happen once your ruling is there,
The other day, I requested you that
it you and the House agree that on
the oceasion of the discussion on the
President’'s Address, if the Ministers
of State .. .

Shri Ramga: No, no,

Shri Satya Narayan Sinha: I have
every right to make an appeal to you
and to the House. It is the right of
the House to reject it.

Shri Harl Vishnu Kamath: It has
been already rejected.

Shri Satya Narayan Sinha: I am
not allowed to complete my submis-
sion. If Ministers of State who are
holding independent charge of their
porttolio . . .

Shri Ranga: No, no; a Cabinet minis-
ter should be present.

mr. Speaker: The Leader of the
House just had a talk with me. He
wanted that if a Minister of State
who was in independent charge of
a department was present in the
House, the House might just feel
satisfled with that.

Some hon. Members: No, no.

Mr. Speaker: Order, order. I have
considered it. If there would be any
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such difficulty, of course, the House
would tolerate even that. But is it too

much to expect that out of 15 minjs-
ters . . .

Shri Harl Vishnu Eamath: 16 now.

Mr. Speaker: Is it too much to ex-
pect that out of 15 ministers one
might be here at the time of the dis-
cussion of the President's Address.
This is g very important discussion.
When the President had addressed
both the Houses of Parliament it is
not too much to expect that one Minis-
ter at least should be here.

Shri Hanumanthaiya
City): Sir, may I say . ..

Mr. Speaker: Order, order. Let us
hear the Leader of the House,

(Bangalore

Some hon, Members; Let us hear
Shri Hanumanthaiya.

Mr. Speaker: All, right,

Shri Hanumanthaiya: Sir, you have
been reminding us—and we are
grateful to you for that—that Parlia-
ment should command dignity and

respect from the public and from
everybody concerned. 1 have been
here for some time. As you have

been rightly remarking, any detrac-
tion or deviation from the dignity
of the House, detracts the worth of
the work we are doing here. Simi-
larly, the neglect that is being con-
tinually shown by the ministers to
this House equally detracts from the
dignity of the House. I am not saying
this by way of criticism on anybody
in particular. Many a time we are
thinking of amending the Constitu-
tion in order to guarantee a quorum
in the House. As a parliamentarian
of some experience I would like to
tell you, many of us do not feel like
speaking when a Minister of State
who cannot give an effective answer
is there to reply to the suggestions we
make. Unless we feel that here is
a minister who will be able to take
the suggestions we make, we will not
be serious enough to make any sug-
gestions or even speeches. One of the
main reasons why we do not have

PHALGUNA 6, 1887 (SAKA)

of Ministers 2496

quorum in the House is that the minis-
ters do not take this House serioualy
and, therefore, we do not take this
House seriously. This is the real posi-
tion. You will see, when Cabinet
Ministers take the suggesiion we make
seriously the House will be full and
with interest. Then members will
attend the House and the House will
be full. For various reasons, the minis-
ters think that we members here are
not worth taking notice of and our
suggestions are not being listened to
by them. It is primarily the duty of
the Government to realise that it is
their show that is being enacted on
the floor of the House. It is theiwr
responsibility to see that there s
quorum by their presence primarily
and, secondly, from the other side by
the members who will have to be
responsible to the wvarious measures
and policies adumbrated by Govern-
ment. This is the crux of the problem.
This point is not being touched by
anyone of us either in this side of
the House or on the other. Specislly
when the President’s Address is being
debated or the budget is belng debat-
ed, if the Minister in charge of
Planning, the Finaner Minister and
the Prime Minister are not present
no sclf-respecting memnber will take
the proceedings of the House serious-
ly. Therefore, 1 merely reinforce
the weight of your suggestion that this
House should be treated by the Gov-
ernment more respectfully and with
greater sense of responsibility.

Shri D, C. Sharma (Gurdaspur): Sir,
I beg to submit that apart from the
Question Hour, wezsit for 5 hours
every day. The House sils for flve
days a week and thercfore at the rate
of five hours a day we sit for 25 hours
& week apart from the Question Hour.
There are 15 m s of the Cabinet.
If they can sit only for two hours per
day each by turn I think there will be
no trouble and the dignity and
decorum of the House will be maln-
tained. If they cannot sit for two
hours a day each, then the Leader
of the House, who is fast becoming a
“Minister of apology” should be made
to sit here at least when mo Minister
is available,
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[Shri D. C. Sharma]

I think it is upto the Government
to do it. It is up to us also that
we should see to it that the Members
of the Cabinet sit here and listen to
whatever is said by the Members of
the Opposition or other Members of
Parliament. If they do not sit here,
to whom are we speaking?

Shri H. N. Mukerjoe (Calcutta
Central): I would like just to add that
more than once before the Chair
definitely indicated its desire, and the
desire of the House &lso that at
least some members of the Cabinet
should be present here during these
discussions, We have scen earlier
how Jawaharlal Nehru used to attend
thjs House much more frequently
than his successors. Everybody, of
course, cannot be expected to do that.
But, at the same time, in the first
Parliament we used to notice the
Finance Minister almost regularly
attending every meeting of this
House during the discussion of the
budget and all that. It has been
given the go by the successors of the
first Finance Minister, Dr. Deshmulch.

In this discussion on the President's
Address questions like DIR, the
emergency and that kind of thing has
come up over and over again and I
should think that members on this
side of the House have a right to see
that the Home Minister, Shri Nands,
is present when that discussion is go-
ing on. Regarding the Prime Min-
ister—I do not know, she may have
preoccupations of a particularly ex-
traordinary sort; she does have some
foreign visitors from time to time,
but even so I do not understand why
she does not happen to be in the
House as much as she ought to bs.
The Home Minister is not here. The
Food Minister, who is in the pillgry
as the Minister of Food Imports and
Begging, he is seen here from time to
time making stgtements but as scon
as the statement is over he is no
longer seen anywhere, The Ministers
do not seem to try to come hery amd
listen tp the debate.
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We are almost at the end of the dis-
cussion. I do not know how many
hours are left. Today we have Pri-
vate Members business and we stop
at 2.30 or so, Who are all going to
speak, we have no idea. We heard
the highfalutin speech, which meant
hardly anything, by the Minister of
Planning. I do not know whether
the Home Minister is going to inter-
vene in the debate. I do not know it
the Food Minister is going to inter-
vene in the debate. I do not know
who from the Treasury Benches are
going to take part in the discussion
and that sort of thing. The Minis-
ters are not here to listen to the pro-
ceedings, to find out whether there
are points which require their replies
and then participate in the debate.
They treat us with the kind of con-
tempt to which we are getting accus-
tomed. We are getting accustomed to
the idea that the parliamentary system
is somewhat inadequate. In all parts
of the country this impression is being
produced. Even in Delhi when we
try to the best of our capacity to help
to remove this impression we find
this kind of thing is going om and
the Ministers are behaving in this
fashion.

Yesterday during the Question Hour
a Minister's conduct was in jeopardy.
You were persuaded to hold up the
proceedings for more than half an
hour in order that particular question
can be asked and answered. But the
Ministers did not turn up. Al over
the country the Ministers seem to be
in the dock, as far as peoples’ accu-
sations are concerned, but the Minis-
ters do not even come before Parlia-
ment, let alone before the public out-
side in the country. This is a serious
state of affairs which should not be
tolerated in the interest of parliamen-
tar, decorum and parliamentary pro-
priety,

Pr. M S. Aney (Nagpur): In debates
sych as this, the President's Address
the motion of thanks jis moved by the
Government side. Bo, soms represen-
tative of Gover t must be present
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here to hear what iy being said on
that motion. If it is not done it is an
aspersion on the House and on the

Chair also.

Y 7y famd (FA7): W@ A A
wfarsst oK g # Afeer #1579 fae
g% W7 @Y 8 MifE W sdmT
¥ aga Tt GE UH-ANT § § A9
el . @ oF A & WO AT
T facT s wgar § fs am
et oft aFz ToT |VT AT FREET BTE-
w1 ¥ 939 ¥ Wil | 7 5T Er AT aady

T ET |

IO & 92 & aAg gwi, wid w2
& goad gl WL W ¥ &
T a1 ST gt T Mg Wt o faer
TR e d AE R, o @
% U fraes a9 ot § W@ @
e T KAz aff fefr o
e A gt Fewr amT
FCATC T GATAT WY IEpAT qEAT
wfay 4w A § s x sy
apw ¥ 4T TV ¥ wET wow &
T o sem gt e ¥ gqfeag
g &1

Bart U. M, Trivedl (Mandsaur):

I would like to make only one sub-
misgion in this rvespect. Although
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many of these ministers and we have
been known to each other for a
number of years, some of them have
developed the habit that even when
an accusation s being levelled and
their whole conduct is a matter of
discussion before this House, they go
on hobnobbing with each other and
do mot pay any attention to what is
being talked on this side. This is a
very bad thing. At least when a
direct accusation in thelr faces is
being made, they must not go on
merely talking about how to conso-
lidate their positions to which they
have reached but they must also louk
to this side and listen to what is
being said about them and against
them s that they may be able to
give u proper reply. It is one thing
that they are absent when the Presi-
dent's Address is being discussed, it
is another thing thas Shri Muthyal
Rao runs about to call for them and
they are found sleeping in their
houses, it is quite another thing that
when they are quite awake they do
not listen to what is being talked
about them. It is too mwuch.

Shri Harl Vishnu Kamath: Mr.
Speaker, we cannot but view with
grave concern the prevailing state of
affairs at the very beginning of a long
Budget session. I do not know what
the future holds in store in the 10 to
12 weeks more to go. At this rate I
do not know what will happen in the
coming weeks, 1 have no hesitation
in saying that the apathy, the cal-
lousness of the Treasury Benches ia
apt to eat into the very vitals of par-
liamentary {nstitutions in our coun-
try. I for one would appeal to the
Treasury Benches and to the embattl-
ed cohorts behind them to realise
their resporsibility towards demo-
cracy, and ensure that respect for
parliamentary institutions ls main-
talned and promoted in our country.
I do not wish to lay the blame at the
door of the Prime Minister for this
particular matter. I do hope that she
gets the co-pporation from her col-
leagues to which sh= is entitled. The
blame, if at all, should be laid at the
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door of the Member number two—

that is the culprit—on the Treasury
Benches . . . . (Interruption). He is
the Leader of the House. For the

first time in his lifetime he has taken
upon himself, upon his fairly broad
shoulders the leadership of the House.

Shri Ranga: It is the Prime Minis-
ter who has given to him such a res-
ponsibility.

Shrl Harl Vishnu Kamath: Unfor-
tunately, she is not a Member of the
House and she cannot be the Leader
here; that is why I said the other day
that she should fight a by-election
and come as a Member of the House.

Mr. Speaker: Members should be
brief. All that has been riid.

Shri Harl Vishnu Kamath: 1 will
be very brief. 1 am sorry to say that
since he has taken over the leader-
ship of the House, from the very first
day, this has been happening. Yester-
day I made an appeal to you that
during the debate on this important
matter, during the discussion on the
President’s Address if you pdopt the
drastic remedy which T suggested for
the desperate discase—desparate dis-
eates need drastic remedies—if you
warm them that the time when there
is not a single Cabinet Minister on the
Treasury Benches, whether it is hall
an hour, 15 minutes, 20 minutes, or
one hour, will be and shall be debited
to the Congress Parly account, they
will learn.

One more point I would like to
make. We have observed during the
last three or four years that when the
reply comes from the Treasury
Benches, issues or matters that we
have raised are rarcly replied to. 1
have been watching here for the last
two or three days that ome or two
ministers sit here; sometimes they sit
and mope; sometimes they are drowsy.
1 do not blamg them; they work hard,
spend sleeplesy nights and sleepy days.
1 do not know why they do not take
any notes. They should take notes
and answer the points that are raised
here. (Interruptions).
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Mr. Speaker: Mr. Sreekantan Nair.

Shrimat] Savitri Nigam (Banda):
After the apology given by the Leader,
it should not be a controversial
matter. I have been rising time and
again to give an entirely different
view of the whole picture, but I have
not been given any chance,

Mr, Speaker: Mr. Sreekantan Nair.

Shri N. Breekantan Nair (Quilon):
I do not want to cast any aspersions
on Ministers of the State nor do 1
want to find fault with the hon
Prime Minister who has got to Teceive
foreign dignitaries like Nkrumah and
others. But it is indeed the right of
the House to expect that at least the
Home Minister or the new Finance
Minister who is an unknown ‘quan-
tity’ for us or the ever present and
ever available Leader of the House—
any one of the three—must be in the
House.

The Prime Minister and Minister of
Atomic Energy (Shrimatl Indira
Gandhi): Mr, Sinha has already apo-
logized and he has said that he will
try to see that this does not happem
again. But I do resent some of the
insinuations which have been made
and for which there is no justification
or ground for coming to such conclu-
sions, 1 am glad that some of the
hon. memhers have at least conceded
that a Minister does have some little
work to do besides sitting here. We
have full respect for Parliament, no-
body is trying to reduce the stature
of Parliament or the dignity of Par-
liament or democracy. We have got
the greatest respect for you, Sir, and
for what you say to us and for the
opinions of the hon. memberg of the
Opposition. Deteiled notes are kept
and I see them every day to know
what every hon. member has said. We
are keeping in full touch with what
has been said on both sides of the
House and we shall try our best to
answer all the questions. But ground-
less charges and the atmosphere some-
times created does not improve the
dignity of democracy or of the House
(Interruptions) .
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Mr. Speaker: Order, order. Mr.
Satya Narayan Binha

Shri Satya Namyan Sinha: I would
not like to add to what the Prime
Minister has said, but because my
friends . . .

Mr, Speaker: I have called him to
announce the business for the next
week.

A wy ferd gt g e
o ¥ an ¥ fmwﬂ-ﬂiﬂmﬁw
g\ aqaemr @ oo R s g
U]

w1 #gﬂa;q?':-_&ﬁ?
az =t @frge At & & graay g
Ao &g Am wa ae e
HfFq qgramaa g ?

13.28 hrs,

BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affalrs and Communications (Shri
Satya Narayan Sinha): With your
permission, Sir, I rise to announce
that Government Business in this
House for the wedk commencing 28th
February, 1088 will consist of:—

(1) Further discussions on the
President's Address.

(2) Consideration and passing of:
The Indian Tariff (Amend
ment) Bill, 1666. The Delhi
Land Reforms (Amendment)
Bill, 1986, The Imports and
Exports (Control) Amendmeni
Bill, 1686. The Armed Forces

(Special Powers) Amend-
ment Bill, 1966,
(3) General Discussion on the

Railway Budget for 1088-87
from 1st Merch onwards,
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(4) Discussion and voting on the
Demands for Grants (Rail-
ways) for 1866-67.

As members are alrrady awere, the
General Budget for 1886-67 will be
presented on Monday, the 28th Feb-
ruary, 1866, at 5 p.m,

o =g femid (4irz) : ag swrear
FTWET 1 I T G G A el
agt qr | .. (wweTr). .. W14 W)

fraw dear wifgn ? 76 1 T fig
@y 277 ot Fifaw 1 &t o o g
&R ey g av ) Afew & 3 v
fs 4ff ¥ ¥ faow Wx dfmam
a§ gaw wra § qwfae 8 3 w9 w1
fors w2 70 oq 7 qa forwy Qr
Afa wig 7 ad for & o fis (@ &
=aeaT %1 v A5 35T ww & fagor
w7 agar g fr =ewn €1 s €9
a1 § S A R @ w11 6 T v
5|

o w4, wTEC que swfor
frmmm mismm e
AT 3171 AHer | <R " AT fow
29 ®TAA, 14 66 T GITY FIA AW
AR & a0 T & @ i o e
& | fqga T F1 WY 57 FATA TEH
ar oY T A sriAd Ao arm ¥
I8 & 77 w1 am ar ¢ & fafery oiw
qfemz{y w1 fomdT e J IR
o fmap s s e o
gy WA & A fom ar o gw ®
T F Ay 7 1A EA § oAy
A AT Az @ iwE
art @ w7 o maw TFICT, 9 T
gsman, & A A1 AT WgAT § Wt
a1 1Y ST AR W9 § ST T
SmgaT § | I A wmag gaven faar
“frw nfegract dfem” w10 3 A
N wgT Ay TgTw w7 9@ Ay A
ag gercey o6 i 2% I T §,
fw afemdzh Hem &
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“Each week after the programme
of business has been arranged, the
Leader of the House states the busi-
ness for the following week in ans-
wer to g question put to him at the
end of the questions on Thursday
by the Leader of the Oppositions,
and whenever necessary makes fur-
ther business statement from time
to time. He may also make proce-
dural motions relating to the busi-
ness of the House™,

T &1 ware gl A Gt ) ww &
g faem w7 wven ¢ fe fers
¥ o w7 & Ay ¥ feafr @ w17 gAY W
% ¢ 99 & afardy &7 § 1 Sofamar
aea & AT & A wra g & A
ot foeara § @ & ATt § aga wed
o e e T §  ow AL wTE O
Ll SR G Ein S SEui
e o @ Yo e § fF gw Wy
X 959 § 917 £ § | A0 w0 qaW
T aTag AT, AN AT @ ET
AT, GO ® & art H ag frdaw
w@ § W T ww & ageye At
®W o w! &G § @R £ R,
S & awm oA A | odmw
Ty Fave T 1w fafat & aro
wrafeai Ia€ At 2 g W WY g E
I WYET 9T §aOA F gETAY &0d § 0
49 % g ¥ 92 § 9, AT amw
# ;fam ¥ g €T gArAOw Awr § o
@ W & grr fgrara & dfage &
sra 77(3) & —

“The President shall make rules
for the more ient t ctd
of the business of the Government
of India, and for the allocation
among Ministers of the said busi-
nesg”

WA ¥ & ey § o 7w Y
fe wefy ¥ arr @ ¥ ame i
o vy qurT Tty Freren g ag
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qTE w¥ | Afiex vw FY Wt oW WY
ot faeft 1 dfsa qg  dedm Hae
ey I agd
Y & AT § @1 FZT T | T
T 9% 4T fer g § —

Main functions: The following
functions have been allocated to
the Department of Parliamentary
Affairs under article 77(3) ot the
Constitution of India:....".

@ 3 # ZH* W7 THL qEer
qd.—

“2, Planning and coordination of
legislative and other official busi-

ness in both Houses;

3. Allocation of Government time
in Parliament for discussion of mo-
tions given notice of by Members.".

T O # gL AT 77 & WRET
ot Teefy Y g o few # wa
¥ faegw awr g wwft @ 1 gaferara
¥ e & AT 1 A FAT £ 99 O AT
% GATCIE A7 ¥ aiwa &Y q19 ¢ 97
Y T FTH FIE £ | TG T gL
w14 FT AT FOF A qAT § gATY HiA-
W # 77(3) 910 & W sy &
ot g ol fear 5§ & weeT A 0
w1 gedtg gt #1 § At ol wdt &
1 o oy FAeE w0 Wge § ar
o gaw & fau dare § WK ag dfaem
& senfaw o gr & g f wrd
gt ¥ fomyr o § fr W ag weT #
mETsTPED g HEwz
& 3 ot frw 4, gwTe fewl
wrd sfrn & froei &, wff o g
Tew & ¥ v e v g
whm it b g i
form w1 s S & A wad @ ¥ fem
mi%z»ﬁﬂtmd&&ﬂ’rm
# wy § fix s wrl-geh Rfre ¥ ameht
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A & g ury | Prdey wom ar
s T Jrad § ot of e T § oy
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ey Wy svE ey At

oft we Arerae T v TS
WY XF &1 IITAT GIST FAAS § |

EI AENT ; gare fas e §
fr wrar Fa¥e.. ..

oft oy ol : iy a1 & vt
Lac i A

WU WgEa g g § v o
Rotfe Y e amd 77(3) AT

T ¥ a3 §—fY e T ar

s fornd: & 39 a/7 T & m&;"s s
qog AT ¥ geafud ITE A W p viigter of State fn the De-
i FCRIE | wa % T T ATF partment of Affairs
and Communications (Shrl Jaganath-

NEf, i aferm Ay L e far on At T o

faqfa =ft cered, the President can  allocate

business to varioug Ministers because

% AT fAdeT 8 & fR X W under art. 53, the executive authority

vests with the Pregident. But the Lea-

= ‘l'-ﬁﬂﬂ ¥ wafad amr oW m der of the Houge can discharge such

% fis dug #rd ofeft i ¥vd %7, wfsai#Y  functions es may be allotted to  him.
W FaeTTql w1 e v § gy Here rule 25 says:

“On days allotted for the transace
tion of Government business, such
business shall have precedence and
the Becretary shall arrange that

Aar & fredgrfadi 7 M em v ot i
gert g Tfay | W WA o

o €T T AT qwET X4t A wwn
T £ A7 72 Y A9 At AT AT W
7€) B | A O & A # R e
wer ) 3 Wl 1 wg e W
w1 TArar "t § 1 N R gEew Y
afer gAw § ATTaw f T
fr ‘ggoovd Aot o ffomg W AT @
ot Forirard) v aieg § 16t e Ao
o ForedrarY &, 39 & framar 7 6

business in such order gy Speaker
may, after consultation with the
Leader of the House, determine.”™.

Therefore, in consultation with the
Leader of the House, the business of
the House is fixed by you, and under
rule 31, a list of business is circulated
to Members.

Mr. Speaker: That is all right, eo
far as consultation is concerned,



2509 B.OH,
[Mr, Speaker])
which we gre having, and having very

smoothly. ...

Shri Harl Vishnu Eamath (Hoshan-
gabad): So far,

Mr. Speaker: There is no dispute
about it. Are there rules framed to
sgy whether it would be the Minis-
ter of Parliamentary Affairg or the
Leader of the House whp would just
announce thig business?

Shri Jaganatha Rao: The rules are
silent as to the person or the Minis-
ter who would announce the business
of the House.

That is why the Leader could do it,
validly.

Shrl Ranga (Chittoor): Should he
demean himsel! to that level?

8hri Jaganatha Rao: The detalls
of the business would be gettled in
consultation with the Government
Chiet Whip.

Mr. Speaker: It is correct that the
rules are silent on this business, and
unless some specific rule is framed,
there cannot be any objection to the
Leader of the House, if he so degires,
to announce the businese.

Shri Hari Vishau Eamath: Tast
week you said so.

Mr. Speaker: That I said, last time
also. Thut was my feeling and
therefore 1 expressed it. But this can-
not be a subject of any point of order.
No point of order arises.

st war Avoraw fag o w@ At §
ot Taw At §, 99 & wrww ¥ ¥ oy
faet woT 9T § fF o A o
gand & i & w1 fafade garsw
ST OF S &Y A § W ¥ §h
urs fx graw &t At gt § 1 FfeR
qar T &1

woyg femd @ & B2 W@ W
At g

qom T @ g OF 9 Qar
wt, wit fafre age g o oy
v wcawa K1

FEBRUARY 25, 1966

B.OH. 2510

Shri Kamath. Not more than two
minutes.

Shrl Harl Vishno Kamath: One
minute. On a point of information I
want to know, in view of a certain
invitation that we have received from
a former Member of the Rajya Sabha,
whether the designation of Leader of
the House is synonymous with leader
of the Congress Parliamentary Party.
Mr. Babubhai Chinai has invited
many of us, and he has described him
as Leader of the Congress Parliamen-
tary Party. 1 though the Prime Mi-
nister was the leader of the Congress
Parliamentary Party and not the lea-

der of the House. So, is it the same
or synonymous?
Mr. Speaker: That is a  different

thing.

Shri Harl Vishnu Kamath: It is not
given on the Order Paper ag Leader
of the House, and so I want to know
whether it is synonymous.

Shri Satya Narayan Sinha: It is
by a private party. Somebody pub-
lishey something.

Shri Harl Vishnu Kamath: It is not
private.

Shri Satya Narayan Sinha: What
else is it? Have you been invited by
the President?

Bhri Harl Vishnu Kamath: He is
a former Member of the Rajya Sabha.

Dr. L. M. Singhvi (Jodhpur): You
will recall that 1T and 8  other hon.
Memberg of this hon. House addressed
a letter to you requesting and pleading
with vou that all legislation should
normally be referred to a Select Com-
mittee.

Mr. Speaker: That wil] come after-
wards.

Dr. L. M. Singhvl: No, Sir., The
business for the next week has boen
announced. No  reference has buen
made. . . ..

Mr. Speaker: When that Bill comes
we can See whether it is to be refer-
red to a Select Committee or not It
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is not that invariably every Bill has
to be referred to g Select Committes.

Dr, L. M. Singhvi: Ordinarily and
normally.

Mr. Speaker: That would be seen
when that Bill comes.

Shry S. ML Banerjee (Kanpur); I
would like to know only one thing.
You are perhaps aware, though we
have not given any adjournment mo-
tion or calling attention notice, that
from 28th February there is going to
be a general strike in Bombay which
will affect our production. I only want
to know from the Leader of the
House or Minister of Parliamentary
Affairs, 1 do not know what to call
him, whether 5 statement will be made
by the Minister of Labour and Emp-
loyment go that that may avert the
situation.

Sl gFa W smon (famw)
ol A & Y W g o7 w1d-
WY TET R 1 EWTL A A OF agaA A
ol @A @, A wrEdr T g &
T W1 T § fie & w3
arit & g w1k fadas s #71 fr=m
et 7

st ot (Frame) & Ay faway
qrwat &t i oo w1 o A Am
% arg-awe ot qad &1 qae §,
fom ot agw & fag  awm 23 ¥ fao
T T 4 1 WMo TW wART WfpAr
3 el gy awi ¥ fag Aferfaar g
IW HATAX ® GO qATE AT T
Ll

i w ¥ whfrs mis A
EYIT T | AT 3w F Aoy o g
gt @ & o 5T ¥ A gftm & g
geiagTC @ W& | TE ¥F ¥ w@enw
2 X forg ¥ fawm ) oY it wifpg

Shri A. P. Bharma (Buxar): The
question which Mr. Banerjee has re-

PHALGUNA 6, 1887 (SAKA)

B,0.H. 2512

ferred to about the so-called strike cale
led by a sectlon of the workers in this
country, relates to the bonus dispute.
The Bonus Bill has been passed, it
has been enacted into law. Will  the
Government direct the parlies, both
workers and employers, that if there
is any dispute, they should take re-
course to the law instead of resorting
to strike?

8hri 8. M. Banerjee: I3 he replying
on behalf of the Government?

ot vguw fag (arawr) cpmmt
dframe & ware W Tsw wwn et
faer qra F7=t § W1 22 fam Avwam
#Hwan & ave: ofid § 5w o ggi faa
g wifer | wE ferg gfmafedt
famw Tsg g1 ¥ qnr E wT ggi wnar
oY 3 ¥t eafrr €7 foat may | qw 39
kg aicd: A e (RE S AR
AT W1 e a4 faw ww e &
Fafea fFay s ar AFY, @ 2f,
AN |

oY W AT fRY : AIAA T ARt
7% § A AV A arE wE w §
# 37 % 1 A 9T w477 34T & WEAr
g | ATty Ay & faan gart amd
arag § | T F At § Ay A avmm
W dz K aow ¥ v fam agan
wpi aw wmew faog gfraiedt fas @
geweg §, & A gy @t § owiwe fafaree
AT R ARG ITH OFT AT 9T
fis az w7 1} & 5 g7 9 arm afeg
fyam amTasTF R AT
arw % gar 1 @ wiew A @ e ow
¥ T Tg FATT ISAT ATHAT | 0w foy
S e Tl e HATE

o wrrel et wfe o
[y F art ¥ vt S fef g ?

ot a3 areraw fog ooy A3
wa §



Cardamom Board
(Election)
Shry 8. M, Banerjes: He should

reply to my point.
Mr. Speaker: He said he would con-
sider it.

Shri §. M. Banerjee: He did not
say  anything.

23513

arow wots T fafree amge ¥
w41 & v 72 <7 w90 € a1 w1 99«
Tgf Tawr ¥

A\ Ao Ao wall : 28 FTA AN

BYATH §Y AT | IW F T AT A
® w1 wEr grm ¢

WETH TAYTT . WA aEer 3
w¢ faar § | fafreeT wem |

wt Wo HYo WAWI ; A TF a¥ATA
LARE (Uil

1247 hrs,

ELECTION TO COMMITTEE
Carpanmom Boarp

The Minister of Commerce (Shrl
Manuobhal Shah): I beg to move:

“That in pursuance of subl-sec-
tion (3)(c) of section 4 of the Car-
damom Act, 1965, the members
of Lok Sabhado proceed to elect,
in such ‘manner as the Speaker
may direct, two members from
among themselves to serve as
members gf the Cardomom Board
to be constituted under the said
Act,”

Mr. Speaker: The question isi

“That in pursuance of sub-sec-
tion (3)(c) of section 4 of the
Cardamom Act, 1885, the members
of Lok Sabha do proceed to elect,
in such manner as the Spesker
may direct, two members from
among themselves to serve as
members of the Cardamom Board
to be constituted under the said
Act.”

The motion war adopted,
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DEMANDS FOR SUFFLEMENTARY
GRANTS (GENERAL), 1065-68

The Minister of State in the Minis-
try of Finance (Shrli B. R. Bhagat):
On behalt of Shri Sachindra Chau-
dhuri, I beg to present a statement
showing Supplementary Demands for
Grants in respect of Budget (General)
for 1965-88,

12474 hrs.

DEMANDS FOR SUPPLEMENTARY
GRANTS (KERALA), 1965-66

The Minister of State In the Minis-
try of Finance (Shri B, R. Bhagat):
On behalt of Shri Sachindra Chau-
dhuri, I beg to present a Statememt
showing Supplementary Demands for
QGrants in respect of State of Kerala
for 1965-66.

12.48 hra.
ESTIMATES COMMITTER
Ninety-first Report

Shri A, C. Guba (Barasat): I am
sorry I was two minutes late. I was
here busy with the work allotted to
me by you.

Mr, Speaker: As s the usual pra-
tice, another Member can always be
authorised.

Shel A, C, Guha: True, and that
was done; but if they do not come,
I cannot compel them. I was in this
building from 10.20 and busy with the
work allotted to me by you, and I
was late by only two minutes.

Mr. Speaker: I am not objecting
to that, but some other Member ghould
be autherised to discharge those duties.

Shri A. C. Guha: Yes, Sir, as I have
stated another Member was also
authorised. I beg to present the
Ninety-first Report of the Estimates
Committee on the Ministry of Rail-
ways—South Eastern Railway.
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ARMED FORCES (SPECIAL
POWERS) AMENDMENT BILL*

The Minister of State in the Minis-
try of External Affairs (Shri Dinesh
Bingh): On behalf of Shri Swaran
Singh, 1 beg to move for leave to
introduce a Bill further to gmend the
Armed Forces (Special Powers) Regu-
lation, 1958.

Mr. Speaker: The question ls:

“That leave be granted to intro-
duce a Bill further to amend the
Armed Forces (Special Powers)
Regulation, 1958."

The motion was adopted.

Shri Dinesh Singh: I introduce the
Bill,

12.403 hra.

MOTION ON THE PRESIDENT'S
. ADDRESS—contd.

Mr. Speaker: Shri Jashvant Mehta
to continue hig speech, Four hours
and 35 minutes remain,

Shri Jashvant Mehta Bhavnagar):
As I was saying yesterday, many
speakers from both sides have discus-
sed and expressed their anxiety over
the present situation in the country.
The question is: what is wrong, and
where is wrong? Our country is pas-
sing through a critical period. Our
planning Minister stated that we have
to face difficult ecomomic situation.
Monsoon has falled in many parts of
the country and food problem is acute.
There ig alround frustration and defea-
tism, discontent is gaining ground.
Large sections of people are worrled
about the public affairs. The forces
of jconfusion and chaos are raising
their heads, The Bengal Asxsembly
incident shows how the wind blows.

Bhri D, C. Sharma (Gurdaspur): On
a point of order. Can a Member of
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the House sit with his back towards
you?

Mr. Speaker: No, he cannot. The
Member should not turn his back
towardg the Chair.

12,50 hrs,
[Mg. DEPUTY-SPEAKER in the Chair]

Shri Jashvant Mehta: This inci-
dent does not give prestige 1o anyone.
Deterioration has gone deep down In
society. The standard of education is
deteriorating. Ewen it is reflected in
our natiomal character, Corruptlon
has weakened the fabric of society.
On this gccasion Memberg of Parlia-
ment who are the cream of society
should delibrate and give serious
thought on such Important issues and
try to find out a solution. India an
underdeveloped country has to build
a8 new social order and change the
pregent structure of soclety by demo-
cratic way and achleve the goal of
social justice. The reports we read
about different countrlies are distur-
bing. Daily we hear about armed
revolutions in different countries of
Asia and Africa. The third challenge
is by the Chinese dictatorship which
also has a different communist ap-
proach. On the other hand India
has rejected both ways—commumist
dictatorship or military dictatorship.
Parliamentary democracy has come to
stay and democratic roots have gone
deep down In this country. Inspite of
being an under-developed country
where we have to face economle
problems, we have to tackle the whole
affairs In a democratic way. It ls alpo
a challenge how we can solve this
problem in a democratic way becauss
we have to face the problem of pover-
ty, ignorance and ineficiency. Here
is a test of the leadership. The people
of the world look at us, how we face
these problems. Unfortunately, there
is a weakness in our democracy. No
opposition party {s powerful in this
couniry. Al] the parties are splinter
groups and cannot deliver the goods.

*Published in Gazette of Indla Exiraordinary, Part II,

dated 25-2-66. '
2530 (Aii) LSD—10.
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[Shri Jashvant Mehta]

They can only play a collective role.
Thanks to the robust commonsense of
the people of the country, they had
stood against all the forces of con-
fusion and chaos at the time of Pakis-
tani aggression. In the present cir-
cumstances of discontent, frustration
when no other political party is in
& position to deliver the goods, the
only solution is the massive indus-
trialisation of the country and
modernisation of agriculture with
rural industrialisation. This physi-
cal revolution will change the face
of our country., Our economic situ-
ation requires a jolt and a new
approach for social change, The
common man of the country should
feel that the government is responsive
to the demands. The failure or suc-
cess of the government depends upon
how the common mran's problems are
tackled. Many speakers have spoken
on the food situation. Food problem
is tackled on two fronts—one is pro-
duction aspect, the other distribution
aspect, On the production front, a
lot is required to be done. Govern-
ment have taken up major and ‘minor
irrigation schetnes and various pro-
grammes like fertilisers, seed distri-
bution, ete. but the administrative
machinery is not working efficiently.
I would like to draw the attention to
@ major project, the Narmada River
Valley Project. In 1848 the govern-
ment appointed a committee under the
chairmanship of Mr. Khosla to suggest
a unified multipurpose development
of the Narmada basin. It gave its
report at that time, After 16 years
in September 1964 another committee
was appointed under the chairman-
ship of Mr. Khosla to prepare a
master plan of that project and it
submitted its report after one year in
1985  September. Yesterday a&n
answer was given that the recom-
mendations of M.P, Rajasthan and
Gujarat governments had been rece-
ived. No progress has been made.
Khosla committee stated that Narmada
had enough water to meet all the
irrigation and the power demands
for ut least the next 25 years and still
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generate large amounts of electnic
power. The project will irrigate 6§
lakhs of acres in M.P. 45 lakhs in
Gujarat, 8 lakhs in Ruajasthan and
10,000 acres in Maharashtra; the total
will be 111'81 lakh acres. It will
generate 2 million kilowatt power from
Nowagaon project only. But due to
difference of opinion among the
different States, the project has not
been taken on hand. Our derrand
is that the Khosla commission report
should be accepted in toto and the
centre should take the responsibility
to finance the major project from a
loan from any international agency.
It is s national project and it should
be tackled at the national level. I will
solve the food problem of the country
and it will change the face of the
Central India, M.P., Gujarat, Rajas-
than and Maharashira. People in M.P,
and Gujarat are apprehensive why it
is delayed. Government knew that
there wag difference of opinion before
they appointed the Khosla commis-
sion. It was a technical commission;
the report is now before the govern=
ment. What are the reasons of delay?

Shrimati Lakshmikanthamma:
(Khammam): There are now in the
House more Members of the Cabinet—
Ministers and State Ministers—than
the Opposition Members. Mr. Kamath
must be happy.

Shri Nath Pai (Rajapur): One of
us is enough to tackle six ¢f them.

Mr. Deputy-Speaker: Order, order,

8hri Hari Vishnu Eamath (Hoshan-

gabad): She has betrayed her pro-
found ignorance.

Shri Jashvani Mehta: I know that
the hon. Minister Dr. K. L, Rao is
making a very sincere effort 1o bring
round all the States. But this is a
problem of life and death for the peo-
ple when such a thing is delayed
people are frustrated. So, I request
the Prime Minister and the Planning
Commission to convene a meeting ol
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the Chief Ministers of M.P, Gujarat,
Rajasthan and Maharashtra imme-
diately to take a decision on thig pro-
ject and implement it quickly.

The hon. Food Minister presented
the House with a pemphlet on the food
situation and in that figures had been
given, Goverrment should look into
the matter of collecting data of food
production; there is need to give se-
cond thoughts to the system of collec-
tion of data on food production. Gov-
er t has wced the PD].II‘.‘)’ of
giving remunerative prices to agri-
culturists. This ghould be persued
properly. It will push up agricultural
production.

There should be a revolutionary
approach in agricultural credit system
The Reserve Bank reports are there.

After that, the G. L. Mehty, Com-
mittee report is there. A lot of water
hag flowed in the meanwhile. Still,
we have not been able to supply morc
than 15 per cent of the credit to the
agriculturists to meet their require-
ments, So, an integrated system of
short term and long term program-
mes should be evolved; a card system
should be framed and the credit-
worthiness of the agriculturists should
be decided on the basis of the acreage
of the land. It should be a simple
process.

13 hra.

The next point iz that which has
been suggested by most hon. Mem-
bers, namely, the abolition uf the food
zones. Our demand Is that the defi-
cit States should not be exploited by
the surplus States,. We want a na-
tional food policy; a national food po-
licy should be evolved so that no
State, whether deficit or surplus
should suffer in anyway. Everybody
should get equa] quantity of food, and
that policy should be implemented by
the Centre and the Chief Ministers
whg do not follow the line of the Cen-
tre should be persuaded to fal] in line
with the National policy. The food
zones should be abolished.

‘When the Government have accept-
ed the crop insurance scheme |In
principle, it should be persuade as
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early as possible. I want glip to sup-
port those hon. Members who have
pleaded for the removal of the emar-
gency and the DIR.

With thesy words, I close.
<t wwTET gt (fomt)

JUTEqE W R, TreEvta At w7 wfwwmee
FOFR WX a0 At w1 oade
g § 1 5| ¥ wita #7 @ oY wirsy
wiwa ¢ 1 ¥fe g are oagefa o &
forg 1@ afy & woaTwror oy S
g7 g1 & f e e ofa & v 6
FwETwl w1 faveee wra gu wgRrqut
gReal ¥ ag  woAr W #
swe Wt w7 oMU TR & faw
Tefa ot ¥ v W § ge frdmet
£t awt Y § AT wrw wE R
o (a7 Ty o wgeaqy favia feram ar
YT G AT HAT A AT Ay W
AT ow wiawts seT W I gy
YA WG # IH ®Y WAy fviw g
T QRTT 97 G g fAvig qr swmEiT
HATU TN ¥Y T | qF W O
ara w1 & fe crezufa oft 4 o wrmor &
sarafa® gaTT qrghT £ i aw af
w7 & forw & ST aTO Wl
w1 g § WY FTETT LI O 9w
frota ot 31 § 1

wfeT ¢ & arq €1 79 F ag o
w1 wgm g fe W s W
fafiy =9 ¥ w7 ot ¥1 1§ Fvig
vaw ¥ wifgn fom & swmafTe
gUTC wEM ¥ §To-Evq ow At
qfcay gart et g g | wfr afoeg
gaTT TG & ¥ wiwsy a3 § s w0
qfteg & ot w=ewr § 9 o AR F
frpaa A g | foi 37 Wi adafrs
w H AT ¥y 37 F e AT wifed o
TR & fad et g0 far s T amw
¢ & gurt adurr qa wAt e Y
gfray anft & wrediT ¥ graew ¥ W
2 T ag w1 91 r T W W
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[sfr @ dc amefi]

afew 1 & o w & graeg i e
gZX &7 1§ e & dar A fET F 0
e et s ofoeq & ©F qot waew
grdafas &7 ¥ 75 wed § 5 adam
g3 fraw W wigE @
w1 fomt sTg | T 9FR & ¢F wfa
ofq & sxen wad & (& 31 #1 Uig-
w1 g Tifey WX gEt Hfa afo
F w7y Fad § ey et ot Tl v
ot ¥ e a1 ek faorr At fern
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oft w7 w4 fawag 1 el frofa &
AT warfe o grefoargt s Ad

FH A AET E 0

AT IFIT i Ay 7 frafr &
AT & gET § 9N 919 qAr
o A qFET AT §F @ ¥ ol
¥aE WTER OET ¥ IR OFAT R
rrey ®7A 37 4T 7EA ¥ wey a7 e
& wEA ¥ w7 gw feefr 3fa faoro
a7 aff 9fF M ATTA AT s
qr 751 ¥ Fro ocga Al o Afes
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& a7 ag wafy awrf af, vt few
g A € a6 v | Wy Ty oo
feafa aet wr wf § f& mma gvmt
fraw Zrvdft & wlv A ayy Ak AR
o T wEw af § ag A A7 quT A
AT & W A T 94T W FAET K
v ammt & sfafafo s w3
& fam mi @ 9T wvET o e &
s At & ez & ameE W
wT k) Fue AT A owry § X
a7 wzx ¥ fr ares o 1 AR b
9% WA qTEIT § aem v €
for s &, wimr momT Wi o
T & oy At g1 i ) 3k
sfafafa waemr & o9 o o=
Favy o vy ¥ fr ceoa Aoy
#1 wi ¥ wfafowe T F1E aiv g
7 & 1 www faer aon dge A O
Twy § 1 a7 e g ofr & Wi
Fav wmiegi gy arft &, w6
avarra g1 o gt &, Juc At gt
wgrat § farwrr v & 1 @t feafar
¥ qiw q§ grw sy saferi & qedt v
KW 9T AT Wy wiww T A w7 aw ?
faod oy wror w # woreT WA ot
T W b A off s A 9w
ury wfawre A wT oy § Wi ammde
%Y feafer ®1 wewrey 2y qvy § 1 Ewrmet
aTT & Fi 7 qom s awn § e et
wawe faufr & @1 qwd 9r wg
ot T wT geT 7 I9T W XY
feufr oft famest gt <=t o ot B,
©rr Anmy &7 feafa fameft g€ Wt
ar

At T & MW Qv @A
GATT H W A TE AT oy A e
frar & 1 Fwi g AT A oW
o &1 77 qun fow gwn aWe W
ot Wit qafaw g Y £1 g & v
T O Y wiw i e wfid o
sfamwArg afafa €1 sqren * ghem
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st e wreh)

w2 &) 97 g F gg qfcorn gur
fedwma ¥ ferg ol frg A AT wa &
Fg1 A1 FL OfFETA F OF 3 FT
A% TF & W AW § Tar wawAt F I
g0 ¥, g 041 wrew § Fafm afhfy
ax sfageamn afafr 1 ooF gy
AT AT FT A TR AT MW
A 2 & avg fRT wodT Tady @
®Y FAMET FTX AT | AT IAFT A FY
Aarft #¢ @ & 1 HE oforw ag ¢
f daw & w=w fegai w2 foad 1
s {Y A8 fae Y maT & wfy
#Y TyAa off 97 7§ | M ]| T
g1 a1 wrEEA g fRdT T &, Ia
Tifged & WTLT §EHRIT T AGY FHAT 1
IFF IAT TF 4T A FIRIT T XA
fFmmar | IO E AT
WA FI ATLH & GAAT R 1 X627 T A
ag W19 AR AFA 91 | "W feqfy
7z & 5 A3 FTF ¥ gEF A0 w1
7 &7 nZd A9 ¥ 9edET wwA
w= ¥ far § 5 37 %1 9707 & wanw
F< faar A, wTeT GTRT ¥ TF giA
q1 71 2@ w7 A1 fg=4r sy ovy gfcamar
w17 39 F AR UH K 4T § 7@ 7
30 & FF w7 | A7 F1 owandt
AT AAT § AT FHIT FTT WA HT
i fedt o 5% & T8 TgF Ao
# qwrdt w1 WY FeEA FoAr § W
fzeft w0 ®ow w7 g o faady
qrefm Wil § ag a7 godft § o
qT F1 AT ®T § FOAF AAT AHEA |
Ffwa genrA ¥ 709 § g8 w1vg v
g fr w1k 47 qrr fedt ov zamag
weF ¥ 9T &7 T w9 qm | 9T
FATT FT F 72 A wr§ awfer
fedT wgar WA, AT W A
sqrzdt AT ¥ weTw & FLEE w7
woar T4 & A 2% wrf weifa ad
Ta% fAq 37U oF AT AT gATT & 0
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forg &ww Q=T Ao WM @wT Y g
wOT I I g [ T 4 o FewwT
aF 1 77 o1 avwe v & A
T T T TH I99 9 1 S A
wgd 4 f5 &7 793y & "oTH & Wy
{7 A1 §9 A Fga g s gw fg=lt
& AT & FIW FGT | I ww fe
T fEA §——2FT ¥ wmaw & e
X | ot TfawwT waw ¥ wwr fs
T FT & 41 19 Srar G997 & Ay
TR WX qEM, §W WA fge
w¥TET | AT faw wmEr § owe ow
g wugftal ¥, w@iwEl ¥, W
37 F1 IFHT 9w AfT Z1 A AT W
% qrgT g7 ¥ fod a@w | o7 faw
% 37 WA 7@ f6T w7 g fre-dR
T 97 A0 1 A T 6 e
FIATF IT R AAAAT T ATwA F
qTwT #1137 wgar Tfgd

q W AAE K JEET B
A 97 FT AT F F97 OF wmar Ardy
FrEft ¥1 Tawr qferw w@ e Ty
wrqwt fafeas = & v & 1 g P
¥ fa ¥ o v goew A 4 fredt
AT 3 XN FIET AT A & AT
FORT %1 T8 T%1T 1 faoig gun a7,
ghaart & g, w019, WA,
nxiy Corei &, fomr & o oY 97 a8y
adY ¢ Faowr uw AT g A A9,
AT |EF I5AT | WAL agT AT HER
% 11 WA grere 7% fFET A
araTa AdY whify | TR Al T A
T 997 & GF ®T =47 #, dfEA
AT TAA CH WV TN ST £ A1 IH AT
wifgy fr g 58 ov A & fofr
¥ oE ¥ gwIy & AW 97 gl
¥ waT weAN 4T A FL, TF W
AT & Ay 9T gt & oy T ely
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wew1T ®r Aifagi ¥ feafr agi famet
T AT TH R

% wua W § Tewfa o ¥
wiwarw w1 §9 g 791 w77 IEW
Toeg a8 WF T | TR LA TH AT W
gfE ot joss oo 31 M R, W
1966 W AT HIT F 1966 F
26 ATLr %1 fT o AT g omn
= AT ¥ FgErg # wg 7 A9 fFofg
wfrur ¥ foar @ ww sfom & folm
F1 FALITE &7 X § WY FY A
i ? T T ¥ 9 g gata
& v =Y feft o & w1 w=E
e fav{ 7 yem g1 A1 K awmr g e
£ %1 A7 =97 § 7 77 qfqy | e
% fm w7 & v & ow A fr-
wWir Amy wfewr Wt wew o A
= Wit = € T H afawer A
|TTHE F1 AR A] TN qy WY
w1 gqrafe & 7wy ®@0 % qg oo
grei st v & & ve § O diw
£, a% TIg geAT v w &, Afew
Tt § 1 W g & waian &
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7 ¥ %fm goere st oaw 9w
wifer o7 oo wT WY ¥ 7w
fet wrat Tl ¥ qfaurr & wTOWY
*7 9T £ 9 A &g for g Ay fv
wa 2 7 ot ¥ gy gt Ay F of
TEFT FATT KT TE | GEIT TET A
¥IvetT, ATmA, ", 91 I6m 9y
e uZ fg o wrdt g § o3x ¥ oy
wg ¥4 T ¥, frr 6 o wat i
v §, T Ay darr g wd aw IA N
gl 7t wrwarwi w @ fwar ar
wFar § | Afew gvwe O A7 & o
T AT T fF g7 | vy o e
T HTAT AEAT & AT Ad) 7

26 ¥atY, 1966 sgeta gy wl |
o T gATr Ar § A fadwe wfe
wr & g Tw W F A v £
w7y Wy Faramdt s @ gar b
ax o w7 ¥ v amfer & 7 ow
T WAt # frdw g A AR
w7 ? T WTTTYT ¥ Avew i
Y 7T 1 g oo wfvwr o b e
wowT K ua § Wk e oY feedr
AT & A1 aTMT I3 § Qg S
w1 7Y 74T f w0 qfraw ¥ faoimg
w1 azey & ) oW fog A F oz ag
o % wfafem w1 2@ 1 fw oo
FAT 7 & oA A A i e
£ A1 o & ST AT wmr ® oaw
T7x ¥ 1 Afww wa fr=r & arferminz
I H 9T quA TR § 07 w7 I3
B AT wr o =T v & A
w1 wiwme qi#r mw o #n¥ FAT
=4t & 1 & 7w T g e mfae
w1 g7 A1 foqfy gw | ww aw o
fr 1 a0 g 97 i i
B iRl )

& gt a7 11 TE TH w9A qmY
= ITHET A A4 7 oA T oAb
oA WEAT E | % 1A A1 UF WA
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[s seerarefiT ]
0 gOR & fawer w1 aqAT s A
IO AT AT AT e & g ar awar
Wi F7 qoR T &1 famw faege aa A
w1 39 F&3 s @ A agr FiNg 92
woE & fagdr mé 3¢ & 1 Am WA
vgw ag wev wfonr wmd aF dr |
arérar Wt ag g1 7€ o1 f5 w39 F
IgTET grm 1 3w mwm feTowEd
foz wi formr ®1 admr ag g i wa
faiyaq sgI=A T €1 q%r, #T IaW
A% &1 FEr & 7T 191 | TEg qw
fer =@ & @ 1 e @z fam
WO &1 WiF-aw 4 1@ 7 I 5"
9 ogrA famnar & fae g 39 9T
w3z wiT fagr v | gy gORIT Ry
e &1 A ¢ fw ag Fawmmwwdrd

A MWEE RO F AW A
AqAT & wAwAT g & ar o it
T THIT ¥ T Ay g e
T T AT AT THT WA T AT
@ & 1 dfe forg wow wmge mek
¥ wzsteg wEAT ¥ Ao wr wEw FA
we faqt, sue wqfa § mo ¥ et ¥
w R & w7 w faoig for ? o
It gy vargre Wi AEE o ¥
garfe & T § sy & v &
@z % 39 97 A w0 9@ § oo
W 9T "W agigT W w1 e
TOR AR W wTAT ATEA AT WY
wreft wrar § g7 A vy wfgy Al 2w
%1 g & e wry friw srferat S
frogw R & vt Sy afy qun R F
T oA I aggT W & o,
afaars W7 §4HT F £1F w7 & A0
w9 A% 57 177 IqEE 7 oo
ot SagTe Agw & {97 9w wnew
&I KT TEA & A1 TH aWL T ag
w7y fwgr § o1 wE & gEa 99
wat o faaiw for 3w & frefr w0 &
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wa s 7% A4t 34 fF 39 & envw dY
wer foa g ¢ @t 9T MEw & fazw
arr Wiy & a7 T "giewr ande {17
AEE & w1 Awifudl ov & F T AT ET
wiE & FfFT 97 Wi FowEg FRAE
¥ AT FIT 8 a9 WY TF qF@IFT
WTEAT FT A TG & 1

e § & fade ol ¥ T W 5w
FEA g 3 1 fEr gl w frufa
q awi7T i g i famay s aw
37 WTH TG T To ATZ7 &1 #41 ¢,
Wt qrz gw A fagwi & & @0 § ag
3 9YF IV FUT To &, wHr AvE i
dio THo 480 FT ¥o AT gH &A1 § a7
14 74 $T FUF Te § 1| wa famn 7T
55 U7F TU FUT Fo FAaT § | AT
AT WA M 126 §o 94 THT
fa2vit ® =gr gw & 9w fufa ¥
BN TI9AT HAT WIT AT gL Wi
g ww dq & fedr wg w2 & Arfa
e % o & f gor i fomn mse
v | ag foam oA @ a9 & awn
W g & W1 99 9T WU BIE ¥
wrar & 1 w9 waw s feafa &
BT ¥ 7 wd 5w oW A7 Sy
1% WT 76 F a3 gEw foma s
9% W1 #T WHEAT g5 F7 0

Shri Ku. Sivappraghassan (Pondi-
cherry): Sir, I rise to participate in
the discussion on the motion of thanks
to our revered President for his gra-
cious address to the current session of
Parliament. He has rightly opened
his address with a touching reference
to the passing away of our late Prime
Minister, Shri Lal Bahadur Shastri
Mr. Shasiri was, both ip life and in
death, both in peace and in war, a
gentleman who examplified what it
wag 1o be a great and devoted disci-
ple of the Father of the Nation. Mr.
Shastri, during his short tenure of
office as Prime Minister, was called
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upon to bear the heviest burdens and
bore them all very cheerfully. He
was a gem of 3 common man, who
when exalted tg the highest office of
in the giving of this land gought his
sanctuary in deep humility. Power sat
on his shoulders wvery lightly, there-
fore, the whole country and particu-
larly my State, wailed the loss of this
great leader, struck dumb by his sud-
den and sad demise.

wrgEn WX wgTA (W)
FATE WETEY, § W SquesT ATEl
§ 1w ¥ aogfa @ d

Mr. Deputy-Spoaker: The Bell s
being rung. The hon. Member may
resume hig seat.

" There i8 quorum now. Shri Sivap-
praghassan may continue his speech.

Shri Eu, Sivappmghassan: Sir, the
life of Shri Shastri was a life without
a stain and his wag a fame without
a flaw. Though he has disappeared
from our midst, he will live in our
hearts inspiring us by his glorious exa-
mple for years to come and will in
the hearts of sll peace-loving peoples
of the world.

Sir, I have a number of grave prob-
lems relating to Pondicherry State
and, therefore, I would like to devole
the entire time at my disposal 1o
bringing to the notice of this House
those grave problema.

1600 workers and their families have
been undergoing untold hardships gnd
starvation in Pondicherry for some
four months now. This has been con-
gsequenced by the closure of Bharati
Mill one of the three textile mills in
Pondicherry. I am being daily flooded
with telegrams and letters giving the
gruesome story of the sufferings of
the unemployed workers of the mill.
Four long months, Sir, have passed
since the mill was closed and the
Cmmhmlmdﬂ\!mthmd
has not considered it in the proper
manner. Some kind <f interim relief,

PHALGUNA 6, 1887 (SAKA) Address (Motion) 3432

some kind of interim subsistence al-
lowance can be in gairness given to
them. I am told it is beyond the scope
of the State Qovernment to take any
direct gction in the matter. I am told
that an Investigation Commission is
now in Pondicherry examining the
problem and it will submit a report un
the receipl of which the hon. Minise
ter of Commerce will expedite action.
Since the Commission is of a judicial
character and the matter has become
#ub judice I am at a loss to go into
the delails in regard to the matter.
But I shall be failing in my duty it
I do mot convey to the House the
grave situation existing tnere. I call
it grave because [ have it on good gu-
thority that one of the affected wor-
kers, unable to maintain himself and
his family, deplorably committed sui-
cide a few days ago. I do not think
that the Centre is aware of these
things and of the explosive situation
in the ranks of the labour there. A
joint committee of al] the Textile La-
bour Unions there has been formed
and is threatening with, I am told,
some kind of direct action. There-
fore, in the name of democratic soci-
alism, in the name of bur proclaimed
policy of labour welfare, 1 urge the
Central Government with all the
strength at my command to Intervene
immediately and come out with what-
ever interim relief, interim subsistence
allowance, possible to those 8000 afflic-
ted and hungry souls—workers and
their famllies put together. I also
urge in the interest of law and order
situation there, which Is deteriorating
I understand, to expedite steps in the
matter for the reopening of the mill
and very early restoration of wourk.

I am now coming to my second
point. The lot of the majority of the
government employees of Pondicherry
State, both pre-merger and post -
merger categories, I regret to submit,
has received little or no attention at
the hands of the Central Government.
I grant, Sir, thet in a transition,
trangition from a foreign rule tc our
own rule, time is a factar to be reck-
oned with. I grant that it requires time
to make the necessary adjustments so
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that in the process of our being
brought in line with the pattern in
the rest of India certain inconveni-
ences are inevitable and have to be
sndured with patience and understand-
ing. But this question is different, The
freedom that we had, the merger we
delighted and delight in, raised very
high hopes in the hearts of the com-
mon people, the poorer gections of my
State in particular. Eleven years have
rolled on since our territory was
merged with India. The question of
the service conditions of the emplo-
yeey of the Government of Pondi-
cherry yet continues to be denied rea-
sonable consideration. No doubt, those
who were recruited after the de facto
merger were two or three months ago
given some increased rates of dearness
allowance, but the question of extend-
ing the enhanced dearness allowance
to the pre-merger staff is being still
dragged on. Not only that, even in
respect of the non-gazetted officers
of Pondicherry State who were re-
cruited after the de facto merger and
in the case of a majority of govern-
ment servants, who have put in more
than ten years of service, confirmation
still remains unattended to or in-

complete. Then there is, Sir, the
miserable case, the very pitiable
case, of about 60 to 60 temporary

employeeg of the pre-merger staff
which has received, in spite of their
weepings and wailings, shockingly
cold attention at the hands of the
authorities concerned. These 50 to
60 temporary employees; who were
already started on a poor =scale of
pay, refused to opt for Madras scales
of pay because the corresponding
new scales offered to them were ex-
ceedingly low. ‘These temporary
employees have been asking for
increments belng sanctioned to them
as ijs being done to other government
servants. Under the foreign rule,
where they took their appomtments,
in the natural course of events they
would have been made permanent
by mere efflux of tlme and they
would have become eligible for incre-
ments, Even as late as the 8th of
this month my State Government
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has addressed the Home Ministry
pleading for the sympathetic consi-
deration of these unfortunate em-
ployees. In the past 12 years of their
service, when cost of living has shod
up like anything and life has becoms
& literal struggle for existence parti-
cularly for the have-nots, you can
easily imagine, Sir, the plight of
these 50 to 60 pre-merger temporary
staff. Their pay has been static ever
since 1954, ever since they were
appointed, and allowing this kind of
rot to continue there does not behave
of us, behave of our Government
wedded to the uplift of the poorer
sections of the people. 1 urge the
Central Government, particularly the
Hon'ble Minister of Home Affairs,
under whose benign wings Pondi-
cherry has lately come, to consider
their question at least on sheer
human grounds and lift them from
their depth of misery.

I now come to my third point, Pon-
dicherry had, particulaly in the days
of our beloved Panditji, the unique
fortune of receiving his personl and
kind attention. The stamp of his
deep concern for us—for us, late-
comers into the map of free India—
can be seen in many developmental
works that have sprung up there and
are studded over the entire State, and
in the monumental medical college
which has come into existence there
proudly bearing the name of that he-
loved leader of ours. The Government
of India is, I should say, very gene-
rously subsidising us annually so that
we could shake off our economic
backwardness and come up to the
level of the rest of the country. We
are extremely grateful for these aids.
But the attention given to the indus-
trialisation of Pondicherry has been
deplorably disheartening and depres=
sing. No doubt, a few small scale in-
dustries have come up there, but the
question of setting up some large scale
industrial project hag time after time
been turned down the Centre,
Specifically to state, three years agoa
team of experts from the Centre visit-
ed Pondicherry and made an on-the-
spot-study of the feasibility of setting
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wp a fertiliver factory in the public
sector there, I wag even told that con-
ditions were considered favourable
enough and accordingly reported. But
strangely enough, Sir, perhaps because
we are g small State and for that
matter an infant State, though that is
precisely the resson why we merit
special consideration, special nourish-
ment for some time at least, pre-
ference went to somewhere else. Dur-
ing pre-merger days Pondicherry was
a free port and that provided the
eommercial classes and the general
local population with opportunities of

materially thriving well. Now
the position Is witered and
there is no hope for our

territory, for our population, unless
some large-scale industries both in
public and dn private sectors are
brought Into existence there. I know
that one of the projects in the view
of the local administration ls the set-
ting up of a scooter fsctory and the
Government of Pondicherry has
already recommended to the Govern-
ment of India the case of private-
sector enterprige with French colla-
boration for the manufacture of
scooters there. The final decision of
the Centre is being awaited. I would
suggest and plead with the Centre
that it is high time the project was
taken up by the Government if possi-
ble and if necessary in the public
sector. Scooters are in extremely
short supply in the country and Pondi-
cherry offers sbundant scope in all
respects for starting a scooter factory
there. Facilities like land, water and
power are easily available. Skilled
labour from within the State as well
as from the city of Madras nearby
can be easily obtained. We have port
facilities as well as rail and road
facilities. If the project is set up with
French collaboration as contemplated
by my State Government, there are
people in Pondicherry with excel-
lent knowledge of the French langu-
age who can effectively work with
French technicians imported for the
purpose. 1 appeal, therefore, to the

Government of India, through you,
Sir,..

srraes
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Shri Warlor (Trichur): That is an
added advantage.

Shri Ku. Sivappraghassan: I appeal,
therefore, to the Government of India,
through you, Sir, that no further time
be lost in giving the sanction for the
establishment of a scooter factory
there, That is the way of building up
my State, the only way, so that the
economy of Pondicherry can be put
on a sounder and self-supporting
basis.

o REW ETY (wEreIE)
FUTETH TEIEY, T AW WTOT T Tl
w1 of qr | faed wr ¥ qifeemr ¥
wrer & wfew w7 SWiT 9 Wre
fiear a1 1 e ) @O OE weeT
g W= g7 o wew @ e g
WTTT T WA ST T T ¥ Sy ot
vy A w1 fey e g9
IR T AT AT § OF E T
qA T WP A 9T T QTR
a1 gErdy STl & w3 AT
9T | g EHET 97 EEIE WAt 9 |
qg HETOR WIAWH 91 gAT wreqreY
w frem & fao . ..

oY g T g ;& e W
T 5T gt § W wg ag fw
W qw qET ¥ wogfr ad 8

Mr. Deputy-Speaker: The hon.
Member might resume his seat. The
bell is being rung....Now there 1is
quorum.

o WENW WAW : TTIT K X
WA ¥ ATAT OFTT & A, ATAT WHTT
FeliaErTEr T AR M @
qifeema 3 wawt fr gfe sofie &
A TEEAET w1 § AfAg swT
qifeems ¥ ®1q g wifgT | ag
famrger v Ay oy gATE A v ¥
g% WA W aoet §
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[310 wER waw]
AT WY | qGT G WA § W@
# AT A & ST @ WY § | A
Tarsit ofr b v @ &

“wrdy feam: qEEETEY SwifE
rat Rardar g ArTEitgdy |

A A ag ot fw ofEem &
#ré o geen fgge ¥ gt b9y
TAF! AT F G T K TR F 0
wg ot gATCr ATt & fasry am
&t o Jred T ag 6t 5 o fw
gaTEE Avw W #* femr gur & fe
wrf 3w gHL W & wiator awA §
FERT A 7 | vy fagrr w7 9 g
wTX %7 gt qrfwer w1 A ¥ o
s | 7z qr w7 are § fw arfieer
& ot wraw § 3w wrr Wi W)
o # o s g Iad wTov
o W owrmA W e g
sfassr fireft | 7 W9 & AW ¥ o
¥ frdzw wom =g § fe amoes
* W 9T faar w6 g@ o am
fagr=at 1, € ar Wt Y fory
o f& wWrRwr guT a1 JERT s §
& AW |

WA FUTETH 7w WIS @
g e fierz WY amer Y ) ame e
fis oz ®Y wrwT, ag o, & fin
Teafy ¥ Wi of ®t sgiete &
weg ¥ gyfeq I grEfaw awr aweE
farw & g€ o, 998 w1 97 fF qames
w g o Teifos wfea T
¢, = wrf ag 91w 2 AT F wwetan
FNT WA ¢ IH THL T TF GARIAT
afew I ¥ A WEAAG § TET HY ST
[ 4]

AW AT g PR A A KL L .
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st gew W et ;AR I
g & fs axw & worgfer o &

Fareaw WECT ;K X ¥ feav &
o= # w7 AfE 1 et wERdA
TqE ad T |

o WEAY KATX ; WIS AT A w7
a W % feafa quma v WY
T w=a fandt w=et ¥ qury ) W
&1 ¥ I HE ¥ oF A faww
wf, TIET wT qrom A el FN
i

“In & few months you will know
where your Tashkant spirit lies.”.

o ag e @@y § fe anmex
fowz 1 St wrawTe ZET §, W gETr
At § 9w 9§ TR g
AT § T qg FEA £ oY ¥ Ag I
T g 5w feefa wa WY
T TE AT

w feafe® & oF o= s ot
WEAT ®T Jerw WA AT A WO W
¥ ww fear, wg g o & fawg §
ot | IR w7 fF & 7 o fr A
AT & qEEET ¥ WX g
e a1 fs ag @ am & a fadt
g1 & ot oft & & v A ST
U I O e fora 39T amwe
wrer' | 39 § IR oA A AT &
fow & qw * & Fav wwat § fe e
ot wrE safeT fegena & & A 9%
o wrfo WITe ar 3w ¥ WY ¥¥T frely
forarw i & Foearm ey gy wravas

¥ WY & G ¥ 5O W 9§
ETIN BT 9% AT AT § —

“Most of the leaders of the Gov-
ernment and political parties, in po-
wer or in opposition view with
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each other in asserting angd reas-
serting that the accession of Kash-
mir is final and irrevocable, that the
people of Kashmir have voluntarily
decided to throw in their lot with
the Indian people and that there
was nothing to be discussed or done
with respect to that issue. With just
a few honourable exceptions the
press as & whole hag joined the same
chorus. The natural popular reac-
tion is that Sheikh Abdullah is a
traitor and betrayer and an ungrate.
ful person who deserves to be lock-
ed in jail"”

feg e oo 3 7

“The fact of the situation, however,
is that what Sheikh Abdullah is
stating happens to be Jargely the
truth. The truth is that the problem
of Kashmir is not solved. The truth
is that the people of Kashmir never
had the opportunity of expressing
their views on the issue of accession.
And the truth is that there will
never be peace and stability in Ka-
shmir as long as India and Pakis-
tan continue to quarrel over the

. issue. These truths may be incon-
venient and unpleasant but, as long
ag they are ignored, Kashmir will
continue to be a festering sore in
the body politic of India.",

afy wread & wrf fr gar safer
3 oft xw a1 AT 2 § v wwin
W ¥ faeier adf pan, s wror
¥ wiww s 77 & a1 & quar g §
sraTd g ¥ e R G et
feggeT # wgT A dw oAy § 7
% 741, 97 TF AT IAC E A
Cl s i

s, A¥ fie Tefa off § wd
wfwwrae % w1 §, i favr ¥ fag
o gtk Tw St ¥ e s §
wredra wegfa gwmn = 8 Qrd
o G | gETT ag ot g & R
gw waw @ § @ W oF T wm
Ty FT WA ¥ OO iAW oemr
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WY gu mfw wmw owor ¥ fag
WE BT 410 FC A I
ot THEE ¥ T AWT 9« I €7 A0
T X a4 w7 & fag faegw
e 4t 52 W 3= fal & ae g
¥ ¥ Taw & W A § oF gog A
T FT AT TIET 1 qTEH e TR
¥ qE IEW § i—

e g gy g
Te: § favia d=i qd i o
Hepn Afafw: dfy fafema < g7 g
TR e Wy et 1

wqifs da7 fs qETeT 47 T gy o—
"o &% qeafy o wfq qofEE
Ioe= gErefr femrew oo 1

Mo AT A aTwEE FTOT 9T
WTHET B & | I oy o gfer
®T wTHT 6T 9T7 | F FEw WA
g fr weweraformt & worfifas ard aff
megm i ) W afr i Tk
fa gw ar & v fomd gw ar v
& | I § ATET qHC @ A wmw
g agr wft § fr foaw wo W wor
Tt & arq v & fag o @ ¥
w1 gfgwet & ag w71, =W Afga &
g &1 ®g, 5 & adt avran 6 arw
*Y Al ®1 gETaT 7T, A oW wom,
TE TR WTATA FOT A AT IO fgar
ag FOT ¥ w70 ifgar @iy A1 SwwTAT
&, viery &, 3% faq g

ot wlt T g (W)
“gwrgren faavafa o

o WKW WOWX : T A7 1 Y
™ §, T W F 7 Ag T
fm

ATATAAT HETH ETHCE AT
warsaTEy Wi At afifeany o
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[wr. merEa wamR)
—% orrven § f gty foraa amat &,
Iar fear s v §, e oW
fr &, afwwr gm0 gfrar #1 fear
gy & f& wfa smw w@d & fag
& AT avw ¥ wrf FYesm aEd
T AR

&t w15 T R oAy WP oETRY
£ AT AT e o IR E )
ST wraw # Fow A, AfET Fgomr &
oot fameafa” o
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ﬂoﬂ@hmﬁ&ﬁﬁﬁ
AT AOET TGS O T4 A G G,
at =o wifgar 7 UET w1 F wiewA
&1 3@ four ar | wegafa & afwarse
X ¥4t & gAg WY IR Iasr T4t
| # F wizww &1 IR A4 #,
g AT AL ¢, AfHT UE = w1 0w
wifewsr 27 @I, 1965 F “fg
foafesrs”" & faser qr, faaw arot-a8-
T & ' A geeg & faror
fear mar a1 | 39 H wE oAU oAv -

“In another context, it wag said
that unless Indian troops again cros-

sed China's frontiers, there would
be no conflict there.".

T QWX SRl §Y AT F1OAEr
K, A W AT AT EEET W
iy AT & fore dare § 7w A
A1 & 57 v 9%, fomr FY oo =Y F
foid farar &, famme fear s et
7 ag e R g g @ 9T
s, "y A 1"

st SR e § o anmee
Nreor & faag & vt & gu st aw
TEIET WA WY wATEAAT & A
T wrwear ¥ | & e g f
I AV weqar ¥, ag fee) wwTC @
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e F a0 R v ¥ e
FEm & v o F qvew § g
€Y ot W fed, 39 ¥ qan wwan § R
I FENEAT AT TS ST 9 o
¥ w9 a1 W 59 g ¥ AR 4G
T I %) 95 FT A AT g §
afer Ia% wraw w1 91 wfw fours
& ¥ IEAT W@ T AR g 1 S
TR T

“A  heavy, responsibility lies on
our shoulders. The sub-contincnt
has a population of 600 million—
one—fifth of the human race. If
India and Pakistan have to progress
and prosper they must learn to live
in peace. If there is consiant conflict
and hostility, our peoples would
suffer ever greater hardships. Ins-
tead of fighting each other, let us
start fighting poverty, disease and
ignorance. The problems, the liopes
and aspirations of the common peo-
Ple of both the countries are the
same. They want not conflict and
war but peace and progress. Th.,
need not arms and ammunition,
but food, clothing and shelter.
If we are to fulfll this obligation to
our peoples, we should in this
meeting, try to achieve something
specific and positive.”
7z &t F1 A § 5 IR w9
aifafer alx aifafer afomr afes
fem, o ¥ a= W S afeErT
T T 7 W & W mren § e um
o SR feaE & g IeT
v @ S | avefaear & a8 &
fE& gt g ade, s W O
w gaEd § | fow aw fggeEm
wraTz gt qv, dfe sy g ¥
15 TR, 1947 %1 § OF iw wwiw
H W W g owgr oar

"wfeer g T wE & | v
W EATT T S o ?
"I AT ¥, WIK¥ & fewet
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it magd ® =Ea Wit '
fegerma, YT R W R TR &
HT ®T IAE W T, UF EE
AraaTeRs AR yafawe W owr
fratr o, Wt dar smnfas,
wifgs af Tifaw deawi &
A F, far & e oswedw gew
o = %1 A W) AET 8
quiaT ST g1 A 17

AT AR WA WAL, Hrwer
wfz i, ¥ &7 3@ ¥1 W e
w0 gu 24 faamae, 1964 41 7 feemy
¥ FfFaT Jraw TR ST T WA
T U AT .

“Freedom was 3 meaningless word
if it did not include freedom of
opportunity for everyone, whether
he was born in a poor or rich fami-
ly, to grow to his fuli height phy-
sically and intellectually. This free-
dom had been denied to a very large
section of our people for centuries.
To provide freedom of opportunity
to all equally, the concept and prac-
tice of planning and socialism were

necessary. If there was no planning,
there would be chaos.”.

AR WEAT WA AT
Oq OAT WIOW §HTE & |

To WEWW WWW : AE @@ Al

g wgAr o, ﬁﬁww%mﬁw
mmgqumlmir
e # o e afz £ wf §, 3@
am F@ g | e AWl 3 e
FZAT *T FWF 3T IW 9T wwafer w1 §
o g war ww2 £t § e oy s
AR A H EA @ g ar e
% eqra fearar wvgan g fe awear WX
faeerar &1 ®WI W1 gA & AW
Aty oax Arag ke qgaer W
WIHAT T FAT §, 73 WETET FT qrv
*< wear §, 93 ¥ faq A1 ame v
TE 8, o fae qg S B
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qgar wmen gfer g TR
AW qEA e gy

7wt & arg & ety ot B
A% i & fam gz

Dr. M. B. Aney (Nagpur): Sir, the
President's Address is under discus-
sion. Our President has been knuwn
all over the world as g philosopher.
By profession he is g professor and
by accident he has become a politician,
Therefore whenever he speaks there
are more theoretical statements than
there are practical solutions. [ am glad
to find that after referring the death
of La] Bahadur Shastri he has blessed
the new ministry of young men. [t is
expected that the whole House will
co-operate with them in order to make
it a success.

Butl one thing of great importance
is what he described as the state of
things which was existing when Lal
Bahadur Shastri was himself control-
ling the affairs. “Quite deeply dis-
tressed by the turn of events which
forced us into an armed conflict with
Pakistan, he gave an inspiring lead to
the nation. Our brave and ga'lant
armed forces have ‘written g new
chapter of glory in our history. We
honour our heroes, comfort the bere.
aved and lament the loss of precious
lives. People of Indig have once again
demonstrated their unity and solida-
rity. There was communal harmony
throughout the country. Labour show-
ed an exemplary spirit. I  mention
these things particularly because this
is the state of things in which Lal
Bahadur Shastri has left India."

It is the responsibility of the pre-
sent Government to see that this state
of things ig maintained and {s further
strengthened, to see that nothing is
done which is likely to disturb
the harmony of the people of India,
and to replace the spirit of harmony
between the labour and their emplo-
yers which is prevalent today so that
the spirit of harmony will effectively
avoid a class war. All these things
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have to be avolded by the present
Government if the policy which Lal
Bahadur Shastri had started and
which was supported by the whole
House is to contlnue for the benefit
of this country,

Leaving aside these questions which
are of principle, I come to certain
practical points. The speech of the
President is well known generally as
a statement which is the voice of the
Cabinet; he becomes their mouthpiece.
I am surprised to find that some of
the most important events that took
place in the country were mot men-
tioned by the President in his speech
at all. One of them is the fact that
a committee was appointed by the
Home Minister to investigate into the
question of Punjabl Suba. A Parlla-
mentary Committee has also been
appointed to investigate into the ques-
tion of formation of Punjabi Suba. I
was surprised to find that the ques-
tion of reorganisation of States was
raised in & way by the appointment
of the Parliamentary Committee and
a Cabinet Sub-Committee to investi-
gate into the question of reorganisa-
tion of the State of Punjab. I want
to make a specific suggestion here.
Ome thing that has come to our potice
is that the existence of the present
States is a matter of grievance among
the people of various States. The
people of certain parts of U.P. have
shown their anxiety to be separated
from UP. and be merged with
Hariana. The people of certain parts
of other States also want to be sepa-~
rated from the present States and

formed into separate autonomous
States,

Bhri Bade (Khargone): Like
Vidharba.

Dr. M. §. Aney: Yes I am just
<coming to that.

The principle of formation of States
on a linguistic basis is saild to be
accepted, but I have no doubt that the
Government of India have never given
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its acceptance to the linguistic prinei-
ple. Yet, it is a fact that they succumb
to the pressure whenever it is brought
by the people who insist on the for-
mation of provinces on a linguistic
basis such as Maharashtra, Gujarat
and Andhra.

One of the greatest sources of dis-
content is the inequality of the States.
For example, a State like U.P. except-
img Maharashtra and M.P., is three
times as big as any other State. The
discontent is due to the fact that the
peopla of one or two States having a
big majority are in a position always
to dominate over other States of
smaller size on account of the large
number of votes that they command
at the Centre. A particular section
of people rule over India permanently,
This is a kind of grievance which is
growing every day and this has been
given expression in this House in
various ways, directly and indirectly.

Very big questions are involved in
the matter of appointment of a com-
mittee for investigating the formation
of a Punjabl Suba and such a matter
had been ignored so long by the Gov-
ernment. I hope that the House will
give its proper consideration to the
whole thing and will give proper
directions when the report of the
Committee is received.

I now turn to another point. The
President was the Vice-Chancellor of
the Banaras Hindu University for
some time. It is a Central Univer-
sity. The Convocation of the Univer-
sity was to be held on the 4th of this
month, but on account of certain dis-
orders on the 3rd in Bamaras, the
Convocation has been postponed. The
visit of the President to Banaras was
also cancelled. Such a big thing has
taken place, but no reference has
been made about it by the President
in his Address. Only the other day
Parliament was informed by Mr.
Chagla that the Police had indulged
in excesses there and encroached om
the autonomous right of the Univer-
sity in the campus. I have a copy of
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the statement which the Vice-Chancel-
lor of the University has submitted
to Government on the events that
took place there on the 3rd. I am
not going to read the whole thing. I
wag personally present there on that
day; I had gone there for the sake ol
aelivering two lectures on two days
in connection with the Midan Mohan
Malaviya Memorial Lectures. 1 had
delivered one lecture and th: second
lecture was to be delivered by me
on the 3rd, but it had to be postponed
on account of those disturbances. 1
am not going to make any statement
on this to the House, but the report
shows that the District Magistrate and
the Police did not care to 1€zpect the
authority of the Universily in the
campus; they broke open the door of
the University campus; armed Police
force rushed inside and later on beat
the students in a mosl cruel manner.
The matter was communicated to the
Government of U.P. also and they
have thought of appointing one judge
to make an inquiry into the conduet
of the Police, into the conduct of the
Magistrate and into the conduct of
the students. As you know, Sir,
Banaras Hindu University is a Cen-
tra] University. So, before taking
any decision, the U.P. Government
should have consulted the Central
Government as to who would be the
proper man to go into the whole thing.

Shri 5. M. Banerjee (Kanpur):
Now they are changing the man.

Dr. M, S. Aney: I am very glad to
hear that. I do not want to make
any further comments on that. I wish
that what my friend says comes true
and proper change is made in the
personnel to hold the inquiry.

The third point about which the
President feels is food position. I do
not want to say much about it. Every-
body knows. If only the Government
of India had given even one-tenth of
its attention to the food problem
during the last 15 years instead of
concentirating their attention on the
heavy industries to be erected all over
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the couniry by taking assistance
from foreign countries, be it Russis
or the United States, all these diffi-
culties would not have come. If pro-
per attention had been devoted to
agricultural industry, on the proper
d veinnment of which depends the
sufety of the whole nation, if that
industry had been taken care of in a
more practical way, I am sure the
present difMculties would have dis-
appeared. I know big plans were
prepared and many Comniittees, Zila
Parishads and Panchayats wure estab-
lished in the name of improving agris
cultural posilion and giving social
amenities. But what is # e result?
Even hall the money that was allot-
ted was not properly spent.

It was something gratifying that
for some time there was a slght
increase in production, but unflortu-
nately the drought which has laken
pluce this year, has disturbed even
the small rate of growth which had
been registered. That is to say, the
progress that we have been making
under the present conditions is of
such a slender and precarious nature
that even a slight change in the cli-
mate is enough to disturb the whole
thing. It is a matter which is to be
reconsidered immediately, Of course,
we require some immediate help from
outside as a temporary measure. But
so far as food ig concerned, we must
depend upon ourselves. If we take
care of that, then the serious discon-
tent agaimst the Food Depariment. as
we see today, will not be there.

14 hre.

Then, some Members suggested
about the immediate resignation of
the Food Minister, Bul that is not
going to give you the food. You have
got to fecd the people and after you
have fed them, then we can sit
together and think of finding a better
way of improving the food position.
My point iz that practical steps with
regard to the storage of food and its
proper distribution to the people
should be taken up immediately and,
at the same time, the Government
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should pay a greater attention to
small irrigation schemes by which the
farmers can have local irrigation.
Instead of thinking of big schemes,
getting the water from Jamuna to
some distant place in the south and
getting the water from Cauvery to
some distant place in the morth, small
schemes should be taken in hand.
Those big schemes should be deferred
for the time being. If you do that
and take small schemes in hand, that
will show immediate results and
improve the food position.

With these few words, I conclude
by saying that we shall always co-
operate with the Government which
is led by the leader of a new gene-
ration and make the administration
more successful and the country more
prosperous.

Shri Achutban® (Mavelikkara): Mr.
Deputy-Speaker, Sir, in rising to sup-
port the motion of thanks to the
President on his address, T would like
to deal with the food situation with
special reference to Kerala to which
State I have the honour to belong and
as whose representative I am here,

Though Kerala is one of the
smallest Stlates in the country, it is
now perhaps one of the bigpest pro-
blems of the country. People have

started calling it a problem State.

The State as such has not created any
problems, though problems alter pro-
blems have arisen within the State.
Problems are showered upon this tiny
State in the south-west corner of the
country, sometimes by other States
and more often by the Centre. It is
now common knowledge that Kerala,
probably due to the constant change
of colours In the political horizon
there, is very much neglected by the
Government of India. Kerala, which
i« verv rich im natural resources, is
also the biggest dollar-earning State
in the country. It is indeed a para-
dox that such a plentiful State is
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thrown into the clutches of poverty
and food shortage. When we are
producing rubbe;*. pepper, cardamoma,
tea, coffee etc. in the hills, cocoanuts,
cashewnuts, aracanuts ete. in the
plains and monozite, illminiterzircon,
in the coastal belt, for the benefit of
the entire country, why should the
Centre and the surplus States grudge
to give us foodgrains?

I am proud to draw the kind atten-
tion of this august House to the fact
that Kerala is contributing a unique
commodity, to all other States with-
out which the effective working of the
government machinery, both in the
Centre and other States would not
have been as it is today. The com-
modity I am referring to here is the
intellectual capacity for which there
is no dearth among Keralites. Don't
you think, Sir, that to put them into
utter starvation is a crime judging
from all canons of morality and
civilisation? 1 feel in the name of
God, in the name of humanity at large
that it is the bounden duty of the
Government to see that such a class
of people are not extinct from the face
of India for want of proper food and
clothing.

Kerala felt happy and proud when
we heard that Shri C. Subramaniam,
former Finance and Education Minis-
ter of Madras has taken over charge
as the Food Minister in the Govern-
ment of India, We in Kerala could
not see Shri Subramaniam as a person
who does not belong to us and who
does not know our problems and diffi-
culties. He was sitting there at Pol-
lathi on the border line between
Kerala and Madras, viewing Kerala
with one eye and Madras with the
other. We had no reason to think
that he was sitting on a fence like a
doubling Thomas without tackling the
problems of these States. As Madras
Minister when he asked us water, we
opened the flood gates of Parambi-
kulam and allowed him to consume

*English translation of speech delivered in Malayalam,
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as much quantity of water as he and
his brothers and sisters in Tamilnad
wanted.

Parambikulam is now on the soil of
Kerala, the waters of which reservoir
have started flowing freely towards
Pollachi and Udumal Pettah in Tamil-
nad. When Coimbatore, the great
industrial city of Madras and the
capital city of his home district
wxited water for drinking we allowed
the Siruvani water from the Attapadi
valley of Kerala to flow towards the
city of Coimbatore to quench the
thirst of the people there. I may be
permitted to refer to an earlier slory,
Sir, that waters of the Periyar river
in the Highlands of Travancore were
diverted towards Madras to turn the
barren flelds of Ramnad District greer
and smiling. Our hon, Food Minister,
Shri Subramaniam, knows all these
facts and when we are starving, when
we have asked him for a few ounces
of rice, he takes pleasure in sealing
the borders between Madras and
Kerala and thus preventing the move-
ment of rice across the borders. It
has to be remembered that a good
portion of rice produced in Madras
has been watered by the rivers and
reservoirs of Kerala.

The introduction of the State zones
in the place of Southern zone is the
cause of many of the ills of our State.
I, therefore, urge that the State food
zones should be abolished forthwith
and if at all any zones are found
necessary, the southern zone compris-
ing of the Southern States of Andhra,
Madras, Mysore and Kerala may he
reintroduced.

As a representative of the Sche-
duled Caste of Kerala. T would like
to draw your attention, Sir. to the
problems of the Scheduled Castes and
Scheduled Tribes not only of Kerala
but of the whole country. As a mem-
ber of the committee on Untouch-
ubility, Educational and Economic
Development of the Scheduled Castes,
1 have had and I am having occa-
sions to visit the various States of
the country. Though untouchability
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is a crime in the eyes of law, I am
soiry to report that untouchability s
being observed in one form or the
other in many parts of the country.
Governmental measures for taking
action against offenders appear 1o be
quite inadequate. Many officers of
the Government who are charged with
the responsibility of bringing the
offenders to book are either Jukewarm
or unsympathetic to the cause. Unless
and until proper persons with a sroper
outlook and proper understanding of
the problems are put in charge of the
work, the removal of unlouclability
from the entire country is going to
take a longer period than anticipated.
Muhatma Gandhi took it as one of the
greatest problems of our country and
he devoted much of his attention and
energy lo the removal of untouch-
ability which was the most important
item of his constructive programmes.
But 1 am sorry to say that the per-
sons who swear by the mname of
Mahatmaji in and out of place do not
pay sufficient attention to this all
important programme. They are now
in a hurry to do away with the reser-
vatione in services and in the other
flelds allowed by the Constitution.

The great services rendered to the
nation by the main architect of the
Constitution, T mean, Dr. Ambedkar,
is almost forgotien by the people who
are now in charge of the Constitution
and are in possession of the Govern-
ment of the country. Otherwise, is
it possible 1o miss the portrait of the
late Dr. Ambedkar in the Central Hall
of Purliament where the great work
of moulding the Constitution of the
country was dome?

When the naumes of foreigners are
erased and in their place the names
of the architects of our national
movement are substituted, the name
of Dr. Ambedkar should also have
fuund a proper place. In the proce &
involving the replacement of the «ld
statues of the British rulers by those
of our national leaders, Dr. Ambedkar
should have been given an honour-
able place, At Delhi trom where he
contributed most for the moulding of
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the Constitution, and from where he
breathed his last, we should have also
remembered him by naming an impor-
tant thoroughfare, market or public
building after him.

1 also wish to saw a few words
reparding the Harijan Welfare activi-
tics of our country. People who have
no heart in the matter and who are
not famil'ar with the difficulties of
the Harijans are very often put in
charge of Huarijan welfare activities
This acts as a curse  instead of as a
boon. Persuns with experience in the
field are sometimes removed from the
field and the expericnce and know-
ledpe is Jost to the country and the
people. Money that is earmarked for
the welfare of the Harijans is very
oflen spent to provide employment for
a few without much benefit to the
Harijans. Committees are constitut-
ed, apprintments made and reports
produced. But nobody knows what
happens to the recommendations in
the reports. Most of them are kept
in cold storage.

One other importunt matter that I
want to bring to the notice of this
House is the failure of the Gowvern-
ment in releasing a stamp in honour
of Shri Narayana Guru, one of the
greatest social reformers the country
has ever produced, in spite of repeated
requests from Members of Parliament
and leaders of public opinion from
within and outside the State. Shri
Narayana was a great saint who was
mainly responsible for the great social
awakening that we witness today in
the South and more so in Kerala. The
slopans that he gave to the nation
years ago, or precisely a century ago,
have not lost their charm and signi-
ficance even today, about eighteen
years after the achievement of Inde-
pendence. Their appropriateness only
goes on increasing as time passes by.
Tu a caste-ridden Hindu society, the
slogan that he pave was "Ask not, Tell
not, Think not of caste', Is there any
slogan that is more revolutionary than
this, aimed at the ligunidation of the
wretched caste svstem in India? The
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concept of an egalitarian society is
also one which one would find reflect-
ed in another slogan given by him,
namely ‘One caste, one religion, one
god for man’. In these days when
we are thinking of building up a
nation and a society which is caste-
less and classless, is there any slogan
which is more revealing and more
dynamic tian these slogans given by
this greal saint from the South?
When we have released stamps in
houour of lesser celebrities whose
contributions for building up a
stronger and united India, nay the
world, were definitely much less than
the contributions of this prophet of
love, does it not mean that the gov-
ernment of the country is not aware
of the great contributions made to the
nation by this social revolutionary?
Such a one shall not go unknown, un-
honoured and unrecognised.

At a {ime when winds of change
are blowing from all quarters all
around the world, let us rededicate
our energies to the mighty task of
consolidating the forces of integration
1o build up a stronger nation rallying
round one banner and marching
towards a sound economic goal and
thus enabling it to withstand all chal-
lenges from within and without.

Shri Pottekkatt (Tellicherry): Going
through the Address of our distin-
guished and ph losophic President, [
was struck by one fact, namely why
there was no mention of the lifting
of the Emergency which is choking
democracy in India. As a citizen, as
a Member of Parliament, let me
express my most heartfelt view that
there is no need to continue this
Emergency even for a day more,
especially after the Tashkent Declara-
tion.

Sir, vou must be aware of how most
arb:trarily the powers under the DIR
are being misused by the authorities.
In Kerala, g kerosene dealer was con-
veniently detained under the DIR
because the police officer concerned
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wanted that licence for his relative.
I am not exaggerating. The Supreme
Court has found this out and it was
there in all the papers. A constable
can shut up not only a kerosene dealer
but he can detain a Member of Parlia-
ment and deprive the constituency of
its voice in Parliament.

In India, parliamentary democracy
has become a farce. Shri E. M. S,
Namboodiripad was taken into custody
as soon as he landed at the Trivan-
dram airport. He was not there when
the Kerala food agitation was on, and
yet he was whisked away from the
airport as soon as he landed there.

May 1 ask what exacliy the
rationale behind the continuation of
this emergency is, unless it be that it
is to be used to keep the party in
power ever in power? If the borders
are to be guarded, a mationwide
deprived of civil liberties is uncalled
for. May I warn Government that
this will create a mental habit that
people can be deprived of their civil
liberties guaranteed under the Con-
stitution for any length of time and
that there would not even be a mur-
mur of protest? In the long run,
this will destroy parliamentary demo-
cracy in India; the judiciary will
become ineffective and that will he
a bad day for India.

Now. let me turn to one of the most
burning problems of the day, namely
the problem of food. Even after
eighteen vears of freedom, the Con-
gress Government has failed in its
primary duty and primary Tesponsi-
bility of feeding the people. They are
fed on slogans for which the Con-
gress party is indeed wery prolific.
Slogans like “The socialistic pattern of
society’, ‘Avadi socialism’, ‘emotional
integration’, ‘national integration’,
‘miss-a-meal’ elc. are there in abund-
ance but unfortunately they cannot
enter the stomachs of the people.
What they can eat is given in ounces,
six ounces, flve ounces or four ounces,
quantities that can be carried in a
used postal envelope, This is how
this Government in power want to

PHALGUNA 6, 1887 (SAKA) Address (Motion) 2556

foster the growing generation. 1 am
afraid that with these ounces we may
not creale a growing generation but
we shall be creating a stunning
generation,

For the Food Minister, of course,
there are any number of excuses such
as climate act of God ete. They are
all there to give him alibi. But we
all know that crores ol rupees have
been sunk in these last few years on
the Grow More Food Schemes. on
fertiliser schemes, major and minor
irrigation schiemes, tube-well schezmes,
community development schemes and
lustly on package programmcs. May
I ask why in spite of al] these schemes,
our production remains almost static
over the years? Why are we, in spite
wf all the schemes, completely at the
meey of the climate and of rains?
Is there something tolaliv wronyg with
the way Government are handling the
problem  of agriculture, or has it
become a habit with Shri € Subra-
man.am to rush to Washington for
foud?

Now, let me come to a few specific
probien:: of Kewala, A well known
malady of that State i3 educated un-
empioyment. A solulion to this can
Le found through greater indistin-

lisation. But in this matter, that State
ix one of the most  discriminsted
against an iadie Even Lhe existing

_ndustries pet paralysed due to want
of puwer. Kerala can preduce power
avcording  to  all experts in  the
cheapest manner possible, and yet we
are forced w beg for power [rom
neighbouring St.tes, paying a high
premium.

The truth is that we earn abundant
foreign exchange for India, through
cashew, pepper, rubber, tea, coflee,
cardamom and such other cash erops,
This valuahle foreign exchange is used
bv the Government for industrial
expansion in other parts of India. As
part and parcel of India, we have no
objection to this. Our only claim is
that at least a part of this foreign
exchange should be wused for the
greafer industrislisation of Kerala,
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one of its pressing needs. If this is
not done, the people of Kerala will
not forgive the present Government.

Coming to the foreign exchange
earnings, may 1 invite the attention
of Government to the fact that we are
capable of earning even more? 1
will take only one instance. If a
glgantic scheme of deep-sea fishing is
put into execution, investing a few
crores, the con<'il waters of Kerala
can vield fish that can be exported in
sizable quantities. Even more fish
can be made available to the people
here to supplement their det. At
present even what is caught cannot
be preserved for want of power and
refrigeration facilities. They get
spoiled and are used as manure. 1
want Government to go into this ques-
tion. Some other Members have also
referred to the possibilities of deep-
sen fishing off the coast of Kerala.
""iere are some programmes which
are already there. But I wont these
programmes to be expanded 1 a much
higger way,

Now let me invite the attention of
Ciovernment to another question that
is agitating the people. I want all
the students and others detained due
to the recent food agilation to be re-
leased Immediately. There is no
reason to put them in jail any longer.
1 waont an inquiry to be conducted
into the police excesses. It is now
hecoming 8 common practice to led
loose police on masses of students, on
educational Institutions; and not even
professors amd lecturers are spared.
This has happened not only in Kerala,
but recently in Banaras Hindu Uni-
versity also. This is another danger
signal in India, that the police can
enter into any institution and behave
as they like. 1 again request that
specific cases of excessive police
violence in Kerala should be inguirea
into. Otherwise, this would mean a
lieence for the police to do anything
in future.

Let me conclude on a note of warn-
ing. On very reasonable grounds, the
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Kerala people are getting more and
more tesentful of the Centre, of the
Government in power. This is not
good for the future of the nation. The
repercussions will be far-reaching. It
would be to the good of the country,
of its future, if the President, the
vustodian of the rights of the people
in every part of the country, takes
note of trends like these and advises
his Ministers, particularly Ministers
like Shri C. Subramaniam, to see that
the resentment does not grow among
large sections of the people over a
long period. The resentment in the
mind of the people of Kerala should
not be prolonged any more.

Already there is a cry, ‘Why should
we suffer at the hands of the Centre?’
An echo of this sentfment was heard
in this House the pther day. 7 am
not personally an enthusiast of uch a
sland, But I consider it my duly to
warn the Government—do not create
conditions that would make the people
think of forging their own destines
without looking to the Centre. That
would be a blow to national solidurity
and to the Constitution, to the very
structure of the Indian Union,

Mr, Deputy-Speaker: Shri Malai-
chami.
Shri Warlor: Our group has got a

few minules more. If you will be
pleased angd i+ the House will allow
it. 1 would like to make a few points
during that time, because, unfortu-
nately, 1 will not be here on Monday.

Mr. Depuiy-Speaker: 1f the hon.
Member called @ rees, I have no ob-
jection,

Shri M, Malaichaml (Periyakulam):
Mr. Deputy-Speaker, 1 rise to support
the Motion of Thanks to the President
of the Indian Republic for his Address
to both Houses of Parliament, and also
thank you for the opportunity given
to me to speak on the Motion,

The year 1965-66 has been a year of
determined act®n and firm policies, ®
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year in which we have successtully
faced momentous challenges. During
his brief but memorable stewardship.
our late Prime Minister, Shri Lal
Buhadur Shastri, hag left our country
uniteg and determined to pursue our
national objectives. Shastriji have an
inspiring leadership when we were
forced into an armed conflict with
Pakistun, Our brave and gallant
armed forces have written a new
chapter of glory in our history. The
nation is grateful to Russia for the
part it played in bringing ebout the
Tashkent agreement. The spirit of
the Declaration is that violence should
be abjured and all disputes settled by
peaceful means, This is most signi-
fleant. Even though the Tashkent
Declaration has been accepted by both
countries, slill our country is facing
grave problems which will have to
be successfully tackled by the country.

Speeches huve been made demanding
lifting of the emergency. The emer-
gency was imposed only to defend the
country against aggression, both in-
ternal and external. When the secu-
rity of the country is threatencd, the
Government has no other go but to
declare an emergency to meet the
situation, When we think of the
threatening attitude posed by China
on our northern borders and the op-
position to the Tashkent declaration
in our own country by reactionary
forces to weaken the basis of secular-
fem, Government is left with no alter-
native but to continue the emergency.

When we are following a foreign
policy hased on non-alizhment und
peaceful co-existence and  peaceful
settlement of problems, on the inter-
nal "rinl we see frequent resort to
vie'=~¢> and destruetion of public pro-
perty.  The basic concept of our
policy is democratic socialism, That
being so, there is no necessity to re-
sort to violence and destruction of
public property. There are means
available to redress grievances with-
out resort to violence and lawless ac-
tion. But we find frequent recourse to
violence. So Government has nn
other alternative but to continue the
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emergency, The present circumstan-
ces are, therefore, not congenial for
lifting the emergency. To ask for
ending the emergency mow iz only to
advocate lawlessness and violence,

When the war with Pakistan ended
with the Tashkent Declaration costing
the life of our late Prime Minister,
Shustriji, the stewardship of our coun-
try fell on the illustrious daughter of
an illustrious father, the late lamented
Preme Minister, Shri Jawaharlal
Nehru. Shrimeti Indira Gandhi  be-
longs to the younger generation and
she took up the leadershin with a
riedge Vo wage a war against poverty
discase and ignorance. She has under-
taken to keep up the promise to our
people of work, food, clothing, shelter,
health and education by hardwork
and unity of purpose.

It is gratifying 1o note in the Presi-
dent's Address reference to the marked
increase In literacy and education dur-
ing the three Five Year Plans. The
percentage of literacy has gone up from
40 aL the commencement of the First
Plan to nearly 80 this veur, When we
think of the future generation and the
need to glve them due opportunities
to sha"e responsibility in a free and
independent country, and the need to
estoblish a just socia] order, the langu-
age problem and the necessily to solve
it at the eariiest possible time could
not be bruhed aside. Our late Prime
Minister, in the footsteps of his pre-
decessor. gave an ussurance to the
non-Hindi-speaking people that English
shall continue as the associale langu-
age 80 long as the latter desired it
To maintain the unity of the country,
it is essential to allay the apprehen-
sions and remove doubts, The three-
langusge formulu will provide the best
solution. An amendment providiug
for English the status of associate offl-
cial language will be a cementing
factor for the future generation. This
is the most appfopriate time to sive
the assurance a place on the statute
book.

In the President's Address, agricul-
tural production has been said to have
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gone down mainly due to the failure
of monsoons, But the Government
was able to tide over the crisis, pre-
vent starvation deaths, by pursuing a
vigorous policy of intense procure-
ment.

Mr. Deputy-Speaker: Does he want
more time?

Shri M. Malaichami: Yes,

Mr. Deputy-Speaker: He might con-
tinue on Monday.

14,31 hrs,

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS
SEVENTY-EIGHTH REPORT

Shri Hem Raj (Kangra): I beg to
move:

“That this House agrees with
the Seventy-eighth Report of the
Committee on Private Members'
Bills and Resolutions presented to
the House on the 23rd Febru-
ary, 1866."

Mr. Deputy-Speaker: Motion moved:

“That this House agrees with
the Sevenly-eighth Report of the
Commillee on Private Members'
Bills and Resolutions presented to
the House on the 23rd Febru-
ury, 1966."

Shri S. M. Banerjee (Kanpur): In
today's list of privale Members' busi-
ness, item No. 5 is a resolution by Shri
Karni Singhji,

Mr. Deputy-Speaker: We are not on
that. Have ¥You pgot to say anvthing
on the resolution?

Shri 8. M. Banerjee: I want lo tayv
something about the time allotted.

Mr, Deputy-Speaker: You can do it
when we take up that resolution_

Shri 8. M. Banerjee: If the House
iz serious about that resolution, 1 sug-
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gest that the other Members should
withdraw their resolutions and it
should be discussed. I also request
Govermnent to come forward with
some announcement about the pem-
s10n.

Mr. Depuiy-Speaker: Are any of
the Members withdrawing their reso-
lutions? No.

The question is:

“That this House ugrees with
the Seventy-eighth Report of the
Committes on Private Members'
Bills and Resolutiona presented e
the House on the 23rd February,
1966."

The motion was gdopted.

14.33 hrs.

RESOLUTION RE. NATIONAL AND
EMOTIONAL INTEGRATION—
comtd.

Mr. Deputy-Speaker: One hour was
ullotted, 20 minutes have been taken.
Forty minutes are left.

Shri P, K. Deo (Kalahandi): The
time should be extended.

Mr. Deputy-Speaker: I find that
there are 8 or 9 *‘members who want
to speuk. Is it the desire of the House
that the thme should be extended?

Some hon, Members: Yes.

Shri 5. M, Banerjee (Kanpur): By
half an hour,

Shri RKarni Singhji (Bikaner): At
least un hour.

Shri Shiokre (Marmagao): It requ-
ires the whole day.

Mr. Depuly-Speaker:
may move.

Somebody

Shrl P, K. Deo: | beg to move:
,

“That the time alloited for this
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Resolution be extended
hour.”

Mr, Deputy-Speaker: The question

by one

is

“That the time allotted for this

Resolution be ex'ended by one
hour."

The motion was adopted.

Mr. Deputy-Speaker: Shri P. K.

Deo. The Members should be as short
as possible.

Shrli P. K. Deo: India s a rich
tapestry with beautifu] fabrica of cul-
tures, races, religions, ethnic groups
interwoven tp make g beautitul whole.
That is India. Unity in diversity is
the characteristic feature of India and
its continuity is the distinguishing
mark of Indian history. Apart from
modification of details, it retained its
substantial identity throughout the
ancient, medieval and moderp epochs
of Indign history.

Though there are many languages.
religions, races, their fundamenta] at-

titude towards the oneness of the
countr and nation has persisted
throughout the centuries. The c¢on-

ception of qT &'! w India from
Rameshwaram to Himachal has been
always there. The Vishnu Purana
says:

gwt 7q T fmizedy ofemi
T E T AW WAt ga aafa

Every time there was a new con-
tact, either religious or culiural, it
was enriched by its new addition
which left 4 permanent impact and
at the game time the newcomer got
itsalf assimilated in the mainstream
of Indisn culture.

To strengthen and quicken the
progress of integration, wise men in
the past took effective steps. The fool-
prints left by them on the sands of
time are to be followed in itg true
spirit by posterity.

1847 (SAKA) Integration (Res.) 2564

The edicts of Asoka preaching tol-

erance and kindness spread in  the
various nooks and corners of  this
country. Shankaracharya established

four mutts in the four corners of the
country, at Jagannath, Rameshwaitam,
Dwaraka and Badrinath, and at Badri-
nath only_a nambudri from down
south can perform the puja.

Akbar's synthesis of the varions reli-
gions can be seeq in Din llahi.  Ali
these go lo prove that all these s'tpe
were very correct sieps. Further (i
is a fact that the British system of
administration and the FEnglish lan-
guage helped further integration.

But, alus! the partition of this coun-
iry gave a big blow to all that had
been achieved and the Congress was
a party to it. At the call of Sardar
Patel over 600 States merged in he
truncated India, and the new map of
India was redrawn. We played our
part in that process of integration, .nd
we cannot reconcile ourselves when
we see forces of disin‘egration rais-
ing their ugly head. When we get
such distressing reports, we should
analyse the cause and iry to remedy
and we should not crush it by brute
force of the party in power.

‘When something is thrust upon or
forcibly given effect to and not left
to the national process of assimilation,
when the minorily is dominated oy
the decision of the brute majornily,
when promises and pledges under the
Constitution are broken al conven-
ience, when sorial justice is denied,
when two squure mea:s a day are
denied to the people, when deci ]
are made on political considerations
and not on ‘merits, then the forces of
disintegration are let loose.

1438 hrs,
[Sunt Suamiar Sawar  in the Chair]

It Hindi is left to the process of
evolution, in due course it would be
a pational | of thig try,
but if it is thrust by brute force, it
sows the seeds of disintegration,
‘Why should there be a commotion? If
in Israel they can take Hebrew as the
national language, we can have Sans-
krit and all trouble will cease, but it
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rav not be possible at this moment,
tut it is worth considering.

We should try to examine the wvar-
ious problems in our country in a dis-
passionate way and not on party con-
siderations. The demand for a Punjubi
Suba is a genuine demand. If people
of all languages could have a state
of their own on the basis of language,
it would be wrong to deny the Pun-
jabi-speaking people their Punjabi
Buba. It is a matter of great concern
tn us that such questions are being
runsidered on political ground:. There
fias noy been a dispassionate approtuch
tn this problem. Punjabi Suba is being
delaycd till the coming genera] elec-
inss sp that political advantag: coula
by wured by the parly in power.
Why not wllow al] idess, rclign ng and
pelitical thoughts and  caltures  to
flourish in their natural way? I like
ilis particular pnrase of Mwea and ©o
1 am making use of it. “Let a thou-
sang flowers bloom™. In the process
<! cwolution, all will merge in  the
main stream of Indian nationalism.

When a proper diagnosis is made of
the 'malady, all figures point at the
purty in power which, with only 43
per cent of popular backing, comes
out in artificial majority in this House,
and, being intolerant of the wviews
of the minority, tries to force its deci-
sions, without realising the wvarious
rewctions and consequences that will
follow,

That is why there was such an up-
roar and commotion in this House this
morning because people have started
loosing faith in this  parlilamentary
democracy as scant attention is being
puaid to the opposition. That is why
quorum bell it being rung so aften.
Political leaders in the country who
could build yp effective opposition to
the purty are being lured away hy
the offer of jobs, ministerinl and
guhernatorial, wvice chairman of the
planning commmission, Deputy-Speak-
ership, Rajya Sabha tickets. etc. in
order to weaken the growth of oppo-
sition in thig country. The conference
of national integration in 1961 pre-
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scribed a code of conduct for the
various political parties. This code
of conduct wus never followed by the
party in power.

Mr, Chairman: How much time will
the minister take?

The Deputy Minister in the Minis-
try of Home Affairs (Shri V, C.
Shukla): Fifteen minutes.

Shri P. K. Deo: You can look at the
way in which various abjectionable
posters and party literature were pro-
fusely used in the 1962 election and in
the last Orissa elections. The depth of
meanness and indecency und the
length and breadth of falsehood re-
sorted to is peyond the imagination of
anybody. All these things were
brought to the altention of the Home
Ministry, but thev fell on deaf ears,
Party tickets, we all know, are often
distributed by the party in power on
the basis of castes, community. This
gives fresh fillip to the process of
disintegration, Ewven though there are
conslitutional sufeguards for linguistic
minorities and there is a commission-
er for them, scant attention is paid
to the genuine demands of the mino-
rites. I would draw your atiention
to the state of uffairs of the Oriva
in Seraikella Karswan in Bihar: in his
report the Commissioner for linguistic
minorities says:

“The State Government have not
alsg expluined the circumstances
under whirh the number of Oriva
medium pupils was reduced by
more than 10.000 during the course
of one year and the nmumber of
Oriyva srhnols were reduced from
57 to 11"

In spite of the assurances in the
Constitution, no attempt has been
‘mnde tp safeguard their interests. The
Goa gquestion also is there hanging
fire. Till now no decislon has been
taken in this regard even though the
verdict of the people in that State
has been very clear. The introduction
of the zonal system for food distribu-
tion is another impediment in the pro-
cess of niftional integration. These
food zones creating every district as
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® unit of its own strikes at the very
root of the integration of this country.
Why not have an all India common
market where the usual law of de-
mand and supply could decide the
distribution of foodgrains to meet the
requirements of the people, To wme
the seeds of disintegration are sown in
this country mnot by any religion or
caste or creed but by the party in
power which has been persistently
following the British policy of divide
and rule.

Shri Khadilkar (Khed): Question

‘Shri P. K. Deo: With these words
*f beg to submit that though I support
the spirit of the resolution, 1 oppose
its lamguage.

Shri A, P. Sharma (Buxer): You
.oppose the Resolution? . . .(Interrup-
Jtions).

Shri P. K. Deo: It is not religion
or caste, but you people. who are res-
ponsible for it.

Shri D. C. Sharma (Gurdaspur): 1
think the most absorbing problem
that is facing India today, the most
critica] phase through which India is
passing today is highlighted by this
resolution bui il is a pity that the
Treasury Benches are again  emply

- except for one deputy minister. I
believe that the cause of national in-
tegration is a cause tn which cach
Indian should be we added, and each
Indian should Le wed:ied, and each
Member of this House shou'd be wed-
ded. But you can tuke it what valuc
or importance is attached to the reso-
lution if they have sent my [iend
Shri V. C. Shukla to represent  the
whole army, battalion and council of
ministers that we have pot.

Shri Khaditkar: He is the youngest
~epresentative of the Cabinet; you
have to welcome him.

Shri D, C. Bharma: My friend over
there was very paradoxicel in his
speech. Al] the time he was speaking
against communalism. Every minute
_of his speech was devoted to the
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condemnation of casteism; he was
very much opposed to regionalism; he
did not favour the idea of linguism

but after having made that speech he
said that he opposed the resolution.
If you permit me 1 will may that 1
anpeal to Philip sober and not to
Philip drunk. I appeal to the person
who made that speech and not 1o that
person who arrived ut that wrong
conclusion towards the end. What is
the problem facing us today! There
are so many walks of life, political,
social, educational, business, industrial
and commercial. If I am appointed a
minister, my first choice would be to
have that gentleman as my private
secretary or as uny secrelary  who
comes from my State; my second
desire would be that I should have
that man as my secretary or privale
secretary who belongs to my caste.

Shri Kadilkar: Lady secretary?

Shri D, C. Sharma: 1f 1 fail in that
also, T would like to have that person
to act as my secrctary who belongs
to that linguistic group to which 1 be.
long. You look at the mimsterial
map of India; T am not talking of the
ministerial map of this Central Gov-
ernment. You will find that the
worst example is sel by the countil
of ministers in the States; thevy want
to appoint a person who is ncarest o
them in tenns of language commu-
nity or castc. When they want t.
have some officer who would stand
shoulder to shoulder with them and
think in terms of these ills to which
my friend My Sidheshwar Prasad has
refern:i,

It §s said that the fish rots al the
head and not at the tail; this 13 a
proverh. If our State cabinets gret
such examples in the choice of minis-
ters, in the choice of officers. in the
choice of Chiet Secretaries, I do not
know what kind of a future, 1 can
visualise for India,

Mr, Cheirman, you rememb.r there

‘used to be ap hon. Member in this
‘House; he is no more; he was Feroze

Gandhi.

Mr. Chairman: Order, order; hon.
Members should not cross the floor.



National

256y

Shri A. P, Sharma: I am sorry, Sir.

Shri D. C. Sharma: He is privileged
to do so; he is the leader of the labour
party? Now, I submit that there was
a very distinguish friend of mine by
name Feroze Gandhi, and one day he
made a specch at the Congress Par-
liamentary party meeting, and he said
that the Chiet Minister of a State
happened to belong to one caste, and
the Chief Secretary of the State also
came f{rom that caste; the Inspector-
General of Police also came from that
caste; the Direclor of Industries also
came from that caste, and he found
that most of the Commissioners in
that State came from (hat caste and
many Deputy Commissioners also
came from that same caste.

Mr, Chairman: There may he other
reasons also,

Shri D, C. Sharma: You are right,
and that is why you have come here—
for other reasons.

Shri Raghunath Siagh (Varanasi):
I think that remark in respect of the
Chair is not good.

Shri D. C. Sharma: There mav be
other reasons. I do not deny that
But how can you think that those
other reasons can become the rule and
the real reason becomes the oxcep-
tion? That was my humble sub-
mission. Therefore, we have to take
inte aerount the fissiparous tendenc-
ies that are prevailing in our country
at thig timge, Those tendencies are
listed in this resolution—-communal-
ism and so on. Can anvone deny, whe-
ther it is this State or that State. for
any other reason excepting for the
reason that one particular ity
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particular thing for regional conside-
ration? 1 know a gentleman, a very
big person, a Chief Minister of a
State, who wanted that all the
good jobs should go to the place
tiom which he came. If any
industry wa® to be set up, it should
be set up in his home town, and if any
person should be appointed he should
come from his home town. Thete-
fore, 1 request that the report of the
Nationa] Integration Committee over
which we spent so much time and
money, and in whose discussion so
many minutes of ours and our nation's
time were taken, should be fullv im-
plemented and before it is imple-
mented in the political fleld, it should
be implemented in the educationsl
field in the business fleld; more s0 in
the educational field. What do the peo-
ple of Bengal know about the people

of Punjab?” What do the people of
Punjab know about the people of
Orissa? The difficulty with our

country is this, We are a big coun-
try; a country consisting of 480 million
people. We are composed of =u many
linguistic groups and composed of so
many caste groupa, ~We have 20
many different kinds of minorities,
and to weld all of them into one
national, integrated unit, is the task
of our Government, Qur Govern-
ment has not been able to do so and
I think this task should start al the
Schools—the elementary schools, the
secondary schools, at the collegey and
at the universitics.

Mr. Chairman: The hon. Member's
time is up.

Shri D, C. Sharma: [ shall finish
now. Do you know that in one of
the States of India, the persons of a
ity cannot join a techmical

should have a dominant voice there
that “we want to have new status™?
Can we deny that when we have one
big person belonging to one caste. we
do not want that all the persons who
surround him like the ballet girls
surrounding the Prima Donna should
also belong to that caste? Can we
deny that a person somewhere wants
to give top priority to » person for a

college, cannnt join a professional col-
lege, cannot get into any service? The
result ig that as soon as they arc born,
their mothers pray that thosc bovs
and girls should go to Delhi. Delhi,
of course, is a good paradise for job-
seekers and for every kind of em-
ployment. I am glad that they come
here. Butd& may tell vou that a com-
mittee should be appointed to gn into
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the grievances of the minoritics re-
garding language, caste and other
things, and that commiltee should
give its findings and those findings
should be implementej jn this coun-
try. Unless that is done, I du  not
know which way our country v ould
be going; whether we would be going
towards umity or disunity, towards in-

tegrity or towards disrupuon;  lo-
wards unily or towards fissiparous-
ness. 1 sav that this 15 a wery

admirable resolution upd we should
give it our wholehearted supoort.

@t et oW M (FEAT)
avrify WEEW, @9 ¥ w@E A AR
T gt & f woe avmifae & a8
ogaY @1IT AR w1 A faA @
t 0T gg # fe A fadwx
wqE o aurg & T #, F vF Twrw
® i § (fegamarae # fosram
Y & =91 Avar &, AfwT 399 wwe
¥ TG g AEAT | TWE FTON 7R
wiAr Wfga AT o W & FENY F
o X ¥ aY gar 1w 94K wEw
gk K fF o8 £ g0 & gt o
fwedzr &, A A9 §, A7 FATEr
zA w7 &, ALY FET & FIC faemgofr
¢ wifs afzer wifusar wae
FuAt W7 FAY § wAr aw A
wT TR ¥, A7 TIA ®C AW AZ Al
¢ 7@ xv } w7 ax wofEa & vy
Efay gead Saswa o
fE @Y wwarT Ay o @ & gy 5)-
o w &g afi gy argm

TE AU AT WY @29 § §3
af 7.7 Q¥ 9aT ¥ AT wriw vy
¥ 1z fada famr qr fx 71 ot 51 Ofar-
Az fufarsz - g, 79 @ & o=t &,
& ga AwAqr ¥ O T ¥ g
g, feg aifezar enferr ag feafa
At wt oy gy frafa a fw
wAT AT ot 1, 712 afaw e AW
¥ afed ¥ Y A W W AT gt
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Wy Hat W Uy W ¥ B FTwi
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saaT i fF e g7 graw
TR, FHATY Wt o g g, sAfay
20 T RN T A g7 &, I
W, qOIT{ &9 WY #) e
T FT AW R

Al a@ g @ fw 3A% v ww
wwafat & gar w1 W g
B A g1 w7 ,few Qe 9 e
FEreTw & AV qT faidt w o W
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o & & g, fet el A g,
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qregw ¥ AT OweT wrvar § owix
fedt % amemy & wver At wrET
HTRTT wF WY gEtgrea § fe o woe
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oz qafa 15 a0t Y awrr 1 97 6t
wafag ot & Y, o AW A
ag € war & fs P wfa fer Qe
WTaAT aAT o g §—5% foedr faa
WHTH ¥ ATF TAT 7, I GHT YT
formr o1t & I 3 w1 O AT
TRt ¥ HTAATT GEE ST SIRENT TR
qw T # e o, 3Ty i gf
A g w1 fe S ogp qed oW o
g e g 2w ¥ faedy & ol 7 o vy
T # A4 wfey g1 | AfrEm &
At ag & fr fg=r o W afr
afer wwamwrmfa® fag s on
Tt Foi Ar ¥ § 1w T
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a1 &% F3 A Y faww @ g
9T/, T w1, 33 @ g
o 9T W W WOE W
FEA AT T ¥ WY AT FEwA AN
m & fa fedt ot wem wrar s
TA AT & T T WEN AT A
g} &, IAFT T-9TET & 9% g7 famrA
AT, e A fr wor Fragn
fFr Rt A 54 FAAT KT AT
afed fraa &Y w7z W E 0 TR
amog oY 2w & fea @ W g

¥ wEmE A 9w awen
Tz @YY § 1 it A maEen aget
F a =T A Y & g2 wEw
wA fmadw a e F e ® S, MW
gz o F A F@EAF
rw ALY | AT AT T AP A
£ sl fraY W gwem & wfa
favegrens ww gAm wifga oY WY
A AT FE AWAW & AT w40 A7
WY freew wig § 9W T WM g
¥ owA W< | wRrgT oY gRedd g
T qgar Wy FE | & a9 AW waT
g fw o qomatrgar Farad )
A ofed, mw ¥ &fw, e ¥
fxy | wfeq gEaR & @9 wWw
=t frrw & o fee T ™ wwe
¥ IR ATER  24T@ HYT AR
¥ w1 AFT AN

15hrs.

Ry gy W W fr ww
wadtfas vaeq am Fronar & feadt
T2 ¥ wow a2 & faa &) @y gAY
wE w A 3w WY AR gEA
ooy dzr FT &t F A€l pE TEN
% g W, AAT T AT EwT
FoFTC ®Y G o AT b, wp W oy
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o & s ar k& forw faor &
Tt qgos T I W § wifexat
nferrazi WaH T W g
ug WY &=y 7 € 7 fF g e
e Bl 3w O W AT ) owW
aidi & wRAT ® F 7 far
T HTGAT FT AT 3, TAFT 38 A1
1 fear oo, @ Tt ¥ wreer WY
M E, g wEer wE qEEET
¥ FT W fa@r amw | 77 Y gferwm
" Ao fomt R, g gfeewor ww
2w Y &ew w7 T

EAwA ¥ W FEI ATET ¥ oo
#frw g @i & f feagdawmm agar
AT g cfraw wEA i fw
gHwWs ®A Giefl Gl 97 WA
&, ofe g7 =gy § fr anfoa= s
@, aftgs Ay fr awEmER
wew g1 AT gANT WHS TEE T
gmrr gw A ¥ fead & S oH
R WS ¥EW IBrG K WA gA A
# frax & forglr ot ¥ nfoad
Frarer ¥ 1 wfaare &1 ared w7 awr
ar g7 Irarfaat M a=dr gE W=
w1 g §, 7% famafrr e gf
ot AT TET & 1 W 1 I A |
Fa A7 ot TrAA A oy #a wraeAfa
#t e § famrady §, sa9y 30
A AT W9 SN A g AT AR
§, v oF wem famzdr @ ol
&) w7 T ga F 7 fawr § 721 Ay
a1 faarg gmr g & A1 gw Wi
# gfur @ FWr T TSI AT
et ¥y ATy A wifew ¥ 0 @A
aT 77 gwdiAT giw § 1 TEAr faa-
sfer at & ¥ ww fruafrat
TR T AT F W UE
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w1 g 2w g www W g
@Y e H AR @ y N wafw
n‘fr%'@mmrh T S STt
gafom & 0= =W AT g
7g & f¥ o FOTh ST A Q) A
FTAT TEAT TARATE 917 2, AT WAy
FEH ¥ faqrg 7T AIEET § IAY
w1 faarg ¥ 9 gL A Wi 7@
g F Y A g A wET AT
g 7 g a9T0 THT wrEHr @@ g7
HTT ) '
Tg A9 §© §1 99 GO T g
w7 & 7 g veY ¥ § W
TA W AR TN o
favare 7€ a & § | srev@ET A S
AT 8, 79 # g¥ frrme A g
£ | SrewnfawaTr quTa FY AT FwAT
2t i g favarg AR BT &0 Ew
AT FAT ALY AET &) AOIRT I
n’t‘fiﬁﬂﬂwﬁi’rﬁa‘-}' A ET AW
g I EMT s AT @Y
IFAfw zA E T EIED ALY A
&1 wAd frar 7 Y T ooy
ag & fr w717 § oY §9 A6 g
¢ (geveaw) gard fog ot g7 fes o
g9 TW FTEW AT 94T &) T g AT
FaT fem s Ag I H 1 R ATA
Qf*fwﬂﬁwwﬁggzgw
Wt 77 T A W & o eTAEY
T T guT AT Y | g A 6t dh
T T # AR Y gAY ¥
ura fr oAt a5 § w1 Areara
oTAT # A1 OF AYF ¥ wnar & fr 3o
WYAT T4% %eg LT AT | T8 W= T
mgAEm A grAr g fr A Ew A
fam % w71 £ 1 9 At gy 3T AT
@ &, o7 1w & fAv aga @ g Ay
araF yaag 31 wfa v dgw o
T aw awsd Frdver smreat A
AT 7aT &, T WA A AR §1 R
Shri Khadflkar: Sir, this is a very
important resolution, because there
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are tendencies growing in this
country which if properly analysed
am_:l diagnosed, one feels whether the
unity that we see has any strength or
deeper foundation. At the same time,
when there is aggression or threatcr-
ed aggression from outside, we lLave
seen on two occasions that all .hase
tendencies submerge and the people
as a whole stand together to face the
aggression. This is a most  healthy
sign. because we should never oxag-
gera'e these tendencies. When the Chi-
nese aggression came, the DMK, which
was all the time thinking in terms cf
sccession gave up that slogan and all
over the country party divisions and
other divisions completely disappear-
ed from the sceng and with one voier
we stood up That is g very healthy
sign to that extent and it has been de-

monstrated.

Bul. when wee look at the federnl
life of this country, unfortunately I
must  confess that those of us who
give some serious thought to ENEH
and political events in this country
fee] that the government try 1o
eovade it. Not hecause they have no
mind, but all the time there js some-
how or other an attempt lo evade &
decision and the ground is left where
petty quarrely will asume bigger di-
mensions. To give an insiance, about
a vear ago, the late Prime Minister,
recognising that these peit; quarre:s
between States regarding their bor-
ders or water disputes should not ro-
main lingering for long and shaidd
not provide a point of agitation by
the people of the respective Stales,
boldiy stated that we will soon set up
a high-powered judicia] commitiee 1H
which all these disputes will be
referred for immediate disposal 1
might refer here tn the unfortunate
border dispute ctween Mahorusiira
and Mysore. 1 am not worried whe-
ther a particular arca remaios B
Maharashtra or Mysore; I am  nol
looking at il {vom @A Darrow zngl
But in thia country when the question
of reorganisation of States 7 &
linguistic basis was taken UP, suffi-
cient ground preparation Was not
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made and it was taken up in a sort of
emotionally surcharged atmosphere,
In Andhre, somebody dicd duving the
course of his fast: und all the former
decisions were set aside, u decision
was taken and a chain of events
started. Ultimately, the Cenlre had
to bow before the popular fecling.

There is the border dispute between
Maharashtra any Mysore regavaing
Belguum and adjoining areas. My
hon. friend there referred to some
dispute between Orissa and Dinar or
Andhra. All these disputes should be
expeditiously settled and steps must
be taken In time. This is a caste
society and at the initial stage of
geRing into power, certain pulls nre
bound to come up. We cannot irnare
them. In some States, democracy
becomes a casle democracy. Unfor-
tunately, it is bound fo happcn for
some time to come. You cannot
evade the issue. It is the responsi-
bility of the central leadership to see
that all these tendencies sare kept
wnder check and they do not get the
upper hand at the highest level—I
mean the level of the highest trikunal
ol the ruling party.

My first submission is all these steps
must be taken according to the reso-
lution anj same tribunal should be
set up to dispose of the cases. 'Lhore
is another grave danger. Now the
Stat. leadership is fecling that every
State is economically aiso going to be
a separate entity, Yesterday some
hon, member quoted what happened
in the Bihar Legislature, where the
Chief Minister stated that he is not
amenable to the jurisdiclion of 1he
President ur anybody else putside the
State.  These utlerances are very
svmptomatic and if the Cenlre does
not take immediate steps ‘o check
this war-lordism in the States, it will
break the economic and, ultimately,
the volitiea] unity of this country.
These are issucs where administrative
sleps can  be taken immedistely,
Then alone we can think in terms of
emotional integration. Today, emo-
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tional integration has become a
slogan, beyond that nothing has boen
done. Unless you take steps o eradi-
cate the grounds where there are
fissiparous tendencies, divisions, con-
flicls and mutual rivalries, and check
the tendency at the State Lewel, that
type of war-lordism which destroyed
Chinese unity and paved the way for
communism, unless serious aleps are
taken with democratic ruthlessness at
the centre, unless the Government is
prepared lo take such sleps, 1 do not
think the mere passing of a pious
resolution will have any effect what-
soever,

Shri Balakrishnan (Kotlpatii): M.
Chairman, we all want to have
national and emotional integration in
this country. If we want to achieve
the objective of democratic socmnlism
we have to abolish casteism frst, be-
cause it is casteism that is creating
all other evil forces li%e provincial-
isin, linguism cte. Therefore, caste-
ism is the root cause of all ihesa evi's.
First of all, you have to cut the trunk
of the tree and then all il: Lranches
will automatically fall down.

In our country, unfortunately,
casteism is deep-rooted.  No Indian,
nobody in this country, no person is
free from this caste feeling. No
political party, no religion i3 devuid
of this caste feeling. Even in ‘he
elections, when candidates are select-
ed they are selected on tne Lasis of
caste. If the majority of voters are
Aggarwals, then the candidate selent-
ed is also an Aggarwal. If the majo-
rity of voters are Naidus. the candi-
date selected is also a Naidu. No
party is an exception to this. Take
the example of occunation and work.
Occupation and works were allotted
on the basis of varnasrama dharma.
No body so far has heen able to
change that pattern of cccupation and
work which was originally allotted on
the bnsis of varnasrama dhuarma.
Even after 18 wyears of our indenend-
ence nobody has tried to chang: it.
If anybody tries to change thig svs-
tem of pation and work, if any-
body tries to change his occupation
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or work, he failg in that attempt. He
is never successful in #shat attempt.
For example, if a Harijan, a low
caste man, wants to run a tea shop,
the caste people will not go and take
tea from his shop.

Shri A. P, Sharma: I will 1ake

Shri Balakrishnan: You will take,
but what about your community? I
know what amount of difficulty we
face in the villages. Even now this
sort of thing is going on in my vil-
lage. What I say is, castcism is such
a force, to remove which it is very
difficult,

Take the case of private industries.
If the industry belongs to a marwarl
you will find that from the manage-
ment to the watchman all are mar-
waris. If the industry is owned by
a brahman, you will find that almost
all the employces from the manage-
ment to the watchman are brahmans.
This sort of thing goes on. Then,
where is the equal opportunity of
employment for other citizens. Only
a few sections of the people belong-
ing to higher castes, because they are
fortunate enough in having a few of
their persons ag industrialists, enjoy
all the opportunities of employment.
What about the other major section.
the poorer section of the society? 1
at all some low caste people are given
jubs in any industry, they are only
given scavenging or chaprasi's work.
Is it difficult, I ask, to make it a con-
dition in the licence, when it is issu-
ed by the Government, that recruit-
ment to posis should be done only
through the Employment Exchange
or through the Department of Labour
of the Government? They go on
issuing hundreds of licences to a par-
ticular man and he goes on recruit-
ing his own people for the work.
Where is the opportunity for the other

people?

Therefore, what I want to say is,
unless casteism is abolished, there is
no chanoe of our achieving national
integration or democratic socialism.

2530 (ai) LS—12.
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1 want to say a word about un-
touchability. Unfortunately, un-
touchability happens to be the pet
child of casteism, These two evils
co-exist in the country, supporting
each other, dividing the people into
several classes like depressed classes,
backward classes, higher classes and
s0 on. These are the twg evils that
divide the people, and that is why
there iy no national integration or

" democratic socialism. Unless caste-

ism and untouchability gre aovolished
we cannot hope to achieve na'‘lonal
integration or democratic socialism in
our country.

oty (ot ) : ATl wEEy,
oY fedva< T aTT ¥1 N wewry § Iw
Y xe Al 9T o & 37 *7 ufw-
77 FTATE Wrd AT 97 | oy fw
agxdwa ¥ fa¥r ggi 9 Arwarew
&fea vgi ot wrgafedt & gfveh &
Tg % waa g wx fw qrfwena
waerk gf ) agt T ¥ WAy
Y avey wer Wy § v

“aigr farg wTELY METAt ATEAE)
qaaar eaty faed mgravas aoma |

Fsar oY gATEr §, wraradr v gErdy
§ ) feT s oY ¥fwd

=1t

“wegdd  wrafad wawE
TAANITAT AT & | OF TFEIT F w7er-
wra a=Ar § & meg win ¥ «fw
adar & va fay ag qrardy A afY
g, war qgmTdt aran & o wgt 93
far *1 9w qfax aff [war Mm@
At g e qYo i RuA fak wew wkw #
38 1 91t AY AAan 4

waafa W o WY A
Life 3

ot w§ : ag A% w9 ¥ WA
Fx nifafesw arar § 1 ax agrosy
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a1 wgd § i Ad 3T A1 9 wgrae
Syt & Mfradarezar g fr
|y wAg A1 I A & ol fed
o ¥ mfafzsn 71 adf mar wiey
wa qifefzag & wer TFaEr w0
% Y g 7T R0 @aEr AEY g
ATy gzed o1 vz ¥ froagh ax
wredlon g || wfr § TgAr oAy
s sredonFgf adi & 7 Pafd i
¥ ey Aqiaem §, TEedew ¥
cafrezg § | W A dT A fr g
W ETE | T 300 HIA] 47 FIe
BT a1 1 YA qIg 7T AE QAR AT
¢ wife aify & 3971

¥ faa 1wy fawa meza Fagr
qTEmET TR g v T, 2, T
s e aar onfey  Afaa K Sw &
% §Y 1T TFAT ARATE | gUIL AT
uw fgex Aawma # and gyt | gai
gt oF WA Afrsgz ¥ faa w1
et AfAEE TET AT &1 "ar A
wT qawma F v fx fgmg A
T ot owEt A% fgg ¥ oAE fE
qaaAra 7 3 L a5 | g
#frgz & a1 I ag =1 21gr Al
TR AT RAIT A T 010 &, g AT
et eafad eaay sz aT ) Ay
st o Y w1z wvA wf

ot "q fawg :
RTT 4T |

afaez agr

Wt w¥ : ¥ ¥ qrz og ger £
AR AT & ang fRT anf 21 ok wie
TiT aft W wATND F g gw
fordr amft WY A 77w AT A
&\ T faw aeear @iz | qe-
wT gwa 4 704 ot WY ag feg &
w¥ 1 o7 ford o fmr ¥ e
ey W Aft 1w gt
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et AY gaTdr wepfy &1 99 ¥ Iw
R AW o gy § oW WY WY
T & Hfrw dta v X 9 A A
ifer ad M g 9w ¥ nevw
M dofaen 7Y fagreen afgd O
fFox &regw g gIT g oW
T €Y wa Jafon 51 T @™
g1 g & =faror ¥ g e §, afiewn
¥ aF we &, qIaa 7 ga wew g |
T & @ew £ g a6 g AT g
Fd | e ot fiw fafaeT g@
TTamagagar g ¥ a7 59
g1 forg arez 71 i fafmex g
g I FUE Y @19 agr AT § |
o\ 2z frr Iw fafreet wr o
g § Y AT AT | A e Ay
AT AT o o ¥ I awq WY Aw;
¥ oF fafqeet ot 9T & w1 T
& It Ayt W famn @ 7wy & fag
wfay fs ag qaewm &) @ 6w
KA Ag T qrfeEt g G g fE
ferafees oifeslt F<m At ot anfa
w1 @y o mtar s oasr a9
= @R, T A Al & s weY
oifefee qas & Targer & 1
#1§ Fredtey a1 {oAfoen F1 a7y
Tt g 1 & At wer g fE ag wTedew
1T QroAfaen a¢ @9 &on % w0
a9 wigd § 5 ggsw X W 9,
T 9T AT AT |

AG FTAT ATYE oY, 25 WA aE
U% ATEE, 50 W g G ATEH
TH AT ¥ T AU Ao O AT
AR &\ 0w fT gz o 9 A
& W P & Qr wwwen g R
asEmr = felr | Afe ag @ AT
¥ IaFT 79 FA Ay fx fegeam
¥ @A A, wmatad § e A s
OF ¥ | W TFTCFT OTITH Y Ay
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% g foar ard o\ aowt w1 3w
¥ 92 9gTAT A7E, TAH WA F AT oA
& az s fieg 3Y, F gmmna €,
&1 gl Afer wtafas & oA ¥ ok
T R R At ag T TR A
THIT & FEaaT g1 g § 1 e
forr &z & 17 g7wC FAT STLA
% 99 aG & AE g g |\ 9
FHW FTRFTAN G T T AT,
7 Pradfefamerea & ) i 28 o
Y RE | FHT T IF 2T Y,
w1 gaf firy &1 247 fror ) v g
&Y A gt wr g1 zaf & wgar
g o e e #qfae or & agr Fmaw
A i 1 3z A1 wrd dfswse
gt & faasr arwa dfasz wh
for 3o wwary dfvgs &1 9
=, GFT ara A ey wfa ) @
1Y @Y #R T fraary 91§51
FETT TE R |

wt To Yo Twi: mﬁm
% uré frgvacwas & R faay -
aTx AT wreAr g f gy g s
e & gyq gafega fear ) ¥ ogd
fort  avael 7 g8 faww 9T @Ew
¥ s wox frare O §, qAE Y
& war angy, Aw ARw ¥ gy ¥
wgAT wrgar g fw wrow § ot anf
TR AT, wET wEY, ST ¥ e
frerd famrge 7wt gaer fawen o
Shri P. K. Deo: 1 oppose the lan-
guage but I support the spirit,

s Wo We wAl : Wit FEA
feqfrz 1 awda fogr a1 & aown
g fw wsars w1 mrda s wfior
&G a1 wET AT IE Al 4
wqT Wa Gt fefae dt &1 3% o
STEAT ‘to Hte wH ¥ ST T A7
g ¥ @A wTAT 9T fanm &
I T UF AT ANGT  FAT
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argt § 1 Kawwen g fr oy gA Wt
T HTHTT §F NEE B @I K0Y
ot W ¥ O § oF qga f qatew
T g | walT qw & W g
¥ drq i 8 W § durrer i
T W & w o7 o afr &
gge T ar g8 % A 9t ¥
mreATg fF e yeEa o
w9 ¥ F7 EE AR A Wl WO
B S ST Tz TETE 7T ST
Fm WX gEE gw wAitaw Wi
A & @ET & §WA ag TR A
£ e W am e g T owfeq
fr @z Wi A1 FATT AW & A weE
W77 o7 OIfeedTT a9 & TR 4
grgifarar &1 @ fret ww ¥
wronE At gt e fee o wfen
W g | AR SV AEw )
a7 9 @A AT, a¥ wTA A W
¥ | Fw ami 1 a1 IEA gwda ey
#fer wafren w1 fair fem fe
fe wegafa a1 Te T & A0EY
# T arx feAmAn W f fE o dw
wr  wem W gan At gafag g
fis 2w whens v W fg W
T St grernfus geqrd ff dit
ot Bw ¥ o7 AT AT FEET ¥ IR
g Frret fomelf & aitw off o wie
wft worg & Fegeamr & W Q) &
wiaxr mafen A Ewm g fE
grearfosar 2w & fredt wfeg
g ar & wifr afr ¥ gaw
i w7 WAt g 6 AT gRTT ST
mgt & fz3, & A1 gg FFAT Amzam f
fop =T @2 e @1 ST AT EL, WO
arfx w1 fafreT 21 & 7ow fecdt
fafrezr  gordr  wfa w1 #rn wfag
g sa¥T AR A Wi &1 e
afm , FF WiAw AT gFAA XA
A gasr v AlFat s oWy
faam zw faim %79 3 afed qw
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a3 ot f famg qamwmT & 9
¥ W AT TIH A BT qE AT qAW
et % e 9% gafa 0w oF
qfem 2w 0T o farg o @
¥ ) gEU HEERT 2R @A § |
o ¥ gEm 3T ARa g, fr o
a7 # =rEeqr @Y Tz Wi @i
% W FT waArw § Awiafy wEmy,
wrer @ aw wiw) dw @ F oww w
o & wr ¥ ok fe o g
T o & gwiEEm wYE s &
AT & 9T S aE) ag A
w0 § | ferly ) T AT A
T e #T G097 F@ E WR R
e fie gare 3w & GRS & aix
T TE w1 g7 | Let me complety
this point, only this point T ST
wT qHAA FA AT § Ay T vy £
Swfree wriw sfteg w1 gATe aw #
fawre w § w1 SfeT W '
# g A% ey w1 faww @ W
t, wifort § e fasw @1 W
@ w T W wer § 7 W
¥ A A s wr e T oA
At & | ST FT (Z@ATWAT RITH O
frea AT §, iy aeET STowEn
AT WY § ST el I AW A A
Wt §, T I AW € W & o
st 8 wEEY & et guel &
T 9T | ¥HFAY WAr & g 9T
E £ § I o @ew w0 & fAg
qF T v Y wfieq, G fana
# gt gafon ¥ g aaears # FHda
w7 § W & wen w7 g e e
AT T g g g afew wOR
9 9T WA W T |

it vy famd (giT) ;@ E@
w5 fae i | qw et § G
fagraT wqig ot ¥ qg SENT WAL

FEBRUARY 25, 1966

Integration (Res.) 2586

s W fear vt quT WEnew
Tl & I K v fanT @ W

wnafa wgrem : giw fee #
IR aEus |

st wy famd @i (e 0 Y
WE wwWE W e w
g 1 &fFw q# dur amr € v e
wa i fromr sw A @
& zwwt s g fafeam AT B
e gga wifgn wT e gfer &
7 s Gt faan @ W@ gnie
§ fe Ot maw @g A =% 0
T AT TN JEATE  WERT w0
s #7 9 aoiw 9w & 3 e
W R | ok A & ag ww
=g g i gwr? wwe #, w9t=w mmem
¥ oY waa § o @ wuer =t
I W ¥ i uEr T wwE
uwdl e A€ A0 | Afww @ma |
# frdza s W f e fed
& w1 awwa T wom WgT
¥ g2 ¥ Wit gl wmeg §
& &en # afee ¥ §e ¥ Wi aemey
wife st ¥ A W s i,
wodY IS a4 S, T W T
ot Tt qw w wafafew 08 dag
WiT "Els WA TET g T
quadt & s o our ) A X R
f &@ &7 dwg H 14-15 wwmal ¥
ANFE FEHHA § T IAE AR FT
AT § | aEr s fgRy w1 oW
T arf w1 el § e s oA
spreaqr g Al 14 WAl ®
qEE W F wEear W oo
Tt £ A fgdt fedl § @
sy |g), A 1 AT el wrar i A
¥ 9T el oW 31 | afEw W
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i A W g o AEad
W & srgm e @Y watt aee i
[ wFA A A oA Aok
ot ag wAE anew & & frfew v
¥ w7, fF e afee # a
&Y g &Y A At wEofr ¥ afea
afrt ¥ ag st a@ samEn sy
q®  wg 9l

o @t & s § fe oo di
wEATHE TFaT % faw 14 wmeme
& gewE w9 fear o o A
1 &y fem wm. ...

wafe wpew . WA GEe
¥ & @wr g o g

«ft vy femd w0 o e #
m ek ww Er R g

o wWet % A we
s ofes el & gara § AW
wman § 5 e & e waEl 1 9
wet & 1 o e fe afraded
&1 fadas amay mn, ATl w2 wwAT
7Ef I F qgH  AEEET W I A
w1 AT gAY & Ao g fag
off orx gAk  garey a9 & W WO
wr Wi v fada 31 370 afrg
foar 1 @ a@ & WA WO A
T W fE& wEr e

o v fAg &7 S oW
LR ICAE G
¢ I¥aET "W f6T 8% ¥ won
AF A &1 qg qW AT F1 w7 A
wmod

% T IF A T g s

§ afex garlt O acd sfea §
W AT § | g A ¥ W
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44 9y ¥ foar & e ow ewrr
“fafaa 1" @)X aw AT & faw g,
gt mfy W of & st & Fg gom
afea g o fegel ® fom wr
® & fiy onfa fadle ®Y we o
FH AR | TH AT A AR
9T & om T A wee g g
fe ax =i gmrl faars grm g
X weHers S WY wgEsTE
A & o fra WA T iy
& ff $row el § swlag A frama
¢ ol §r ooy v ¥ v g e
T 91T graoiay faael a2y
stargr fear o, o aw gy T
g & aw aF anfa swaeqr wmw
T | vt k€ onferar @ v R
o9 Zfaq geerd A1 A A afamt
it awaa § fau ot wem
T wrr ¥ TAE o 56 wrfrmi @
T &1 e ¥ 9w &1 v o ¢ e
wama At wqfe o el W
g & faw o g Y it

wea & OF §t ara & wgm A §
fr w1 7w 7 @ it sf@Eng
T AT T &, SrveEw T ar 7R E
T F oY & JIATCE wwi & ard
fafrw w391 & ot Y § wwd £
gard g T FwEqT A EAAT e
a7 WY § 37 &1 A1 w0 T B R QR
2w &1 & oF w4 & g Aqre aff
g o g% gEtat aveel £ qwed
wreer 57 & g ware ff R g ?
gafay & I § fr 9@ § @
w1; T wara, w1 T el ar
afufy a7 =T A1 FwT FAT T X
WTRfer WOTE T A AT ITRT IFGIT ®
awra, F# Fr qaret & 7 v §, A
=1 &, qife3d w1 §, oY 371 wmEi W)
o #71 3rax § | 7 Frere frerad
% fag 1§ det afafs, ar Frome g
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* sgaeqr ¥47 T w0 foaw fF wfg
T WET % FANIS € AR qw W 0w
ey %1 Tarfoa g &% W g9 w1
/AT &9 ¥ "o A faw w0
6 w1 & wrdAT ¢ R 30 aom
T 9T |

ot Tgme fey : awifem wEew,
ot fadway waTT { g2 AT gAY gEA"
Iufeqa far ¢ 9a% {70 3 g &
qrx & 1| 9T AF ARG FT @ E
JETAT  gF wfam § 1 Sy
%y w ¥ Sretmar wd oA o
ST AT AT FT WA FIATAZ H W1
w1 Fritaat 7Y fredt | for s wmt-
o ¥ gwTR AT F S3w frar T
T ATOW G AT | A § Wy aer-
T 4\ wWow ¥ g @ W%
o aF, N1g1 w7, ezl w1, Tl
T aegeT ar | K AT e
wrgor, s, dvm, Wi 9EE wvE oY
Iyofaar §, ©F FATC FT w1§ WA
W T & U AR H
gori T SRR gAT, Wl w1 WTHAOT
guT WX g AT A g Sfowr a
# ghe gC a1 IHET T 7 41 fiw gm0
il ¥ wxwra At qr 1 gE W07 OE
T ¥ EE @ 9 Afw e
% qwarq 9 fF @W § wFofar g
&9 H ATiTaaT w1 HEC G W 0 A
w1 fadwit AT AW & FT gHAT Tl
o Nt W W=y T A FEx 9
W qr ®a g fr ag st afaai
WY, & T F, R W FATE |
XE WO & A § gat sfafw g
f& WA & #0980 A¥E S,
80 Nfawa &1 WAET G THE ArTEw
@1 & gy § 91 wreaad § a9-
Afrs A GaT F way § §E et
il T | W Tega A faest # g
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T 8T | AW g g T | e
ag frar a1 mal S A fem )
ATt &1 I ¥ F1§ gEA W@ G
vt oY NE F 9w ¥ wf weww
g g ) gafAy e dET fr dF
WrEad § oS @wiar &1 9
g wm &% 4§ oY oY wreE Taw
® WIT THAT AT | " TR ey apy
TF T& wredr gt 19 § ord fagia
T3l fe ardtgar &1 gew wfew
BF R WIEAHT & | W BW W@
fegEargmaadmfogd 1+ s
Igmfaat &1 & T i 2 | g
warT Far fe gwt uw wrE & #er
wETHT Y A T wwer fagra
fir zot apn vit it weqem &, efrom aim
£ 3% |rq WEF, eqT 7L, VT A&y
FIFTAMEF | TAE 94 7 97 {7 301¢
W & aqT o € 81 OF grET @A
T =rfen o

o fagmmad W s wm
7z waw 5 & wvgrwr g & AT Aes g,
wirf ersfy auw 5 & et g & AT
A g, d 98 g § gad o any
FAAT &, 80 UTHZ, IH AATT T THE FAT
TRTEAT | &% 901 5§94 F1 ff WITT-
aq & fag gavam sdr 1 Efae
¥ St AT E 1 W gw Aw
%Y 45 TIE 997 1T ATl AT 3T AP
a1f ¥ favaa < faar amam &t wrea-
ad Ft wfag a1 A0 g, Tw G
eafay & wgan awean g fx 72 o1 wenm
o ¢ Yk fagra ag ase & 1 Ew
FT STEREAT FVEqEAT LT | W ART
st ferg O qurw & aww oF gfe
afg &1 &0 oY 13y 7 WY oo FT
AR FAATAI g AT AT H wreqr vEAr
21 3z g @ oo & £ o anfiy
I EAER WA |
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ag arfasifis &1 G el A WY
T HT {HFT § | 9 g fggear d
WG | R GF WA FHEq H WA d
fir gn g% wifa & § afe fprgeam &
TR B AR ITE Wt ga, §97
T W gfmr oW & anfadi
¥ oqzarq @1 om0 gaewe w
ot I onfent & fawer g w0
I # ot ¥Wr wwen e fE
dqzum w1 wTH AT 97w A 2
g ¥ AT H A, W
I T v 1 IAA omftw wE)-
ofar # WA oUW gf wW eH W
# WY | 39 799 €7 {EAAAL § g9
# famgeam 1 W 91 MR gH AT
oIk wwe & wfwwmg § wrow ¥
Wit far2eft %1 qrET A FC AR | gEET
wix fadfeat & qoem e awaam
gdwFo g W fergmm 1 madr
Y IR TAT AT AT AW TN
T FOI1 Mg, G warfia gram wfeq
gy ¥ wifa F IIATfa & wiwamw
W g¥ W AT ¥ g T Al

Shri Michammed Koya (Kozhikode):
Mr. Chairman, I am against comniu=
nalism—real communalism. Dul [ do
not know whal meaning the Mover of
this Resolution or friends like him
give to the word “dpmmunalism”
which is being used frequently by a
class of politicians. So far as I can
find out, the word “communalism” is
applied to a mental attitude which
prompis one group of people to do-
minate over another  group which
happens to be smaller. This mental at-
titude and action prompted by it can-
not in the nature of things be induig-
ed in by a small group of peiple in
relation to a larger group. But  we
often find that a certain class of poli-
ticians, not of course the gencrality of
the majority communily, wrongly
blame the Muslim community also of
communalism. The Muslim communi-
ty, if anything, is the victim of the
communalism practised by this set of
politicians.
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The Muslims in India are a minority
because  of g distinet culture and
religion they are following. Every man
und proup ol men have got the na=-
tural right to follow his and their
religion and culture, which is a matter
of conscience. This is the position of
the Muslims of India. Their natural
right is clearly and unambiguously re-
cognised and conceded by the Consti-
tution of India. When exercising this
natural right recognised by the Cons-
titution the Muslim Miniority, as
every cother minority, wants to be
treated with the same honour as the
members of there communlties.

This equal honour in sclual prac-
tice means a share in the bencfits
afforded ag in the dutles provided by
the State in keeping with their
strength. Such eqgual treatment is
necossary for the contentment of the
people concerned which, in turn, is
indispensable for the balanced and
all-round progress and development
ol the country and the people as a
whole. To ask for such a treaiment
is a very just and natural demand
and it cannot be dubbed as com-
munalism. Bul when a minority
claims this very just right, politicians
because of their own selfishness and
argrandisement become perverse and
call this by all sortg of names, carry
on alverse propaganda creating ill-
will amongst unsuspected people,
rousing a spirit of intolerance in their
minds.

My amendment refers to this in-
tolerance which is inimical to the ad-
vancement, development and the fair
nume of our country. I, therefore,
want that such intolerance should be
siminatzd from the general body
politic of the country. For the pre-
sent purpose, I do not think one need
speak aboutl the holacaust and orgies
of violence enacted as a result of evil
propaganda and intoleranca....

Mr, Chairman: Tf you are to read
all this, why don't you lay it on the
Tahle?

Shri Mohammed Koya: I am con-
sulting my notes, But there 18 no
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harm even in the reading of the
notes.

I know, even in the British Parlia-
ment, Mr, Churchill used to write
and re-write several times and read
his notes. There ig no harm in that.

_ Shri A. P. Sharma: The reading of
the notes is not permissible,

Shri Mohammed Koya: This is not
exactly reading of the notes. Even
in the British Parliament, Mr, Chur-
chill used to read hiz notes very
frequently. 1  know something
about the procedure of Parliament
and I refuse to learn any lesson from
Mr. Sharma.

Mr. Chairman: The hon. Member
may conclude now,

Shri Mohammed Koya:
cluding,

It is often ignored that the exist-
ence of minority and majority com-
munities based on such factors as
religion, race, language, etc, is a
common, invariable and accepted
feature of all the nations and countr-
ies of the world, As long as live
conscience and freedom of thought
exist, minorities and majorities will
also exist

I am con-

Shri Muthiah (Tirunelveli): Mr.
Chairman, Sir, I moved my substitute
motion on the 10th December, 1965, 1
would like to say a few words on this
Resolution that is before the House.

National integration is most essen-
tial to our country today in view of
the threat within the country, that is,
from the pro-Peking communists and
the threat from without, that is,
from China. China has become the
greatest menace to India, to South-
East Asia and to the entire world.
China believes in war and force and
is trying to crcate sabotage, subver-
sion and revolt in the various count-
ries of South-East Asia, Therefore,
at this time, »!l the people of our
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country have to stand wunited and
have to feel their oneness in view of
this great danger. Mere physical
unity is not enough. Unity on the
emotional plane is necessary and
vital. Emotional integration is more
essential and more vital than any
other thing. Real integration can be
achieved only by the upliftment of
all the people of the country, of all
the sections of the Indian society, at
all levels, political, social, economic
and educational. A nation is com-
parable top the human body. If the
human body is to be healthy and
strong, al! the parts of the body have
to be healthy and strong. Similarly,
if the nation has to be healthy and
strong, all the sectiong of the people
have to be healthy ang strong and
have to be contented and happy.

At the political level, the Constitu-
tion has given equality before the
law and equality of opportunity to
all the people of this country. It has
prohibited all kinds of discrimination
on the basis of caste or religion or
race or sex. It has also provided for
adult franchise*which gives the voting
right to every adult of India. Since
India is the biggest democratic coun-
iry in the world and since adult
franchise has been gven to every
Indian, it is absolutely necessary that
political education should be provided
to every Indian and the people should
be taught how to exercise the voting
right in the best interests of their
country and they should not be moved
by any other consideration. Politi-
cal minorities should be protected
and all safeguards and all steps should
be taken to protect the legitimate
interests of linguistic minorities, racial
minorities and religious minorities.

At the social level, we find great

inequalities, ~We find wundesirable
distinctions between the higher castes
and the lower castes. Crores of

people still suffer from social back-
wardness. Fhe scheduled castes suffer
most today. Untouchability is still
prevalent in the country particularly
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in the villages. In spile of the prohi-
bition of untouchability in the
Constitution and in spite of the Anti-
untouchability Act, untouchability has
aot vanished from the country. The
Government should take every step
to eradicate untouchability as early
as possible in the best interests of
our dernocracy.

To achieve real emotional integra-
tion, all the classes and castes should
mingle freely in their daily lives and
should have a common national out-
look ani a patriotic approach in all
matters. Inter-dining among all
castes, high and low, should be pro-
moted. Inter-caste marriages should
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all boys and girls should be imbued
with the spirit of patriotism and with
the feeling of nationa] oneness that
all the people of India, belonging to
different provinces and castes, differ-
ent religions and languages are one
nation, The boys and girls in schools
and colleges should sing the National
Anthem in chorus with devotion every
day before the classes begin and they
should salute the National Flag un all
important yccasions with reverence.

Mr. Chalrman: He should conclude
now.

" Shrl Muthiah: To achieve real in-
tegration and unity, all the evils of

be encouraged by G t and
the public. Preference should be
given to candidates who marry out-
side their castes in recruitment to
Government services and public
undertakings when they have the
necessary qualifications.

Mr. Chairman: He may conclude
now,

Shri Muthiah:
a minute.

1 am concluding in

At the economic level, there is a
great disparity between the rich and
the poor. There are a few people
at the top who are getting crores of
rupees per year and there are the
poor people at the botiom who are
getting, on an average, only Rs. 300
per year. This wide gap between the
rich and the poor should be eliminated
if India is to have a rea] democracy
and socialislic society. Government
should immediately take all necessary
steps to bridge this gap and to create
an egalitarian society in the country.

At the educational level, the wup-
liftment of all the people is neces-
sary. Illiteracy should be wiped out,
Full and free educational ‘facilities
should be given to all the people,
especially the backward classes and
the scheduled castes wund tribes.
National unity and integration should
be promoted in all educational insti-
trtions. In all schools end colleges,

castei communalism, regionalism
and linguism should be  eradicated.
Communa] conflicts should compleiely
cease. Communal organisations should
be discouraged and communal parties
should not be allowed ty put up can-
didates for elections. The Government
and the country shouid stand by secu-
larism at all times. Conflicts between
one province and another should
cease, All border disputes and water
disputes should be peacefully seitled.
All backward areag should be deve-
loped. There should be no discrimi-
natiun between State and State in the
matter of the supply of essential com-
modities.

Mr. Chalrman: He must conclude
now.
Shri Muthlah: All right, Sir, 1

wanted to speak on two more points.
But there is no time.

ot o w0 fammwiwre (gifirare-
qX) : gwrfan A, ag g aga Apew-
qol & o & wrer Wt o s v fag
surar ww feay A o o o wy
T s Y gy w1 wvd oy ey
it fis sl weeg aiw ape frre ¥
o Tgeay fawg 7% oo o vy
¥ 1 & smwar § fs moli Y oo
Wt ¥ w1 ufew wger wff frgy o
wife fad we fafire v ww graw
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#E | AR 77 WY wew 1 & i weamaw,

wgEg & W oF faega F9 @1 gwma
T faqr g, Fa A g wgr & fs A9-
a0 v fad og A 71 2w gaE
a#f faar

# wrdlg ween, A Wy famy,
%Y T T & ggwa g 5 o7 ama foey-
T ¥ ga ¥ qur fem-wraufan ww<
fgrgear &1 ated F7 74 ¥ 81 FTOT
s st vt &, i & fgegeara a1 aq)-
faat & qwdz s 0, o fe sfem
¥ATY &, WY AT AR F | AT THEAT

g

& @ ana i o wgwd g i wmamran
fraa & w3 T 1F | gL qW
¥ FYAA AATATLA A FT TEAT AW AT
oRdr & fAg s & | gET gl we
Wt S(AET A FEAT AR ATGANA 8,
fora & oF Fege mit A1 § o v
¥ fgeg Teg TR FTAT AOAT L3 WIAAT
& 1 & gwmar g s g7 Tgae W
ArgA T 4 Far srAr wrfgg
g9 O % W 7T & faoe ey
¥ oA A wOEF § | gUr OEl wEy
4, “oF afpm agar sl | agal
¥ At 2@ Y ATAAT ST o g AN
Faffwrari d

WTAATEA® UFar & q0 F TF G
S¥T, g FEwA fom & 0w
ot gETL ¥m ¥ e gfegra g ST
g, S wu Al & 7ra fergars mf fearai
aT wraTlat 8, fara i efigra % femere
foar mar & 1 ¥ 9w qwg @R,
AR araFIegw arX § WEFN T,
iz fama 2ar fin gt aw & e &
awvi F) g & mwm & w0 oW
w18 wgrk et &, ot & wrow 9 F 0w
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waar a1 2T & fw gw wenfzar we-
fear & 1 gurk foar wadt & 6 7w
war ¢ i gfaza =1 47 fa & famarar
afg | AfeT woreg @ Fae
ga afag® 1 70 &9 & 7 fow /%
WIT W A1 XA T 99 @
w®|Oog

gare Io-foer 441 92 &, ¥ Sy
araar Srgat g s dftgra #
ogrs F' aaee & fad g 18 a6t H v
frar 7 wwifs tfagre o qe gk
7 FY ATAATEHF QFAT FI AT AT §
S AT AT AT O gEd A a1
W g 1 #Hyed awga g s wramors
v & faw afezae otr wanafe @,
gare W wraAT g, fam atg T gu e
£, 70 gz feve wvar @ gy faerr
a6 fowr garl wraATE g
FAT It 72 2, favi w7 & gfaars
=1 fosr 1

ga<t ara ot AT § 9% § wies
graT—= A< afefara $9 aw gfad
—gur Y s T  9F & awdT
21 "lE7 miw gw fefE w1 wgi
s ¥ | & qwrla wgrg, s
srgar g v w7 a4 sfas Faomar @,
wfas fagwar safawdi & ww=w,
sk farararr ol 3, Trded e vt
H oogm, Al e feelt w9 & oY
s &7 wraen §, ag s @
a7 ga%1 afew 2, o9 Gdlwe dn
&, 7 gfaer Ay aad, gm dw
AT O OFaT ALY wiaAr | wwiay
% 3z owwar g, TwifT wgET, ag
FETA TES qeed KT E | EEED ATH
oS qF W LATA AGE AT, gHTC 2O &
w3 t{mﬁﬂwﬁltﬁ | 9% OF a&r
sEarT § foaw FaT gard medge f@
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B e a1 wifgy, &fe wwmas wEl-
™ A i v g agt W g
ag fagq ameas & aga wgd 7 &,
gl @t gl fragEiawa 1 W,
WEEST g FY Wraem agdt s,
EEH! HAT GAIT weey § |

W wRi & 9 § @ aed w0
A4 F@E |

Bhri Shinkre: There is no doubt
that the HResolution brought forward
by my hon. friend, Shri Sidheswar
Prasad, is most welcome, Lut  this
Resolution ig too ineffective to mer:t
serfous  consideration. Under thise
circumstances, I welcome your allvt-
ment of only five minutes,

Mr. Chairman: All the same, I
have accommodated the hon, Member.

Shri Shinkre: I do not think that,
by adopting such & Hesolution,  we
will be going forward or farther from
where we are. Instead of moving this
Resolution, il  he had met his own
Party bosses and tried to convince
them of the necessity of emotional in-
tegration in the couniry and of plac-
ing the country before the Party, he
would have pot only achieved his pur-
pose but also rendered yeomen service
to the country as a whole. What we
saw very recenily in Jaipur is  the
most glaring illustration of the fact
that this ruling Parly does not want
a national or emotional integration in
the country but only wants to hang on
to power, no matter in whal manner.
(Interruption). Why did the AlCC
not pass any Resolution regarding
abolition of food zoncs. They  say
that Madras will get angry and An-
dhra Pradesh will get angry. Anahra
has got surplus rice to give fo some
one but will not give to Kerala. Mad-
ras has surplus rice to give to somie
one but does not give to the starving
people of Kerala. The AICC oy ‘the
Centre does not step in and teil ‘he
Madras or the Andhra Government
that they must do it. They say that
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Andhra will be displeased and Mad-
rag will be displeased. What will hap-
pen it they are displeased? To whom
wiil it be g loss? It will not be & loss
to the pation, but to the Party. Neither
Andhya Pradoch nor Madras have ever
said that they would go out of  this
country if the food zones are aboli-
shad. Only  because the  Congress
Government do not want thal even-
tually Andhry or Madras, on ar-~vunt
of the abwlition of food zoncs, should
vu.c the Congress out of pow.r, they

want to placate them and they see
that Kerala is starving there,
The same thing is happening re-

garding several other provisions. Iam
coming from a smal] territory, Goa,
which has seen only one General Eicc-
Jdon,  The people there want 1o
merge wilh Maharashtra but the Cen-
tral Government do not want Lo take
any decision. They say that Mysore
will be displeased. If Mysore is dis-
pleased, what will happen? Will My-
sore .ry to go out of India? Mysore
will be dispieased and lost to  the
Congress Parly in the elections.

ot wu fawq (fT): wwaw
LI IR L

Shri Shinkre:mﬂwa ;‘l“lrl
just as Mr. Limaye points out. The
uppermost necd of the country today
is for the Government to realise that
they have 1g care for the countiry first
and the Party next und only then
the national and emotional integra=
tion can become a reality in this
country. (Interruptions).

An hon. Member: He is not moving
it on behalf of the party. You may
accep! it or reject it. (Interruptions).

Shri Shinkre: They want to combine
everything and present the country
with a Russian salad that we are
coeing in the Cabinet. You can see
how divided the Cabinet is, What
the country witnessed very recenily
regarding the election of the Prime
Minister is now sn example and
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illustration of the fact that we can
never expect any real and sincere
effort on the part of this ruling Party
regarding national or emotional inte-
gration.

8Shri B. K. Das (Contai): Mr, Chair-
man, our national life today is suffer-
ing from certain ills and if we want
to remove them, therc should be an
all-out effort and endeavour on the
part of every individual and every
political party and other groups, It
is no good laying the fault at the
door of others. If we look not only
to the ruling Party but to other
Parties also, we will find that they
are also doing the same thing, when
they give the tickets, they also look
to caste religion and all that. So,
it is the duty of every political group
and every individual to see to it
that all our actions conform to the
national interests. Even where we go
astray, there are certain methods of
doing things by which our national
interests may be safeguarded.

We have given to ourselves a
Constitution which enjoins on us cer-
tain duties. If we follow that Consti-
tution properly and give effect to
them, we shall be able to do some-
thing in that respect. This Resolu-
tion reminds us of those ills that are
there, but, of course, there were com-
mittees—National Integration Com-
mittee, Emotional Integration Com-
mittee and &ll that—io remind us of
the steps that should be taken to
remove those ills. But we have not
yet been able to give effect to the
findings of those Committees. Those
Committees wanted that our work
should begin with an educational pro-
cess. It might be a slow process but
we should look to our education first.
If we take up our educational prob-
lems first where we have to deal with
different things, where we have to
deal with different sections of people,
and if we gulde our education in a
way that all sections of people can
think that they belong to one netion,
and if we can inculcate in them the
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feeling of our national heritage, of our
common good and the common goal
that we have to attain as Indian
nation, then, of course, the nation will
grow and we shall be able to move
as one nation.

At every step when we are think-
ing of religion, when we are thinking
of casle, we are going astray, but
when we are thinking of a national
goal, ¢f common interest as a nation,
we are coming toghether.

Mr. Khadilkar, while speaking, has
pointed out that whenever there is an
Emergency, whenever there is a com-
mon danger before us, we unite our-
selves, we act as one nation; but in
normal times we forget that and other
personal interests take the upper
hand. To live as g nation, we should
see that good-will and toleration
become a way of life for us. We
should accustom ourselves, and mould
our character in such a way that we
are always able to think of the
national interests first and all other
interests only afterwards. Of course,
is is not that everybody will give up
his religion. It is not that everybody
will give up his own language. It is
not that the other things will dis-
appear. But if we take them too
far, then we go away from the
national interest. Therefore, 1 would
submit that we should -cultivate
those things which would help us in
this respect and make us think of
the national interest first and forget
those ideas which make us indulge
in groupism, regionalism etc.

So, the first and foremost duty is
to guide our educational system and
mould our educational system in such
a way that we are able to function as
one nation. In other respects also,
such as when an attempt is to be
made to remove economic disparities,
or remove umbouchability and so on,
we should take very strong steps, and
a constant endeavour should be made
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s0 that we can find ourselves as one
nation and function as such.

Shri V. C. Shukla: I am very thank-
ful to Shri Sidhesnwar Prasad for
having brought forward this resolu-
tion so that we could have a chance
of discussing this all-important sub-
ject in this House again, WNobody ean
dispute the salutary spirit behind this
resolution, as we  all realise that
national integration s one of the
most important tasks facing the
mation foday.

The House would recall that for
the first time at the Bhavanagar
seggsion of the Indian National Cong-
gress, this question of national inte-
gration was agitated gnd a committec
was formed then to force the means
and 4o suggest ideag to promote
national integration. Before that, the
framers of our Constilution had also
paid attention to that. If you go
through the Constitution, you will
see that they have taken ample care
to see that the scheme of law in our
country and the constitutional provi-
sions in our country all aim fowards
one pation, thereby forging a spirit
of nationa] solidarity.

One of the glaring examples is the
constitutional provision relating to
abolition of untouchability from this
country. The same thing is repeated
also in the provision regarding officiul
language for the whole country.
The same thing is again amplified n
the provision of fourteen national
languages for our country. So, it is
very apparent that right from the
beginning the leaders of this nation
have been careful and even very

thoughtful about this  matter of
nationa] intcgration.
Shri Shinkre: In the begnning

only, not now.
Shri V. C. Shukla: Even now, they
are.
Shri Shinkre;

Shri V. C. Shukla:
point out that even now they

Question.

1 shall fry to
are.
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Even now, whatever national unity
we sece, whenever there is any threat
to our integrily, Is not by accldent;
whenever there is 5 threat to our
country's integrity, we sce our people
rising as one man.

Shri Shinkre: That is becauss the
danger is common.

Shri V. C. Shukla: Nor is it a

strange  phenomenon; it jg  some-
thing. . . .

Mr. Chairman: The hon. Deputy
Minister mmy please address the

Chair.

Shri V. C. Shukla: I am addressing
the Chair.

It is not an accident that this kind
of thing happens. I claim that all this
happens because the administration of
this country has been carried on in
a national manner and it has been

carried on with great care . . .
Shri Ranga (Chittoor); Question,
Shrl V. C, Shuokla: . and parti-

cularly with the care to keep the
unity of this country intact. This
has been the corner-stone of the
national Government's policy.

Shri Ranga: Question,

Shri V. C. Bhukla: If T had time, I
could have given several instances tc
prove this.

Taking this opportunily, I wou
like to enumerate the various measure:
that have been taken by Government
to inculcate the feeling of national
integration and to promote this feel-
ing in the country.

The House would recal]l that in
June, 1961, the Chief Ministers’ Con=
ference first talked about this ques-
tion. Two months later, again in the
Chief Ministers' Conference, this
question of national integration was
considered and it was decided that
later on, in October, 1961, a national
integration conference would be call-
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ed for which it was decided {o invite
eminent educationists, social workers,
scientists and wvarious important
people from other walks of life. This
national integration conference met
under the chairmanship of the late
Prime Minister and it took some very
importiant decisions.

Shri Ranga: Then it
oblivion.

went into

Shri V. €. Shukla: Actually it
decided to form two sub-commiltees,
one on communalism and the other
on national integration ond regiona-
lism. These two commiltec met
several times they examined several
witnesses and came to certain Impor-
tanl conclusions. This committee on
national integration did not make
any specifie recommendations, because
a year after that, there was the
Chincse aggression on our country
and there was such a demonstration
of national solidarity and national
ohesion that they thought that it
would not be neressary at that parti-
cular timeg to muke any recommenda-
tions to promote those very things
which were so manifest at that time.
But the second committee had sug-
gested a few things. One was regard
ing the amendment of article 19 af
the Constitution and certain other
things like taking the oath of allegi-
ance to the Constitution in the case
of anvone contesting any elective
office in our country. By the six-
teenth amendment to the Constitu-
tion, Government gave effect to
these recommendations of the com-
mittee, and they have been acceptec
by the House and by the country in
general.

Then, there were other questions
that were considered by this com-
mittee. I would like to repeat them
5o that hon. Members may appreciate
what steps have been taken or what
»~fforts have been made by Govern-
ment in this regard. Then, they gave
attention to the question of language.
As c¢verybody knows, it is g very
volatile question. Tt is also a very
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delicate question, and unless it s
tackled in a proper and considerate
manner, it is likely that instead of
promoting the integration of the
country it may give rise to all kinds
of disintegrating forces, The sub-
commitiee's recommendations regard-
ing English, Hindi and regional
lanpuages were carefully considered
and were given effeet to in  the
Official Languages Bill that was
passed jn 1963,

Shri Ranga: And so wrongly.

Shri V., C. Shuokla: After that,
whenever this question has arisen or
whenever any language dispute has
arisen, the formula devised by the
national jntegration conference has
come io be of very great help.

After that, several codes ol con-
duct were devised. Some of them
were put down on paper, and after
that the concerned parties have ac-
cepted them. For instance, the code
of conduct for political parties is
there, There were severa] discussions
about it, and T am glad that most
of the political parties have accepted
the code of conduct and most of
them are adhering to the main rules.

Shrl Ranga: What are those rules
or what are those items of the code
of conduct which are being imple-
mented by the Congress Party?
There is no code of corduct for the
Congress Party at all and they are
ohserving it more in the breach.

Shrl V. C. Shukla: I would say
that the Cnngress Party is the only
party which has implemented all the
rules in this regard.

Then, there was the formation of a
code of conduct for the press. I am
plad to say that our press has not
only accepted it, but the All India
Newspaner Editors" Conference also
considered this code of conduct that
was laid dowf by the national inte-
gation conference, and they also ac-
cepted it. 1 must say that by and
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large during this national emer-
gency, on both the occasions when

there was aggression, the press has
behaved and conducted itself in  the
most exemplary manner, and that has
also promoted the cause of national
integration.

Shri Ranga: It has become a jo
hukum press. The presg is at their
teet now.

Bhrl V. C. Shukla: I would request
you to protect me [rom this running
commentary which has no meaning.
It is a very unkind kind of parlia-
mentary practice. The hon. Member
should not interrupt me unless I
yield. But I am not yielding.

Shri Ranga: My hon. friend nced
not yield ground; he has  already
gained ground.

There were
some tendencies towards restrict-
ing admissions in technical insti-
tutions as well as in universities in
various States, At gseveral places, there
were local demands to see that only
local students got admission into those
technical institutions and universi-
ties. Because of the formulae
devised mnd efforts made by the Cen-
tral Government, now pood progress
has been made in tackling this prob-
lem and more and more universities
ond technical institutions in the coun-
try have been opened up for admis-
sion on the basis of merit only and
conditions like local domicile and
other things which were hindering
the question of admission being
considered on merit, most of them,
have been removed. I am sure that
in future this process will gain fur-
ther momentum,

Shrl V. C. Shukla:

As is well known, this movement
of nationa] integration is a psycholo-
gical and educational process which
involves devclopment of a feeling of
unity, solidarity. cohesion, common
citizenship and loyalty to the nation.
This can be brought about not only
by our own conduct but also by
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proper publicity, propaganda and
education. This is being done through
various media avallable to Govern-
ment,

In the field of administration also,
several  meéasurcs have been taken,
particularly in the formatlon of all-
India services. Previously these ser-
veies were limited lo e few felds,
administrative fields. But la the last
few years, several new all-Infia sers
vices have been created, eg All
India Forest Service, Indian Service

of Engineers, Indian Medical
and Health Services, Indian Agri-
cultural Service, Indian Educa-

tional Service and several other ser-
vices. Some of these have been
crented slready, some are in the pro-

ccss  of being formed, and some
more will be constiluted in the
future. What I am trying to point

out is that this process has started
and all efforts, notwithstanding difi-
culties, have been made and are
being made to sce that more and
more Integrating trends are generat-

ed in this country which will Jlead
the country towards full national
integration.

I am quile aware that a lot has to
be done. Tt is not a small problem;
it = a very grave problem. A lot of
wark will have to be done and it will
be done in a continuous manner. We
have started on it and Government
arg alive to this problem. It is very
uncharitable to say® that Government
are trying to tackle thi= question on
a party basis or regional basiz or on
other petty considerations.

Shri Ranga: What other basis?

Shri V. C. Shukla; I{ could not be
in the jinterest of any Government;
it would be contrary tn the interest
of any government t; tackle any
matter in this manner, and if hon.
Membery who have made criticism
think deeply about it, they will know

wat this criticism arises out of lack
of information or out of insufficient
information or due just to prejudice
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[Shri V. C. Shukla]
1 would appeal to hon. Members <o
keep this matter of national jnto in-
tegration above party considerations.

National

After saying al] this, I would appeal
to Shri Sidheswar Prasad to see
and appreciate the work that has
been done by Government aud to
withdraw the Resolution.

oY fageex wgem  (areEr)
garfa A, T N wrawrs oFar
qrart A7 GHeT I 14 ATAAY TEEGH
& wraw e W Wl EoRTC R A
I et =it ferey sroor wpe & et feam)
14 # & saga qrdl o IAEY &
wRm ¥ W@ w1 fadw fen @
forcrer Y g7 FT AR T30 WINRT g ?
aft feafr ¥ o g AcETc F oW A
FEN AT I WY A a0 2 v A
fam & wravw ¥ § ooediwoor wgar
g | Tgt jama] @y} fe w eI
T8 1 7 Wi v e foes e
aql # gard 2w ¥ avewfowar ¥ afa
gty s & gfzgid ? wima
¥ wrar ¥ gfe gy, @t wrerang
wy A Hafy gk} ? o Gt feafr
& & moer w) war wfEark @ fr oF
quTR 1 & A7 0F a7F & qranas
FE FETY W A ATH @ A= FH
¥ forr o wmaw_ fe w7

WX ACHTT 4 G667 K1 W4T &
agwa & a1 1 s A fewar § fe
FIHETC TH HFT %1 999 0 & o
wF | gd oY oAEY ¥ mEey ¥ faw
w1t & farg Fegr & a4 feafa & aft
wfeark & | wifn v ¥ avow WA
FRATEE | WA IR
1t wHenafa Al &, 90RTT £H w0 WY
AT AT S, AT A% ¥ FrOH A
% 997 } Figg FHT F1 W G
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ufi fadelt | W el & Ieir ®@r
2.5 aoFT xw ey wrefwT v

Y vy e © &y i Ewe e
T wmaE 7

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): I was just
hearing the arguments and the speech
of my colleague,

Shri 8. M, Banerjee (Kanpur): This
is something abnormal.

Shrl Ranga: This is much better.

Shri Hathi: I think this Resolu-
tion is really in complete consonance
with the policy of Government....

Shir Ranga: Which is not
followed by Government.

being

Shri Hathi; Which is being follow-
ed.

Shri Ranga: No, no.

Shrl Hathi: Therefore, it was not
necessary again to pass a Resolution
in those terms. But if the hon.
Mover wants to have it put before
the House, and would not withdraw
it, we have no objection to accepting
the Resolution.

Mr. Chairman: There
amendments by way of
motions.

are some
substitute

I shall first put substitute motion
No. 1 by Shri P. R. Chakraverti to
the vote of the House. The question
is:

That for the original resolution, the
following be substituted, namely:—

“This Hgyse is of opinion that
with a view lo creating healthy
atmosphere congenial to the
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growth of national integration,
stringent  measures be taken
against all flssiparous tendencies
arising out of perverse outlook
based on communalism, casteism,
regionalism, narrow linguism etc.”
[¢)]

The motion was negatived,

Mr. Chairman: Now I shall put
substitute motlon No. 2 by Shri Yash-
pal Singh to the vote of the House.
The question Is:

That for the original resolution, the
Tollowing be substituted, namely:—

“This House is of opinion that
with g wview 1o bring about
emotional and national integra-
tion in India, the States of India
be reorganised and divided into
five or six units, so that elements
like gi lism lism
and narrow linguism etc. could be
eradicated.” (2)

Mr, Chairman: What about substi-
tute motion No. 3 by Shri Bala-
krishnan? Is he pressing it?

Shri Balakrishnan: Yes. I want to
emphasise the need to abolish un-
touchability.

Mr, Chalrman: I shall now put this
substitute motion to the vote of the
House. ‘The guestion is:

That for the original resolution; the
following be substituted, namely:—

“This House is of opinion that
with a view to make India
nationally and emotionally inte-
grated and to achieve the objects
of democratic socialistic soclety,
drastic steps be taken to eradicate

2530{Ai)LSD—13.

casteism, untouchabllity, regiona-
lism and Unguism." (3)

The motion was negatived,

Mr, Chairman: The question is:

“That for the origlnal resolu-
tion, the following be substituted,
namely: —

‘This House is of opinion that
with a view to make India
integrated the following ateps
nationally uand emotionally
be taken: —

(a) 60 per cent. of jobs in all
sectors should be reserved
for persong of backward
classes including Harijans,
Adivasis, low castes of
Hindus, backward sections
of minorities like christians,
Muslims, women etc.;

(b) Programme like inter-caste
and inter-religious feasts,
and festivals like Raksha-
Bandhan should be en-
couraged on a wide scale;

(c) Educational and cultural in-
stitutions having the reli=
glous or caste denomination
should not be given Gov-
ernment aid directly or in-
directly;

(d) Social campaign should be
launched on official and un-
official levels against sacred
thread, choti, beard etc.;

(e) Special opportunities should
be afforded in Government
services to those who
marry in a different caste or
community; and

(f) Inter-State disputes regard-
ing plans, borders etc,
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[Mr. Chairman] principles of justice and
should be decided by an equality.' ™ (5)
impartial tribunal on the lok Sabha divided:
Division No. 2°) [16.28 hre
AYES
?—1;’::.:'5%:“ hfn'd'g'l Mate, Shrijy ‘Warior, Shri
NOES
Akkimma Devi, Sheimati Kappen, Shri Rangs Reo, Shri

Alwa, Shri Joachim

Aney, Dr- M. 5.

Balakrishna, Shri

Bhakt Darshan, Shri

Bhanja Den, Shrl L. N.
Chaudhry, Shri Chandramoni Lal
Chaudhuri, Shelmati Kamals
Chavda, Shrimsti Johraben

Khadilkar, Shri

Lalit Sen, Shri

Chuni Lal, Shri Maniyangadan, Shri

Daljit Singh, Shri Matcharaju, Shri

Dy, Shri B. K. Mehrotrs, Shri Braj Biharl
Deo Bhanj, Shri I, €. Mishrs, Shri Bibhuti
Dubey, Shri R. G. Mubkane, Shri

Harvani, Shri Ansar Muthish, Shri

Judhav, Shel Tulshidas
Jagiivan Ram, Shri
Kajrolkar, Shri Ranga, Shri
Mr. Chalrman: The result of the
division is: Ayes 4; Noes 53.

The motion was negatived.

Mr. Chairmam: There is another
substitute motion No. 6 which has
been moved by Shri Muthiah. Shall
1 put it tp the vote of the House?

Shri Muthiah: I
motion.

Mr. Chairman: Has the hon. Mem-

ber leave of the House to withdraw
hig substitute motion?

withdraw my

The substitute motion was, by leave,
withdrawn,

Mr. Chatrmam: I shall now put
amendment No. 4 to the vote of the
House. The question is:

That in the resolution,—

after ‘“communalism"” insert—
“intolerence towards mino-
rities.”

The motion was nepatived.

Kedarla, Shri C. M.

Khanna, Shri P. K.
Kindar Lal, Shri
Kripa Shankar, Shri

Laskar, Shri N. R.
Malaviys, Shri K. D

Pattabhi Raman, Shri C. R.
Ram Sewak, Shrl

solution to the vote of
The question is:

Rao, Sbri Jagenaths
Samanta, Shri 5. .
Sharma, Shri A. I

Shashi Ranjan, Shri
Shinkre, Shri

Shukla, Shri Vidya Charan
Sidhewwar Prusad, Shei
Sinha, Shrimati Remdulari
Sinhasan Singh, Shri
Snatak, Shri Nardeo
Subbaraman, Shri

Swamy, Shri M. T
‘Thengal, Shri Nasllakoys
Tiward, Shei K. M.
Tiwari, Shri R. §.
Vidyalankar, Shri A. N.
Wadiwa, Shri

Mr. Chalrman: Now, I put the re-

the House,

“This House is of opinion that
with a view to make India nation=
ally and emotionally integrated,
necessary steps be taken to eradi-
cate all disintegrating forces,
namely, communalism, casteism,
regionalism, narrow linguism, etc,,
from every walk of our life.”.

The motion was adopted.

16.31 hrs.

RESOLUTION RE: ADMINISTRA-
TIVE REFORMS

o fiqfr frw (fergray) : et

o, & yeTA FTAT

‘g g & 7T @ e 3w & Foerer
wwATE A9 @ feo g 99-
Tfg gt % a5 fromes &
fag goeT ® wwA wmafw



2615 Administrative

;Y F wiaqea wrga afads
w0 wifgq

T oo qET aT A s
eu & A\ 9T 7w T sEEr
WA AETEEE F ) WSE T AT
@A & @ "o oar WA g f
aw Frunfr w7 frwer % fo faaar
TR FW FIAT AIEA 9, AT W AN A7
e &1 gEE A aw d fF oawoawr
W # fawrwr wfsamegi ot ol
W gty AEr ¥ gk § ) wet AW
X xmmar g, waar w1ow Oy ¥ 0w g
qEF & erde A & g s
gt =t afer gu i =mi=ar sy
q9Z ST WEAY ¥ %9 waedr
st A gw AWT &1 wew &Y
" fgrgrae w1 gzt %7 fran Wit
2 F AT WA g AW T W,
SR g 18 i art e sgeRg
A A IR W I 4, W
FgM  wdEar ) qerd & e
sgw Fr g o @y et g am-
LG LI 3 SR

Shri 8, M. Banerjes (Kanpur):
Sir, I raise a point of order. It is this.
I fully agree with the contents of
the resolution of Shri Bibhuli Misra.
But you are aware that the Adminis-
trative Reformg Commission has been
already appointed. Now that this re-
solution has been moved by the hon.
Member, lat it be postponed for the
next session. Let him move this; it
might stop here. Otherwise, we might
prejudice the functioning of the Com-
mission. Therefore, my submission is
that you may kindly think it over:
whether such a discussion will help
the Administrative Reforms Commis-
sion or whether the discussion could

be posiponed to a later date.

Mr. Chatrmam: The hon. Member
hag moved the resolution. He has
started his speech. Let him speak and
then we shall see.
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Shri Shinkre (Marmagoa): My sub-
mission is even if the resolution is
adopted, what will be its affect or its
result

Mr. Chalrman: At the present mo-
ment we cannot say anything; It is
only being moved now. Let us hear
the Mover and then we will wee.

o firafir fam : gwmfy v,
# 77 w8 Terarfy gy oo qhoR
o W A a7 v Ak fin 3w fae
PR W7 WEAT A gET e
g aerf & fasg wd  fear 8,
arer fegmma # At goer T
fasrs wrf sdamft 7 w1 WAl
T 37 gOeT(t gweT, ure Hro MHo,
wrfo dto THo WYT ¥W 1, 2 AT
3 & wfterfeat £1——s=ma 4 9y & AdT
Arar—Rerw gafom g frar a1 e x
TH g § WUt 7197 %1 woe g n
THE W17 mgt Gasl €1 T £
T w7 w1 gz g fr e wrte
Fﬁ‘oﬂ:ﬂ'oﬂ”"f e Hﬁ'ﬂ:f*ﬁ‘l‘l ﬂ
a? ¥R ¥ AT I e el
awi ¥ TR ¥ g 6§ v e
i frrems wAnfRer 7 @ 2
A g W@ Em O gEwr A g fw
gt ax & w wfirerd oz 2
s fmom g fr fggena &
e At wd

% wrrie Ewe © A AR e
L4

w ferfa faw
wrE e g 2

A ¥ AT T ATE At
frafr geow gt fw w99 & oma §
5wt A & fam A e
wfen &t of o, cay omew w e
Hde w7 & fer pvad fo, frm
nmwtfm:mﬂﬂwmm

I94 AR E T
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[t ferfir Fox]
g ¥ Ay 79 w0 g 1 gWL INA,
st 4330 2 | @ 1 FAE-
wefa w2 ¥ ¥ 37w wwfe &
fegrew & ffame 1 weva T 2,
afes gaw ST fowned w1 @ Tgw
Fran e 2, 99F1 FwifEa &0
wrfey, 7 fr S qv dur q@fe w0
Tifgr | g AL oW frm 2, A g
F{rama afi A 1 fim7 &7 gaw 1 Ogadt
foaE g m@ w7 gnar e o, faga-
Agfsr gife Hre mme = &, TR
R AET ErasA &1 Wy wAg Efw
FHIC G2 §EAFE STHAT F7 (AT
A Tt ¢ W7 zafy ag afezT 4,
afFa gawr goarw famrr ar | IFA
a1 w won frwm @, 4y fae A
qgm wfww &)1 g wron @ gt
mrie Hle Ue WX 7y Aigw & AT
¥ Fare gweA, faw A aiEl Agr
FreaE! FTIITATC AFH T TR

# & awr

st a® g fr g5 aat w7y
FfAAT ¥ e wA A fgeaw ay
A & gFRA fgar gt T A @
Twra e i feze & vt g
HgwawE F At N7 AW 1 SR
Tar | gF1 %91 gur ? gAEr oo
wigwt  afaa FY feag ez e -
oA # 93 FT GAATE
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“After the revolution the State
machinery should be smashed.”

The meaning is that the new admi-
nistrative apparatus for the execufion
of new goods and new society is need.
ed.

The old civll service's outloock &nd
attitude is not helpful. They lack ini-
tiatlve and no responsibility i; fixed
Idealogically they are hostile to the
goal of socialist society. They come
from upper classes and upper castes.
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Their main aim is to eat, drink and
make merry.

#fa & s Tow forn Y 989 /w0
qUR gAFTA T T FCAG A4 wifwat
#1 e, fom w1 af e dage 6
aifgs  AifT o wrfe 2w Wi
g F1 frgw F3 § favare g1
ot F1 AT g fF oaw ww g
F oA Mg Iy |

tq & fagdta 97 guw TquETaT
qra &Y, a1 I U wrfaraiw @y
g1t w7 wrko Hio e, W afafas
& wirw ) 9T gAY ToT-HAT AT
FRTMAAT G, § a0 g fF -
FAAAAT @ AT G TR A T |
W won mg g fF o gant awe-
da & wwmr fafew 9w F
aF, AF ¥ A, S sl
& ot ®v ag fewmr mar ) wEr
¥1 adem ag gw) & fr oo aw ga
faret Y coT H, Rt St Fa ;) 9w
T as mEMFAd el &%, oy g
&% §F WIMT A § | ZRTL AT TATgT—
AT AE T FY QAT FATE oY, GEAT
Fierar, AT g, @rE g,
WA 31 9T FET EA AT TEY
¥, Ffe 0 Qe w1 ¥ § oA
ST | AR AW &Y g e A
BT wfiEd, wE avt O g e
¥ oadf & foewr adem ogar
fF 7w ®1 gE aeET & gr Ay
¥ mraet & st AT gL i @
Brag | gw & Ul IF  ET
frer 2% * eaTEEAT ST AE &Y
w5t B, arfE gw §9 W W gyt
T aF | g% F TAT IE F §AAT qrOT
fow awr ¥ o€ &1 g ZorzTe ¥
% T § WwE F @A wEm AR a
% fs $-va™ §1 ¥ & Ww,
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o ¥ it T ayrorarr & fwd
afrs €1 & | v o AN AY s
af ¥ arr o OTA BW Aw AT AEY ¥
Ll

Sucha aifya, fgears o avara
dar 77aT 7, T gH IAE Ky w
FZaT 2300 FAT T 1§ wredt
fovaT @ G §, AU IH 2300 Al
g F1 AT T AN ot ¥0T AT
Girgii Pt 35 A& fadrm, 1 i wrx
Frid W R | 7 daATT Ry
gimg & | SUwt g sgR e agar
F qre @A 31 9T ALY 8, feer Y w1
qe 1 forat et frrerivd, forer forsrey
2 q1% & 39X & wrafudi 1, I wrlo
Hoqaog FAF TR AT Ao
#ro qae &Y W@ & A TWIAT |
¥3, aig#TT, qUA AT T W
wra & T 2w & g frey o
¥ dar, W &wa R ¥ q90 gL
1§ wafe T Far g, €37
Fwox FEEw & WA, R
e i@ el § G O
F@a e fFT g AR & A T
&) gawr wron az & e firar ogfa
e g ¥ WA ag A ¥ fed o
%, 3w & e QE-RIfErEs e
@i fad | T ag g fr oTat 18
o % W% g FAT I EEN U
nF 1Y gEal g, IF A1 gAA I
R AFTAT TG FT AT | G AR
¢ TR &1 gEAT g9 | gW g
qia 3 Afem amafay 45 A0
gt g & YT 10 F0T mawy
qfyema @ & e fgmma s
fgy, 700 TAT T gWA ¥R
frar WIT 192 FAHA 97 TAH TEET
frarar 1 4EFIE TAEA 10777
AFE AT AT | AT A
o} 0 VAET FTOT AR ¢ fr
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gy o et §, ot ey 9gfa 2
‘Emtmwmg.m"m ot
wTew & e g J ¢ oy aee At
WY, T TR A 6 g T ferd
war, W gt A ot e
AT & ATX WA At ¥T A W7 gArQY
T & et qT %y, 3 WY IEH wTA
sl @ AT garit ot # o A
ot § TTR T ¥ oamr e
AT Y formr | ww ¥ o ger ?
wTAET A g, W e
wrw srefast wY foran, g o &

w1t fegr o Teag & e v g
wt femer fear | Sgvda anga,

AT FAAT T TAFT AR ITTET L,
QarnifFge T ¥ wewa
qT &g w7 KT A | xafed wEm
F A F1 Y 5 O gEra e wak,
37 ¥ qfada 5! q87 IE®@ ¢ |

AT axi O WrE A gl oA,
warE Foft ATgE @ nd, TER e
fy oz dETE wfaw o f o) ke
STAEEL |

= Wo HYo wwal ﬁia!gl

it feeafes forw ;g A W)
gfrd 1 YR anlal & W ger @
01 8§ R A i RevE v o)
o K, wg oM S o Ft-myeer agy
SO | TF AY 9fe UF ETe T AW
quaTA FE W, !ﬂ‘]’ fegen 0 MW
aeAT AEY ¥, AR U -
e T AT TET Y ¥R T ey
o7 v g, Afrrofer ar Fafeer g
v ga frafy § 8 gom g wwd 7 o
& fr pmi71 wEare Avgy § av araas
t

st Wo WYo wwall : fymgmr AN~
aw T ww
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it fery for vy - o v e A &
Y T, ww oy A0 @iy g R
Fga @ fin o weara dw Y AR G
NAR § q1% ¢F TT B WS RO
% forar e, wife 3ETE wEE agTe
g1 & o Sgw g fr g
sAww €A @ A s T
rnwifpag 3w qffemm & age
wram g, Afew g ST O
7 91 B FACFT § | gEEY AT
e WA g I AT ST @
Wy qrg AT Iifge W wa Fed
AW B 7ES Y fAsen

wwafa W T a9 S

ot firsfir P : ofter forre A
w S w1 weg feeer € §, om0 F o
FTETE JT A EYE, AW W orfae
F¢ Hifag |

T AR ¥ T, WO A,
FETY OF FTTH AIgT FY a1 T+ 4,
§o twma @t 7§, fod o e,
ST FEx & i agr & wro om@, o A,
WA AA AT a9 foie
g ¥k gy w agy freht, Afe
T FF S, T ST A fE gt
a1 wargT @A A1, & gwmar § fw
I AFAE q AG e § I0F [ |
T §F 913 w1 oe < & fF g sl
9T g O FATET § qE7 § aez qfe-

a7 wo wifed | A G Ko avad

W AN Y AEAEFAE B LA FL 0
afz gwar dar At faar a1 gavTy W
FHYTC GFAT AT 1 18 A ¥ A1€ W
T A A A T g R e
7T 3 AT, Fftere ) agTe s faam &,
g O g A A oo & i ¥
6 TEATETE WA & AT gE WY A
@ § dwd w1 ow@ § S
ot v §, Feesfr quet @ ax
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T ¥ 9, FoilE €, os Aaw s3er 5t
feitE Fra, 2o 2o FormmaTdr FHET 1
feqe faeett, d9-a1T FeiE gt arw
&, ot FE g & a1 W g aowTe
7 ux A FHWA 71 T FT faqw |

T A€ ¥O AW w1 wwifaw T &

for oA g oy &, frw e &

farama o &, swvwav @ AR

T #1 3wq ¥ (9% % | o5 gww A-

I g & Forret R o g

TxQ dfew @Ak w #t gz

FHwA aff FEm o

T wEad fafaet ¥ ura qwr
T RTE | UF 20w g AW A
w3 & 1 & faetray mar g7 | &% dm
f Forern agi &< 211 €, ZaaT mag
FHEAT ¥ wEa 45 3, g9% agt 0
79 T gETEm | B gAET et 9%
Zwr & 1 foom faem § cagedw
Fafaed) w1 @ & gaar as—wgrorsmi
it ad aff M gR AT AT qgAIA
gt wifegq 1 g T | Gar s
& | TaTIT aEY, g9TL Aar wgRA
TEt wT AT WigA TE FHER AT
a1 | 57 7 gAne fr F o A A
FHATANT Tl ATA1 47 | I TH—
AT AT AT FAF AT FA W A9E
B 0T, A TTH FXA 9 AfFA g7 I Ady
Fx § | wafar ¥ amgan g fr aomt
F1 WYA gy # QF7 gurT wAr Wigy
fFe ot 771 vz & er WEIT T AW
R g ET g darg  fey
fF ot Swx gaw-wifd=E 8
el 7 ag & e ot s e ag
i wre & o frg S ¥
g0 w0 ¢ g Yl Y Fa s
t 1 ont gt a¥ad ws, Agwe,
s S WA E, A & g -
aﬂnﬁmt | AreET oft om @
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Eomim e F 1 o awEa g,
oz ¥ @df & g ¥ &, wigw a
FagHy | Fow ¥ wiAw w1 o
@ E T AT 9 T ATE JAT G
¢ o Wt A A groma | 1920 ¥
fgg dmiwew g | AfFT @
7z wg §C 3@ R g fowwr
TS TIATHAY, FETomN T, 83T, ST,
TFYEl, eraed, Wreed gy &
Eg ¥ E | wEETE & g ¥ AdY
? wagaad A W w
F @y am § | gTF Al FTFS
qar iR 1 e agem AR feat Y
Femgmr g, a#0@3 ¢ ¢ ugi ume
F gt fafreet a7 a2 & aga @
TE AET 9L ATHT W F ooy
IR AT §T AMEG aF GgAd, gaH
fireft 1 #1 oarw Y & AW &
afr gaar ot sy X fr 71 § g g
qefmr g & ar adtwn form ag q¢
FAF! STAT AT §, TAHT A{HT ITH
av 4gi | 97 39 A1 9T FrE AT A
2 fr w feet #1 7 A g
il gefigfames at /Y1 fear amg o
Hfrq 2a § 17w & fe A 97 2w
AT AT FI AF A ¥ et 7w fan
o &, B amm o A A A e R
1< 7 @ Wt w7 3w T 0T g
g 188 awi 71 fafae o fear
¢ e @ 7 @ ¢ e omng
E GRS AN, T AAT
qaet & 1< WY g W A 4% 9% &,
AT aw wd feafr & A w5 ae1
fir &g =Tt TT 7F |

w1 ofsw atyg dwe fasrd o
fer xa ara Y ara E 5w st
farsT Y ATEdd 3 qrarRrear § vl
fedt w1 e s ¥ fag
wrq wfawT o afafmt @ @@
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T dar Wt o g @ Wi sw At
W WY %Y AT R ST A §
wr gaw fay afeas corfaw @
¥, gaer i O & fag g €, g wrd
e Y & | AR qar ot
wifed fis w1 feeelt wrar § Wi Twwr
gfr vy w1 sy s, w e
= afafa o sfrm e m € ) @w
ftame Fag ot wg w@par 4 o
WTIHT Nwrafrs gw & a; Gar g
anfedr oY fr smodk N fagrr & 9w
7 favrw v g 1 wmoew rad
st & e & fagrat § 3w favam
LU U ol
W A% ¥ v A ww oaear b
frezmar wrafiat s arg oA

Faow AT wgr a7 fw are de gio
ot w7 § ST e aprelt wT &
g igwrd &2 ¥ Wt I wmeEh
a2 wfer sk o ard et
qraTE Y gt & 1 o wr fer T
Wi (wE w §, 9w 16 g § afew
dYo Hro Wlo ATz ®1f ATy =AWT A
g E | A ow areeRr qrfw @ Wt
B2 MATT § | P17 ¥ 0 OF GoA §,
% 1057 &, s fafaizx 2, o1 Aie
o frm 1 o weg w2w § e fafiree
¥ I e e wiw &1 I F
EL A

uﬂ%ﬂ.mﬁu(mﬂj HE ']
ot e § 1

wt fawf forwr : ag o fm
it fm g | gt ot o gRIT 8 0
wiT IR A R E

et P & dw 7 q o Forar

L]

“Thig heritage from  simpler
days points rather in these dire-
tions ds the tend to
carelessness and prefligacy.”
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[y Fafer fas]

BT B A W {0 &Y wal wr
e aam dfagawwend o
Wt e T el o § I T AR
w YW @ i GAT ) TH @R
Tt & Fg WA § 5 S o §
% fag #T9 &7 §, ST &1 FA0 FEAT
t ) e wd Ay 7T s v feed
7T & 9T I AT g Ay A Al
AT W qHE TE T & | 9% 9%
AT HRITAAHT & A, A@i F
aEF TO4T ¥ W AY oM@, AT qg
FRIIAFT AL AR 1 AT WY
# zam g fr et fefgaz wiaee
& mgt omr g & ga K wed ¥ fag
at IaE FHL T qTRT g AT AT §
YT AR T FOLTHT 37 2T § A1 i w=2T
et #1 w77 7 T g | we fe
A8 § IE! a51 A1 w1 Y v v
& oY IA% 17 TR AT g AL 0 W
qIrq 70T e faow & w7 A
AT |

ooAEY 7wt O F 3 6 0%
ag fean & :

“The only objective test of effi-

ciency iy survival.”

dw gura W B ? Y 2w wETa
w7 W gATO @ wEAfEF qr
JUE AN WBTTR AT A oY e W g § ¢
T &9 WET: §TH % A% gaavhy w7
e § 1 & afwat gy § fy ey
afeam st dvz faar | afew so 3
fr 397 192 oM w1 Y wfr o3
T s faargr | W R oow g
AT wfiw 9T W TET T w qrar
T aw uEr qfw 9T Foar w7 F
aq a1 wry we w3 § e aw wranda
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FLAC E wegar 4@ | q AT gy v
a1 wwa 4 fr gardt afwdar a3 wf
2, 9T T2 1T wow ¥ o) o1 qFAr 4
qo=dt 9 3 fr g o o fean
99T IE AT gET | @3 O R o
g1 @ far ) fer foe €
afem gardt g & fammn § gedt @
@ o T wrg

a7 ami foar §

“At almost all the levels of the
public services it seems Lo he 10w
much assumed that bne person uf a
certain “class” is equal tg anoutner
person of that class.™.

UF FATH & WIGHT FEL T F AT
g AT W Al RAIR ART A AT
&0 T fet & g ard £ @Y #wi 6%
ag foar o3 § fF zvda & i A ™
weaTiEde A | wa W aE fr fd
oTq & azi wRET §, 15 HeT WS
¢, #ré fecdt Tl 2, w1 samgT i
T g, #rE wde T g, w1 -
i g, qm T fEer wwws g A
Atus feaEie 7 83 & | g9 waTa a2
g i oy feardive § ooy &) o
Y AFALHIH OTH § | ASCT 56 q1T
fw & e wraer @@ w7 =y fameererd
L, FTH T 1 W7 WTHA FI917 377
sttert faers fordy ant w1 g &
werY & g7 & /9, @i ¥ &
afrrrg €, e graer § e e
E o c

T @z At 3 fF eAr Wi W
stewmT & & w1 Foward § | TEw!
Wt Az w7 A awdr § e foeem ew
SETMA FT AR § IAAT W AIE-
FUT AR FT OIB-E | RETTT FENTEA
Fe Aagaea | e faadiy aardy
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ot JEer § wp fo-afa-far awe
T[T AT TG R | ATHERT T WrE agar
BUT AT AT T2 | I fgarw & AT
GaraTT WY Tt §

it o AT WA (fFtamarg)
AT 1 gz T XA ¥ 0 gy
g

ot fafr fw ;& wroer wmm
wer frarmg ¥ oY e mifaed #,
HeMWTd H Fur §, J941 91 &7
feamr sear g1 Tw AR @ ®
et &1 FT FAT AL W w91
Al ACE T AFAT R | qR AT W ®H
& fF feaq G2 63 Y ga3d 2 )¢
17 7 427 #¢F ot garaq 31 TQH0
1w & Fir famedi ) farerrd aYe oY o
7 faamd | St S amgre 3w war
FEC AR dET am X &1 MR
R A e YT W 2
AT A A FTO R | RATE Ew wT
FarETC a1 aFE A AT AT A ATAR
TEAT FHT AT TN F | ZATC GREAN
Hgg W1 T § | T@ FATL T FT FHA
o mwmizamargfag
e A awgan g, o at gt 8,
WL qET TF AT £ A1 AR 8T FT g
7 FgaAraE ¥ awd §, a2 aed
) At ava § ) afew
T A1 TEA 1 Fwar § fiw wrardt
PATC 7 &% | pW WA 1@, gUN F
FH A | F2A F Aaew wg ¥ fw
A7 ®1 AT AF § T 9T W EATO
Al 1 A g § qEmr
EAT ATEAT E |

enafe wivew : fa oft, ama ag &
fif @1 @ATSZ ATH WTET &, IG K WY
g femww o1 ¥ | qEfaw om0
e fimz § gura 77 £ oY a7
oI AT & AR wTeET A

ot feyfr fimr : & ow gwre 01 oy
& wTeR ¥ f Y s s wwwror
A ¥ foy o aTd 99 v dw g &
P 3w nwew firar o 1 QW
¥ T uur Wiw e TEE ® AT 9RO

IR I 1 W9 OwETE
L W A ST g T S w9 e
T A EFEAAG T A QA @
st & o w3 ATy g1 1 oiwT W
Ty qIEH WIg A T | ¥ oAy Ay
fefmfr mar g  afF e 2 e
F FT 77 grey safas A 200 A A O
qa1 T ¥ favary ayr @ 37 w91 9
™ |

w7 & frxziiz & ave & ¥8 wgm
srgm § 1 e gfre wdfer ¥ &
ToAa FAT | Afea w7 2 fr
T H AW BT RANE T A
IW % # ) ThE & a7s & dan
#r i &1 aiy aF 3T A w0 adr e
B 3A % OET gw AT ALY a7 A
o ami At e 57 gg W ar
fartrm v & [y | &fam o7 & Ranr
T ATEHT, IF § EAST & qEdT A
¢ Wi fewfm A w7 § ot g9 A
frram wmen & 1 g@ @ A S S g
oz geer Bl fed | @ 3T o aft
it & wredt 39 % A8 w wifgd
79 i Aatfeon ¥ fam w1f Famr Y g
arfegd 1 art seframam azt Ay a=n
wifed | wifo Hio Mo ¥ aEr wit
wrke #o OHe ¥ WHHL AT
a1 g & W sg e g &
7 97 A AT AT A1 0T 9T o1 A7 g
A pm Ar A AN A §

ow g% AT 5off 741 § wrdo Qo gE.
sET #Y 4 ot ®EEw wrie o
U ¥ ATE AV T A 1w Ay § fe
Fam A AT 1 sf A E
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[t fasifir fiasr)

TR wAaa iRt
weelt wrfo Qo TFe ¥ wwE iy H AW
& el erfoem % o Fx o T A
g ¥ gor ff e, sl w1
7T T @ Jare faen e gw fodr o
war fw fa=r 3 &y 911 gET g
At daA E og T |
AT EA AT 7

% WTAAT WA 1 T 19 L
ax W\ f@?

a foaf fam: o @ ¥ oS¢
ax foa ¥\ | F g g g fw
T a9 g gy w1 wser
wy FT o g st & 3%
s faeen anfgy | afww & o
BT FTH F3, T T FLIG & TA-
TR w&T g ag WY g Wigd

wHR A st am ag g 5
go die ugo Yo T WY HAAY F1 FrH
THET & I8 1 FET a7 Tigd | AY deree
T g1 3@ F1 T wnfeh 0 X avd F
9O TEAT § 6 W swa A A
& zegia foed wzreg @l & faar ?
LE GRS T S e
soFmfEm M § 7 % oW W,
QI § e O, eIt ¥ wE
amwfaen & @ 9 Igq v fe
ot g aEi WSl F1E Tog A
FAfH WHAT ATAA ATAT FAMT A /AT
¢t fe gn waoh o & o fold g
w1 g wifgd | vw fa & sy g
g % ge Yo Tgo H1o & yragm Ty
A ¢ ag o da & Hifew &
gr =fed 1 Wi ot ag & Y %)
agrelt faerely fgd o

Nt WiET . wT w9 o
TFOC W 7% < df9 | Wiy 28
fore & q¥ &1 1w+ < c@miz W
wET g T8 Wy o gad few &
Shri 8. M. : May I raise

a point of order? First, let me state
the relevant rule.

Mr. Chairman: His speech is mnot
finished yet. On the next day when
this item is taken up, this point of
order also wil] be taken up.

ot aaw fag (F071) @ Fwow
wiEHz At § 1

17 hrs.
FOOD ZONES*

ot s me (faeeie) -
garafa ff, o & w feafa & o
N ¥T ey FOOT FE ogATt EWOE
SRITHT ¥ W91  qgt I9 FT O AET
FRor 2T qur famor guret S @rarat
w Ay A it @1 F A grew
T ot 3 fod qgw wm O& weE
Fifem w2% g0 & F amw 54 7 =
ar /T Sarad 41 o fr afz ew ogfy
1 oY AEY FOATAT T A H TEG
¥t W g Y & A g A oY o
g § | wolt 21 fa= qg ame frer
Tt W\ faura afag # argw gafem
gU § 37 7 gaTe Ay W& o
ofcfam gYi 1 5 & a9 s wit oY Og
feafiy Tt awreit g a1 & qarw Sy
& At § A wET agan g v oA
T W 37 a1 A ¥ $ § A W
FE AR ¥ & T 1 ag afearie
I A IFEY A9 § a9 A¢ ¥
wHAfufreherr o

*Half-An-Hour Discussion.
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T © g4 B g fear Wg
1w geavy # ooft 1 for g &7 -
W ol Zar v fE sraqe wrE §
T T agwa & W@ farg g aw faar mp
a1 f gmamwt & AW sy e fea
S | GATAT T ¥ g ¥ a1 e sedig
wig odf f fordsw g ft | 3w
# WY @ a@ 9¢ a7 fagr v ar fr
TRl & dal w1 g w1 famn 9w
wiwwe & Wk fr o gEt
Trodtfaw 2= &, 79 49 2, ovaew v
E,ﬂotﬁofﬂo%,m?ma“ﬁ'ﬂ'@"
7@ ar g Iw A wgfre qEf oy
swaa A g 5 amami & dreaa §
g guTA g1 TfEd wifs I Aw A
aga fauw feafr dr @t v g &
gw Y g fr o o gt A
il w7 7R § w9 dar arrng
AzT gWT & A &7 SAN ATHA F A
q W 9T A AT FE T 7T R

grardl ¥ dq ¥ T T W
LA ARG AL AR
famr form ot & fm faw swe &
Wy & | TR F AT 9T & e
g | 99T ¥ WL A FT WTT 56 %o
af feaz 8, et wdt g T ww
¥ wraT 85 ¥ 90 %o gfa ferew
o fagar § M wgrog € Ay A
1 W & 150 o gfr frew
T4 T WA GA H 55 o ¥ AR
58 %o aF & ww fE aferer wrom #
I TA AT 125 § 150 e
fRea % & | 9 & g ¥ &
aaarn g e 9t smaw atg # 80 v
frr=d § AETE § IF ATAA 85 Go,
HFTH 120 Vo W FTH H 200 %o
afy femes a% fasar § 1 9w gad
2 & wrTa ¥ arar 7 fegfiy famd
& wTow i A 6 Feafa &1 g of
g Wit g8t Y & B2 912 avd pET

PHALGUNA 6, 1887 (SAKA)

Food Zomes 2632
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M & gqraw W ¥ fadr g oo
@ §, 99§99 T qF ArA § I
T2 ¥ wrare) 8 e afr @Y @ R
T gawt W ot Afed 1w faw faw
e W faw fw A & gart
¥w w1 FOF 7T e AF QO

- T & fod oo & o A2 AR

WITE R T ) @F IT §) e
§ | 99 ¥ X9 §97 0T 15 W
A A T gAT ¢, 40 AW WA 9
OFT T § W1 I 4T § e WY
T AR 25 ATH TN WET ;T
F9T & 1w 9979 i gy AT A
wrr 2 3t fearw & A¢ amae @
qe & foar oy @Y #OT 16 FTT Ho
¥ FIT FT QOATH GATH H IETT 90
guré

g FTE AT T AT § oA T FEw
o AT AT w1 GUAT A
1 foen Y amarw @ ag T o
afeat # o1 fommt & o & aae
TG |1 W€ & 1 g% ATFE @ &
FoETC AT oAl fo §  frqoma &
Ffarn fad & frew arer 50 sfam
¥ ot wfar sarag Srgk ) qfear
N ga O g A A ¥
TS AN AT & I AT AE & A
fear ¢ 1w wig Ifam gaw A &
I Eq 0 g A o At A
oy wEr &t 1 2 g fa| & qan @
iy f6 W few Ser7 el 5
et Agt wE wT & | X gAre Aw A
oTaTy & gwiE ¥ A 9T gEe dwi &
812 §12 19 A A s WTeE ®
Feriy ofrer wim <} § 1 o & ST W
frare § fir of oo a3 W § WX
QA T T AT foret Y AT @
war gz v wg ¢ & Frowt A
TTETT AT & AT § Iwew feoan
"y & arz Forg W 9T WO & ag
g qwar § IE W IT IV W TR
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[t s west]
&0z faal 9@ | T SAAT & AT if Govegnment does it, it is sacred

faar s at w9 ¥ ww sarfEl AT
faami w1 gt g srdmm

o0 GATT F |qTT g1 F gEd Aredl
w1 frgf Wt wrro &2 qvemaT g 1 Teree
¥ worat o @t smmfos T &
wmifeafa  ? sak it ¥ A owOE
g wrar & faw w1 & & w6t o #
g ATzAT E | IE o H fAmm g ¥
f oA § 30 ma AR T w
AT T IET | WUT UF AT AT
oT& 77 % Y "7 o i A 7 5 wm
HA AT TG § 67 797 3 | 5091
HIAFTad 45 F 50 Goam & 1
#fFT 79 A€ T A9 wd g
nare & fawam £ 4t 110 ¥ 120 %o
A fawa & 1« W MUY A Ay
fr grama & 5@ 2w § et faom
feafa qar 77 7% &

Y IF T AT WRW F 5 AT
HT AT TR IR 1 T W goiorrs
T 7T A7 g w7 & B w1 i
FTFTE ST T qE 77 2 &
arm § fee gadt qowd ot qur @y
AT E AT | FATH Y HOAIL A
39 %o fsgrza w1 Adrzr afer
I9 FT IW A FAE LI AT
¥ 39 7 347 9957 §1 80 §o feaea
w1 | w9 § 9X §2 qAHT FETAT
AL & | AT AHTC A 56 Fo
ferem ot S "l AfER
AR AL qZ 991 aMT  TaAde
F1 90§ o T IT T § | WL AT
HATH THTY AT TE FITT € o AT oW 0
¥ oy Sran &, SPE e AT AT
FHTE § GO ORI § 1 FET qTATC
& wri 9 fdlt wwrT o 7Y T 3
Shri Ranga (Chittoor): If the mer-

chant doeg it, it is profiteering, bput

duty! This is sheer profiteering, Six.
waTale T c oF o oAy
TF o Mo WTLoTHATA § qT TH o Wle
"o FH & 7

= FETTEIT. mest : qTT #7
A HE ¥ AT S Y T HE AT T
olre @Y & 59 § €1 337 AATE 1 91
g A Fg g | AT AT Y ATH
waty oy sqfer a7 & & saw gefom
7z g w1 & f& o el & mee
uw AgfaT pAfadzr gt wEr o
WM AT F1EETE I § W gD
M T F I XA T B AL TG
& wEr A govform &g gan fw
HOT G F1 ATRTL A AR § SHGNE
#, 37t fa 3et 9T 71 0% W § AW T
qgT AT | wT e § e
guT a9 wew Waw & goei A faaw
& T uF fged & gt fged & 99
WA FY AT w7

# fom wra §owmar g, Wi
FAT WAW, T AT Y qra F o0
Y wgErar g agr g os faer
¥ gat faor &1 @ g7 faeet & aat
7T dford aAguE | AE F W gEL
o # Agt A1 FEAT | qUIER
F1 a7 & 7@ A wwar @17 AE
F1 AF AFEWFL QT AT §FAT | UG
g W & 7 g § favarw w1
%1 Afrw & Ao dw owat WY
FTH 9T OF T ¥ FAL T T AT
TN ST ERA L AT AWM F W @y
frafa dz1 &Y @ &1 ¥ W3-
afrare 7z gY g & i ager at anensy
T a% 73 T T v & Afew
wa o a3 feema & fat & qw
w oFd e § o R oW
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FY TrFT 9% W fran § Y AT e
T F g AT wwr qEr § 1 dmw
wFT geafonw oz g fe gart awrs
¥ werary, Se-mer o) ofew
Y EIHT 9T OF S # FEC S 9T
TEAT 9T FT ZAT § TR OFIT &Y
sy @1 721 = o W@ d fe e
=1 a7 & gECr WIC | 999 7 I
w2 ¥, ey § w¥h A A F e
At § | 2% ¥ 9T e are il giee
% amEl ®Y g § oo g
® ¥ T 7 TG W OATH F ATH
& | gfiwe & A1q 3T s T TR
Afwr A F9T TTFY ¥O IAT ALY
T g owE 9T &) Wl g fe amw
faedft & mrfaamars # 9T ag o oy
g0 agt & <% wfRvre & qwer ar
AT a3 9T 0 TR wEgEd ¥ T
Ay B 1 & T W GE AW E 0w
AT T TERT WA AT ¥

2635

us gg T ¥ 9 wigr f qona
F e oF a2 e & mifaw & %
&1 fro o § e, fEdeg frfew
&1 | ag WY & WIEY TAT WET O
Wit TY gAT 7T 1 ag ferara § fw W
Tg o JTEIT ¥ T fF g A
s W weE wvd WF IETEA
¢ o0 g WUH TIeUIEA W1 WwaT
G 7 fg @Y F T W PR JIEAT
it v W fwoww dm v
o FUT gw WAt ayfe ¥y Ae € Ay
ORI g% Ia6 fag 1T Y sgar
gt | (wT A wramsi #Y feafr w1
1 ot Wt fareat = ATy o

o 17 g o § wgEe i ot
I W AT ¥EM o EwTafy W,
ag wgr o & & ararsl & o
FaTy €1 ATX T AT AW & W Agm
Y AT IRV TN &7 W7 0T §
& =€ Tl R whie s

PHALGUNA 6, 1887 (SAKA)

Food Zones
(H.AH. Dis)

Tar e ¢ f§ so wat & afeew
%ot ag at@ ¢ 1 A feedt age oW
FaTgn ¥ 7 | fawt & age w1 AEh
¥ 3% feedt ¥ @i T IR AN
I §9 A e 62 % AF 38 @
# 41 w77 fizy 9% YT 79T 1963
#4770 § 49 wF feEw oW ar )
#feR o A &7 TETAY 61 W A W
w95 ¥ T 100 wR  fegew
FFWT 657 4 7 76 %70 famewaw gy
nqT | F1EFAT E TZ I T WY HETS
FOh AT F AT AT R I Y W ?
SYqEY W wI Aurw faegr e
RN AAT  FOA EY JWIEE W IO
& wmar fadd fFT 9 qE 1w
ATAT WE KT T AT FOTW KT AR §
fafrae wo & oF e g wr ok |
THTT AT A1 § K2 21 A1 IEw
afcms ag & & wrw e =
w1 fomd w1 o) qpd S ¥ ot
21 T 22 sq7 IrE faadr O o
a® xaf & it wre faweft & oM
11 9T 12 €79 aF IIRr & IgIET
faerelt & 1 wfw RorheY et oy 2,
AR W FTT AT v § &Y RO
AT #gAT 97 & fF s ag mrami
T & gur w7 fod Wm A wTet
AT w7y e A Aw ¥ wfet
AFTTAWIGAT & 7 HEM AL 1 Terew
w1 % Gar farm W17 3w F T
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Shrl Ranga: T think the hon'ble
Minister is aware ©f the onset of
what is known as the belt area.

If he does not know I would like
him to make enquiries about it. These
belt areas are small Keralas, between
district and district as my hon, friend
has put jt, between state ang state.
My own constituency is suffering be-
calise it is the border of Mysore and
Madras. In these border areas stretch-
ing over ten miles between these two
States people who live there continue
to suffer, suffer more than the Kerala
people. Besldes, the headloaders as
they are called, carry 50-60 1bs. on
their heads from the nearest markets
to the local people and supply it 1™
them and some others also carry
loads as payments received for their
agricultural  labour in the outside
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areas and carry it to their own homes.
These people are now being troubled
by the local police and local revenue
authorities.

2638

11.15 hrs.
[Surt P. K. Deo in the Chair.]
Would the government see that this

system is abolished and the head-loa-
ders are not unnecessarily troubled in
this way. If they just wish 1o prevent
smuggling from one area to another,
they may have their own police or-
ganisation just on the border without
unnecessarily troubling these people
in these so-called belt greag of ten
miles. It affects the people not only
of the willages but also of towns, im-
portant places like Adoni, Palamener,
Ponganur’ Madagasira and so many
other places on the border,

Would the gowernment put an end
to these belt greas? Also would the
government mnot close their mind 1o
the demand for the abolition of the
zonal restriction but keep an open
mind and begin to withdraw these res-
trictions in progressive stages, first of
all removing them between district and
district and also abolish these Dbelt
areas and increasing the quantum of
foodgrains that may be carried by
agricultural workers and owner peo-
ple also on their heads from place
to place and would they introduce, in
the place of a kind of monopoly that
they now have, a kind of a compe-
titive system and allow their co-ope-
rative stores and the privale traders
and through their foodgrains corpora-
tion also, introduce ap element of
competition go that the consumers
could be prolected. T am  giving
these suggestions pending the decision
of the government which we expect
would be taken very soon for the abo-
lition of the zonal system.

Shri Sinhasan Singh: Which of
the differcnt States are surplus, which
self-sufficient gnd which deficit; and
it so, in what ratio to their own popu-
lation they are surplus, sufficient or
deficient?
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8hri B. K, Das (Contai): In the
agricultural prices commission’s dis-
senting note these matters were point-
ed put that there would be these diffi-
culties about the working out ol a
single zone system. I want to know
whether afler the experience of seve-
ra] months, about g year or so now,
what was pointed out in the dissent-
ing note has come to be true or the
exXperience has proved otherwise?
What is the experience of the work-
ing of this system?..(Interruptions.)

o geaw wrew (AfRE)
A FFOEIT o S 7 1T wEY, TE
AT H A § 1 W fowder TR g
% fafre< argm & fr A% =grog
¥ el NI, TR
o A F W I § T o) e
o1 R ST Ag) 3 formyr 000 ¥ 91
W& F e A ATH #7 w4 w7 ALY,
HT TEHT GLHFIC ¥ W AT § 9T
TOE AR A AT EF A §
f& 5 owwaw wr§ ga1 weready aff
25d 10 GFE dT §OAW A& 609
W 10 ¥ 15 TFE A% 65 9CHC
@ gToEE § IEE ¥ W g7 wrEHT
% forg ¥ frew e @@ ¥7 GAATH
fr § et 5 0 O%T T% frmat v@ Of
¥ gaarai § spEeqr g w19 fawy
i e foeT oTg 9T @A A g1 W
7t YWT 99T WA SATET A @Y, qE
AR B H TAANE EUATA §1 &g 5T
a1 grit T W A w7
The Minister of Food, Agriculture,

Commuogity Development and Co-
operation (Bhri C. Subramaniam):
Mr. Chairman, Sir, I am quite aware
of the feelings, not only of some of
the hon. Members but also the feel-
ings outside that the zonal system
should be examined thoroughly and,
if necessary, some changes should be
made. The point for consideration is
this: first of all, is there a food pro-
blem or net, and whether we have
sufficient foodgrains to feed our people,
or we are functioning in a deficit
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economy. Some people—] do not
know for what purpose—have been
emphasising that there is absolutely
no food problem and that it is because
of the zones and the defects in the
distribution system that all the diffi-
cultieg are grising. With great res-
pect to them, I would like to submit
that, if we take the production fgures
during the last five years, except for
a spurt last year, we have been ,ro-
ducing at a lower level than the ]ast
of the third Five Year Plan. Un the
other hand, the populaticn has been
increasing at the rate of almost 12
millions every year. Therefore, dur-
ing these five years, thcre has been
an increase in population by wubout
six crores, against which the increase
in production s almost nil. We
have been working, for some time, if
any, below the level of the last year
of the third Five Year Plan. There-
fore, to suggest, ag some hon. Mem-
bers have suggested, that production
hag increased along with the popula-
tion—I respectitully submit—is not
correct. It may be that we may not
be able to evaluate our productl
even to a million tons, but broadly,
the trends are known. Therefore, 1
beg to submit that we are functioning
in a deficit economy gy far as food Is
concerned.

In this deficit economy, how to
manage the situation is & matter for
consideration by the Government gnd
indeed for the country as a whole. It
is not as if we have a perfect system
or the best system against which we
have chosen one of the worst systems.
It is not so. In trying to find out
how to manage this deficit economy,
we have four to five alternatives. The
first alternative which could be con-
sidered wauld be frec trade through-
out the country; free movement, and
the market condition to adjust accor-
ding to the demand and supply, and
whoever has got the purchasing capa-
city will be able to purchnse and
whoever does not have it he will
have to fall under. We rould leave
it to the free trade to function in the
best way possible and say, “we
are not concerned with it; it is
market operation—laissez faire, and
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therefore demand and supply laws
will function and therefore we can
leave it at that™ Or, we can go to
the other extreme, saying that we
shall procure every procurable sur-
plus from every producer, and than
taking into account what we are able
to procure, we shall have and equi-
table distribution on system through-
out the country making an average
and then distributing according to
manual labour, child or an ordinary
adult,

Now, either of these things is not
possible in the present circumstances.
Shri Prakash Vir Shastri argued that
it it is left to free trade, the produ-
cers also are likely to get a fair price,
‘We have experience of free trade,
Our exprience is, unfortunately, the
producer is compelled to part with
his produce soon after the harvest,
because he has got 50 many demands
and pressures. It is the trader who
is able to get it in a free trade, and
on that basis, the producer not anly
suffers immediately after the harvest,
one is able to get the highest price
only when there is scarcity, the lean
period. Sometimeg, it is not merely
the natural loan periods, but for the
purpose of higher profits, even arti-
ficia] scarcity and lean periods are
created by the traders. The philoso-
phy of trade is to make as much pro-
fit as possible and the best trader
is he who makes the highest profit.
You cannot blame him. So, we came
to the conclusion that we cannot
allow free trade to function.

Is it possible to have monopoly
procurement from every producer? In
a deficit economy, that would mean
trying to find out what js the surplus
with every producer. Who ia to est-
mate the surplus” Not the Secretary
or the Minister. Ultimately the
lowest officer with the assistance of
perhaps the village official has to
findout how much a person has
grown, what is the area, what is the
estimate of produce, what is the esti-
mate of his requirements and what s
the surplus. Y |
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Shri Vasadevan Nair: That is no
excuse.

8hri C. Subramaniam: I have func-
tioned in a gystem of monopoly pro-
curement in Madras and I know what
difficulties it leads to. Al]l the big
fish escape and ultimately it is the
smaller and middle producer who
suffers. All sorts of difficulties arise.
So, we have to find a via media bet-
ween the two. Any sort of control
is irksome, I agree. In the present
context, we have to find out which is
the best amongst the alternatives
available.

Another way of doing it would be
to have a national levy on every blg
producer having 2 or 3 or 5 acres,
according to the productivity of the
area and the consumption pattern.
Then, if we procure on that basis, we
will be able to contro]l the market
with some quantities of grains avail-
able with us. On that baesis, we can
get certain quantities into the hands
of the Government and have control-
led distribution, particularly in the
urban areas by cordoning them off
and leave the rest of the country as
a free zone with market conditions
functioning as best as possible. We
can have some fair-price shops in the
semi-urbgn areas and also in rural
areas wherever there is scarcity. That
is another way.

Yet, there is a reflnement in this
levy. Instead of spread’ng it out
throughout the country and trying to
find out who is the big preducer in
every village, we can concentrate in
the surplus districts. There are 52
surplus districts in foodgrains. We
can concentrale on them, try to get
certaln quantities, have controlled
distribution, cordoning off cities, have
fair-price shops and informal ration-
ing. For all these purposes, we can
find out what would be the require-
ment and We can operate that also.

Angther alternative is, instead of
leaving the whole cetintry free and
allowing scarcity pockets to develop
without any plan and allowing move-
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menis from one areg to another free-
ly, we can have zones, not necessary
State zones, but bigger zones and
allow free movement within  those
zones. This was also operated. But
whep scarcity conditions are acute,
unfortunately the zones have no exc-
cutive authority which can function
within these zones of three or four
States. For instance, we had the
southern zone consisting of Madras,
Andhra, Mysore and Kerala. If we
have to see thal there is either con-
trol of movement or control of prices.
unless in all the areas it is possible to
control it, having control in ome ares
and no control in another area leads
to distortion. This is what happened
in the southern zone. We had &
maximum price fixed. That maximum
price was enforced in Andhra. Tha.
maximum price was enforced in
Madras. Bul as far as Kerala was
concerned it was interesied only in
getting more rice from the other areas
Thercfore, they shut their eyes even
though a decision was taken with re-
gard to enforcement of the maximum
price. Therefore, the flow of rice
was from the surplug States g the
State of Kerala and the surplus States
immediately got into difficulties. When
it is g zone with more States there
is no executive authority o function
within the zone. The executive au-
thority is confined to each State. Th
result is that Madras State cannot
function in Keralg mnor can Andhra
State function in Kerala. Therefore,
there is nu executive authority in
these zones. Unless there is grester
co-operation between all the States
and they strictly enforce all the rules
and decisions agreed upon, it leads
to great difficulties

It is in that context that we had to
break it. The other alternative is to
have States as zones, and then on that
basis try to find out the production of
each State, see how much is produced
there, see what has been the pattern of
consumption there, assess its surplus
as best as possible and assess the
deficit g best as possible. It s not
ag il when we have State zones Lhu
integrity of the country is broken.
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Shri Ranga: Whal else?

Shri C, Subramaniam: What hap-
pens is, instead of trade moving the
surplus from one Sta'e Lo another the
surplus is moved from Slate to Stale.
For example, Andhra rice is  stili
going to Kerala, not by frec trade but
on the basig of Government to Gov-
ernment. Andhrg rice is still  being
consumed in Kerala. Madras rice is
stil]l being consumed in Kerala. In
the sgame way, Andhry rice is con-
sumed in Madras, but it is done on a
Governmeni to Government basis, on
a State trading basis. This is how
it happegs. But 1 do sgree that in
this also unless the State Govern-
ments, paTticularly the gurplus State
Governments, realise their responsi-
bility and deliver the surplus avail-
oble with them it leads to difficulties.
It has led to difficulties.

What T wanl to impress upon the
House now is, it is nol as If we just
chose off hand one alternative. We
have experienced the wvarious alter-
nalive systems and ultima'ely, having
considered every alternative, the
Chief Ministers and the  Minlsters
he ¢ chose this system. I do not say
it is u perfect system. But what is
the altcrogtive?  People now  say,
abolish the State zones. But what
next? You will ind as many sugges-
tions as there are individual members
in this House, or at least as {here are
parties in this House. Shri Vasude-
van Nair would say, abolish the zones
but have monopoly procurement.

Sbri Vasudevan Nalr {Ambala-
puzha): Yes (Interruptions).

Shri C. Subramaniam: Monopoly
procurement would mean not only
State zones, not only district zones,
no' only taluk zones but even village
to village zones. Otherwise there
cannol be monopoly procurement
{Interruptions).

Shri Vasadevan Nair:
against zones.

Shri C. Subramaniam: That is not
understood at all. Even if they un-
derstand it they are not prepared to
accent the implications. It s not

We are not
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abolition of zones they are pleading
for they are pleading for introduc-
tion of zones village-wise. That should
be understood. What is to happen
afler abolition of zones is a confused
picture, as far as I am able to get
the advice from the wvarious parties.
Sometimes it is said, have an all-party
committee for solving the food prob-
lem. What happens is each party is
polarised with regard to these views.
How am I to evolve a national
policy?

Shri Prakash Vir Shastri made the
point that there are large stocks
available with the merchants in Pun-
jab. Even if it is not as much as it
is represcnted, I do agree that signi-
flcant quantities are there. What do
they want? I am prepared to pur-
chase them at a reasonable price. We
cannot allow them to take the stocks
to other States and sell at a higher
price. Having purchased them at
controlled rates from the producer the
merchants want freedom to take thum
away and sell at an exorbitant price.
If they do that we are penalising
them and that is why it becomes diffi-
cult.

Shri U. ML Trivedi: (Mandsaur):
Do not allow the grain to rot.

Shri C. Swbramaniam: About the
belt area, once the zones are there,
just as we used to have belts when
profribition was introduced, it be-
comes inevitable. That wi]l be there.
The question is whether we should
abolish the zones or not.

A question was put with regard to
the recommendations of the Agricul-
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tura] Prices Commission. We have
accepted them. We were asked about
our experience in working it. There
has been difficulty in the working of
that. Whether the other alternative
would have worked better is 5 matter
which has to be taken into consi-
deration.

The Maharashira compulsory pro-
curement and levy was brought into
the picture. That is al] inevitable in
a controlled economy. Therefore, we
are now in the process of examining
it. As pointed out even by 8hri
Ranga, it is not as if overnight we can
change the system. It will only Jead
to chao, If it is not good, what is
the next alternative we want to adopt
is the most important thing. That
wil]l have to be examined, Even after
taking a decision, the change-over
cannot be made overnight; it will have
to be planned and brought about
gradually. That is accepted even by
Shri Ranga. What is important is
not the abolition of zones but what
is the next alternative. An expert
committee is going into it and its re-
commendations will be coming soon.
We shall examine it and, as goon as
possible, we sha]l consider the other
alternative. I hope that other alter-
native will be a better one and .ot
a bad one.

17,37 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, Feb-
ruary 28, 1966/Phalguna 9, 1887
(Saka).
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